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Fnday Mareh 17, 1978/Phalguna
26 18899 (Saka)

The Lok Sabha met at Eleven 0f the
Clock.

[Mr SeeakEr in the Chasr ]
ORAL ANSWERS TO QUESTIONS

Agmoementis Entered with Various
Comntnies for Generation of Rupee
Funds

*345 SHRI K LAKKAPPA Wil
the Muuste; of FINANCE be pleased
to state

(a) details of agreements entered
into with various countries during
tha last one year for generatwon cf

rupee funds out of foreign assistance
lIoans

(b) the amount of such 1upee funds
iccumulated 1 respect of different
foreign loons and

(c) the mode of their utihzntion u
India s duyvelopmental programmes?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to )
Only one agreement providing fo
generation of counterpart rupee funds
was enteled into during the last one
vear This 15 the agreement dated
11th January, 1977 with the OPEC
Special Fund which provides for a
loan of US $ 218 mullion as a direct
balance of payments support with the
stipulation that the loan would be
imtially used for mmports and the
counterpart funds (of about Rs 186
crores) generated would be used for
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financing the local cost of the Sing-
ri1uli Supe; Thermal Power Station

SHRI K LAKKAPPA 1 would hke
to pul my question after giving a
little background, you will kindly bear
with me, Sir

The intention of my question was to
question the Government iegarding
utilisation of the rupec funds accumu.-
latcd 1n  respect of the different
foraign loans The Mmiaster has m a
casual and leisuiely manner, given
a statement which 1s not 1n conformty
with the question that I have put He
has stated that the OPEC Sperial
Fund agreement provides fo1 a loen
My question 1s

SHRI H M PATEL You may look
at the question Please read your
question

SHRI K LAKKAPPA 1 will read
it

(a) dc ails of agreements entered
mto with various countries durnng
the last one year for generalion of
rupec funds out of foreign asws-
tarce loans and

(b) the amount of such rupee
funds accumulated in respect of
different foreign loans and

() the mode of their utilisation
i India

MR SPEAKER They all relate to
(a)

SHRI K LAKKAPPA All nght, e
can single gut his performance in the
last one year—his stating that he has
cleated an atmosphere for spending
a hitle money of OPEC rupee accum-
ulations for the Singraul project
It cannot be taken m 1solation it has
to be mn conformuty with other re-
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sources that have accumulated. There
hag been bad performance in
the last one year. I would like to
read something for the benefit of the
Minister so that he can understand
the performance in the last one yecr.
The Union Government is compelled
to take to foreign aid for greater uti-
Iisation of rupee funds, The rate of
utilisation has gong down consider-
ably.

MR. SPEAKER: This does nnt arise
from the main question.

SHRI K. LAKKAPPA: This arices
out of (c)—the mode of utilisation mn
India’s developmental programmes. In
the first quarter of 1977-78 the Janata
Party’s performance has been such
that India has utilised only a fraction,
i.e. 440 crores, while the total avail-
able is nearly 4000 crores. Hardly
one-tenth has been utilised.

MR. SPEAKER: It does not arise,

SHRI K. LAKKAPPA: It is failure
on the part of the Government. The
Government of India—this Ministry
—ig incapable of utilising the resour-
ces.

MR. SPEAKER: It does not arise
from the main question.

SHRI K. LAKKAPPA: Kindly bear
with me (c) relates to utilisation. I
would like to say something. There-
was, for example, the Soviet Union
source of 250 crore roubles...

MR. SPEAKER: It does not arise
frem the main question. Plesse tee
your question:

(a) details of agreements entered
into with various countries during
the last one year for generation of
rupee funds out of foreign assis-
tance loans;

{b) the amount of such rupee
funds accumulated in respect of
different foreign loans; and
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(c) the mode of their uiilisation
in India's developmental programn-
mes.

These are all connected with (a).

SHRI K. LAKKAPPA: I am coming
to the subject. The Finance Ministry
ought not to have entered into such
agreements in view of the prevailing
conditions of rupee resources available
for utilisation in this country, which
have amounted to more than 4000
crores, and the Government of India
in the last...

MR. SPEAKER: What is the ques-
tion you are putting?

SHRI K. LAKKAPPA: | am putt-
ing the question. Government of
India has failed even to suggest pro-
jects which are...(Interruptions)

MR. SPEAKER: Don't record.
(Interruptions)* MR. LAKKAPPA,
the agreement wag cntered into
11-1-717.

SHRI K. LAKKAPPA: He has en-
tered into one agreement. .

MR. SPEAKER: He has not entered
into any agreement, Please see the
date—11-1-77: it was long before he
came to power.

In respect of that agreement, you
cun put any gquestion.

SHRI K. LAKKAPPA: T am putting
a question about the performance of
the Ministry during the last one yecar
after this agreement was entered in-
to.

This is not an isolated case, where
there has been p failure of the Min-
istry. The Ministry has not been
ahle to make full use of foreign ex-
change in case of this project as also
many more projects. I would ltke t0
know why?

” *Not recorded.
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SHRI H M PATEL, The hon
Member hag put a question the sig-
nificance of which apparently 13 not
fully realised His question 1elated
to generation of counterpart 1upee
funds out of foreign exchange assict-
ance This 15 an mmportant point 1
have pointed out that only one agree-
ment for counterpart rupee funds was
entered into during this period That
kind of arrangement only existed mn
regard to one project And we “ave
indicated to the hon Member that the
rupees thus generated would be util-
sed for Singrauli Super Thermal
Power Station I do not undeistund
what other information the hon
Membe: desires to have

SHRI K LAKKAPPA What 13 the
stipulated time incorporated 11 the
agieement for utilization of such fund
for this project?

SHRI 1 M PATEL There 15 no
stipulation of any time It was men-
tioned that the¢ monies generated
would he utilised as 1upees for a pai-
t.cular project and the «ame has heen
utilised

DR SUBRAMANIAM SWAMY It
appedis from the Minister's reply that
the counterpait rupee funds or what-
ever 1l 1« generated out of the foreign
exchange assistance would leal the
country further to India's dependence
on foreign countries Has the Mini=-
ter 1In view any target for attaining
relf reliance?

MR SPEAKER It does not arise
out of this question

Bank Loans to Antyodaya Famllies

*340 SHRI YUVRAJ Will the Min-
ister of FINANCE be pleased to state
whether there 1s a provision for ad-
vancing loans to Antyodaya famihies
{rom nationalised banks and the num-
ber of Antyodaya families given such
loans and if not the reasona there-

for?
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THE MINISTER OF FINANCE
(SHRI H M PATEL) Public sector
banks ere making advances under
the Antyodaya Scheme recently for-
mulated by the State Government of
Rajasthan So far, they have sanc-
tioned Rs 7504 lakhs to §778 families

ot qUTw ;WA WERA, WRURY

gt ¥ wenig ¥ W owmy &
ot arew 1% § for & areoerg
ot gfe AT @ @ 1 W oaw
¥ WTEr @ AW ¥ 30-35 FAT
a1 & ag AT AeAT g
ATt faey welt & e ot a8 35 ¥0%
&) graTdt s miwar st @ 9
¥ foa Fam 7ToeqW ¥ @ Ot gemT
AW # TE AT FET G A W
o ofir Afc & 7 8 s
= o & 9\ #1f AT s
st 7 faw = &, 97 & fow WA
UK HER 9% F1§ G6r gemT
Ay F74 ¥ fog wre & € Aifr Feb
fr st & oo e ¥ T
WY HAW GCHTI FT WON @ qE F
w1 frgw fao & s 38 srawdi safimmat
# e dwr ¥ ww frar o
famr fF & wodt dfasr w1 waw
Lod L

SHRI H M PATEL This 13 a
scheme which has been formulated
by the State of Rajasthan The ques-
tion 1elated to that 1 have given
this information

His further point was whether this
1» now being copied by other States
Certamly other States have been kept
informed by the State of Rajasthan
and 1t 1s for those State Governments
to consider whether they should adopt
that scheme or some other scheme
Actually every State 13 considering
how best to give assistance to the
peuple 1n this strata of society
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MR. SPEAKER: He has asked

whether there is a national scheme
for that. '

SHRI H. M. PATEL: That I have
seid already. There ig po national
scheme.

ot qEew : mgw wERY, a7
g a8 fruem @ & fr dwa
TN §OF ¥ # o Gy g
*E WX 5778 wfwEi &1 75 WA
T oww ¥ F dgfr w0
T Y wraAE sfwri w5 w3y
# fom & o g5 wrdAwy gt @ vy
afy mw ¥ fow YT 97
Areg afEEl #) Tmwa dw
§ =|w fawmar oy oY Ta faom &
FTUN, FIN 1T AH—IF TH77 1
1T T W9 G 7

SHRI H. M. PATEL: The hon
Member should know that the Antyo-
daya scheme of the Rajasthan Gov-
ernment itself is on an experimental
basis. It says that in the first year
they will endeavour to bring under
the scheme 1.6 lakhs people and bas-
ed on that experience of the first
year, they will consider taking over
another 1.6 lakhs. So, until we sec
how exactly the scheme works out
talking in terms of expanding it all
over the couniry will be somewhat
premature,

SHRI HITENDRA DESAI: What

are the essential features of this
scheme?

SHRI JAGANNATH RAO: He does
not know.

SHRI H. M. PATEL: The Antyo-
daya scheme was formulated by the
Btate Government of Rajasthan with
8 view to raise the living standards
of the five poorest families in every
village of Rajasthan. We find tha
the total number of families to be
covered under the programme during
the current year is 1.6 lakhs.
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SHRI HITENDRA
the rate of interest?

SHRI H. M. PATEL: This will be
under the DRI scheme, i.e. 4 per cent.

DESAI: What is

st TEWY Wiw e ;. wsaw
WERA, AT 7 A9Y WU /AT & WE
e w3 fam & fomwr wfrer g
tEmmm gy &
T FTON WY Aiw werz A g avr &
T[T HART FrrAT ¥ gea ety
w1 USET §F &€ aw oA ¥ W
? O W XTEIT 2 A Wt owETE
AT AT saEeqr FIAr ?

SHRI H. M. PATEL: No, Sir. It is
a scheme which has to be administer-
ed by the State of Rajasthan.

st wgdw : w®T frA W 3
g w7 fx T ¥
a7 Wy et T fEra st
faw mo ¢ A e &1 feaqr mr &
W7 s dw o faEnder &
X 7% AW % 7 "y § 9 W\
g w7 F g 7
SHRI JAGANNATH RAO: ie has
said it—Rs. 75 lakhs.

SHR1I YADVENDRA DUTT: Yes,
he has already answered.

SHRI H. M. PATEL: I have already
said that so far 5778 families have
been given Rs. 75.04 lakhs.

st gt W g ¥ A s
ot & AT qgar § fx qoweam W
e F g Wi fagre qaT w
o ot & ar i 7 afe ot g o
0 < fagr avan #t wr sfafen
ot
SHRI H. M. PATEL: I have no in-
formation regarding Bihar.



9 Oral Answers

SHRI NANASAHIM BONDE: This
schemé hus been adopted by Rajas-
than, Would you find # desirable to
apply it to the whole nation?

SHRI H M. PATEL: As I said be-
fore this is an experiment. It has not
yet finished one year. We have to
see how it has worked. Has it in fact
worked as framers of the scheme ex-
pected? If so, then we will consider
whether we should recommend to the
other States to adopt it.

wit q®o Qe WYY : ST TERT,
T o ET 3 foe AT AT Ao gt
A% 8, 37 ¥ va9 & faw gy g
o & 1 AfEer o o AW & e
o dfeww fefor=h 2, 37 &1 wemr
2 23w & ageAT 7 wrd AMAT A A
TG AF ATEIT TERA FT FYAT Y AT
Fér Y &, am A% wAfaet @@ WY
AR A e rwAr & 1 ey fAY
1 am 6 gA qfvart #t fage &
41, Affs g zarw ofmara w1 5.
fear mar & 1w w9 AW FT
WFTT FT Traima 30 R T oY fraady

M: SPFAKER. They have no
nght to e direction.

st o wwe EWWEY : AT AY f5T
%1 T A fraA & 97 A R, W@
a2 qURfY | FT AvETC wE A4
arr-Afear fraet fs a8 w99 %=-
8 T AeA T v g Frw 7% ?

SHRI H. M. PATEL: Under the
scheme the bank gives assistance for
certoin purposes—for instance for the
allotment of land, cattle loan-sheep
and goat units, poultry, piggery, small
scale and cottage industries. These
loans are given with the fullest sym-
pathy for the people. There is no
question of security being required
at all. It is given realising that they

PHALGUNA 26, 1809 (SAKA)
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will some money from these
things will be able to discharge
their obligations.

SHRI TULSIDAS DASAPPA: Only
after the success of this scheme, there
will be possible proposal to have it
extended to the whole country. May
I know from the Minister whether
there has been an interim survey of
these families as to how far they
have been able {0 benefit from the
scheme during the course of this
year?

SHRI H, M. PATEL: The scheme
has not yet completed one Yyear.

Nt WIS GEW @ WA WENRT,
TG AT & ATAA T qW9 o7
AT YW | TF a1 FEr e
At & %y fir dw 3% 7 & Tw =i
FME g &1 W 90 6 Ay
2 & wme, 9T ar A 7 5 favwa aft
2, afgr agadm e T & 9 )
zq fag ivr wgr & 6 ot A
ARTT IT ¥ 99 AET AT AT )

@0 am—ad 7% fod &
¥ grer I dwr wr o =i fewrma aff
& wf ¥ fr 3 gedleg AT ¥ A/
agarr ¢ | =% fAy AT S o
mETaIwm A s fmaifed
ST AT FT owgTar & SO
T ¥ T AR AT £ 1

SHRI H. M. PATEL. The scheme,
as I said, hag not yet completed one
year, The other process can begin
after that.

The hon. Member is perhaps mot
aware that the Reserved Bank actual-
ly sent a team of people and they
have studied the matter. And, what-
ever reasonable maximum possible
assistance could be provided, would be
provided.
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All these assistance are provided
for under the DRI—that is, Differen-
tial Rate of Interest. They charge
only four per cent ratg of interest,
The amount is half a per cent of the
total deposits of banks and that
amount may be Rs. 50 or Rs, 60 crores.
There has to be a limit. The Rajas-
than Government asked for Rs. 28
crores during the current year. We
have said that that is too much, and
they cannot have this, That was an
exaggerated figure; it is unlikely that
that much amount will be needed also.
As T said, we try to meet their re-
quirements to the maximum extent
possible.

ot g feg : T AW o faas
1wy Ao 1 7@ W@ IR
AT & WYL e & faEm™ £7 gAIR
g

MR. SPEAKER: Every day you
won't get chance to put questions
please.

sit arg Ty : W9 w67 A AT
TRE?

MR. SPEAKER: Next question.

Proteclionisi measures by Developed
Countries

+

*347. SHRI PRASANNBHAI
MEHTA:

SHRI JAGDISH PRASAD
MATHUR:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) is it a fact that protectionist
measures have been adopted by the
developed countries against the deve-
loping countries; and

(b) what harm has this measurc
done (o our country and what steps
Government have taken or propose to
take against this measure?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL: SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). A statement is laid on the
Table of the House.

Statement

It is a fact that since the beginning
of 1977 protectionist trends have be-
come apparent in the major develop-
ed countrigs like United States of
America, Australia, Canada and the
member-States of the European Eco-
nomic Community. These trends
have manifested themselves in various
measures taken by the devcloped
countries intended to protect their
domestic industries from competing
imported products. The adverse im-
pact of these measures has beun far
greater on the developing couniries
including India.

The major items covered by such
protectionist measures which are of
interest to India include textiles, rer-
tain steel and engineering producis
anq footwear. Textiles has been the
most important sector where deve-
loped countries have taken steps to
restrict imports,

Government of India is fully alive
to the problem. The Multi-Fibre
Arrangement regulating the interna-
tional trade in textiles was renewed
in the background of these protec-
tionist attitudes adopted by most of
the importing developed countries. The
Arrangement has becn renewed for
a period of four vears from 1-1-1978
and is expected to bring about some
degree of stability in the international
trade in textiles. Within the frame-
work of MFA we have also concluded
satisfactory bilateral textile agree-
ments with our principal consumer
countries.

We have been expressing our con-
cern in various internatiopml forums
like UNCTAD, GATT and ESCAP.
Our concern about specific measures
introduced by the developed coun-
tries have been discussed at the
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official and mimsterial level and are
being discussed at the bilateral level
both through our Embassies in these
coutitries and in Joint Commissions
which we have with these countries

SHRI PRASANNBHAI MEHTA
I would ilke to kmow from the hon
Mimster whether it 1s the point of
view of the Government of India
that protectionist tendencies dre
gaming ground and this would cause
untold harm to the efforts of the
developing countries to enlarge their
trade with the developing countries

If 80, may I know whether the sub-
Ject has been discussed with ‘he
US Presdent during his recent
visit to India and with the British
Prure Mimster when he visited this
country?

If .o what is the outcome of the
discussion?

WY wifes & maw R O
wfemé 3ew ) g€ 2 Taw wferw vt oo
TR ¥ fav cader ¥ g v
T arrt g ¥ st S i gy
fafre weam w1 qar & 2R ax
T §, a1 @@t 9< ot grE e o ow
frafadr o frarcfomt o 2w
mwrmﬂm«ﬁh

SHRI PRASANNBHAI MEHTA
The question was this whether this
watter had been discussed with Mr
Carter and the British Prime Mims
ter  If so what 1s the outcome of te
discussion” What was their reac
tions? What was out demand?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND (O-
OPERATION (SHRI MOHAN DIIA
RIA) These protectionist tendencies
by the developed countries cextamnl
have done great harm 1o the duve
loping countiies It was o
matter of concern for pu; country
as well Naturally while I was on
tour of the EEC countries and
America, I discussed the matte:
with my counterparts, with the
Commerce Minusters of those coun-
tries and also with the Prime Minis-
ter of France Simmilarly, during the

Omal Answers 14

Premdent Carter and thg
mrma Minister, My, Calla~
ghan, this matter was discussed here-
As a result of these discussions the
House will be happy to know that
mn respect of the restrictions that
were put by the EEC countries,
particularly on textiles the quotas
were raised and I can assure the
House that 1t 18 because of these dis-
cussions that the exports from our
country to the EEC countries and
America may be higher by Rs 150
crores during the next year

SHRI PRASANNBHAI MEHTA
According to the statement the major
items covered by such protectionist
measures nclude textiles, ceitain
steel and engineering products and
footwear

Now, in view of this I would hke
to know from the hon  Mmster
whether the export of these commo-
dities have dechined during the
period 1977 78* If so to what ex-
tent? What measures does the Gov-
ernment of India contemplate to
boost—to promote—the exports of
these 1tems”

SHRI MOHAN DHARIA Sir, as (
have said this move has certamnly
aflected adversely our country And
1t has affected our exports of textiles
also during the current year But
next yvear because of the additional
quotas that have been secured by us,
1t 1< possible tp enhance ow exports

MR SPEAKER He 15 asking
about textilcs

SHRI MOHAN DHARIA I was
coming {o that It mught have affec
ted us tp the tune of about Rs 100
crores It 15 very difficult to quant-
tv this betause quotas are fixed
Agamst the targels fixed we try to
fulfil It 15 a question of changing of
the fashion in the modern world It
15 diflicult to quantify

SHRI BEDABRATA BARUA I am
surpriced that the hon Mimster has
taken an attitude of self-congratula-
tion on this score  The history of
the developed countries 15 one of pre-
suring our country for so long
The sale of the mult: national pro-
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ducts existg in our country through
the multi-national agencies and
companies and, at the same time,
they are not taking our goods. T do
not think.that the situation has im-
proved after so many UNCTAD
Conferences or sp many efforts of
the developed countries.

I would like to know as to what
measures—it is not a question of
one couniry or the other, whether it
be E.E.C, U.S.A. or Great Britain—
is the Government contemplating to
take in terms of reprisal. There
should be reprisal when they do not
take our goods because India is a
manufacturing country. And so we
have to take unilateral action some-
times. There are not many develop-
ed countries which are also manu-
facturing countries. So, if they do
not take our goods and if thev do
not pay a proper price for our goods,
what action would you take as a
reprisal?

Take for example the multi-na-
tionals existing here. They are sell-
ing cheap products like soap etc.

What action are you taking against
them in this country?

SHRI MOHAN DHARIA: Sir, there
is no question of having a gelf praise.
If I may bring it to the notice of the
House, according to the agreement
of 1974, in Group I—Fabrics level—

it was 128.40 million square yards.
As against this, because of our
efforts, from 128 million square

yvards, it has been possible for us to
secure a quota of 197 million square
yards, Similarly, for Group II—
garments—the quota level was 21.40
million garments, We shall be able
to fulfil our gquota of 46.40 million
garments.

So, the House will please appre-
ciate that it is because of these
positive efforts made at various levls
and in various forums that it has
been possible for us t{p have this
quota. So far as retaliation is con-
cerned, in the case of trade, it is
very aifficult to retaliate in the man-
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ner as sugested by my hon. friend.
But, it is possible to have a proper
coordination with the developing
countries, It is from: this point eof
view that I have had my discussions
in the case of tea with the countries.
India, Ceylon and Bangladesh are
the important countries, We ner
together. So far as jute is concerned;
Thailand, Nepal, Bangladesh and
India are the main producing count
tries. How can we take a retalia-
tory step? We have to take bétter
advantage of the existing markets.
We should have some sort of—I
won’t use the word pressurising
them—leverage. It ig’ possible. Anih
efforts are being made,

SHRI YADVENDRA DUTT: With-
out' having any resource to trade.wat,
the hon. Minister just now su‘g'gﬁi?'f.—
ed about jute. May I ask him a
squestion? Without the pressure
tactics being used against the EEC.
and the developing and developed’
nations, may I hint him when we
have a monopoly of manganese and
ferro-manganese and pink mica, that
pink mica is being used for elecire-
nic purposes, for missile purposes
and for purposes of rocketry, whe-
ther he would be prepareq te use
these weapons against the pressure
tactics of the western nations, of the

EE.C. and the developed natlions
with regard to the trade?
SHRI MOHAN DHARIA: FPhig

suggestion was made earlier by the
hon. Member himself—not here but
outside., I have taken note of it and,
to the extent of going to the arbitra-
that basis, that being done.

DR. V. A, SEYID MUHAMMAD: I
would like to know from the hon’ble
Minister whether concurrence  has
been got from International Mcne-
tary Fund or General Agreemeni on
Trade ang Tariff for the impositien
of quantitative restrictions? If nof;
will the Minister resort to Articles
22 and 23 of the GATT Agreement’
for consultation and complaint?
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to the arbitra-

Surveillance
Body. We put forward our argu-
ments there ang it is because of cur
arguments and negotiations that it
is possible to settle the matter

ot Wi weTe s ¢ wT
AERY TW A1A ¥ AWy w34 ¥
dwzrem EfnfTr qga wfe &
erew T gATe et fza ofw f afy
froh 7 A & g oft o A
5 o aw gy fF gard e aw
FrarE W7 = T T A7 3
a7 & ZurTT mENE WY fMe s
¢ 1 fed®rr w8 & oo s
7% 77 AT AT 3% 9rdy A1 framga
wir ft # A vAREE WO g1 o
& 1 AfeT & v s g v
fox d T TET T 7T AwA F W
FRYY GAT fagT AT TH AT BT TR
gt 74 % foae s frate w5
At it 7 AT @5 & Ao o wrd
2Yfrz gt a2 2 Tz fawm
A frrag a3 R ¥ 7

SHRI MOHAN DHARIA: It 15 in
thi, context that we ara emphasising
the export of non-iraditional items
Similarly, we are trying to explore
other markets including in  African
couniries, ASEAN countries and
other countries Sir, at the one end
we want to well-establish our
marketing system ang on the other
end il iz our endeavour 1o produce
such articles which can go 1n a com-
petitive way and there is no problem
of this type,

SHRI CHITTA BASU: In the con-
text of adverse effect on our trade
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because of the increasing protectio-
nist tendencies both from USA and
EEC countries, may I know whether
Government contemplateg to take
energetic intiative in organising re-
gional economic cooperation which
may ultimately lead to common
market of the concupt of Asian com-
mon market? May I also know what
is the reaction of the Government
with regard to the proposal mooted
by Shah of Iran for Asian Coinmon
Market? Further what concrete
steps have been taken to develop our
trade with developing countries 3o
as to meet the situation arising out
of the protectionist attitude fromn
EEC and Western countries?

SHRI MOHAN DHARIA: With a
view to have better understand: g
with all the developing countries
India has not only taken some part
but India in some direction, gave a
lead at the ESCAP meeting 1
Bangkok. When I was there to
attend this meeting we had lot of
delhberations and it was agreed that
these developing countries could
have their better economie rela-
tionship The technology developed
in these developing countties should
be exchanged amongst themselves so
that we can take better advaniage of
the present situation.

So fur as the other suggestion 1e-
garding Asian Common market 1%
concerned this idea was verv much
mooted by Shah of Iran. When Shah
of Iran was in India it was discusced
with our Government There are
some inherent difficulties. However,
all possible efforts are being made
so that there 15 a proper and perfect
co-ordination between the develop-
ing countries and that we should not
suffer because of some erratic deci-
sion taken by the developed coun-
trieg by putting certain restrictions
as they have done in the pa<t

MR. SPEAKER: Next Question
Question No. 348, Shri K. A. Rajan.
He is not here. Next Question
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SHRI JYOTIRMOY BOSU: Sir, on
a point of order. Kindly read Rule
No. 48(3) of the Rules of Procedure
and Conduct of Business in Lok
Sabha, 1 have given a notice to this
effect. It reads like this.

“48(3) If on a question being
called it is not asked or the mem-
ber in whose name it stands is
absent, the Spcaker may, at the
request of any member. direct
that the answer to it be given”.

MR. SPEAKER: I am not alluowing.

SHRI JYOTIRMOY BASU. Why
are you not allowing it? I am sur-
prised. This is a vital queston...
(Interruptions).

MR. SPEAKER: Everything is
important. You should have given a
question.

SHRI JYOTIRMOY BOSU. 1 have
given so many questions.........
(Interruptions) Under Rule 48(3), I
have given a point blank nolice.

MR. SPEAKER: Quitc rignt. I am
not giving my consent. (Interruptions)

SHRI JYOTIRMOY BOSU- I am
very sorry, Sir....(Interruptions)

MR. SPEAKER: It is foy me to
censider it, It is due to this 1cason
1l.ut we gre not able to complclp the
Guestions. People who have given
rotice, are present, Those who have
given Questiong are not present.

(Interruptions).

SHRI SAMAR MUKERJFE: When
there is a provision in the rule, you
should consider his Notice. (Fnter~
ruptions).

MR. SPEAKER: I hav» pone
through the notice given Lv  Mr.
Bosu. But I have not given niy con-

sent. 1 have gone into the matter.
(Interruptions).

SHRI JYOTIRMOY BOSU: Sir, I
am very sorry. Don't misuse your
power.
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MR. SPEAKER: 1 have hsard
you.... (Interruptions).

FROF. P. G. MAVALANKAR:
When he has given a written notice.
+ oo o (Interruptions)

MR. SPEAKER: I will read out
Direction 15 by the Speaker, Lok
Sabha,

“15. If on a question being called,
it is not asked or the member in
whose name it stands is absent
without giving any letter of autho-
rity to any other member on his
behalf, the Speaker may, at his
discretion, direct the answer to it
1o be given in the second round, if
in his opinion or that of the Minis-
ter concerned, the subject matter
of the question is of such impor-
tance as to warrant 4n answer
being given in the Hi it

(Interruptions)
I am bound by the Direction....
(Interruptions)

SHRI JYOTIRMOY BOSU- Dire-
tion does not make the rule redomn-
dant.

MR. SPEAKER: You gre not allow-
ing other questions to come up. Iy
is well known that when a rule gives
a discretion and a direction has been
laid down, the discretion is bound by
the direction....(Interruptions) You
could have taken an authority letter
from Mr. Rajan.

w1 7y g : AW WERE, AT
T AT AT & | WY WY WERa
¥ 9w #ifz, s~ 78 gawT TOC RN
1§17 &, aY 517 7 oArs w7 aford

MR. SPEAKER: No, no. The
Minister is not going to dictate or
control this,

SHRI JYOTIRMOY BOSU: What
}s ctthe question? Whether it is a
act. ...
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MR SPEAKER Why ae you

coming in the way of other questions
being answered?

SHRI JYOTIRMOY BOSU It 1s
vital for the countiy

MR SPEAKER You «an put a
question

SHRI SAUGATA ROY You should
allow half an hour discussion on the
reply given by the Minister

MR SPEAKER Yes, if notice
comes we shall consider I have al-
ready told you what tht rule 15 gnd
what the direction 15 I am bound
by the rule and the duection
(Interruptions) Please do not ob
stiuct the proceedings

SHRI JYOTIRMOY BOSU What
elsc can 1 do®

MR SPEAKER You are obstruct
g Let us takc up the peat ques-
tion

Restrictions imposed by E.EC. Coun-
tries on Indian Goodg

*352 SHRI DURGA CHAND Will
the Minister of (OMMERCE AND
CIVIL SUPPLIES AND COOPERA
TION be pleased lo state

(a) whether it 1s a fact that there 14
no easy flow ot Inday goods into the
EEC Countries,

(b) 1f so, what 1 | ic nature of 1es-
trictiong imposed by the EEC Coun-
tries on Indian goods,

(c) whether any negotiations are
being held with the EEC Commission
an this regard und

(d) 1f so with what results?

THE MINISTER OF STATE IN
THE MINISTRY OI' COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG) (a)
and (b) The flow of Indian goods into
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the EEC Countries 15 generally satis-
factory but in some commodities/
goods, the possibilities of accelerating
exports are inhibited by restrictions
of different kinds Such restrictions are
in the nature of tariff and also non-
tariff barriers including quantitative
restraints, import surveillance system
ete

(c) and (d) These i<sues gre nor-
mally pursued through appropriate
bilateral and multilateral fora In
some cases, including tevtiles, jute,
coir negotiations had been held and
satisfactory understanding hag been
reached
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SHRI MOHAN DHARIA: 1 would
like to clarify because 1* should not
happen that it should go in a distorted
way. It is a fact that there are
some exporiers who do not take
proper care about qua'ity and it has
been one of the reasuns why. ..

ol gew wy wowm ¢ Ay
faedt & qur

oft Wtgw arfear : & w7 o fn
g wgt  fr g g oewr
T fag Oft & snfeet oot wfen
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TamT € ), St A oaE A S
I ¥qW ATSEW 1 T3 @ ERm
afFs 37 WY AT ST A
fam g o fast dure w7 7y 8, WY
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off wifes v worw wgnw, der
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SHRI A BALA PAJANOR' Sir,
{here is a gifference between the
answer given by the Minster of Com-
nerce and the Minisiar of State for
Commerce. The Muvster of State
suid that there is no such casz and it
any trader is small, he is taken care
of. But as I understand from the
answer given by the Munster of Com-
nerce, he says thac becguse of cer-
tain merchants who are selling sub-
standard goods, owt frreicn market
hag been affected. Bul on the con-
irary it 1s alsg reported that because
of the quality of our goods they ae
sfraid of purchasing from our market
1 am afraid this kinl of answer may
discourage the sma!' producers snd
exporters who are coming in large
numbers and 1t will affect our foreign
exchunge earnings  also. It the
Minister is sg categcrical in his state-
ment, I would like to know the per-
centage of the sub-standard goods
that have been exporied due to
which our market in the foreign
countries has been affected. I want
a specific answer because he has giv-
en a general gtatement. Besides, the
Minister is also aware of the fact
that there is quality crutrol and it is
only after the quality control certi-
ficate is given our goods are export-
ed. 1t is such a contradictory reply
and o I want a clarification from
the Minister,
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SHRI MOHAN DHARIA: Sir, as I
said earlier, there should be no mis-

angd sp for as my col-
league is concerned, he felt reference
was made regarding certain com-
plaints, If they are brought to our
notice, we shall loolh into them.
However, I feel that in view of my
own experience during my travels
out of India I could clarify the situa-
tion and therefore, I hLave clarified,
There is nothing like inconsistency,
but I felt that som~ more clarifica-
tion 1s necessary.

Regarding qualily control, a5 I
said Hindi, so far, at the most we
cancel the licence, but we cannot
take any penal action against the
exporier who is nut observing those
norms of quality and therefore, my
Ministry has prepa:edq a Bill which
1s being discussed with the Law
Ministry. Adfter it is approved by ihe
Cabinet, I would very much like to
come before the Mous: and accord-
ingly I woulg like to have a sunction
whereby those who do¢ not export
according to the norms and quality
standards or specifications. as they
are doing harm not to themselves, but
to the reputation of the country, we
shall have to takc some firm geci-
sions and firm actioy and in  this
context, we would lihe to come for.
ward with the Bill before this House.

So fur as the schemr of self-certi-
fication is concernsd, we would very
much like to encouraga the export-
ers. If they (hen.selves observe
these disciplines, wo shall b, happy,
but n case they fall in observing the
disciplines, we cannst afford to leave
them,
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WRITTEN ANSWERS TO
QUESTIONS

Cases regarding dilution of Equity
holding of Forelgn Cempanies pending
with RB.L

*348. SHRI K. A. RAJAN: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the pro-
posals of a number of foreign com-
panies for the dilution of their equity
holdings to 40 per cent are pending
with the R.B.I. for finalisation;
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(b) whether it is a fact that most of
such cases belong to drugs and phar-
maceuticals sector;

{c) what are the detas
and

thercof;

(d) the reasons for delay for the
finalisation of their cases?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Under
Section 28(2)(a) of the Foreign
Exchange Regulation Act, 1973, the
Reserve Bank of India received 880
applications, Final directives have
been issued in regard to 834 applica-
tions specifying levels of permissible
non-resident interest.

(b) Yes, Sir,

(c) A statement js laid on the
Table of the House.

(d) The FERA applications of these
compames will be decided after Gov-
ernment’s new drug policy based on
the recommendations of the Hathi
Committee is finalised.

Statement
Drug Companies
1. The Anglo-French Drug Co.
{Bastern) Ltd., Bombay.

2. Abbot Labs. (I) Pvt. Ltd, Bom-
bay.

3. Bayer India Ltd,

4. Burroughs Wellcome & Co. Ltd.,
Bombay.

5. Ciba Geigy of India Ltd, Bom-
bay.

6. Boots Co. (I) Ltd., Bombay.

7. Cynamid India P. Ltd., Bombay.

8. Carter Wallace & Co. Ltd., Bom-
bay.

9 C. E. Fulfor (1) P. Ltd., Bombay.
10. E. Merck India P. Ltd., Bombay
11. Glaxo Labs. I. Ltd, Bombay.

12, Geoffry Manners & Co. Ltd.,
Bombay.

13. Grove Produets (Far East) Ltd.
14, Hoechst Pharmaceuticaly Ltd.
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15. Indian Schering Ltd., Bombay

18. Johnson & Johnson Ltd.

17, May & Baker, Essex

18. May & Baker India P, Lid

19. Merck Sharp & Dheme (I) Ltd.

20. Nicholas of India Ltd.

21. Organon India Litd.

23, Parke Davis (I) Ltd.

23. Pfizer Ltd, Bombay.

24, Ruchardson Hindustan Litd

25. Roche Products Ltd.,, Bombay

28. Smith Kline & French (I) Litd.

27. Suhnd Gegy Ltd., Ahmedabad

28 Sandoz India Ltd, Bombay

29 Synbiotics (I) Ltd, Bombay

30. Uni Sankyo Ltd., Hyderabag

31. Warner Hindustan Ltd, Bom-
bay

32 Wyeth Labs Ltd, Bombay

Smuggling of Tea

340 SHRI SHANKERSINHJL
VAGHELA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government ale aware
that a very large quantity of tea is
being smuggled out to neighbouring
countries;

(b) if so, the facts thereof;

(c) whether it is also a fact that a
huge quantity of Indian tea loaded in
trucks which was about to bhe smug-
gled out to Pakistan and Afghanistan
was seized as reported in the Econo-
mic Times dated the 23rd February,
1978 (first page):

(d) who were the persons to whom
the tea and trucks belonged and the
number of persons arrested in  this
case; and

(e) the further steps proposed tp be
taken te check completely the smug-
gling out of tea?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) and ().
Reports receivedq by the Government
do not indicate any large -cale smm2-
ghng of Indian tea to neighbouring
countries.

(c) and (d). Reports indicate that,
on 21-2-78, the Pumjab police auths-
1tieg seired one tiuck No RSG-TT22,
loaded with tea welghing 6736 kgs.
and 200 grams at Kormili bndge 'm
Kapurthala District, about 80 Kms in
the interior from the border. The
truck belongs 1o Shii Gurudaval
Singh of Kapuithala Distiiet and was
being diiven by Shii Karam Sinsgh
Both the gwner and the duver have
been arrested The tea belong. ‘o
Shr1 Hary Kishan Das of Gauhati
The police have 1cgistered a rase
under section 411 of the Indiap Penal
Code suspecting the tea as havng
been stolen from Siliguri  There s
no indication that the tea was meant
fo; smuggling acioss the Inuo-
Pakistan border

(e} Although wmugghng continues
to be effectively under check. all field
formation, have been switably alett-
ed Besdes, anli-smuggling meaau-
1e have been reinfoiced The situi-
tion ,, also Lemg kept under cly.e
watch

Proposal to export Kashmiri Fruils

*350 SHRI ABDUL AHAD VAKIL:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND C©-
OPERATION be pleated to stufe
whether Government propose to ex-
pott Kashmui fruits which could be
a verv good exchange eatncr as well?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUPPLIES AND Cn-
OPERATION (SHRI ARIF BEGH):
Export of fruits, including Kashmuri
fruits, 1s alreadv being made from
India and there ig no restriction on
such export.
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Unemployed Civillan Commercial
Pllets

*351. SHRI SUKHDEO PRABAD
VERMA:

SHRI R. D. RAM:

. Wil] the Minister of TOURISM
AND CIVIlI. AVIATION bhe pleased
tc state:

-a

(a) whether it is a fact that there

stil] exist a large number of civilian

Commercial Pilots who are yet to get
¢ nployment;

th) il so. the details thereof includ-
ing the total number of unemployed
Commercial Pilots to-date and the
«ite of grant of licence to each such
pilot;

(c) whether despite repeated repre-
tentations/memoranda from such
pilots, Guvernment have not taken uny
s.bstantial programme to employ and
1+ habilitate them quickly;

td) if s0, the reasons therefor; and

(¢) the action being proposed o be
taken now tv ¢mploy them with Indian
Asrhines and Air India?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
FURUSHOTTAM KAUSHIK): (a)
¢ .d (b). Yes, Sir. There are at pre-
gemt about 200 Commercail Pilots
Licence holders unemployed as pilots.
Information regarding the actual
dates of grant of licences io the un-
employed pilols ig not readily avail-
skle and will be collected and placed
on the Table of the House,

(¢) No, S,
(d) Dues not arise.
(e) As Air-India require Pilots

with certain minimum number of
hours of command experience on
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multi-engineq aircraft, they normally
get trained pilots from the Indian
Airlines, who, in turm recruit pilots
from amongst unemployed Commer-
cial Pilotg to meet their require-
ments, Indian Airlines provosa to
recruit some pilots to meet their re-
quirements during 1978-79. Though
normally the maximum age-limit is
30 years, as a special case for this
year's recruitment, applicants in the
age group of 30-33 will also be con-
sidered with @ view to enabling such
of those unemployed Commercial
Pilots ag have crossed the normal sge
limit mentioned above, also to apply
for the posts.

Steps taken to realise Outstanding
Amount

*353. SHRI D. N. TIWARY: Will
the Minister of FINANCE be pleased
to refer to the reply given to Un-
starred Question No. 4897 answered
on 23rd December, 1977 regarding re-
covery of loan advanced by Empire
of India, unit of L.I.C. and state:

(a) the reaction of Bihar Govern-
ment on the request of L.LC. for assis-
ting in getting possession of the house
which was auctioned and {aken by
L.1.C, at Jhumari-telaiya;

(b) the total amount due including
expenses and interest, from Shri
Chattu Ram Bhadani of Jhumari-
telaiya; and

(c) whether any fresh move has
been made to realise the amount or
taking over of the auctioned house?
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THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a) Govern-
ment of Bihar has 1ssued necessary
instructions to the Depuly Commus-
sloner, Hazarmbegh for giving all
possible help tp the Life Insurance
Corporation of India for teking pos-
session of the property

(b) After purchase of the property
at Jhumri-telaiya the total amount
of gbout Rs 375000 as on 3ilst
December 1977 15 recoverable from
Shr1 Bnadam

(c) A fresh application for obtain-
ing phvsical possession of the pro-
perty at Jhumn-telaiya had been
made in the Court of Sub-Judge
Hazartbagh and necessary cost for
deputation of Execution Magis rate
and the mnecessary complement of
Armed Police Personnel was deposit-
ed in the Court whereupon a fresh
Wairant for delivery of possession
wa, to be 1sc'ed on 22nd February
1978 However in the meantime one
of the alleged tenants in the property
viz Shri Guru Piasad Bhadam
(said to be the Managing Director of
Ashok Mica Pvt Ltd) moved the
Court on 22nd February 1978 and
has obtained temporary stay order
from obtaiming physical possession of
the property LIC hag submiited
th¢ rejonder 1n the matter on 6th
March 1978 and the hearing has been
fixed for 18th March 1978 by the
Court

LIC has already 1ssued instruc-
tions to its Divisional Manager Patna
to try to obtain through the Court
the physical possession of the remain-
ing portion of the property at
Jhumri-telaiyg other than that alle-
gedly claamed by Shri1 Guru Prasad
Bhadam without admithing the said
claim of the alleged tenant

Imposition of Anti-dumping and Coun-
tervailing Duotles

*35¢ DR V A SEYID MUHAM-
MAD Wil the Mimster of COM-

4100 L8—2

MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether the recent reports n
the newspapers that the US Gevern-
ment proposes to impose anti-dumping
ang countervailing duties 1s correct,
an

(b) 1f s0, what are the steps the
Indian Government 1s preparing to
take in this regard”

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG)

(a) Yes, Sir The US Government
has started an investigation for possi-
ble 1imposition of countervaiing
duties on 1mports of textile producta
from eight developing countries, in-
cluding India The US authorities
have also commenced anti-dumping
investigations against certain Jape-
nese fitms and an Indian firm export-
ing pre-stressed concrete wire strands
to the US

(b) Government have conveyed
their concern about such measureg to
the US authorities The firm con-
cerned with the anti-dumping pro-
cedures regarding wire strands has
made representation to the US
authorities With regard to the
investigation for imposition of coun=
tervailing dutieg on textile products,
the Government 1g taking legal steps
as provided under US laws

Allocation of Quota for Export ot
Textiles to USA. and EEC,
Countries

*355 SHRI K MALLANNA
SHRI K PRADHANI

Will the Minster of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state

(a) whether 1t 18 a fact that Gov-
ernment have finally decided and an-
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nounced its scheme for allocation of
quota for export of textiles (under
OGL-3) made from coiton wool and
man-made fibres to U.S.A. and EEC.
Countries for 1878; and

(b) if so, the detaily thereof?

THE MINISTER OP STATE IN
THE MINISTRY OF COMMERCE,
AND CIVIL. SUPPL ES AND CO-
OPERATION (SHRI ARIF BEG):

(a) Yes, Sir,

(b) The scheme for allocation of
quota for export of textiles to USA
and EEC coun'ries for 1978 envisages
division of total annual quota into
60 per cent for the first gix months
and 40 per cent for the second six
months of the quo'a year 1978 For
fabrics and made-up articles, 75 per
cent of the quota is to be allocated on
high price basis and the remaining
25 per cent is to be allocated on first-
come-first served basis. Hulr of the
quota under first-come-first-served
category is reserved for allotment
against firm con‘racts and the other
half for contracts against which goods
are ready and inspected for shipment.
In the case of hosiery, knitwear and
readymade garments, 50 per cent of
the quota will be allocated on high
price basis. The rest 50 per cent will
be allocated on first-come-first gerved
basis, half of which is to be reserved
for firm contracts and the remaining
half for contracts against which goods
are ready and inspected for shipment.
With a view to realising reasonsble
foreign exchange, the Cotton Textiles
Export Promotion Council which is
administering textile quotas has been
authorised to adopt floor price
mechanism where practicable,

The above scheme is, however, sub-
ject to a review if the marketing
conditiong go warrant,
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*356, SHRI MADHAVRACQ SCINDIA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether in order to develop
tourism in Madhya Pradesh region,
the Government are considering (he
proposal tq start an air flight Ex-Bom.-
bay to Khajuraho via Indore, Kanha
National Park;

(b) if so, whether any representa-
tion from the State Government has
been received in this regard; and

(¢} if so, the reaction of the Gov-
ernmeng in the matter?

TIIE MINISTER OF TCURISM AND
CIVIL AVIATION (SHRI PURUSH-
OTTAM KAUSHIK): (a) No, Sir,
Not at present,

(b) No such represeniation has been
received from the State Government.

(c) Does not arise.

feod e & Tw w1 Tweq@ wT QO

*357. St T wWT ATAC : AAT
faer =t ag & &1 g w4 f

(%) w frord &% & mawiv &
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& gt qang ¥ Toreq w1 g figar
ar;

(F) =T T RO A T A
X wigw wege fea q1;

(w) aft &, at SEwt s and
wr §; Wit

(7) ¥8 T ¥ worre Y«
sfufiear &7
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Relaxation of Gold Control Order

*350 SHRI DHARAM VIR
VASISHT.

SHR] PRADYUMNA BAL:

Will the Mimster of FINANCE be
pleased to state:

(s) the provimons of Gold Control
Order relaxed recently by the Gov-

ernment, together with relief if any to
the genuine grnament wearers; and

(b) whether Government propose
further relaxation or scrapping the
gold control order, if so, the reasons
therefor?

THE MINISTER OF FINANCE
(SHRT H M PATEL)* (a) and (b).
Certain relaxations within the ambit
of the Gold (Control) Act and the
Ruleg thereunder have been given to
certified goldsmiths by 1ssue of noti-
fications/orders on 14-2-1978 Accord-
ing to these relaxations a certified
goldsmuth can.—

(1) manufacture and sell orna-
ments out of the standard gold bars
which he 15 already allowed io pos-
sess against specific orders fcom the
customers

(11) make small puichases upto
35 grams of ornaments at a time
from a person and utilise the same
for the purpose of making, manu-
facturing ornaments ageinst speci-
fic orders from other customets,

The goldsmiths availing of the above
concessiong are required to have a
fixed place of business and maintain
the prescribed accounts

(1) The vresent restrictions re-
garding 1ssue of goldsmith’'s certi-
ficates only to the members of
famuly of gold.miths have been re-
moved Now anv person who pos-
sesses mecessary skill of a yolds-
mith and who has worked with a
certified goldstuth as an apprentice
for a period not less than 3 months
and who has not been disquabfied
on account of conviction or 1mposi-
tion of penalty for gold cntrol or
smuggling offences 1~ elimable to get
a goldsmuth's certificate

2 Finance Mimster in s budget
speech announced the Governments
decision fo sell gold from the stocks
held by it pnmarily as an anti-smug-
glung measures Such sales of gold
from Governmeni's stocks 1 expected
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also to bring down the domestic price
of gold,

3. Government do not propose to
scrap the Gold Control Act. How-
ever, t0 make the adminisization of
gold control more effective, amend-
ments to ruleg framed under the Act
are made from time to time. These
amendmentg are &lso intended to meet
the changing situations and in res-
ponse to various represcntations ré-
ceived from Associations of Gold-
smiths and Dealers.

Supply of Rapesced Oil to Kamal Oll
Mills and Capital Mill, Delhi

#3060, DR. BALDEV PRAKASH:

DR. LAXIMINARAYAN
PANDEYA:

Wil] the Mimster of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Rapeseed oil was sup-
plied to firms namely Kamal Ofl Mill
and Capital Mill, Delhi in spite of the
fact that these were black listed by
Delhi Administration and thelr licen-
ces cancelled as appeared in ‘Nav-
Bharat Times' dated 22nd February,
1978; and

(b) it so, the reasong thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIFS AND COOPERA-
TION (SHRI KRISIINA KUMAR
‘GOYAL): (a) Ne, Sir. The Central
Government did not supply any rape-
seed oil to Kamal Oil Mill or Capital
Mill for refining.

(b) Does not arise,

it ¥ fawre & forg wef ¥ o=
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Export of Garments to E.E.C.
Countries

*363. DR. BAPI] KALDATY: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-

TION be pleased to state:

(a) the progress made to ger conces-
sion to expory garments to E.EC.
Countries;

(b) whether the EEC. has increas-
ed the quota;

(c) whether these exports are res-
tricted to only one E.E.C. couniry; and

(d) details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (d).
The new Indo-EEC Textile Agree-
ment provides for sgurstantialy larger
quotas for garments exports cOmpar-
ed to our export levels The quota
levels established for specified cate-
gories of garments are applicable to
all Member States of the EEC. A
statement glving quota levels for the
categories of garmenis subject to res-
traints for 1978 is laid on the Table
of the House.
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Appointroent of 2 Committes to review
all conirels of prices, Production,
Distribution, etc,

AN:

S8HRI D. B. CHANDRE
GOWDA:

#364. SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of FINANCE be
Pleased to state:

(a) whether Government have ap-
pointed a Committee to review all
controls on prices, production, distri-
bution, imports, exports, foreign ex-
change, industrial licensing etc.; and

(b) it so, what is the composition of
the said committee and its terms of
reference?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) and (b).
The Government have get up a Com-
mittee under the Chairmanship of
Shri Vadilal Dagli to evaluate and
review the system of controls on
prices, production, distribution, licen-
ces ang imports and to examine the
manner in which they have been ac.
tually operated and whether or not
the objectives sought to be achieved
have actually been achieved, The
other Memberg of the Committee are:

1. Shri Era Sezhiyan

2. Shri Bagaram Tulpule
8. Shri L, C. Jain

4. SBhri Sanjoy Sen,

The Committee will have a Member
Secretary who will be appointed
shortly,

The terms of reference of the Comr
mittee are:

(1) Has the system of conirols on
prices, production, distribution, licen-
ces and imports been an effective
instrument for national planning ond
guidance of the national economy?

MARCE 17, 1078
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(2) What has been the experience
in the past of the operation and man-
agement of all types of controls and
have the pre-determined objectives
actually been reahsed?

(3) In which areag of the economy
have the controls been successful and
hence deserve continuance with or
without modification?

(4) In which areas have the con-
trols been ineffective or have since
become irrelevant and hence deserve
to be removed?

(5) In what manner js the system
of controls connected to the system
of subsidisation in the national eco-
nomy? Are juch subsidieg justifiable
and will it be possible to moderate or
eliminate the svsiem of sunsidisstion
by swtable modifications in the sys-
{em of controls?

It will thug be seen that the Com-
mittee, will, inter-alia be studying the
working of controlg applicable to
industries.
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Rise ip the price of Gur due to export (cy 1t so what steps Governmnent
propose to take in this matter?
. BIN SEN: will
sa7e. SHRI RO CIVIL THE MINISTER OF STATF IN THE

Minister of COMMERZE AND CIVIL SRt On CORe
SUPPLIEg AND CONPERATION he ERCE AND
s CIVIL SUPPLIES AND COOPERA-

pleased to stat
o smate TION (SHRI ARIF BEG): (s) Yes,

(a) whether Government have given Sar,
permission for Gur export: (b) Government are not aware of

(b) whether Government are aware any appreciable increase in the price
about price Increase of Gur in the of gur in the internal market.
internal market, and (¢) Does not arise
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Promodion of Exporis by Rall

3276, SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minster of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) what are the functions of the
Standing Committee on Promotion of
Exports by Rail (Scope-Rail) and
when and why was it set up:

(b) what 1s the composition of this
Committee and how often does it meat
and

{c) how Lldar huve ihe objectives be-
hind setting up of this Committec
been achieved sp far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a) to (c)
On 26th November 1977, the Minustiry
of Commerce had, in consultation
with {he Ministry of Railways, set up
a Standiny Commuttee on Promotion
of Exports by Raul (SCOPE RAIL)
comprising representatives of con-
cerned Mumsiries and Organisations
to discuss various problemg relating
to the movement of expoit cargo by
Rail Transport. SCOPE RAIL 1s
headed by  Additional Secretary,
Ministry of Commerce and has as
membey representativeg drawn from
the Mimstry of Railways, Central
Board of Excise & Customs, Ministry
of Shipping & Transpori, D.G. Ship-
ping, Port Trusts at Bombay, Madras
and Calcutta, State Trading Corpora-
tion, Minerals & Metals Trading Cor-
poration, Shipping Corporation of
Indla. Tea Board, ‘Genera]l Insurance
Corparafion. SAIL Internatipnal, Coal
India, Trade Development Authority,
Engineering Export Promgtion Coun-
cil, All India Shippers Council, Fede-
ration of Indian Chamberg of Com-
merce ' & Mdustry, Assoclated Cham-
berg of Commerce & Industry, Federa-
tion of Customs House Agenfs Asso-
clation, Federation of Tndlan Expor-

ters Organisation, Indlan National
Shipowners Association ate

Thig Standing Commiitee is expect-
ed to examine and suggest appropriale
megasureg in regard to the adequacy
and regularity of Rail services; ade-
quacy of handling and warehousing
facilitles for export shipments at im-
portant terminals; adequate and tume-
ly supply of wagons, vans, containers
for export traffic; introduction of
economic rail-freight rate structure
and concessional station to station
rates; simplification of documentation
and procedures, augmentation of rail
transport facilities for direct exporis
to Pakistan: Bangladesh and Nepal as
also for the movement of exportis
consignments from inland stations to
port towns: and introduction and faci-
litation of multi.modal movement of
containerg etc.

The first session of SCOPE RAIL is
scheduled to be held on 20th March,
1978 at New Delhi.

Credit Societies transferred to Nation-
alised Banks are recomended by Date
Committes

3277, SHRI PARMANAND GOVIN-
DJIWALA: Will the Minister of FIN-
ANCE be pleased to state:

(a) 1s it not a fact that the Date
Committee appointed by the Reserve
sBank ha. reported that out of
Rs. 300.00 crores requireq for Agri-
cultural Short Term Loan, Rs 150.00
ciores will he provided by the nation-
alised Banks for the year 1078-79;

(b) how many credit societies have
been transferred to the nationalised
Banks ag recommended by the Date
Committee; and

(c) is it not alsp a fact that the
number of credit societies taken over
by the nationalised Banks is not more
than 300 and the financial require-
ments of even these societies are not
fulfilled by the nationaliseq Banks?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The Study
‘Team headed by Shri C. D. Datey
placed the short-term agricultural
credit needs of Madhya Pradesh at
about Rs. 275 crores in 1974-75 which
may go up to Rs 300 crores in 1979-80.
Estimating the depomt at about Rs. 725
crores in 1979-80 and assuming the
credit deposit ratio at 60 per cent, the
Study Team estimated that the total
advances by commercial banks in the
year 1979-80 would be around Rs. 435
<rores out of which about Rs 150
¢rores would be for priority sectors.

(b) At the time of the introduction
of the Scheme 1n Madhya Pradesh in
May, 1970, 305 prnimary agricultural
credit societies were taken over by
10 commercial banks During the
Yyear 1076.77 on account of formation
of Farmers Service Societies by amal.
gemation of primary Am:ultural
Credit Societies and their reorganisa-
tion into viable/potentially viable
societies, the number of societies
ceded to commercial banks reduced to
253,

(c) Short term loans for Kharit
1877 and Rabi 1077-78 amounting to
Re. 74.73 lakhs and Rs. 26.09 lakhs
were disburseq to 159 and 72 societies
respectively. Medium term loang to
the extent of Rs 339 lakhs were dis-
bursed to 44 societies as at the end
of 31st December, 1877 the total
number of societies financed being
188.

Exchange Control Department (RBI)
Customs Station at Major Ports and
International Airporis

3278. SHRI NATHU SINGH: Wil
the Minister of FINANCE be plalled
to state:

(2) what are the functions, activi-
ties and the organisational structure
of the Department of Economic Affairs,
Exchange Control Department of Re-
serve Bank of Indla, the Cargo Custom

Written dnswery {9

authorities at Major Ports and Inter-
national Alrports ang how do they
affect/regulate Indis's Export trade;

(b) what is the number of personnel
employed in the Exchange Control
Department (RBI) Custom stations at
Major Ports and International Air-

ports; and

(c) what are the figures asked for
in part (b) above during the last years
of the first and the third five year plans
respectively?

THE MINISTER OF FINANCE
(SHRI H, M, PATEL); (a) The De-
partment of Econmomie Affairg com-
prises of seven Divisions. It is con-
cerned with preparation of the Cen-
tral Government’s Budget, masakes
periodic assessments of foreign ex-
change needs and resourcey and takes
steps to mobilise and allocate re-
sources, internal as well as external,
in, keeping with developmental and
other needs. It also keeps under
continuous review the economic gitua-
tion in India and advises the Govern-
ment on the formulation of economic
policles. The Department is also res-
ponsible for policies relating to in-
surance, banking, currency ang coin-
age, capital issues and foreign invest-
ments, administration of the Securi-
ties Contracts (Regulation) Aet and
regulation of stock exchanges, It is
also closely associated with the Minis.
try of Commerce in the consideration
of all matiers relating to Indla's
foreign trade with particular refer-
ence to the foreign exchange aspects
thereof.

The Department of Eoconomie
Affaire is also concerned with the
extension of credits to developing
countries.

of the Reserve Bank pf India iz com=
cerned with measures for conserva-
tion of the foreign exchange resour-
ces of the country ang for thelr
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éctive utiliation. The Reserve
Bank regulates remittances to foreign
‘couptries for all purposes and moni-
tors receipts of sale proceeds on ex~
ports. The Reserve Bank iz also
charged with the control gver import
ang export of gold, currency notes
and colnage ang securities, The Bank
exercises control over the ostablish-
ment of business houses in India by
foreigners, foreign companies and
non-resident Indians.

Cargo units of Customs authorities
are concérned with the levy of Cus-
toms duties and enforcement of con-
trol under Customg and allied laws
relating inter ala to trade and ex-
change control both for imports and
exports

Customg Houses are standard fleld
units. Depending on the volume of
operations and the staff employed
they are divided into several units or
departments such as Cargo Units. Cus-
toms Houses are under the control of
a Collector who ig assisted by various
categories of subordinate staff whnose
size depends on the workload.

(b) The number of personnel em-
ployed in the Exchange Control De-
partment (RBI) are:—

Class I . . . . 407
Class IT . . . . 1
Clasy IIT . ) . : 1202
Claws IV . . . . gi4

‘ToraL . . . 2014

The number of personnel employed

in Custom stations at Major Ports wnd
Internationa] Airports areie—
ke e
Airports
Group-A . . 196 14
Group-B . . 71t 45
Group-C . . 5228 369
Group- 2082 To be de-
= pu::dﬂ'om
Custom
Houses.

(c) The records contalning the
relevant information relating to Ex-
change Control Department of the
R::mamnkdludhmnottnﬂ.-
able

Information relating to Customs.
Houseg is as follows:~—

1956-57 Not readily available

As on 1-1-66

" Major  Intema-

Potts tional

Airports

Group-A . . 76 ”
Group-B . . 403 13
Group-C . ' 3501 209
Group-D-. . 1676 42

e e

Sexvice condiiion of development
officers of LIC

3279, SHRI AHSAN JAFRI. Wi
the Minister of FINANCE be pleased
to tate

(a) whether the average perform-
ance of a development officer of LIC
has shown inerease during the period
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1958—77; and so how much is the per-
igentage—inctedse; and

f e m =

(b) whether the Natlonal Federation
of Insurance Fielg Workers of India
with whom L.1.C. management had
sighed written agreements on service
conditions during the year 1865 and
1671 was given any opportunity 1g dis-
cuss and negotiate the new service
conditions unilaterally imported on
them on B8th April, 1976. if not, the
reason thereol?

THE MINISTER OF FINANCE
(S53R1 H. M, PATEL): (a) During
the period 1958—1977, theie has been
an increase in the average perform-
ance (in terms of sum assured for
ntw business ot jndividual insurances)
of Development Officers by 282 per
cent. However, during the gsame
period the cost of Development Ofii-
-cérg increased by 467 per cent.

(b) The two agreements between
the Life insurance Corporation
of India and the National
Federation of Field Workers of India
wutvted intp 1n the year 1965 and
1871 respectively pertaineq to grant
-of automatic increment and the mini-
mum norm of performance for a
development officer, The agreement
between the managemeni and Deve-
Jopment Officers Federation regarding
the pay scales etc. expired on
31-3-1973.

The management, for the purpose
of concluding a fresh agreement in
course of discussions held in 1974
with the Federation of Development
Officers on the basis of charter of
demands submitteq by them also
Taised the question of fixing fresh
cost-normg for the Development Offi-
cers. But there was no possitive res-
ponse from the Federation in this re-
gafd. Having regard to the demands
of the Federation in respect of im-
provement in the pay scales etc. and
the nature of duties of the Develop-
ment Officers, the notification issued
by the Central Government dated
Th April, 1876 and 1the LIC Staff

MARCH 17, ‘1078
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(Amendment) Regulations, 1976 dated
21st April, 1978 provide for fixation
of Cost-normg and improvement in

tion to Provident Fund of Develop=
ment Officers.

WER JEmeet W AT SRy o

3280. w : W fae
a1 TG AT A T Y

(%) w7 wHH FTEH ) AEHT
wETH o T et i fraw e
ww § Wie aar sofegnd vt @
sirae ¥ o AT w7 feafor i ot
wrgda vr foy & 2

(@) w1 9 Jgrewl W oA
AEHT By w9 THE  waw ¥
fard wrdt wfard wt AR AT vt
g

() &= wfeard ®) gr vk wfaly
TORT FITT 40T e 517 T 7

firer stwrea ¥ wrow st (st woiter
o) : (%) &, 71 A
o BEWw  W1E9 1977-78 ¥ fag
R YT AL T ATGHT A A
& fagrail & gare, for o w7
T T Saw B Y gE F wrow
1976-77 ¥ wifws & ¥ qwaw
TGAT 91, T evRTG ¥ wRew i
WTEdHE W wr & fag e o
wgarETdt 9w 20 feew sfr
e2ax ¥ werwe 12 freiare wob o
arede for o7 § 1 wwR v, for
il ¥ 197677 ¥ % G AW § FAOw
® Wl e qgeT €7, 3T i
wrereTdl T € Y IT BY eqrr F
f wad gu wndw fied 13§
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(w) o (7): woec & a¥
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W, Wy Y wrew ¥ forg wreEE AT
wOrA/TiT  weaTR & waw A
ot wfemt dw et § )
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v def gra fed n@ wm

3382 wY wigwik wifeew ;. ¥4T
firer 7ot g wan Y FOT w6 w0

(%) gza Py ¥ wifeardt aregw
® oA 1974 & 1977 ¥ W gy
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fardy a7 |
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Overland tourist trafic to India from
Western Countries

3283 SHRI SUKHENDRA SINGH,
Will the Mimster of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether 1t 15 a 1a.t that over-
land tourist traffic to India from Wes-
tern countries has not shown any sign
of 1ncrease,

(%) 1f so the reasons thereof, and

(c) the plans of Government to
secure the cooperation of the newh-
bouring countries and create condi-
tions favourable for the inflow of more
overland tourist trafic to India?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK) (a) As compared to
1976, therc has been an increase of 154
percent in overland tounst arrivals
from major tourist generating markets
in the West during 1977

(b) Does not arise.
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(¢) Indii being a member of the
World Tourlsm Organisation Regional
Travel Commisslon for South Asia
works closely with ity counterpart De-
partments in the neighbouring mem-
ber-countries to create conditions
favourable to the movement of tourist
traffic to this region. For promoting
overland tourist traffic, road-side facili-
ties are being developed along the high-
ways in India which are mnormally
used by this traffic.

Project Report on Third Airiines

3284. SHRI SHARAD YADAV: wWill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Government by row
have completed its consideration of
the Project Report for a Third Al
lines to connect such places of historic
importance and/or for connecting im-
portant towns and disiricts of various
States where no airlines now operate,
if so, the result of such consideration,

(b) what would be the initial cost
of such project, time to be taken for
immediate operation, places to be
connected at the initial stages pnd
number of Commercial Pilots to he
employed by such Third Airlines;

(c) what would be the source of
purchase of Aircrafts;

(d) whether the Government is
aware that delay in its early operations
may bring about rise in total cost ot
such project; and

(e} it so, the steps being taken for
early execution of the gald projest?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) to (e). The Pro.
ject report on Third Level Alr Opera-
tion is wunder consideration of the
Government,

Written Answers 0%

Review of cabes of seniotily of stalt
in Oentral Services

3285. SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE be
pleased to refer to the O.M, No.g-$-T3-
Estt(D), dated the 22nd July, 1972
issued by the Department of-Personnel
regarding the semority of various cate-
gories of persons employed in Central
Services and state:

(a) whether there are any persons
in hig Miniatry/Secretariat proper who
have been appointed before 22nd
Decermnber, 1959 but whose seniority
has not been fixed on the basis of length
of service as per the judgment of the
Supreme Court of the 4th July, 1072
referred fo in the above Office Mecio-
randum, i{f so, their number, and

(b) the time by which their cases
of seniority will be reviewed in the
light of O.M. referred to m part (a)
above?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) It is presum.
ed that the Hon’ble Member has in
mind the cadres of the Central Secre-
tanat etc. Services in the Mimstry of
Finance. If so, the principles of
seniority as laid down in the O.M. dated
the 22nd December, 1859 are not appli-
cable to these cadres for which separate
principles of seniority have been laid
down

(b) Does not arise

wrn wezree faw. wwf

3286. WY FWR WY WOART : W
farey WY 77 qaATR WY HUT W

(%) #r o 2emzrem frw, wek
¥ 4 X T qow Fr O wolr
g oirc afe gt, @t e oty we? % deew
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Fixation of salary of released Emer-
gency/8.8. Commissioned Oficers
serving in Air Indla

3287 SHRI KISHORE LAL Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{2) whether Air India has refixed the
salary of released Emergency, Short
Service Commissioned Officers serv'ng
with them as per guidelines 1ssued vide
Cabinet Secretariat. Department of
Personne]l & Administrative Reforms
Memo No 8/24/71-Est (C) and No.
9|26|74-Est(C) dated 1st Janyary, 1972
and 6th January, 1972 respectivelv,

(b) if reply to part (a) above ve in
afirmative, whether Indian  Airl nes
being a mster concern of Air India
also fixed the salary of released Emer-
gency Commissmioned Officers/Short
Service Commissioned Officers em-
ployed with them;

(c) it reply to part (b) above be in
the negative, the reasons for not giving
their dues to such individuals by Ind an
Alirlines as per guidelineg 1ssued by the
Government; and

4109 L5—3.

(d) sieps Indian Alrlines
take to extend the same benefis fo the
released Emergenty Commissionad
Officers/$hort Serviee Commissioned
Officers, which have been given to
them in Air India and other Govern.
ment organisations?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURBHOT-
TAM KAUSHIK): (a) to (d). The in-
formation 1s being collected an’ will
be lald on the Table of the Sabha

wTCw e gOiE wET svfaeee-
sro whaw fadwht

3283 ot agt W : wuT whew
ote wre fasper 7R g7 Tk
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gt T few o & whwefe © wi-
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Upgradation of Pay Office of State

Bank of India fn Thakurgan§

3280. SHRI HALIMUDDIN AHMAD-
Will the Minister of FINANCE bhe
pleased to state:

(a) whether Thakurganj Block heid-
quarter of Purnea district in Bibar Iz
a big centre of business and trade and
is #lse a fair revenue earning nlace;

Written Answers 8

(b) whether State Bask of Iadia
is Pay
mwwﬂTM Qffice there

(e) if so, when and by what time
it shall start functioning?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) end (b).
Yes, Bir.

(c) The State Bank of India expects
to upgrade its ‘Sub-Office’ at Thakur
ganj during March 1878.

Port facilitiey for Export of Iron Ore
to China

3200, SHRI R. KOLANTHAIVELU:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA.-
TION be pleased to state:

(a) the proposals made by the dele-
gation from the National Metals ond
Minerals Import and Export Corpora-
tion of China which visited Tamil
Nadu in regard to the quantum of Iron
Ore required by China and the port
faciities 1n India which are to be
developed for that purpose; and

(b) the reaction of Government
thereon and the final projections for-
mulated?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) The
delegation from the National Metals
and Minerals Import and Export Corpo-
ratton of China did not make any
concrete proposals either in regard to
the quantum of iron ore reguired by
China or about the port facilities in
India which have to be developed for
the purpose,

(b) Does not arise,

Institutions offered coutses for train-
ing students in tourins

3201. SHRI A. MURUGESAN: Wi

the Minister of TOURISM & CIVIL
AVIATION be pleased to state:

(a) the various institutions and the
courses offered for training studenis
in tourlsm,
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'ib) whether smach #tuderts have been
usefully employed after completion of
MM“ .
. i
(3] ﬂh nigniter’ 'o! fuch gualibed
students who havé bedh sent to foreign
ceuntries to promote our culture and
to deaw greater influx of tourists to our
mmtry?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT.
TAM KAUSHIK): (a) A list of Univer-
dities and Institutions offering courses

in tourism Is given in the attached
statement.

(b) Since the students taking courses
in Tourism are not spohsored by the
Central Department of Tourism it
deesy net maintaip. any record of
employment obtained by them on
completion of their courses.

(¢) The Central Department of
Tourism has not sponsored any visits
overseas by such students for the pro-
motion of Tourism.

§. No. University/ Institution

1. College of Vocational Studies University of Delhi Diploma

2. Garhwal University
9. Marathwada Umversitv

4 Institute of Corres

5. Deptt. of Adult & Continuing Education, Uni-  Post-graduate Diploma

versity of Madras

6. Sﬂphu College -Shn Basant Koonu $maum

emorial Polytechnic, Bombay

71 Bharatya Vidya Bhavan Rﬁendnnl’rnud lm-

titute of Comm

pondence Studies & Con-
tinuing Education, Univeruty of Rajasthan .

8. Laly Anritbai Daga College for Wom=n, Vag-

pur.

0. Ingtrtute of H 1tel Management, Catering &

Nutrition, Delhi,

. Institute of Hotel Minagement, Catering & Certficate/Diploma

Rptriﬁm, Bombay.

tr. Institute of Hotel Management, Catering & Certificate/Diploma.

Nutrition, Calcutta.

12. Tnstitute of Hot-l Manag:m-nt, Catering & Qertificate/Tiploma.
Madras.

Nutritign,

Btatement
Degree/Diploma Duration
2 ycars
Diploma 1 year

Post-graduate Diploma I vrar

Post-graduate Certificate 1 year Corres-
pondence Course.

# Gemesters.
Po t-gra luate Diploma 1 year
Post-graduate Diploma 1 year

Post-zraduate Diploma 1 year
Certificate/Diploma 1/g years
1/3  year.

1/g yrars.

1/y yoars.
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Airway link for all district places in
Maharashtra

3293. SHRI R. K. MHALGI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

Xa) whether it is a fact that the
Government have under consideration
a proposal fo link-up all district places
in Maharashtra by adequate Airways;

(b) if so, since when and the pro-
gress made so far; and

(c) what are the difficulties in im-
plementing the proposal and how the
said difficulties will be overcome by
the Government?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) No, Sir.

(b) and (¢). Do not arise.

MARCH 17, 1978
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Rules followed by Export Inspection

Council and Export Inspection Agency

in respect of service matters to their
employees

3294, SHRI C. N. VISVANATHAN:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) what rules are being followed
by Export Inspection Council and Ex-
port Imspection Agency in respect of
service matters to their employees;

(b) whether Export Inspection Coun-
cil has framed any rules for the em-
ployees of Export Inspection Council/
Agency; and

(c) what are the rules goverming
deputation of employees deputed by Ex-
port Imspection Council/Agency 1o
other public sector/Autonomous Orga-
nisations?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPﬂ‘ES AND COOPERATION
(SHRI ARIF BEG): (a) and (b). Ex-
port Inspection Council has framed
Service Rules for employees of the
Export Inspection Council as well as
Export Inspection Agencies.

{c) The Rules above have no specific
provisions to govern deputation of
employees of EIC/EIA to other public
sector/autonomous bodies outside the
control of Export Inspection Council.
The rules however, have a general and
residual provision that save and except
as prescribed in the rules the employees
of EIC/EIA shall be governed by
rules, orders, instructions etc. issued
by the Central Government for its
employees.

Rate of interest charged by Nationalised
Banks from small and marginal farmers

3295. SHRI L. L. KAPOOR: Will the
the Minister of FINANCE be pleased
to state:
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(a) the rate of interest charged from
the small and marginal farmers by MNa-
tlorialised Hanks;

(b) whether the Government have
finalised any schems for providing
loans to such farmers on the security
and on thelr standing crops, and

(e) if no, whether the Government
would direct the Nationalissd Banks
to provide such loans to small farmers’

THE MINISTER OF FINANCE
{SHRI H M PATEL)" (a) Reserve
Bank of India has recently advised
the banks to charge the rate of interest,

(1) not exceeding 105 per cent on
term loans with maturity of not less
than 3 years granted to farmers for
purpeses of minor rrigation and

land development.

(i1) not exceeding 11 per cent on
term loans with maturity of not less
than 3 years granted to farmerg for
diversified purposes like dairy farm-
ing, poultry, AMAskery horticulture
etc, and

(il1) not to charge more than 11
per cent on direct individual loans to
small formers not exceeding Rs
2500/ whether short medium or
long term

(b) and (c¢) Nationalised Banks al-
ready provide crop loans to farmers
on the security of their standing crops.

fuwreeiter 2wt o fed @ ww
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Saparation of Accounis from Audit

#3207. SHRI VAYALAR RAVI: will
the Minister of FINANCE be pleased
to state:

(a) whether the proposal of separa-
tion of accounts from audit in the
States hag been shelved and if so, what
is the present policy of the Govern-
ment of India thereon;

(b) the reasons for making the ge-
paration of State accounts from audit
such a long drawn-out process; ani

(c) whether the employees’ sugges-
tions and demands in respect of this
issue have been taken into account and
if so, what are the suggestions and
demands so taken note of?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.
Section 10 of the Comptroller and
Auditor General's (Duties, Powers and
Conditions of Service) Act, 1971 as
amended In April 1876 empowers the
Governor of a State to take over, with
the previous approval of the President
and after consultation with the Com.
ptroller and Auditor General of India
accounting functions from the Comp-
troller and Auditor General of India.
It is left to the State Governments to
take the Initiative and send to the
Central Government comprehensive
proposals covering technical, adminis-
trative and personnel aspects connected
therewith,

While according approval of the
Central Government to the proposals
sent by State Governments for separa-
tion of accounts from audit, it will be
ensured that the existing terms and
conditions of service as well as the
scales of pay of the staff in the Audit
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Department are satisfactorily sply-
guarded in the event of their transfer
to the Siate Government.

Except in the case of Haryana, no
State Government has come up with
satisfactory proposals for separation
of sccounts from audit after the pelicy
of the Central Government was made
known. The proposal from Haryans
Government is under consideration in
consultation with the Comptroller and
Auditor General of India.

Since the initiatlve In fhis matter
has to be taken by the State Govern-
ments, the question of shelving such
proposals of separation of accounts
from audit in the States, by the Central
Government, does not arise.

(b) The Central Government has
neither issued any directive to the
State Governmenfs to complete the
separation of accounts from audit in
the States nor laid down any tume-
bound programme, As and when pro.
posals are received from a State Gove
ernment, they would be examined in
the light of the policy stated above.

(c) The Government of India while
according approval to the proposals
for separation of Accounts from Audit
in States will ensure that the existing
terms and conditions of service as well
as scales of pay of the staff in Audit
Department are satisfactorily safe-
guarded in the event of their transfer
to the State Government.

In addition, the views of the em-
ployees of the Audit Department who
are proposed for transfer to the State
Government in the event of separation
of accounts from audit will also be
taken into account.

Propomal to set up a Study Team to
survey the Trade and Ecomemy
Prospects

3208. SHRIMATI PARVATI DEVI:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:
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(a) whether in view of the fact that
for many centuries Leh (Ladakh)
occupied an important position on the
mmmwmum

the countries of Central Ama,
Gomutmtoaﬂupaltudy
team to survey the trade and economy
prospects and restors Ladakh the posi-
tion of a commercial centre; and

(b) 1if o, what other gteps Govern-
ment propose to take for the uplft-
ment of Ladakh so that Ladakhis may
not have to depend upon agriculture
alone®

THE MINISTER OF BTATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a) and (b)
At the instance of the Small Industries
Development Corporation, Jammu the
Indian Institute of Forelgn Trade n ade
a survey of the export potential of
Jaromu & Kashtmir This also covered
Ladakh According to the survey, on
account of its high altitude and
geographical location, Ladakh is parti-
cularly suited for the development of
the household handicrafts, wool and
wool-based industries, fresh and pro-
cessed fruits and vegetables, utilisa-
tion of sheep and sheep skins and
cultivation of hops This report was
forwarded in February 1978 to the
Small Industrias Development Cor-
poration, Jammu, for necessary
action It will now be for the State
Government and the State Develop-
ment Corporation to imitiate further
necessary action in this regard.

Wealth Tax Assessocs

3209 SHRI S R DAMANI: Wil
the Minister of FINANCE be pleased
to state:

(a) the number of wealth tax asses-
sewy declaring Rs 10 lakhs and above
ag on 81st December, 1077;

(b) the amount of tax arrears if any
due from them, for how long it is due
and for what reasons, and

(c) how many cases are likely io be

(SHRI ZULFIQUARULLAH): (a) h
(¢). 'The information 1s being collect-
ed and will be laid on the Table of

(%) o0 & wawg ¥ ¥W wWQ
Fyafar W17 T8% T & Y ¥ feeA-
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Fassengey Trafic for Rupshi Airport
(Assam)

3301, SHRI AHMED HUSSAIN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) when the Rupshi Airport
(Assam) is going to be released to
the passenger traffic and when the
Indian Airlines will run passenger
flights to and from Rupshi Airport;

(b) the reasons for the delay in
doing s0; and

(c) will his Ministry kindly issue
necessary orders for the purpose on
priority basis keeping in view its
Tourist Importance benefit of verious
business communities (earning foreign
exchange)?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(c) The existing aerodrome at Rupshi
is suitable for DC-3 aircraft operations
and also limited operations with
HS-748/F-27 aircraft. Indian Air-
lines have no plang to operate air
services to Rupshi in the foreseeable
future in view of severe constraints
on flest capacity. Non-scheduled
private operaters have also not evine-

ed any interest to operate air services
t Rupshi,
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Tourism Develepment for Colmbatore

3302, SHRI K. A. RAJU: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whethey the Government of
Indiag are aware that Grass Hills in
Valparai, Thirumurthi Nagar and
Amaravatlunagar in Coimbatore Dis-
trict have greater scope for Tourism
development;

(b) it so, whether there is any
proposal to improve these areas; and

(c) if so, is there any time bound
programme tp improve these areas?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). Insofar as the Central sector
is concerned emphasis is being plac-
ed on the development of tourist
centres in Tamil Nadu which are of
national and international importance.
As such there are no proposals to
develop facilities at Grass Hills in
Valparai, Tirumurthi Nagar and

Amaravailunagar in Coimbatore
Distriet.

(c) Does not arise.

Rationalising of Pay and Service con-
ditions of Development Staff

3303 DR SUBRAMANIAM SWAMY:
Will the Minister of FINANCE be
pleased tg state:

(a) whether a Scheme rstionalising
Pay and Service Conditions of Deve-
lopment Staff framed in 1976 under
section 16(g) and 17 of General Insu-
rance Butineis (Natlonalisation) Act,
1972 provides that the development
staff of Erstwhile Companieg would be
placed in the gradss of Jr. Inspector,
Inspector Grade II and Grade I and
Development  Superintendents by
equating of posts;
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(b) whether clause 8(1) of Rationa~

staff to be categoried as Offcers,

(¢) it 30, the veastns for categorising
seme Development staff holding posts
of Inspector, Asstt. Development Supe.
nntendent and Development Supdts
of erstwhile unit ‘“Oniental” as
Assistant Admimstrative Officer and
Administrative Officers m scales of
Re 530—1050 and Rs, 770—1300 inateaq
of ecale of Rs 440—880 thereby in-
curring recurring loss of crores of
Tupees, and

(d) what action 1s proposed to be
taken to rectify mistakes?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to (d) The
General Insurance (Rationallsation
of Pay Scales and Other terms and
Conditions of service of Develop-
ment Staff) Scheme 1976 provides
that the Development Staff of erst-
while Insurance Companies will he
categorised as Development Superin
tendent, Inspector Grade I and Inspec
tor Grade II on the basis of therr
initial cost ratio and scheduled pre-
mium income for the year 1974, as
prescribed in the gforesaid Scheme
The General Insurance (Rationalisa-
tion of Pay Scales and Other Condi-
tions of Service of Officers) Scheme,
1975 provides for categorsation of
those personnel as officers who did
not hold any Supervisory Clerical or
Subordinate position and had also not
been declared as members of the
Development Staff by the Committee
appointed by the Board of the Gene:a}
Insurance Corporation of India
Persons with designations of Develop-
ment Superintendent and Assmstant
Development Superintendent 1n arst-
while Unit ‘Oriental’ were performing
functrons of administrative nature
The Commuttee set up by the Board
of General Insurance Corporation,
having regard to thelr nature of
duties, categorised them as Officers

and accordingly placed them in the
grade of Assistant Administrative

Impert of Edible O

3304 DR. MURLI MANOHAR
JOSHI: Wil the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the quantity of edible ofl im-
ported each month for the years 1977
and January-February, 1978 together
with the break up of each item of edi-
ble o,

(b) the quantity oui of the above
which 15 received by India as free gift
and the quantity that has been pur-
chased,

(c) whether al] the edible oul 18 im-
ported {hrough Government channels
only or private importers have also
been given permismion to import edi-
ble ofl, and

(d) whether 1t 18 a fact that inter-
nationa] prices of edible o1l have shown
downward trenq which has not been
reflected in the domestic consumers,
market and if o, the ceasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-

OPERATION (SHRI ARIF BEG)
(a) A statement showing the quan-

tity of edible ol imoorted from
January, 1977 to October, 1977,
monthwise and oflwise is 1aid on the
Table of the House [Placed tn Lib-
rary See No LT-1831/78] Figures
from November, 1877 to February
1978 are not yet available,

(b) The quantity of edible oilg re-
ceived during 1077-78 upto Fe
1878, ag free gift is 21,750 M.T.

(c) Import is made both through a

public sector agency and private
trade
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(d) A statement showing interna-
of edibls olly from

January, 1977 to December, 1877 is
laid on the Table of the House.
[Placed in Library. See No. LT-
¥881/78].

Extent of Rise in Prices of Pulses

3305. BHRI RAMANAND TIWARY:
SHRI BHARAT BHUSHAN:

Wil the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the extent of rise in prices of
various pulses during the last one year
ending 16th March, 1978;

(b) reasons for price rise; and

(c) the steps being taken to bring
down the prices to the leve] of previ-
ous year?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

OPERATION
KUMAR GOYAL): (a) A Statement
ghowing the index numbers of whole-
sale prices of pulses in the week
ending February 25, 1878 (the latest
week for which such information is
available) and for the corresponding
week in 1977 is attached.

(b) The main reason for rise In
prices hag been a fall of about two
million tonnes in the production of
pulses in 1876-77 as compared to the
production in 1875-76.

{(¢) Measures initiated earlier to
increase the production of pulses by
increasing area under them and also
by improving their productivity
would be continued. National Agril-
cultural  Cooperative  Marketing
Federation of India Limited
(NAFFD) and National Cooperative
Consumers’ Federation (NCCF) have

MARCH 17, 1978
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Statement
Index Numbers of Wholesals Prices
(Base : 1970-71-100)

Wesk ending February 25

1977 1978
Pulse. . . 1755 2450
Gram 1468-0 234" 4
Arhar . . 209" 2 268- 6
Moong 189 7 233 o
Masoor 222 4  208'7
Urad 200" 5 210 B
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Sale of Unrefined Rapeseed Oi]
threwgh Fair Price Shope

8807. SHRI BAMAR MUKHERJEE:
Will the Minister of COMMERCE
AND OIVIL SBUFFLIES AND CO-
OFPERATION be pleased to state:

(a) whether attention of Government
hag been drawn to the un-refined
vellowish rapeseed oil being scld
through fair price shops; and

(b) if go, reaction of Government
thereto?

THE MINISTER OF STATE IN

TION (SHRI KRISHNA KUMAR
GOYAL): (a) No, Sir. Only refined
rapeseed oll is being sold through the
fair price shops,

(b) Does not arise.
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Chauges in FERA

3308. SHRI C, K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether 1t iy g fact that the
Government are going to make drastic
changes in FERA after its tax struc-
tures in favour of lighter taxes on cor-
porate profity to fascilitate foreign in-
vestment in Indla;

(b) if so, the details thereof;

(¢) whether Government's attention
has been drawn to the news appeared
in this connection in weekly ‘New Age’
dated the 19th February, 1978 under
the caption “U.S, Multinationals dic-
tate terms”; and

(d) it it is so, what is government's
reaction thereto?

THE MINISTER OF FINANCE
(SHRI H. M, PTEL): (a) No, Bir

(b) Does not arise.

(c) and (d). Government have
seen the news item which appeared
in the ‘New Age' dated the 19th Feb-
ruary, 1078 a5 also the Report pre-
pared by the US. Section of the
India U.S. Business Councll. Govern.

vestment gelectively in high techno-
logy aress ang in export-oriented
ventureg and on terms determined to
be in the national interest,
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Excise Duty on cheaper T.V. Bets

3310, SHRI AHMED M. PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether excise duly has been
reduced on cheaper T.V. sets; and

(b) if so, what is the criteria adopt-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
The rate of duty on cheaper T.V.
sets has not been reduced. However,
jin common with other goods, such
sets would attract the special excise
duty, at the rate of 1/20th of the
basic dufy, levied by the Finance
Bill, 1978.

The value limit for availing of the
concessional rate of duty of 5 per cent
plus the special excise duty, has been
increased by Rs. 150 in respect of
multi-channel sets. This takes into
account the higher cost of manufac-
ture of such sets.

Development of Tea Plantation Indus-
try in Garhwal Division of UP.

3311. SHRI JAGANNATH SHAR-
MA: Will the Minister of COMMER-
CE AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government are aware
that thers is considerable potential

Written Answers ba

for dmbpmanto!mﬂiulﬂ!;nﬁf-
dustry in the Garhwal Division of
UP;

(b) if so, whether any assessment
has Been made in this regurd; snd

(c) whether Governnient propose to
take mny steps in consulfatib® with
the State Government for develop-
ment of tea industry in that area?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND OCOOPERA-
TION (SHRI ARIF BEG): (a) to (c).
Yes, Sir. The Tea Board has been
in touch with the State Government
with regard to development of the
plantations in wvarious Districts of
U.P., e.g. Dehra Dun, Almora, Pithora-
garh and Garhwal, Prima focle, it
has been found that there Is potential
for expansion of tea in these mreas.
At a meeting with the State Gavern-
ment authorities in 1973, it was deci-
ded that survey of all these aress will
be made by them on the basis of soil
structure, altitude, rainfall etc. and
then separate project reports for each
area will be submitted to the Tea
Board. No such reports have been
received. State Government consti-
tuted a Committee in 1977 for deve-
lopment of tea in hill areag including
measures of assistance in respect of
plantation tea machinery etc. from the
Tea Board. The Committee’s Report
is awaited.

Memorandum submitted by General
Currency Woollens Exporters' Corpo-
ration, Ludhians

3312. CHAUDHURY BRAHM PRA-
KASH: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether it is a fact that the
General Currency Woollens Exporters’
Corporation, Ludhiana bas submitted
& memorandum to him in December,
1977 regarding export of woollen knit-
wears to U.SSR.;
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(b) if o, the action so far taken in
this regard; and

" (c) the salient features of the memo.
randum?
THE MINISTER OF STATE IN THE

(SHRI ARIF BEG): (a)
Yes, Bir.

(b) and (o). Though the export
of woollen knitwear is canalised
through the Handicrafts and Hand-
loomg Export Corporation, the pur-
chasers from the USSR select the units
in India from which they would buy
these goods. The Handicrafts &
Handlooms Export Corporation have
made efforts to diversify the supply-
i'bne. Some small-scale units have
also formed a consortium for the pur-
pose of export of these goods

Indigenous Technology op Soya Milk

#313. BHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of FIN-
AMNCE be pleased to state:

(a) whether hig attention has been
drawn to a letter of a Sclentist pub-
lished in ‘Hindustan Times' of 13th
February, 1978 under the heading
‘Soyamilk maker on parole’ com-
plaining about non-cooperative atti-
tude towards his project of Soya milk
'mrl other grievances;

tb) if so, whether Government
have gone through his requests;

(c) if so, the details and decision

taken thereon; and

(d) if not, the reaction for the delay
in taking a proper decision?

THE MINISTER OF STATE IN THE

Y OF FINANCE (SHRI

(BATISH AGARWAL): (a) and (b).
Yes, Sir,

(c) and (d). It is not correct to
say that Government have maintained
a non-cooperative attitude towards
Dr, Kothari’s soyamilk project. After
a careful consideration of his repre-
sentation Government have exempted
soyamilk from the payment of the
excisg duty leviable thecean, under

notification No. 5/78-CE, dated
14.1.1978.
Steps to bring dewn the Price of Tea

3314, SHR] KACHARULAL HEM-
RAY JAIN: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased to
state:

(a) whether the tea hay been brought
under the Essentia]l Commpdities Aect;

(b) it so, the main purpose behind
it.

(¢) how far thig has helped in bring-
ing down the price of tea in ithe open
market; and

(d) the other steps proposed to be
taken to ensure bringing down the
price of tea in the open market?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHR; XRISHNA KUMAR

GOYAL): (a) Yes, Bir.

(b) The main purpose for bringing
tea under the Essential Commodities
Act is to enable the Government, as
and when the need arises, to take
action in accordance with the provi-
sions of the Essential Commodities
Act.

(¢) Following the step to bringing
tea under the Essential Commodities
Act the prices of tea had declined.
The wholesale price index for tea
which rose from 199 9 in the week end-
ing January 7. 1978 to 220.5 in the
week ending Februsry 4, 1978, came
down to 199.8 in the week ending
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February 25, 1978. The availability
position of loose tea in the domestic
market has also improved.

(d) Towards thig objective Govern-
ment has already taken a number of
measures which in-lude incresse in
the production of tea, imposition of
an export duty of Rs. £ on tea, abo-
lition of export incentives and sale
of larger quantities through public
asuctions, Since July, 1977, National
Consumers Coorecative Federation

(NAFED)
have sold about 5 lakh kgs, of loose
tea at fixed retail price at a large
number of centres. A constant watch
is being kept on the prices and avail-
ability of tea in the domestic market
and additional measures would be
taken as and when the situation de-

E

Guidelines issued by the Bank of
Barody for Financing Industries

3315. SHRI SURENDRA BIKRAM:

Will the Minister of FINANCE be
pleased to state:

(a) the guidelines issued by Bank of
Baroda for financing industries with

(i) Board of Directors . . " .

(1) Commuttee of Executives Powers for granting freshadvances

Powens for review of exusting advances

(i) Functional Exccutives at Central Offie
(iv) Zonal Committee . . "

(v) Zonal Managris . ' f .

(vi) Regionil Managers . . . .

{vii) Branch Agents:

Catrgory . - .« . s

Limits Secured Advances . .

Unsecured Advances .
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powers allocated to Agetits, Regionsd
Heads and Managers and Boarg of Exe-
cutives at the Central level;

(b) 1s it a fact that proposals recom-
mended by particular zone ate accepted
by Board of Executives;

(c) if s0, how many proposals with
zonal recommendations were rejected/
reduceq during last three years;

(d) how many were approved where
recoverieg are not coming;

(e) details of proposuls and pieps
being taken to discontinue the practice
of allowing advances without proper
verifications of guidelines; and

(1) proposals to rectify the practice
of advancing loans at the initiative of
high-ups?

THE MINISTER OF FINANCE
(SHRI H. M PATEL): (a) In accor-
dance with the guidelineg issued by
the Bank of Baroda for financing in-
dustries, power to sanction loans at
different levels are broadly as fol-
lows: —

Full Powcrs.

L] [ -
. solacs,

. Full (with the same
terms and conditions)

. . . .

. Rs 30 laci.
. Rs. 25 lacs.
' . . . + Rs. 20 lacs.
. Ra. 12°50lacs.

. I 11 i v

.oslws  glace rrsolacs,  1lam, c

25,000 20,00 10,000 8,000
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(b) to (d) Al the propossls re
celved from the Field Offices at the
Central Office of the Bank arg appro-
ved, modifled or declined on the
merits of each case

(e) and (f) The Branches are
regularly inspected by the Inspection
Teams sent from the Head Office
They report on the advances sanc-
tioned and also on the recovery as-
pect of the outstanding loans The
Inspection reports are followed up
by the Bank's Head Office to ensure
compliance

W« wrrerht & fag frwrew St
o fre dw ot wgraw
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Financing of Small Scale Sectors Re-
source Requirements

3317. SHRI AGHAN SINGH THA-
KUR: Will the Minister of FINANCE
be pleased to state:

(a) whether the Public Financial
Institutions have conveyed to the Fin-
ance Minister their reservation atout
any drastic change in their role aa
term lending agencies, ang

(b) if so, how Government propose
to finance the small scale sectors re-
source requirements?

THE MINISTER OF FINANCE
(SHRI H M PATEL): (a) No, Sir

(b) Does not arse.

Proposals Financed by the Bank of
Baroda

3319 SHRI GOVINDA MUNDA:
Will the Minister of FINANCE be
pleased to state'

(a) what lg the structure of Bank
of Baroda; the Board of Directors; the
total branches and total employees;
Managerial, officers and clerks; and

(b) how many new proposals have
been financed by Bank of Baroda
during the last 3 years; how many
proposals have been rejected by them
and in how many cases ad hoc finances
were advanced, with reasons and the
amounts in each case?

THE MINISTER OF FINANCE
(BHRI H M, PATEL): (a) The gene-
ral superinfendence, direction and

management of the affairs and busi-
ness of the Bank vest in a Board of
Directors. The Chairman and Manag-
ing Director is the Chief Executive
of the Bank and exercises powers and
discharges such duties as may be dele-
gated to him by the Board. The pre-
sent composition of the Board of Dir-
ectors of the Bank of Baroda is given
in the attached statement. The Chair-
man and Managing Director of the
Bnnknfﬂirodnismuf-edbleene-
ral Manager, 5 Deputy General Mana-
gers and 1 Chief Legal Adviser,

The total number of branches of
the Bank in India and abroad as on
31st December, 1977 is 1,268

The Bank had 21,347 employees as
on 3lst December, 1977 comprising
the following categories:

Manageral 170
Officers 4,804
Clerks 11 283
Subordinates 5001

ToTaL _;;,;4_7

(b) Applhcations for credit limits
recerved by a bank are sanctioned or
rejected at different levels like
the branch, the Region, the Central
Office or by the Board The authori-
ties below the Board sanction the pro-
posals within the powers delegated
to them by the Board, Numerouws
applications are received and dispo-
sed of by a bank during a year and
it will be dificult for it to maintain
& statistical record of the number of
applications dealt with by its different
branches on a progressive basis,
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Btatement
List of Directors of the Benk of Baroda.

1 2 3 +

1. Shri R. C. Shab, Chairman & Mg. Dircctor; Bank of Baroda, 8, Walchand  1-5-75  30-4-70
Hirachand Marg, Bombay-400001.

2. Shri Jitendra Kumar Naranbhai Patel, Clerk in the Gandhi Road 11-12-72  10-18-78%
Branch of the Bank at Ahmedabad.

(representative of workmen employees of the bank).

3. Shri R. M. Desai Agent, Sufi Baug Branch, . . ) . 11-7 -11-80
Bank of Boarda, Surat (Gujarat) =t

(representative of the officer employees of the bank).

4 Shnu E. B. Reinboth . N . f . Do. Do.
No. 2 Cantonment thllp‘ur-m:l (MP)

representing the interests_of depositors).
5 Sh\? V. K. Lakshmanan . . . . . ' . . Do, Do.

The Thudiyalur Cooperative Agricultural Services Ltd K Vadama
durai, Coimbatare-641017. (Tamil Nadu). .

(representing the interests of farms).

S Shri Kripal Singh Shekhawat Artist. . . De. Do.
B-1BA, Shivamarg Banipark julpur-gmooﬁ' (Rmnhnn;

(representing the interests of artisans).

9. ShmAnand N. Amin, Chairman, . ) . . . . Dao. Do.
Dura Chemical Cotporation(P) (Etd., and Floor, Anand Bhavan, Relefl
Road Ahmedubad-g8ooor (Gujarat).

8 Shri C. C. Chokshi . ¢-11-77  3-11-Bo
Chartered Arrounlnu Mjs. C.C. Choksh:& Uou Muﬁlul How
Backbay Recl 1wn, Bombay-4 (Maharashtra).

g. Shri Chuni Lal Indalia Do. Do.
Agriculturist, \llhgrﬂachhml. Tehsil Nokh.l Distt. Bikaner {an-
thanj.:

w. Dr. V. = S;ﬁu - s Eodinn Yol Do. Do.
G.S. C ssor of Management i iculture, Indian Institute
of Management. Vastrapur, Ahmcdnhﬁngsoul 5 (Gujarat).

11, Shri Ibrahim Ashral . + 30-12-77 2g-12-Bo
Industrialist (Tannery Ownrr} ‘Dml Maul.l, 83.-‘12. Nala Road,
Sisamau Kanpur-208001.

12. Shri R. Janakiraman . . . Tie11e77 Do,

oint Accountant, Deptt. afl' Aﬂ:ounu & Expcndﬂun-, Rncm
k of Indu, Central Office, Bombay.

1g. Kumari Kusum Lata Mital, 20-4-Tb

‘B:\Iml bcercnry Mmmry ofl’lnmwe, Dc'p(t of Eco, Aﬁlm, (Ihnhng
vision), New
- — — - S

#Confinues till his successor is appointed.
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Export of scarce Commodity

3322 SHRI RAJ KRISHNA DAWN:
Will the Minster of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state

(a) whether it is a proclaimed policy
of the Government that scorce commo-
dity of our country will not be further
exported;

(b} whether Government are aware
of the fact that at present our country
is suffering from shortage of cattle
fodder (i e. mustard ol cake),

¢+ (¢) whether Government are still
exporting cattle fodder (mustard ofl
cake) under the covering of classifica-
tion with different percentage of ofl
contents; and

(d) if so, whether there is any in-
consistence between the Government's
proclaimed export policy and its exe-
cution?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUFPLIES AND COOFERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir

(b) and (c). Cattle feed requare-
ment comprises green fodder, dry fod-
der and concentrates. It is economic
and useful to feed concentrates (oil
cakes and brans etc ) only to the bet-
ter type of milch animals. Our total
production of oilcakes is about 3
million tonnes and more than the do-
mestic demand of improved cattle.
QOur policy is to allow a controlled
export of oilcakes, including mustard
cakes, well within the surplus to do-
mestic requirements

(d) No, Sir

Banami Depositors in Haryana Post
Officers in 1973 and 1974

3323 SHRI KANWAR LAL GUPTA:
Will the Mimster of FINANCE be
pleased to state

(a) has Government received any
complaint about the heavy deposits of
money in Haryana post offices during
1973 and 1974,

(b) if s0, the tota] amount of depo-
sits made during the period in the
aforesard post offices;

(c) has Government verified the gen.
umneness of the deposits; and

(d) if so, what s the result thereot
and in how many cases the Govern-
ment has taken action against the
bepami deposmitors?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Sir.
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(b) The gross deposits made in Post
Office Savings Bank in the State of
Haryana during 1972-78, 1973-74 and
1974-78 were as follows:

(Roundly in croress of Rs.):
9y . . . . 50
1973-74 - . . . 97
9T . . . ”

(c) and (d). The amounts tender-
ed for deposmit 1n Post Office Savings
Bank are accepted if the procedural
requirements for deopsits are com-
plied with The post offices are not
required to check whether the de-
positor is benami or otherwise. The
Income Tax Depariment is, however,
looking into the matter; the enquiries
are yet to be completed.
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Siops for Curbing Smuggiing

3326. PROF. P. G. MAVALANKAR:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that smuggl-
ing activities throughout the year
1977-78 have steadily declined com-
pared to the earlier
emergency years 1976-77 and 1875-78;

(b) if so, broaq details thereof;

(c) what steps Government are con-
stantly taking for effectively and pro-
gressively  curbing the menace of
smuggling; and

(d) whether Government incutred
additional expenses for improving and
strengthenmng the customs inspection
squadg and boats and similar equip-
ments, and if s0, full facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
SATISH AGARWAL): (a) and (b).
Yes Sir. During 1877-78 (upto Jan-
uary, 1978) smuggling hes shown a
declining trend compared to earlier
years of 1675-76 and 1978-77. 'This is
evidenced by such Indicators as de-
crease in the quantum of seizures
effected by customs authorities, sharp
increases in imward remittances re-
ceived from abroad, steedy strength
of Indlan rupee vis-a-vis foreign cur-
rencies and non-availability of smug-
gled goods in major marketing centres
in the country.

{(¢) To curb smuggling the anti-
smuggling messures havéd been re-

(d) During the period from Janu~
ary, 1877 to Februeary, 1278, the addi
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tional ommﬂturl !muned towards
Customs Preventive staff was Rs.
19,60,168 and towards anti-smuggling
equipment Rs, 94,038,104,

Financial Assistance to Unemployed
Youths

3327, SHR1 SUSHIL KUMAR
DHARA: Will the Minister of FIN-
ANCE be pleased to state:

(a) is the Government aware of the
fact ihat our unemployed youths are
getting restive due to non-availability
of financial assistance for their self-
employment according to the declared
policy of Janata Government, several
months back; and

(b) wil] thy Hon'ble Minister let this
House know by when those unemployed
youths will get such financial assis-
tance either from Banks or from Gov-
ernment?

THE MINISTER OF FINANCE
(BHRI H. M. PATEL): (a) and (b).
In consonance with the national policy
banks have been providing credit to
unemploved youth on a priority basis
for ¢conomically viable projects at con-
cessional rates of interest. Recently,
the Ministry of Industry has also
formulated a central scheme to en-
courage the growth of small units in
rural areas Under this scheme, fin-
ancial assistance in the form of mar
gin money will be provided by the
Btiate Governments for units in which
investment in plant and machinery
does not exceed Re. 1 lakh. The banks
will meet the cred:t requirements of
these umits. The guccessful .mple-
mentation of this scheme will go a
long way m meeting the credit re-
quirementy of ‘he unemployed youth
in the country,

MARCH 17, 1978
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Improvemsnt in the Fredgclivily of
Tea i Tripura

CIVIL SUPPLIES AND COOPERATION
be pleased to state:

(a) whether it is a fact that the
yield of tem per hectare in Tripura is
the lowest in the country; and

(b) if s0, yteps taken by Govern-
ment to improve the productivity?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPFLIES AND COOFPERA-
TION (SHRI ARIF BEG): (a) No,
Sir.

(b) The Tea Board is constantly
endeavouring to help the tea industry
in various ways. The Board's assis-
tance under its three major continu-
mmg developmental Schemes viz. Tea
Plantation Finance Scheme, Tea Ma-
chinery & Irrigation Equipment Hire
Purchase Scheme and Replantation
Subsidy Scheme is available to the
Tripura Tea industry. Further libe-
ralisation of Schemes by extending
the benefit of research and providing
other support, are being examined in
consultation with the State Govern-
ment. The Tea Research Association
has also agreed to render Advisory
services to tea gardens in Tripura
from its Silchar Office, until 3 sub-
station for Research is set up in Tri-
pura.

Buspension of Cooperstive Socleties
for Irregularities

3320, SHRI PRADYUMNA BAL:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION ‘be plestsed to state:

(a) whether his attention hag been
invited o0 2 news-item which appeared
in the ‘Navbhgrat Times' dated the
22nd February, 1978 under the head-
ing ‘Saste Kapre ki bikrl me ek bara
ghotala®;
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(b}th-muﬁmuu—

'{e) the steps taken to ensure that
the controlled cheap cloth actually
reaches the poor and needy persons?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOFERA-~
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Yes Bir.

(b) Authorisation to sell controlled

cloth has been suspended by the

Delhi Administration in respect of
16 cooperative stores in Delhi listed
below:

(1) Sadachar Cooperative Con-
sumers Store Ltd.

(2) Goodwill Consumers Coopera-
tive Store Ltd.

(3) Roshanara Consumers Coope-
rative Store Ltd.

(4) Bhagwan Nagar Consumers
Cooperative Store Ltd.

(5) Basant Vihar Consumers Co-
operative Store Ltd.

(6) Pal
Store Ltd.

Consumers Cooperative

(7) Paharganj Fairdeal Consumers
Cooperative Store Ltd.

(8) Standard Consumers Coope-
rative Store Ltd.

(9) West Delhi Consumers Coope-
rative Btore Ltd.

(10) Ashoka Cooperative M.P.
Soclety Ltd.

(11) Gogha Cooperative M.P.
Ltd. o

' (12) Kamal Consumers Coopera-
tive Store Ltd.

(13) mmmm Consumers
Cooperative Store Ltd. .

(14) Upkar Consumers Cnopln-
tive Store Lid.

(15) Lakhmi Mlhl.lh Consumers
Cooperative Store Ltd.

(18) Continental Consumers Co-
operative Store Ltd.

(c) Presently all shops authorised
to sell controlled cloth in Delhi are
required to observe the following re-
gulations:—

(1) Sale of controlled cloth is
made on food cards only.

(ii) An entry regarding purchase
of controlled cloth is made in the
food card of the consumer,

(iii) A food card holder can pur-
chase one pair of Dhoti/Sari or 10
metres of controlled cloth in a
calendar month.

(iv) Full name and address of
the purchaser, his food card No.
and Fair Price Bhop No. is to be
mentioned in the Cash Memo.

(v) All such cash memos shall
bear g rubber stamp indicating that
the controlled cloth is ‘NOT FOR
RESALE'.

(vi) The controlled cloth shop
holder can sell controlled cloth
only to food card holders of the
same circle of Food and Supply
Department in which their business
premises exists,. However, Super
Bazar, Connaught Place end Central
Government Employees Coopera-
tive Soclety Ltd., Raisina Road be-
ing larger stores can sell to any
card holder subject to the above
quantity,

The Delhi Administration has also
been requested to observe the follow-
ing guidelines issued to all the State
Governments and Union Territories
for ensuring that controlled cloth is
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»old only to the poor and needy per-
sons: —

(a) Sale of controlled cloth in
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o7, Tt WYX AT faRTT AAwT ¥
wrawry sarsAl % falr fgelt & sqw
¥ Wt ¥ gt Afd dic mdwt
¥ ferragy &7 afher s & fag
TATRT N 6 TAWTST Fdiveay afafr
w1 agw g wo7 feur a1 gwT 4w
1977 % vawY &5% 28 WRYT, 1977
w1 g€ o, fora® srdqe o qw sffafe
awT qew 9T vt § 1 [wqred ¥ e
war | dfeR dwr qELr-1832/78] |
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@ &ow ¥ fad 77 frordt o wefe &
7w § fr orer fewrwan o
firer serk wrefy s & sy P
ot fewr ¥ g€ waftr w7 qweter wor #
WA WAt | gwrfs @afew qWt W
W 55 ¥ fay ¥ fki} & sy
;:m*ﬁhmmm
|

A it wagom @ et W wie

3331, ot wraw sy faarst
wherdt et fag -

wr few mft 4y 79 & w0
41 fr

(%) war w1 & eq7 ATSATfEE
qa ‘quq femE 4 faama, 1977
¥ Tt €9 "AHTATT &7 W fremr
a7 § ForAir 60 T WYY ¥ {1 WO
w1 aenr &1 foaor fear aay § foedy
g ¥ gl wfew@ ot wrfew €,
L 1Ed

(w) =1 =% &% & fs aTeTr &
%7 qraw A #18 oy g # § |ifw
meedt § FoeTdr wigwrd mfve ¥
W< afE g, Y AT TR WA XF AN
% oty w07 /1 gfs $1€ = Y 0k
ofr &Y gaer w1 qfoa freer ?

fieer siwvonr ¥ v vt (oft wftm
wwww) : (F) WX (). gOeTC WY
@ e o AT § 1 19/20 W,
1976 ® qT9W EETE WE TT 58 Wiw
oo e & X aw o ¥ wrad @
® mft wiw & qar war § s fE oy
wrer ¥ age rOfer frafy fed
Tkt e fear o o ar 1 Wt
=y < forat o § | X W & wer
wfierat ¥ farems perdr o wrdwnl
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® o vt §1 v shemgee wiwand
¥ fwers oY ywr & YR @ ¥ wrd-
g e ot mit § 1 ¥ W e Yo
wfwifeat & faas forfia eraem)
s oo feme §

Reduction in interesty of Nationalised
Banks to Small Trades and Entrepre-
neurs

8332 SHRI SHYAM SUNDAR
GUPTA Wil| the Mimster of FIN-
ANCE be pleased to state

(a) whether there is any proposal
under consideration of the Government
to reduce the interest on loans given
by nationalised banks to small traders
and small entrepreneurs to enable
them to improve their business, and

(b) if not the reasons thereof?

THE MINISTER OF FINANCE
(SHRI H M PATEL): (a) and (b).
Loans upto specified amounts granted
to small traders and entrepreneurs
are alresdy exempted from the Re-
serve Bank of Indiw's directive on the
minimum lending rate of 1285 per
cent as they form part of the neg-
lected mector , in dee
serving cases, banks do provide loans
to such borrowerg at rates lower than
the minimum lending rate In other

3333. ot oy g wmt @ war
fieer wiylt ay warh o T SR fix

(%) wrad 1977 F AW ¥ g0
U ¥ dfeaw ww & wfes war
ST AEW ¥ QAT S W AR
fear a1, i<

(w) afe gt &t vewr qeqet oo
mmy?

feer woomr # wwa st (oft
wfewwercaem) : (%) s (@) 1977
¥ T, wrta fora wfage somy &
qoft frdw vt & forg et afeae
wfewrd &1 A€ & Ten 7@ 911
¥fww, witw, 1977 ¥ gifagg g &
WTTH WOFTT ®Y 25 FLNT ST 7 HI
sege fear faesr o g ang
% IUN & frerw ¥ fag AR
aqr fardet fat & feqa st @
aferwarat & fag aqr 37 w=r ofc-
qraae & fog fFa otar qr o
g ¥ T agRfe Y Y | @ ww
¥ Swirr & Aaw & sears ot frara-
dm &1 mEmy, 1977 ¥ wifenw
TEIT WFE R T gF  qEgsT
o &1 fAtor &0 F o W w
fag agww gt faed fog shrsoes
srare 92 farer sgweqr Wt wvQet
TR WeaTy 9% WY Wt frare fsar o
w &

(a) the number of foreign compan-
108 which have submitted the proposals
for the dilution of their equity hold-
ings in line with the provisions undes
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(c¢) the Government's reaction to
such companies?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) So far
275 companies have submitted pro-
posals for dilution of equity in mc-
cordance with the directives issued
by the Reserve Bank of India wunder
Section 29(2) (a) of the Foreign Ex-
change Regulution Act, 1873.

(b) While no company has refused
to comply with the FERA directive,
firm proposals have not yet been re-
«ceived from 7 companies.

(¢} Directives issued under the
FERA are statutory in Character and
fallure to comply with them would
attract the penal provisions of the
Act,

Reservation of B8.C./8.T. in 8T.C/
MM.T.C/P.EC.

3835 SHRI SHIV SAMPATI RAM:
‘Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state;

(a) whether it i8 a fact that Minis-
try of Home Affairs vide their Memo-
randum No. 5/1/63-SCT(1) dated 4th
March, 1964 provides reservation for
SC & ST in the services under the
Public Sector Undertakings like State
Trading Corporation etc;

(b) whether it i also a fact that
O. M. No. 27/2/71-Estt. (SCT) dated
27th November, 1972 provides rcserva-
tion for Scheduled Castes and Schedul-
ed Tribeg in posts filled by Promo-
tion—Promotions on the basis of
Seniority.cum-Fitness;

(c) it so, what was the total number
of employees in State Trading Corpora-
tion, Minerals and Metals Trading
Corporation and Project Equipment
Corporation ete. during the year
1085 and t{ota]l number of SC & BT
-employees amongst them; and
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(d) bow many smployees have besn

upto 31st December 1877 and what is
the proportionate share of SC & ST
in each category out of the total num-
ber of employees and detail thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL BUPPLIES AND (CO-
OPERATION (SHRI ARIF BEG):
(a) to (d). The information is being
collected and will be laid on ths
Table of the House.

gae wrwre gror famforwatdt o wom
faltforqt & wegq whar o

3336. sft wardtw qumy wAf : wy
wiforry aar amfor gfe div Fpefo
HaY qF FATY #Y FI7 %47 5 £ ro¥fey
oW fafade fessft grerasmy - oy @
T AT F T 1R wie awg@ A
fforea®it & & w7 Pty §
gt ardr & fog® sedsarm w5
wfas wre Y 7@ § W17 g97 @t
ST ART Y @ AT

[wfrew war awfer  ofer wie
e Sarem # o duly (o peor
e naw) : smgfey @ fufid
(gae arory), feeefr fafafem =g
%t wlr o Al 9 e fafrfodi
A wrquT I FrIr A morET & ®Tm
t) wet o v Tegwi dy—aan,
wrew, T wfe w1 Sdw B, 7 wegd
g @07 ggErd) w@weAl, et
Fewn &, 91 wwA g v et
¥ gwfew gt o7 @O owelt 3
WY gui A g A @Y Y &
FER: T AN A AT g ¥ FawT
Teg STRETY 9T ¥ Avarc F ww
qedi ¥ R £
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mmmnm
Pevolopment

3337 SHRI MUKHTIAR BSINGH
MALIK Will the Minister of FIN-
ANCE be pleased to state

(a) whether 1t is a fact that the
World Bank had approved a loan of
$ 25 mallion to assist Industrial deve-
lopment 1n the less developed States
i India,

(b) if so, whether the industrial
sectors have been 1dentified for giving
help from the borrowed assisiance and

(¢) the names of various States
where the ald receiving units are locat-
ed and other details in regard thereto”

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) A loan
of US $ 25 million has been extend-
ed by fhe World Bank to the Govern-
ment of Indla for financing foreign
exchange cost of goods and services
of medium-sized industrial projects
in the Public ang Joint Sectors This
loan sssistance 1z not confined only
to projects In less-developed States

(b) The sectors for which this
loan asthfffice would be extended
are minufacturing agro-industries
and muning development entérprses

(e) No specific projects have so
far been 1dentified for assstance
under this loan As mentioned in
answer to part (a) of the Question,
projects in the Public and Joint sec-
tors located m any State or Union
Territory are elijible for assistance
under this project

wegut & meadt a¢ faamw

3338 it wrwelt : war foew
AT 7 Ty W yor WG fE

{®) ¥ gesT o qewr @
v st gra weget & e 9%
fidaor fwar wrat § oY e wh oy

o1 = gra Ied W sfe
fronk ot &,

(a) @ swe W@ gex A
et frwrelt gt &,

(w) afx g7, @Y mk $EF AOH 7T
qer fre oy o =T ® 9w
T Tga ) T 7@ AT F ¥ T
t W

(%) aav foer v Aare xeqet
&g W1 e § ey S o T
w @ T § T & wegd IS F
i W g g ?

fow moit (S QW0 Qo @W) :
(%) T (@) FTHT A FB IEE
AT wegeT 9T fAga s
¢ arfir oy SRS ®Y IqR T AAT
at faw % | €87 warar =TEQ
ciHfaar 4% f& U @ vfe giv fFTom
qT WX AT WA BEFT Y
(TAod oHYoFe ) F IIT FIITX &
FetaT fFy ST ¥ T 97 wqIw
wEr 1 waATMds o afafa
wifz & e sy § o T TW-
ferrefy wferfarfirar o< agw &Y wAT

(@) saw & wra q¥ i qae’
xeqwt @ e W ar X
@) &) o o At v & ot A
wrer § f% amT ¥ @ & sameA
fafrer &=% 9T Q18 & oY IFFT Q09
ot & FoahT % fog woeTT 7 TwAr v
t wf wfr wf geomewr ¥ AT W
wza W QY § o Tad Qe frafy
&y @Y et § fory St &Y YR F
wiry & g wferr &0 & gedvme
far o wem Y
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(W) wraToR: SR wry e Wi
# firowe wi? v, Sed waw  fafmr
TS S i ¥ woir s § | FOw
¥ oYT o, frew g ¥ fivegat vy e
# 15.5 wfererey /T WG TR
& 13 shrea £t w0 g€

Earning of Extra Profits for Hindugtan
Lever Lid, Through Dublous
Methods

3330. SHRI P. K. KODIYAN: will
the Minister of FINANCE be pleased
to state:

(a) whether Government are aware
of the fact that the Hindustan Lever
Limited had been earning extra profits
‘by increasing the prices of its progducts
through dubious methods;

(b) whether it is a fact that in 1973
the company reduced the commission
of its distributors from 3 to 2 per cent
ang asked the distributors to add the
reduced 1 per eent in the prices of its
products on consumers; and

(c) whether as a result of this deci-
gion the retai] prices went up autome-
tically by ome per cent and the com-
pany earned an extra profit of Rs, 1
?

;

THE MINISTER OF FINANCE
(BHRI H. M. PATEL): (a) No, Sir.
ment do not keep a witch on
the working of individual Airms, ex-
cept to the extent that contravention
dimd. and regulations may be in-
volve

5’

tion in the distributors’ commission

croreg 11'1 1973 and marginally to

COOPERATION be pleased to state:

(a) whether Indo Malaysia trade
pact hay been signed in New Delhi
recently; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) No, Sir.

(b) Does not arise.

331. DR. BHEAGWAN DASS RA-
THOR: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to stute:

(a) what was the total aetual ex-
penditure on Agri-Expo-1077, whether
much huge expenditure in organising,
was justified;

(b) whether there were major irregu-
larities and malpractices In organising
the Agri-Expo-1977; and

(c) the grounds for organising it and
the nature and purpose wise details of
the expenditure may he placed on the
table of the Homse?

THE MINISTER OF STATE IN

OPERATIOR TSHRI ARIF BEG):
(a) The expenditure incurred by the



135 Written Answere PHALGUNA 26, 1000 (SAKA) Written Answers 126

Trade Fair Authority of India for
organising the Agri-Expo-1077 was
ﬂnb.:'ntnl.l‘l,ﬂhkh,andmjum-

(b) No, Sir Nothing has come to
the notice of Ministry of Commerce,

(¢) The grounds for organising
Agri-Expo-1977 were;

(1) Dissemination of information
on the progress achieved since
independence in the fleld of ag-
riculture and allied products,

Gi) Exploration of avenues for
development of cooperation in
the field of agnculture and
industry

(m) Making Indian manufacturers
aware of the rural demand
for consumer and other goods

A statement indicating the expendi-
ture incurred by the Trade Fair
Authority of India Is laid on the
Table of the House

Statement

Rs Lakhy
Prelvminary Actual

t Chnstruction works ncluding
Electrical works and Horticul-
tural works 99 a3

(Estimated)

2 Electricity and water charges 6 52

(Estimated)

3 Pubhcity expenses including a
coloured film, fair hlm::fre

and cultural programme 13 36

4 Krihi Darshan programme 154

5 Bullock Cart Programme o 63

6 Animal Husbandry o 50
7 Other Mincellaneous expends-
ture including t stafl
contingencies, public address

system decoration charges ete 13- 64

(Bstimated
ToraL - 7
]I{II:‘

— v ——

RBL Decision on Remitéance; by
Foreign Companies

8342 SHRI M. N. GOVINDAN
NAIR: Will the Minister of FINANCE
be pleased to state:

(a) whether the Reserve Bank of
India has decided to block remittances
by foreign compamies whose proposals
for the Indianisation of Share Capital
under the provision of FERA have not
been cleared yet,

(b) whether it is a fact that this ban
will be made applicable only for some
selected companies which are to be de-
cided on ments;

(c) 1f s0, what are the details thereof;

(d) whether the remittances of any
such companies are banned so far; and

(e) if 50, the names ang other details
thereof?

THE MINISTER OF FINANCE
(SHRI H M PATEL)- (a) to (e).
The remittances of dividends and
profits by foreign companies have mot
been blocked. However, it hay besm
decided to withhold the remittances of
profits and dividends by FERA com-
pantes where the companies have not
complied with the directives of the
Reserve Bank regarding Indianisation
or dilution of foreign equity, or have
not taken effective steps in this re-
gard This poliev is being applied
uniformly and a siatement eoniaining
a list of such companies where remit-
tances have been withheld 15 attach-
ed In the case of companies which
heve submitteq concrete Indisnisation
or dilution proposals, remittances of
profits/dividends are belng allowed
upto the calendar year 1975 or the
company’s accounting year 1975-76
Dividend/profit remittances from the
calendar year 1878 or for the ac-
counting year 1970-77 onwards will
be withheld by the Reserve Bank till
the Indianisation or dilution propesals
are approved. -
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Statement

Lut showing names of FERA Companies
whose applicanons for remittances of profits
dividends are withheld by the Reserve Bank
pending approval of the Indiansation/dilution
proposals by Government

(Position as on 2grd February, 1978)

—

8¢ No Namec of the company

(A) Sterling Tea Compantes
1 Brae & Chingoor Tea Estates
Scottuh Assam Tea Co
Salonah Tea Co

Harmutty I'ea Co
Dejoo Tea Co

Britnh [ndian Tea
Rupajuli Fea Co
Thanai T a C

- B B - T

Assam Estates Ltd

10 Upper Avsam lea Co
11 Greenwood Tea Co
12 Amam C) L ud

13  Bordubu lea Co

14 Corramoie Tea Co
13- Madras Tea Estates
16 Assam Frontier Tea Co
17 The Itakhooli Tea Co
18 Moabund Tea Co

19 Borelli Tea Co

20 Tingrs Tea Co

a2t Boro: Tea Co

22 Majuli Tea Co

28 Rajmai Tea Co

24 Halem Tea Co

a5 Koomsong Tea Co
26 Rajah All Tea Estates
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27 Bargang Tea Co
28 Co-operative Wholesale Socaety Lid
29 Stanmore Anamallay Estates Ltd
30 Malayalam Plantations Ltd
(B) Other Compantes
1 Colgate-Palmolive (I) Pvt Ltd
2 Beecham (India) P Lid
Food Specialities Ltd
Hindustan Milk Food Mfg Ltd , New
Delhs

5 Chelpark Co Ltd

6 Lipton Ltd

7 I R C Steels Ltd Calcutta

B Fyre bmeltung Pvt Ltd Calcutta

9 Godfrey Phillips Indi: Pvt Ltd Bombay
1o Road Machines (I) Pvi Ltd Caleutta
11 SesaGoaltd

12 [ondon Rubber Co India Ltd

13 Mingoa Pvt Jtd

14 Inarco Ltd

15 Indian Card Clothing,

16 Singer Sewing Machine Co

17 SAE (Indw) Ltd

Air India Maintain ‘Collection of Con-
temporary Indian Art

3343 SHRI S § SOSMANI Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether Air India mamntain &
‘Collection of Contemporary Indian
Art',

(b) if s0, what is the organisational
set-up for the game in Air India and
the total expenses incurred thereon up-
to date, and
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(¢) what are the possible uses te
which the Collectibn of Cebtemporary
Indian Art' is put by Air India?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) {(a)
Yes, Sir

(b) Belection of paintings is made
by a Commitiee constituted by Com-
mercia] Manager (Publicity), Air-
India, with a senior Artist from Alr-
India Art Studio and a Publicity
Officer, by wisiting various exhibitions
held in Art Galleries Aw-India has
so far purchased 1432 paintings at a
tot 1 cost of Rs 1152 lakhs appromi-
mately

{c) The paintings are used mainly
for decoration ang display at Air-
Indias offices 1n India and abroad,
wih a view to creating interest In
Indian art and culture and to promot-
g tourism to India

Exemption of Prints of Oid Regiomal
Films from Lev; cf Fxcise Duty

3344 SHRI K RAMAMURTHY
Will the Minister of FINANCE be
pleased to state

(a) the action taken by the Govern-
ment in the matter of exempting the
prints of old regional films from the
levy of excise duty and

(b) the action taken by the Govern-
ment on the representation of Hindu-
stan Photo Films that the sales of fllms
have come down after the mrpomtion
of excise duty on the old pictures?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a) In
the 1978 Budget, the Central Excise
Duty rates on prints of feature films
cleareg for hime consUMptén after
12 months from the date of first re-
lease of a film for publir exhibition,
have been reduced The details are
contained in the Memorundum Ex-
plaining the Prowisions in the ¥inance

4100 LE—5

k-

BiH, 1978, which was presented at the
introfiuction of the ¥Fin-

(b) As indicated n the reply to
part (a), substantial duty reliefs have
been given in the 1978 Budget on re-

completely the
excise duty on such films ag wes sug-
gested by M/s Hindustan Photo
Films Manufacturing Company Limi-
ted in their letter dated the 28th Oc-
tober 1077

More Alrbus to Cover More Alryorts

3346 SHRI R V EWAMINATHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state

(a) whether the Government have de.
cided to start more airbus to cover §
more airports

(b) if so the details of the same,

(c) to what extent airbus have help-
ed the Government,

(d) what are the alroorts on which
this will be introduced, and

(e) what 15 the total income derived
m each airbus so far introduced?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) (a)
to (d) It 18 proposed to make the
following airfields suitable for Airbus
operations in a phased manner over
the next five years,—

(a) Hyderabud

(b) Trivandrum
(¢) Goa (Dabolim)
(d) Srinager

te) Geudati

(¢c) Introditctton of Alrbus has
helped Indian Airlines tp offer addi-



nue) derived between November, 1976
and January, 1978 from the Airbus
fieet was of the order of about Ras, 50
crores.

Regarding Promotion of
Dafiries to Selection Grade

3346, SHRI R L. P. VERMA: Wil
the Minister of FINANCE be pleased
to state:

(a) what ig the number of daftries
working in the Ministry of Finance who
were promoted to selection grade dur-
ing the last two years;

(b) what was the pay they were
drawing before their promotion and
what ig the pay fixed against each of
them afier their promotion angd what

4978, 1+ Wriiken -Anstpery 133
wag the net gain in termy of financial
benefit actrued to them after thalr pro.
motions; and

(¢) whether the Ministry has issued
guidelines to other Ministries/Depart-
ment for such promotions and if =0,
whether a copy thereof will be laid on
the table of the House?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) In fHe
Secratariat of the Ministry of Finance
eleven Daftrieg huve been promoted to
the selection grade during the last
two years.

(b) Seven daffries 812 not get any
financia] benefit immediately on pro-
motion, but they will get financial
benefit in the long run. Th the case
of the remaining four daftries the
pay drawn by them before their pro-
motion, the pay Bxed after their prd-
motion und the net financial benefit
accrued to them 1s as follows: —

8. No. Basic pay before promotion Busic pay fixed after Net financial gain
promotion
1 a45/- 255/- Ry, 14/-*
a 246/ 255/ Rs 13 80*
3. 246)- 255/- Re. 14*10%
& - 2s80/- Rs. 13-00%

Includes increase in Dearness Al-
lowance etc. also,

(c) The Department of Personnsl
and Administrative Reforms as well
as the Ministry of Finance hawe
issued guidelines regarding introduc-
tion of selection grade in Groups C'
and ‘D’ cadres (including the eadre of
Daftries). Copies of the relevent
Office Memoranda are placed on  the
Table of the House. [Placed in Li-
brary. See No. LT-1833/78].

Digha Sea-Resort in Woesl Bemgal

3347. SHBRI SAMAR GUHA: Wil
the Minter of TOURISM AND
CIVIL AVIATION be pleased to
state.

3
H

{a) facts mbout the expansion and
development of tourists centres made
throughout the country after installa-
tion of the Janata Government;

(b) factg about installation or propo-
sal made for new tourist hotels during
the same period, and names and places
where such hotels have been set up or
proposed 1o by set up;

(c) whether for last 12 years de-
mands have been made for bringing
the only sea-resort of Digha in West
Bengal within the tourist map of the
Central Government including its

dwelwem and setting up of tourist
hotel there;
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(d) if o0, whether the Government
will aecept the request; and

(#) 1t so, facts thereabout and if not,
the veasons for?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The development and ex-
pansion of tourist facilities is a contl-
nuous process Thus projects taken
up and under implementation during
the current Plan periog are being
vontinued with. However, in the
course of the past one year, cer-
tuin basic decisions have been taken
en ailing re-orientation in the Tour-
1sm policy for achieving certain social
obfectives In pursuance of this
policy 1t has been decided to encour-
age the construc’'ion of Janata hotels
Loth in the public and private sectore.
B8 also to bring about improvements
in the condition of dharamshalas/
‘alaig @ major pilgrim centres which
are visited by a large numBer of
dumestic tourists The proposal to
«onstruct a Janata hotel in New Delhi
has been cleared by the Government
wnd ac'ion hag been initiated on the
pioject Similarly, a meeting of the
representatives of major religious
1rusts concerned with the manage-
ment of dharamshalas/serais and re-
presenta‘ives of the State Govern-
ments has been convened in New
Delhi towards the end of March, 1978
1o consider measures for the improve-
ment/expansion of dharamshalas/
scrais  In the Lght of the recommen-
dations made a* this Conference suit-
ntle measures would be imtiateq for
tne mmprovement/expansion of dhs-
romshalas /serais,

in addition to the project of cons-
tructing & 1250-bed Jana‘a hote] 1n
New Delhi, 11 hotel projects in the
yrivate sector have been approved by
the Oentral Department of Tourism at
Hyderabad, Patna, Ludhiane, Vijaya-
wada, Adoni, Aurangabad., Warangal
HKareemnagar, Poona and Lucknow.

\c) o (e). Buggestions have hesn
received from time to time to provide
farilities in the Central sector at
Digha. Constraint on resources has
perforce placed a limitation on the
nunber of places where tourist faci~
hitzes can be provided in the Central
sector. However, subject to the avail-
abudity of funds end feasibility study,
provision of facilities at Digha will be
coi sidered in consultation with the
Siate Government.

Trurm gamt o o

3348, oft wii fay wif o2w : wT
wiforwa wew wmfew g die wgerfor
7T TF TATK WY FT w4 s

(%) wd 1974-75, 1975-76
T 1976-77 & €rUA TRL-AT
quw s frad mar Frad g0 & drore
el w et fiegr o

(&) & ot w1 frale fer-fem
it W fiar

(w) wd 1977-78 ¥ firwd awr
fendt e & fow gt wr Frwfer
wor w1 fiwie 8, ww oW fee wr
feer er & rorer oy Frafer fiedr ar
W §, W av e v aw frafy
wr fod wdw ; Wi

(v) w¢ 1978-70 & fax
w1 frafe aww fraifor fe o § 7

wifewr  war amfos g o
wgwrfien shrvwa ¥ crow st (ot snfes
W) : (%) FPoki & oty
Tware Tff W WX 1974-75,
1975-76 ¥AT 1876-77 & NUT
wrer ¥ fraifr drom gt & g
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dw ot qer e were §i—
(auidl ¥)
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wfew)
1974-75 39243 15.68
1975-78 40632 19.29
1876-77 37217 19.31

(w) o il & st wa@,
T, aifar, gta, ¥T o@
morasw, fam wr 9@ T,
wreTRm, wfa, fad=,
wRfmT, wix @ oYy, e
We wrlwr, wrefaar, wnfra,
gurw, fawmgey, e,  wwdfi,
ant, Wifaqr, sifaaT, s, wiw qar
arqre wrfaer &1

() wiv¥ gearrATe ITe g,
WAL g 1 gt gfgm dwa oAl
w fafr ww 1077-78 & faw as
wO% W fmifor fisar wr & foed
¥ wiw-fegmre, 1977 ¥ 0T 26. 59
W Go HEw &7 foraier Q1% W7 wATA
g1 wiw ¥ f& 1977-78 ¥ fax
fuifa frafa w0 qo =t fen
AT |

(v) 1978~79 & fag 38 ¥y
wq% %1 frafer e <wr mar ¢

Permisslon sought for Foreign Col-
Mboration fer Mndizn Hetsl Industry

3340. SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURIEM
AND CIVIL AVIATION be nleused to
state: i

80, details for the year 1977;

(b) the particularg of proposals re-
ceived fromr those companies in which
permission for entering into forsign
collaborations has been sought for
setting up the hotels and Government
decisions on those proposals; and

(¢) what is the present
mrent’s policy with regard to permit-
ting foreign collaborations in the
Indian hotel industry and how far
the same is adhered to in the pro-
posals received in 1977 from those
companies for setting up ef new
hotels?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
While no proposal wag submitted for
the establishment of a hotel by any
company coming in the ambit of the
MRTP Act during 1977, a proposal of
the India Tobacco Company Ltd., for
the construction of three hotels was
approved by Government under the
MRTP Act in 1973,

(b) M/s. India Tobaccn Company
have submitted a proposal for solla-
boration for marketing purposes only
with M/s. Sheraton International,
USA. No decision has yet bheen taken
on this proposal.

{c) Proposals for forelgn collabora-
tion in the hotel industry ore consi-
dered on merit in the light of the role
assigned fo foreign investment in the
new Industrial Policy of the Govern-
ment, BSpecifically, forelgn collabora-
tions involving management arrange-
ment with a hotel By a foveign party
are not permitted.
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Amount issued for Public Subscription

3350. SHRI SARAT KAR: Will
the Minister of FINANCE be pleased
to gtate:

(a) the amount issued for public
subscription by private sector com-
panies during last twe years; and

(% the amount subscribed directiy
by the public and by the public finan-
vial institutiong during the same
period?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) The
amounts issued for publie subscrip-
tion by non-Government non-finan=-
¢ial public ilmited companies during
the yearg 1975-76 and 1976-77 were
of the order of Rs. 56.39 crores and
Rs. 28.55 crores respectively; and

(b) the amounts subseribed direct-
1y by the public were Rs. 28.56 crores
and Rs 15.49 crores and by the pub-
lic financial institutions Rs. 14.05
crores and Rs. 5.55 crores respectively
during the same period

Seizure of Diamonds at Santa Cruz
Airport

3351. SHRI S. G. MURUGESAN:
Will the Minister of FINANCE be
Pleaseq 'to state:

(a) whether it is a fact that dia-
Tonds ‘with over Rs, 55 lakhg were
seized from a foreign passenger at
Santa Cruz Airport in January, 1978;

{b) whether he-is found te have cor.-
nection with an international gang ot
smuggling; and

(c) what are the details and further
action being taken im this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF TFINANCE
(SHRI SATISH AGARWAL): (a) to

(¢). Reports receiveqd by the Govern-
ment indicate that on 20-1-1978,
28,665.77 caratg of rough diamonds
valued at Rs. 56.36 lakhs were seized
from the baggage of Mrs. Linda
Susane Richtor, 5 foreign passenger,
who hag arrived at Santa Cruz air-
port by Air India flight No. 106. She
hags been detained under the
COFEPOSA Act. Investigations con-
ducted so far indicate that she is a
carrier for a gang of smugglers. Fur-
ther investigations are in progress,

awe ¥ gamafaal « w4 ¥ @

3352. it gonfa aAi: =#a7
faq W T FITX WY FIT F& 6F

(¥) 7 ag w7 § f gt fagra
FdqdT F fa¥ aqe § avfet
Y wE &3 § vz & afvamw frrarsras
& #iT

(=) afz gi, o7 g& WS FAT
F fa TTHTTEIU FAT FAT DFAT FATL
&N ST @r g7

faq damts § Tea A@ar (s
aafercamg) @ (F) M (T@) .
Ferfaal o agFrdr afafaa) w1 grftor
a1 F FEAT [T IATH & $14 & HIA
1 wrfrd 3 F fad Srearfga 533 &
Sger &, wrawT whafwaw, 1961 &
faa (€0 2)wfafraw, 1977 Trarar
35T weaEqriag &Y w8 €O afe IF
i ¥ frgifea ot & g #37 a9,
qrdt &= F fasra ¥ ewa Frrway
qT ITF grT FHT 7T 379 7, ITF T
ang At w1 fgara I Tag, FEAIT
FTA WY STTEAT FT 9T & | JIHT-
fqat & faFma & I7 FAHA 7Y Sl
ax & far, fod g7 seafmal F go¥
T X AT FT 9ETE frar g, 1 AA
1978 aF 63 weifffl ¥ wrATAOw
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gt g% 81 fevg, 3o =t Ak
o afeqal ¥ swvaraew fear & fr ag
nfas gfearas  grm afe 5| =
dfver  uafaal & @g ggaw
AT W IF HEAT 2T L@ Ay
FT4 ¥ WA I FT FATSG &7 ST ST
7o fewn § aga weeT 14 FT @ &
zafag, fawr fadas, 1978 (aw 7)
FT HTAA TG 0T8T FT ¢ fo AT
TGST SATATT AT @ fhdT o7 F@Tar
ar, forget Sgwr artor-at & fawrar
& FTAFAT Y 819 F AW FY, Fohelt wemr
FIAT AT T HAT FY TE FA F,
v feafy § #< oy g are 1 fgary
T qHT Fd F ©7 ¥ A0 fewr
ST fE 57 THTTHT THRT FT ZEATTT
FrTo-Sal & fawre & FEdwal w1 Ty
¥ fog far sTaT @) SETfad Sue
¥« faa fadas, 1978 ¥ =l
T TACT FIA ITH FIIT & TAATE 30
¥ 32 ¥ faw e ¥ 5 wraty aaeai wr
9T TRl & iy @ fear v

g

Interest charged by Nationalised Banks
and other Banking Institutions in Vati-
ous Types of Loans advanced to
Farmers

3353. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) the rate of interest charged by
the Nationalised Banks and  other
Banking Institutions on various types
of the loans advanced tp farmers in
general and gmall and marginal far-
mers in particular; and

(b) whether gny loan js given  to
small and marginal farmers against
their standing crops; if so, details
thereof and since when?

THE MINISTER OF FINANCE
(SHR1 H. M. PATEL)= (a)' With a
view to promota investment in the
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agricuture sector and to specifically
benefit the gmal] farmers, the Reserve
Bank has recently advised the banks
not to charge more than 11 per cent
rate of interest on direction loang to
individual farmers mnot exceeding
Rs, 2500 whether extendeq as short,
medium or Iong-term loans. With
the proposer abolition of the imposed
tax ang the recent ceiling imposed
on short-term advances the banks
have been advised to pass on the
benefit to the borrowers, particularly
those in the agriculture sector.

Besides this, in general, the Re-
serve Bank has glso advised the banks
to charge a rate of interest; —

(i) not execeeding 10.5 per cent
on term loans with maturity of
not less than 3 years granted to far-
mers for minor irrigation and land
development; and

(ii) not exceeding 11 per cent on
term loans with maturity of not
less than 3 years granted to farmers
for diversifiedq purposes.

Primary agricultural credit socie-
ties charge to the ultimate borrowers
rates of interest ranging from 11.5
per cent to 145 per cent per annum
for short-term advances in States
where the three tier system obtaiws,
In Union Territories ang States with
a two tier system, the rates generally
range between 11 per cent fo 15 per
cent. The rates of interest on medium
term agricultura] advances range bet-
ween 10.5 per cent to 16 per cent per
annum, TUnder the Differential Rate
of Interest Scheme loans are pro-
vided by banks at 4 per cent per an-
num.

Reserve Bank of India has recently
indicated to State Cooperative Banks
that it would reduce the refinance
rate to 3 per cent below the bank
rate for short-term agricultural ad--
vances and to 2% ver cent below the
bank rate for medium term agricul-
tural advances, the benefit of which

i1 the form of lower lending rates

should be passed on to the borrowers,
particularly the small farmers,
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(b) Commercial banks havé schemes
for providingushort-term leans for
production purposes on the basis of
the size of the holding and the scale
of finance laid down for the particu-
lar crop. Banks generally- -obtain
from the borrower-a deed-of-hypothe-
cation of the standing crop which,
thus, forms a security for advances
granted to agriculturists including
small and marginal farmers. “Co-
operative. gocieties usually advance
crop loans either against one or two
sureties or against a charge on land.

fge @eF I wAEEl wt R

3354, st TW JaH g @ AT
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-Utilization of Sugarcane

3355. SHRI BALASAHEB VIKHE
PATIL:, Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether the Government have
finalised any agreement with any
foreign country for export.of Gur;

(b) if so, how much Gur can be
exported during the current sugar
season;

(c) to what extent it is going to ease
the utilisation of sugarcane problam;
and

(d) how much sugarcane will be
utilised for t_h_is pl.}rpose?

THE MINISTER OF STATE 1IN
THE MINISTRY " OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) At Governmental Jevel no agree-
ment has been finalised for export of
gur to any country, However, as per
the existing policy, its exports are
freely allowed.

(b) It is estimated that demand of
Gur for direct consumption of Asian
origin population settlegq abroag Iis
about 10,000 tonnes. Exporis from
India are not normally feasible in
summer months, Exports upto end
March, 1978 are not likely to exceed
1,000 tonnes.

(¢) and (d). The total production
of sugar-cane during 1976-77 gugar
year was of the order of 154 million
tonnes. During the current gugar
season it is expected to bhe even
higher, For production of about
1,000 tonnes of Gur, requirement of
sugarcane will be about 10,000 {onnes.
It is, therefore, felt that export of
this quantity of gur is not going to
ease the utilisation of sugarcane pro-
blem gignificantly. \
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Real income of Central Government
Employees

3358. SHRI BHAGAT RAM: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
Real Income of the Central Govern-
ment servants gets depleted by 1.5 per
cent with every increase of Dearness
Allowance;

(h) if7so,” "what has been the total
*ergsion:in thé Real Income of the em-
ployees-sb far; and - ‘

(¢) what steps are being contemplat-
ed by Government to check the
erosion in the Real Income of the
employees?

THE MINISTER® OF FINANCE
(SHRI H. M, PATEL): (a) to (c).

. A statement giving the information is

attached.

Statement

The Hon’ble Member has apparently
in mind the extent of neutralisation
of the increase in the cost of living
affordeg to the Central Government
employees through the grant of the
various instalments of Dearness Al-
lowance. The revised pay structure
recommended by the Third Pay Com-
mission is related to the 12-monthly
average of 200 of the All India Work-
ing Class Consumer Price Index
(1960—100). The Pay Commission
had also recommended to the Govern-
men* a formula according to which
increases in Dearness Allowance
{DA) to Central Government em-
ployees had to be given at specific
percentage rates for every 8 point
increase beyond 200 pointg in the 12~
monthly average index. While re-
commending the DA formula,- the
Commission had observed that the
scheme for grant of DA provideg for
a neutralisdtion of about 95 per cent
on the lowest pay of Rs. 185 p.m
(recommended by it) and that the
neutralisation percentage went on

" declining so' that in respect of the

employees drawing pay of Rs. 1600
p.m., it worked out to about 31 per
cent. . Most of the Unions had repre-
Sented_ before. the Pay Commission
that the employees at the lowest pay
should_be given -100 per cent neutra-
]ﬂsa’tlgp against the rise in prices.
owever; ta*kmg into account the re-
commendations of the National La-
bour Commission which haq recom-
mended_neuytralisation of 95 per cent
only at this level, and having regard
to various other factors taken into
account while . recommending the
minimum wage, as also the fringe
]::eneﬂ (hkﬁt medicg] care and edu-
tlona Facifities) enjoyed by a large
vurmber of Government _employees,
the Pay Commission considered that
the neutralisation afforded at the
Jowest level in the DA scheme re-
comimended by it was adequate.
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° 2. After discussions with the Staff -

Side of the National Council (JCM),
Government accepted the DA formula
recommended by the Third Pay Com-
mission, but with improved rateg of
neutralisation, Nine instalments of
DA were thus sanctioneq at ‘the im-
proved rates from time to time till
the /aiverage indeX reached 272 points.
The Third Pay Commission had fur-
ther recormended that when the
average index crossed 272  points,
Government shouly review the posi-
tion and decide whether the DA
scheme should be extended further
or whether the' Pay scaleg themselves
should be revised. After the average
index figure crossed 272 points, Gov-
ernment have been sanctioning on an
ad-hoc basis suitable increases in DA
at the rates recommendeq by the Pay
Commission, Five additional instal-
ments of DA were allowed by Gov-
ernment to cover the index average
of 312 points. Consequent on the
index average crossing 320 pointg at
the eng of December, 1977, Govern-
ment have decided to pay a further
ingtalment of additional DA to the
Central Government employees with
effect from 1-1.1978. The form and
manner in which this instalment is
to be paid is to be discussed with the
Staff Side of the National Council of
the JCM.

8. Ag a result of the sanctioning of
the 15 instalments of DA, the Gov-
etnment employees stang compensa-
fed to the extent of 96 per cent af
the minimum wage level of Rs. 196
pm. In the case of employees draw=-
ing pay above Rs. 300 and upto
Rs. 800 the neutralisation is about 70
per dent ang in case of employees
drawing pay of Rs. 1600, it is about
38 per cant. The neutra&ieation per-
centage goes on declining as the pay
level jncrease. As againgt this Gov-
ernment have allowed Z.number of
concessions to Central ~ Government
employees in the recent past like im=
provement in the retirement benefits,
encashment of-earngd, Jeave due ak
the time of retirement imsurance and
jncrease in the rate of ibterest on
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Provident Fund balances. The DA
formula recommended by the Third
Pay Commissfon also did not en-
visageq 100 per cent neutralisation of
the increase in the cost of living even
at the minimum wage level. Apart
from the efforts to contrg] the price
line and concessioms referred to, the
Government do not propose to grant
any special concessiong besides the
DA instalments to neutralise the in-
crease in the cost of living.

Number of High Dlenomination Notes
deposited in various Banks and in
circulation hetween 10th and 15th

Jan., 1978
3359. SHRI AMARSINH V.
RATHAWA.: Will the Minister of

FINANCE be pleased to state:

{a) the number of Rs. 1000, Rs. 3000
and Rs. 10000 currency notes that
were deposited in varieus banks and
how many of them were in circulation
on 10th January and on 15th of
January;

(b) the number and value of Rs. 1:G
and Rs. 50 currency notes were in cir-
culation on 31st December, 1976 and
1977 as wgll as on 15th and 31st Janu-
ary, 1978; and

(c) the number of Rs. 1000 and
above currency notes deposited in vari- -
ous banks at Gujarat on the 14th and
15th of January, 1978 as well ags on
each day from 16th to 24th January?

THE MINISTER OF STATE IN
THE MINISTERY OF FINANCE
(SHRI ZULFIQUARULLAH): (a) It
is not practicable to give details re-
garding the number of currency notes
of Rs. 1000, Rs. 5000 and Rs. 10,000
if circulation on 10th January and
15th January, 1978 as compilation
of such data will entail too much

time, Isbgour. However, at the
close gdbusin’ess on the 16th day of

‘T anu%‘ry, 1978, the number of these
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bank motty fn citculstion was as under:~-

Denommnation Preces Value

Rs 1000/- 12 Bo lakhs Rs 128 00 crores

Rs 5000/ gb goo Rs 18 15 croces

Rs 10 000/ 346 Bs 454 6 lakhs
TorAL Rs 146 5 crores

Besides the noteg which were lying figures are provisional
n varioug banks ang treasurie; on
the eve of demonetisation the value (b) The numle: and value of
of notes tendered by the public for Rs 100 and Rs 50 denomination notes
exchange after their demonetisation in circula yon on different dateg 15 as
18 approximately Rs 60 crores These under —

Rs 100 Rs 50

Pieces in Value in Pieces in Value
Milhon (Rs crores) Million (Rs crores)

31 12 1976 351 O 9510 105 2 526
31-12-1977 408 5 4085 188 8 944
31 1-1978 411 © 4110 132 9 915

The sbove information as on 15 1-1978 18 not avmlable

(®) ltunoiin:lcﬂeﬂbhwllnthh (&) war foemat * sy aqr
mformation as its compilation will en. ¥ o ¥ & I BT oSATY W
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EHAT & goAa dF agrAi |

Accounts in Foreign Countries by
L M/s Kores India

3361, SHRI RAMESHWAR PATI-
DAR: Will the Minister pf FINANCE
be pleased to state:

(a) whether 1t 1s a fact that M/:
Ko-es India have been maintaining ac-
counts In foreign countries

(b) 1if so, the name of countrieg gud
the value of amount in Indian curron.
cies,

(c) whether perrussion has been ac-
corded to them for the same, and

(d) if answer to (¢) above I8 in
afirmative, reasons therefor; and aif
in negative, action taken or contemplh-
ted to be taken?
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(a) whether Government are aware
that the Bid: Industry 1s facing a
bottlene k in vital exports following
the Goveinmental formalties, and

{h) 1f so the steps taken to promote
Bid: exports?

AND CIVIL SUPPLIES AND CO-
OPERAIION (SHRI ARIF BEG)
(a) No Sir

(b) Does not grise

Prometion of Inspectors in Cemiral E£x-
cise Collectorates at various Places

3363 SHRI 8§ 5 DAS: Will the
Minister of FINANCE be pleased to
state-

(a) whether Inswectors of Central
Excise appointed only about 15 years
ago and earlier promoted to the rank
of superintendents in the Central Ex-
cise Collectorstes of Bombay, Poona,
Baroda and Ahmedabad will also be
promoted earher to Group ‘A’ (arsi-
while class 1) and consequently the
Junioy Inspectors of these collecto-
rates will become senior and bosses
of (their counter parts in the Patna
collectorate who wil] be promoted
from Inspectors to Superintendent
afted more than 2B years or wo, wnd

(b) if the replies to the above be
what

THE MINIBTRY OF

(SHRI SATISH AGARWAL): (&)
and (b)., All posts in Groups ‘C' and’
‘B’ (which include posta of Inspectors
of Central Excise and

of Centra] Excise) are borme in g
separate cadre for each

or group of Collectorates In view of
this, promotions from the grade of
Inspector of Central Excise to Super-
intendent are made separatsly against
vacancies arising in those cadres and
in the result Inspectorsy with Jesser
years of service in the grade may get
promoted as ts in one-
Collectorate (or group of Collectorates
which constitute one cadre) earlier
than persons with longer years of
service m another Collectorate.

In the Patna Collectorate, the last
Inspector who has been promoted to-
the grade of Superintendent has put
iy 26 years of service in that grade,
whareas the position in the Bombay,
Poona end Bargda/Ahmedabsd col-
lectorates ls that with ¥
years 22 vears and 22} years Wmd



Deficits Actuals for 1974-75, 1975-7¢
and 1976-77

8364. SHRI R. VENKATARAMAN:
“Will the Minister sf FINANCE be
pleased to state: "

(a) the deficit according to the
revised esturmtes for the years 1973-
4, 1074-75, 1075-76, 1076-77;

{b) the sctual deficits for the  re.
going years; and

{e) the reasoms for the variations, if
any?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) In the
Reviseg Estimates the deficlt was
estimite] at Rs. 850 crores in 1073-74,
Rs. 625 crores in 1874-75, Rs 480

~croreg in 1973-76 and Rs. 425 crores
in 1076-77.

(b) The actual budgetary deficit as
shown fn the Audit Reports on the
sccounts for thesy years was Rs. 328
crotes In 1973-74 Rs. €20 crorey in
1874-75 and Rs. 399 crores in 1973-76.

‘' The Finance

have not yet been retelved from the
Comptroller ang Auditor General; o=
corfing to provisional fgures receiv-
el from the Accountant General,
Central Revenues, the deficit for the
year amounted to Re. 154 crores,

MARCH 1Y, 1¢%%
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was due to Marger small savings eoke
Jeotiing and repayment of sfvances
by Sdreify ‘Governments, ghortfally in
Plan expenditnry and defence exe
wag negligible. The varistioms in
1975-78 and 1076-T7 are attributable
to larger revenus receipts and shert-
falls in Plan expenditure, The detalls

of receipts and expenditure for the
years 1973-7¢4, 1974.78 anad 1975-78

are contained in the Finance Accounts
for those years which have been laid
on the Table of the Parllament. The
provisional figures of receipts andl ex-
penditurey for the year 1976-T7 are
shown in the Annwual Financial State-
ment for 1076-70 which has also heen
laid before the Parliament,
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Scrutiny of Savings through variows
Subsidies

3366. SHRI SOMNATH CHATTER-
JEE; Wil] the Minister of FINANCE
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the sug-

made by Dr. Ashok
Mitra, West Bangal's Finance
and Planning Minister at a press

conference on 23rd January, 1878 that
savings could also be made in respect
of food subsicey ( about
Rs 475 crores), export subsidies to big
11dustriabsts (Rg 150 crores) and that
rail freight subsidy and the hidden
subsidy through the banking system
should algg be subjected to a scrutiny;
and

(b) 1! s, the reaction of Govern-
ment thereon?

Written Answerg 160
THE MINISTER OF FIJANCE
(SHRI H. M. PATEL): (a) Yes,
8ir, mmmmmat

appropriste places Budget
Dwm.u:ﬂs-’l'o :ehﬁuhﬂl'
Railways and thg Cen Govern~
mmt,thnnthuemmﬂaur-:dlt-
ing to these subsidies are also shown.

(b) It is Government's
view all gubsidies and to reduce them

progressively. In doing so, the effects
of such economies on commodity
prices and the cost of living would be
borne in mind. Besides, the rail
freight subsidy has also been brought
to the notice of Railway Convendon
Co nmittee, 1973 whicn examined the
social burdens on Inchan Railways.
The Ninth Revort of the Committee
contains recommendations in this re-
gard, on which the Government is tak-

ing actlon.
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Consiruction of Aerodromie betweem
Tirunelveli and Tutleorin

3368 SHRI K. T. KOSALRAM:
Will the Mmuster of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there 1s any proposal
to construct an Aerodrome in between
Tirunelveli and Tuticorin, & major
port, near Valland village; and

(b) it so, at what stage the matter
stands?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No, Sir.

(b) Does not arise.

FowTet ww qv fadwt ¥ W g e
aoeTdr wafe

3369. st ATOW TN ¢
frer WelY g @ A O AG
qiw, 1977 ¥ faqmg, 1977 &
Toerlr wy T fwedy doaoedr
fwii & W s few

w?

w st (s qWo gWo @w) :
T gt A o Y § W ey /v
wrer 9T T2 92 o Y st

2713

, 31

Setting up of Printing Press in Agar-
tala

3370. SHRI YADVENDRA DUTT:
Will the Minister of FINANCE be
pleased to state:

(a) whether 1t is a fact that Tripure
State Government has written to Uni-
ted Bank of India intimating their re-
diness to be guarantor for a loans of
Rs. 7 lacs to a pro CP.L (M) paper
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of Calcutta fo set up a printing press
in Agsrtala for its Tripura Editior,

and
(b) it so, the name of ths proprietor
of the paper and the press?

THE MINISTER OF FINANCE
(SHRI H M. PATEL): )
and (b Information is being collect-

and will be laid on the Table of
ﬂ:e HOuu to the extent available.

after Expiry of Dead-Line

3371. SHRI G. S. TOHRA: Will the
Minister of FINANCE be pleased to
state the details of the high value
demonetised currency notes surren-
dered to the Government by the ex-
piry of the deadline?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] ZULFIQUARULLAH): The
total value of demonetised high deno-
mination bank notes for which dec-
larations were filed by the public by
the expiry of the deadline was about
Rs, 60 crores. This is besides the notes
lying with the banks and treasuries
on the eve of demonetization.

Creation of a Cadre of Tax Assistants
in Income Tax Department

3372. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE

be pleased to state:

{a) whether Government{ have ac-
cepted the Direct Taxes Enquiry Com.
mittee (Wanchoo Committee's) recom-
mendation for the creation of a cadre
of Tax Assistants in the Income Tax
Department;

(b) whether the decision has been
implemented; and

(c) if not, what are the reasons
therefor?

MARCH 17, 1078
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Tﬂl ummu OF SIARE IN
OF TFINANCE

(snm zumqmmnum- (a) to
(¢). The recommendation of the Direct
Taxes Enquiry Committes (Wanchoo
Committee) regarding the creation of
a cadre of Tax Assistants in the In-
come Tax Department has beem ac-
cepted in principle by the Govern-
ment Orders implementing the deci-~

sion in the regard will be issued

shortly.
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Iron Ore export to Japan
8375. DR. LAXMINARAYAN
PANDEYA: Wil the Mimster of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased to
state.

(a) the quantity of iron ore exporte
ed to Japan during 1876.77 and 1977-
78 (upto December);

(b) the rate at which iron ore is
being supplied to Japan;

(c) whether 1t 1s a fact that export
of 1ron ore has 1egistered a fall, and

(d) it so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
The quantity of iron ore exported to
Japan during 1976-77 was about 17.8
mullion tonnes and during 1877-78
{upto December, 1977) 116 milhon
tonnes.
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(b) It would not be in the com-
mercial interest to disclose these de-
tails.

(c) and (d). As a result of conti-
nued recession in the world steel in-
dustry, there may be a shortfall in the
tragetited level of exports because of
heavy inventories with the major
foreign buyers of Indian iron ore.
However, the actual exports during
the current year are not likely to be
lower than last year.

Expansion of network of Fair Price
Shops

3376. SHRI 8. D. SOMASUNDA-
RAM: Will the Minister of COMMER-
CE AND CIVIL SUFPPLIES AND CO-
OPERATION be pleased to state:

(a) the salient features of expand-
ing the network of fair price shops
for distribution of essential commo-
dities at reasonable prices for the com-
men man;

(b) the impact of the Scheme on
meeting the needs of people in rural
areas;

(c) the agencies assigned for
wholesale purchase and marketing;
and

(d) the proposed
scheme?

outlay on the

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) to (d). The
scheme for incressed production and
disiribution of essential commodities
emphasising the need to widen the
scope of the present system of distri-
bution has since been circulated to
al] State Governments for their
considered views and recommenda-
tiong before a final decision is taken

MARCH 17, 1078
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by the Government. The main features
of the scheme are given in the state-
ment attached.

Statement

1, Scheme aims at increasing the
production of essential mass consump-
tion goods and to make available the
mereased production equitably and
efficiently especially to the weaker
sections and working population, The
basic objective of the new approach is
to create a permanent system in place
of short-term palliatives and ad-hoc
approaches of the past. The proposed
system seeks to create an effective
instrument for removing imbalances
of the past mnd for extending the dis-
tribution system to the rural areas as
well, It is also intended to expand the
commodity coverage of the distribu-
tion system to include critical wage-
goods and also take effective action
for extensive expansion of the net
work of fair price shops to cover far-
flung areas throughout the country.

2., The tasks envisaged and the
action plans suggested emphasise the
need for stepping up production on a
priority basis of commodities in short
supply, for which both short and long
term measurcs have to be taken. In
the formulation of the scheme, finan-
cial constraints have been taken into
account and the approach is to make
the optimum use of the existing infra-
structural facilities and plan outlays.
The more important features of the
new policy for strengthening of the
public distribution system cover the
following:—

—effective distribution of essen-
tia]l commodities already covered
and addition of new commodities to
the distribution system. The scheme
envisages initial coverage of
cereals, sugar, kerosene, cloth,
vegetable oils and vanaspati, and
selected manufactured items of
mass consumption.

—in respect of selected manufac-
tured items of mass consumption,
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Ministries of the Government in
consultation with the State Govern~
ments have to take up the responsi-
bility of monitoring production,
availability and retail prices. The
Ministries concerned should be res-
ponsible for making assessment of
overall requirements and, in parti-
cular, the needs of the vulnerable
segments of population and for tak-
ing measures to meet them;

hufferstocking of cereals, pulses,
edible oils or oilseeds, cotton, etc.
and imports of required essential
articles;

—bringing about ratlonality in the
areas of storage, transport ang dis-
tribution costs;

~—removal of :mbalances 1n the
allocation of commodities between
urban and rural areas and their
Pprices;

—optimum uyse will be made of
the existing infrastructural facilities
in the private and public sectors.
The emphasis would be on devising
effective systems of distribution,
and expansion of the cooperative
network both in the urban and
rural areas for distribution. If
necessary, the Gram Panchayats
may alsg be encouraged to take up
this responsibility;

—increase in the number of re-
tail outlays to cover far-flung arcas
in such a way that there is at least
one outlet for a population of 2,000;

—improving the wviability of fair
price shops through a judicious
sales-mix and minimum sales turn-
Qover;

—establishment of Vigilance Com-
mittees with the involvement of
consumers endowed with statutory
powers for exercising supervision
and vigllance over the pub-
lic  distribution system and

safeguarding

High Powered Committees to be set
up ut the Centre and State levels
for coordination and supervision of
the totality of the distribution as &
whole, and to oversee the activities
and recommend suitable measures
to Government from time to time.

Loan to Aluminium Corporation of
India

8877. SHRI ROBIN SEN: Will the
Minister of FINANCE be pleased to
state:

(a) whether any loan was given to
Aluminjum Corporation of Indja Ltd.
Jaykay Nagar, Asansol for extension,
development and renovation of the
said company by Government and
Quasi Government institution during
1980 to 1974;

(b) 1f so, the amount of loan given
by Government and other institutions
year to year figure may be given;

(c) whether the management has
misused and misfeasenced  large
amount of such loan given by Go-
vernment and other Quasi Govern-
ment institutions; and

(d) if so. whether Government have
taken any actlon against the manage-
ment?

THE MINISTER OF FINANCE
(SHRI H M. PATEL): fa)
to (d). Of the public sector financial
institutions, Industrial Finance Cor-
poration of India has disbursed loan
asgistance to M/s, Aluminium Cor-
poration of India Ltd, during the
years 1080 to 1974, for extension,
development and renovation etc. of
the company., Year-wise detafls of
Ioan assistance disbursed by the

Corporation to the company are as
under: i. .
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Year of disbursement Amount disbursed Remarks
(Rs. in lakhs)

1962 1::00 4:::1!1‘280:' :nan out
o mm
1965 . . . . 10* 00
1968 g . " N . ¥ 20° 00
1969 . . . . . 00" 54
1970 . . . . . . . 1 65
978 . . . . . . : oo- 65

ToTAL 162- 84

The Corporation has reported that
no misuse of the loan money disburs-
ed to the company was noticed by it.

Similar information in respect of
the Industrial Credit and Investment
Corporation of India is being collect-
ed and would be laid on the Table
of the House.

M/s. Aluminium Corporation of
Indiz Litd. have also been granted
certain cash credit facilities by the
Central Bank of India. In accordance
with the practice and usage custo-
mary among bankers and also in con-
formity with the provisions of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, de-
tails of the accounts of individual
constituents of the nationalized banks
cannot be divulged.

Measures taken to Effect Economy in
Minisiry of Finanece

3378. SHRI DURGA CHAND- Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that he
has taken measures streamlining the
working in his Ministry and other

offices under his Ministry after the
assumption of office in March, last:

(b) if so, what are the details
f-

(c) and with what results; and

(d) what measures have been
taken since April, 1977 to effect eco-
nomy in his Ministry and offices un-
der his Ministry and with what re-
sults?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
and (b). The details of important
measures streamlining the working
in this Ministry are indicated below:—

(1) During 1976-7T, civil expendi-
ture divisions of the Department of
Expenditure had been transfarred
to the charge of wvarious adminis-
trative Ministries., With effect from
1-2-78, the staff of the expenditure
divisions of the wvarlous Ministries
who were borne on the cadre of
the Ministry of Finance have been
transferred on permanent basis to
the cadres of the respective Minjs-
tries/Departments. This will ensure
integrated operation of the expen-
diture divisions with other divi-
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gions of the administrative Minjs-
tries and thus promote speed and
efficiency in decision making.

() In order to Iimprove the
quality of administration and to
avoid administrative delays, Minis-
tries/Departments have been in-
structed to delegate more financial
and administrative powers to sub-
ordinate formations w.ef. 1-8-78.

(iif) The last stage of depart-
mentalisation of accounts covering
thte revenue receipts of the Central
Board of Direct Taxes and Central
Board of Excise and Customs was
implemented from 1-4-77.

(iv) Some prowvisions of T.A
rules have been simplified with
effect from 1-2-T8.

(v) As a mesasure of simplifica-
tion of procedures, medical
examination of Government ser-
vants who retire on superannuation
and who apply for commutation
within one year of retirement has
been dispensed with. This order has
been given effect to from 26-12-T7.

(¢) The above measures will help
in better functioning of the offices
and will also be of general benefit to
the Government servants.

(d) Instructions have beep issued by
Ministry of Finance to all Ministries/
Departments to observe utmost eco-
nomy in expenditure keeping in view
the Government’s emphasis on aus-
. terity and avoidance of all forms of

ostentation, vide Finance Secretary's
D.O, letter dated 13-5-77 and OM.
dated 27-5-77 coples of which have
already been laid on the Table of
the House 1n reply to Lok Sabha un-
starred Question No. 902 answered on
17th June, 1877,

S0 far as this Ministry is concerned,
130 posts have been abolished/held
in abeyance in the Deptt. of Revenue,
n other Departments of this Minis-
try, 13 posts of Group ‘A’, T4 posts
of Group ‘B', 43 posts of Group ‘C'

and 14 posts of Group ‘D’ have been
abolished /held in abeyance, 147 posts
of various grades in the office of the
Controller General of Defence Ac-
counts have not been filled. Besides
the above, 1 post of Addl. Secretary
is being downgraded to that of Joint
Secretary and 1 post of Under Sccret-
ary has been downgraded to that of
Section *© ~er. Utmost economy is
also being observed in respect of ex-
penditure on telephones, staff cars
and overtime allowance.

Support Price for Gram and Pulses

3879. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to stebe:

(a) whether Government have not
assured any support price for varieus
qualities of gram and pulses;

(b) if not the reasong therefor snd
how best Government is vontemplat-
ing to check the price rise; and

(¢) what efforts have been made
to offer grams and pulses at a reason-
able price to general consumera?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) and (b).
Government have already fixed the
support price for gram at Rs, 125 a
quntal for the 1978-79 marketing
season as against the previous year's
support price of Rs, 95 a quintal
Fixation of support price for Arhar
(Tur) and Moong is under considera~
tion of the Government.

; (c) Mmthe initiated earlier to
nerease production of pulses

increasing area under them and a;;i
by improving their productivity would
be continued. National Agricultural
Cooperative Marketing Federation of
India Ltd. (NAFED) and National Co-
operative  Consumers’  Federation
(NCCF) have been directed to make
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larger purchase of pulses at primsry
mundis. Pulses is one of itemg which
is mcluded in the envisaged scheme
of Production-cum-Distribution Sys-
tem. The possibility of further im-
ports of pulses is being explored.
Government in consultation with the
State Governments is keeping a conti-
nuous watch on the prices and avail-
ahhity of pulses and appropriate fur-
ther steps will be taken as and v hen
the situation demands

Major Foreign Exchange Earning items
of Export in Industry and Agriculture

3380. SHRI DHARMAVIR VAS-
ISHT: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:
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(a) the major Foreign Exchange
earning items of export, both in the

flelds of industry and agriculture to-
gether with the quantity exported
rates per ton/kg. and the amount of
foreign exchange earned in dollars,
during 1975, 1976 and 1977; and

(b) conspicuous changesfirendg inm

itemg of export rates and quantum of
foreign exchange with reason there-
for?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
and (b). A statement is laid on the
Table of the House

Statement

(a) Indwa's Exports of Selected Magor itsms.

(Value in Re C rores

. 1975~76 1976-77 Apnl-July
No. Item Unit of qty. Vol o Ol - yes
&—-—‘Tﬂw Qty. ;"_E
' 2 3 4 s 6 7 8 9 10 1
Indusirial
1. Engg. Goods. M . Val 413 .. 554 - 16 .. 179
2. Haodicrafts . . ” 252 .. 402 . 74 .. 143
g. Chemicals and allied
products . . . " By .. 109 .. 28 ..
4 Leather and  Leather
Manufactures . . » 2a3 .. 293 .. 9 .. 90
8. Jute Mfrs, . . ooo T. a5t 456 go1 125 55 142 63
6. Cotton apparel . . Val 6 .. a8y .. 106 .. 7
& wmw I'nlll: M. 8q. M. ma 562 eO1 rq4 47 13 BT
8. Iron & Steel . . Val 68 .. B3 .. 8 .. 70




177 Written Answers PHALGUNA 26, 1809 (SAKA) Written Answers 178

' 2 3 4 5 6 7 8 9 10 u
Agriculture
g. Oil Cakes . . . ooo T. 1095 96 1727 204 554 56 437 76
10. Tobacco Unmérd. 5 74 93 Bo g9y 45 6o 44 6y
11, Spices. . . ., s8 72 55 73 15 14 20 33
12. Sugar raw and refined.. 1201 472 581 148 266 76 46 11
13. Cashew Kernels, : B 54 96 52 1006 26 50 22 Bo
14. Fish & Fish Prep. = 52 127 59 180 19 [ 18 58
15. Tea . . . Mill-Kg. 212 237 243 203 46 56 54 146
16, Coffer v . . ooo T. 59 67 48 114 23 43 23 96
Grand Total (1ncl.) Other
1tems. . . . Value . 4036 4981 1500 1658
(s143R)

Re-Revited figure commodity-wisc break-up of which is not availahle.

It will be seen frum the table that exports during the first 4 months of April-July, 1 have
been lower particularly in the case of sugar, steel, cotton apparel and leather & Elchcr,trn 9?7;“"“,
The ulram of Sugar were reduced due to increased requirements within the country as well as lower
unit value realisation, In the case of steel also there was lesser availability of the exportable surplus
aue toncrease domestic demand,  The exportsofcotton apparcl were affected due to protectionist
tendencies whereas m the case of leather gubstantial inventories with the Furopean tanners and
recesvonary situation were responsible.

(b) Unst Value of Selected Export Commoditiss
(Unit value in Rs.)

April-July

Sl Commudity Unitof Qty. 197596  1976-77

No. 1976 1977
1 Jute Mirs. . . . . . Tonne. 4806°32  4404'17 4432'00 4433' 10
a. Tea. . . . . . . Kgs, 11715 12' 04 1218 2715
g. Coffee. , . . . 5 11-22 24 go 19-06 41°47
4- Footwear made of leathes & canvas.  Pair. 16+ 14 16+ 75 19° 0% 16- 40
5. Tobacco unmfrs, . . . Kgn 12° 53 12 04 13-26 15:92
6. Spices. " ; e ; - Tonme,  12352'33 13524°41 9250-00 16367-65
7. Fish . . . . . » 2427000 80508'38 31778-35 31750:00
8, Sugar e e e ” 3982°15 2553'79 2840°51 229913
g9+ Cotton piece goods Mill-made . Sq, Met. 287 8'57 823 3'87

10. Ferding stuff for animals incl, Qil
cakes, . . . . . . Tonne, 8g6'12 1159°80 1003'0y 1733 Ba
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Ald from World Bank /LD.A.

4381, SHRI DHARMAVIR VAS-
1SHT; Will the Minister of FINANCE
be pleased to state the total aid
received by Mndia from the World
Bank/LD.A. during Bank’s fiscal year
1978 with the nature of productivity
achieved in the flelds of Agriculture,
Fisheries, Irrigation, Energy. Trans-
port and Tele-communications with
salient details of projects, fleld-wise?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): India has
recelved $161 million (about Rs. 138
crores) from the World Bank/IDA
during the first half of the Bank's
fiscal year 1078 beginning 1st July,
1877. The salient details of the pro-
jects, fleld-wise are given in the at-
tachegd statement.

Btatement
5l Field Projects amisted Nature of productivity
No.
T 2 4
1 Agriculture tural credit ts in The credit projects arc intended
i A!lr'mdm:l Nadu, Ummlﬂradnh. to support lending programme
Bihar and West Beagal; Agri-  to farmers with major focus
cultural marketi ectsin  on minor irrigation devel
Karnataks & ] ment.  Credit would aho
ARDClineof credit; Agricul- to farmers for deve-
tural Devel t and exten- t of dairy, poultry, seri-
sion projects in Himachal Pra- ture, fisheriev and  other
desh, Kerala, Orimsa, West  allied activitiea. Strenthening
Bengal, Amam and Rajasthan; of agricultural cxtenmon and
and National Seeds projectin  tral , strengthening  and
addition to Tarai Seed.s Project. reorganisation of agnrultuu]
research, includ:ng a m
pport l’ dc:lpn tes
s or .
demonstration and duﬂ:'g-
bution of improved animal-
drawn farm implements, grovnd
Water  survey l.nd'. monis
toring etc. are the primary
com ts in  agricultural
development and extension pro-
Jects.  Selectively mimor irci-
futiou, roads and processing
acilitirs arc also t to be
improved. In the field of
t of storage
and marketing for vegenble
secd production,
to breeder seed prnucunn and
seed technology rescarch capa-
bilities are programmed.
a2 Fisheres . . Gujarat Fisheries Projec, The credit aims at improvement

of existing harbour and share-
facilities including expansion of
the trawler flcet and modern-
isation of the traditional fisher-
men sector.
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8. Irrigation , -

4, Energy . P

5, Transport and Tele-

communications.

Irrigation and Command area
development projects in  the
States of Rajasthan, Madhya
Pradesh, Andhra Pradesh,
Tamil Nadu, & Mahara-
shtra.

The projects envisage constiuce-
tion of Barrage and/or irriga-
tion canals upgrading or
construction of roads, and
command areas development
including drainage  works,
provision of agricultural credit,.
strengthening of agricultural re-
search and modernbation of
agriculture,

In the field of transmission, the
credits help the supply and
construction of trenimission
lines and sub-stations. Accele-
rating rural electrification with
emphasis on providing energy
for minor irrigation wells is
emmagcr[, In 'impluh the

ect installation of
nm-a units  and
onuu‘uchon the requisite
transmission The
Bombav High ﬂ'-chm Deve-

lopment Project finances the
foreign exchange cost of the
construction of the lwo sub-sea
pipelines and of the construc-
tion and equipment of two well
Flalformu, two processing plac-

, and gas processing plant.

13th Railway Project, 5th and 6th In the field of Railways, the credit

Telecommunication Projects,

finances acquisition of rolling
stock other railway material’
and equipment and technical
services, ‘This enables putting
into service of locomotives, pro-
vision of track rencwals and
bridge works and plant and
machinery for workshops. In
field of telecommunications, the
assistance enahles import of
local telephone exchange sys-
tem, telex and gentex Cable
system, radio system, materia]
and components for P&T Work-
shop, cquipment and instru-
ments for research training and
testing. In addition purchase
ofgoods by P&T for Govern-
ment Telecommunications
factories is alro provided for.
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Indian Delegation senp to ERC,
Countries in September, 1977

3382. SHRI DHARMAVIR VAS-
ISHT: Will the Minister of COM-
MERCE AND CIVIL SUFLIES AND
COOPERATION be pleased to state:

(a) the placeg visited and the re.
sults achieved by the 10-man Indian
Delegation sent to the EE.C countries
in September/October, 1977 by the
Engineering Export Promotion Coun-
cil;

(b) what Engineering items were
in greater demand generally in the
EEC market; and

(c) the steps taken
demand item-wise?

to meet the

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG) (a)
A 10-man Indisn Machine Tool Dele-
gation to EE.C. countries, sponsu:ed
by the Engineering Export Promo-
tion Council under the assistance of
the EEC. Commission, visited Bel-
gium, Federal Republic of Giermany,
Denmark, France and Uni-
ted Kingdom during September;Octo-
ber, 1977, The visit of the delegation
contributed to generating some busi-
ness and also useful enquiries

(b) Apart from other engineering
goods like hand tools, automobile

Written Answers 184

parts and accessories, bi-cycle and
parts thereof, electronic equipments,
steel pipes and tubes etc. Machine
tools, such as drilling machines, metal
cutting saws, presses, milling machin-
es small lathes etc, and accessories
such as chucks etc. have generally
been identified as having prospects in
the EEC market.

(¢) The steps taken to boost ex-
ports of the various items to EEC
include sponsoring of product wise
delegations, participating 1n specia-
lised trade fairs and exhibitions, hold-
mg of exclusive feature displays on
seleced engineering items etc

Balance of trade of India with Foreign
Countries

3383 SHRI DHARMAVIR VASISHT:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION be pleased to state the na-
ture of balance of trade of India with
U.B.A,, West Germany, USSR, Bri-
tain, Canads, France, Japan, Austra.
lia, Saudi Arabis, Iran and Pakistan
during 1876-77 and 1877.78 (April to
September) together with reasons for
any conspicuous trend?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOFPERA-
TION (SHRI ARIF BEG): A state-
ment is enclosed.
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Statement
(Rs. in crores)
Name of the Country Balance of Balance of  Reasons for any conspieuous
hdew trade o trend
! 7 1977
il septy
1 USA. (—)483'33 (—) 6+80 The deficit has been consider-
ably narrowed down mainly
on account of 449 reduction
in our imports from the U.S.A.
and 119%, growth in our export
to that couatry during the first
half of 1977-78 as compared to-
the same period of the previous
year,
2. West Germany =)77°28 (—)119°77 The continucd adverse balance is
due to our imports from West
Germany having shown a faster
increase pointing to the emer-
gence of this country as the
most competitive supply source.
3. USSR, ++ (+)11g'go  (—)6543 -
4 Britain (+)r91-19 (4786
5. Canada (~)r9's2  (—)59°97
6. France + (+)g6r0z (—)13:63 -
7. Japan <« (+)2g7r05  (+)go 62
8. Australia . . (=)187 79 (+)g:26 ‘The adverse balance of trade in
1976-77 was mainly due to large
imports of wheat from Austra-
lin.  With the stoppage of
wheat imports this trend is
expected Jo be reversed this
year.
i i —)ags* —)46° The unfayourable balance of
§: Saudi Aasiy o e ey (S8 tndeu?n due to India's large
10 Iran (—)361-49 (—)rz6-3r [ ol imports from these coun-
ries.
11. Pakistan . +)8-8s  (+)5 56*

Figures provislonal upto April—July.



187  Written Anawers

Tax Evasion by Mokalbari Kanol Tea
Estate Frivate Limited, Oalouita

8384. SHRI R. D. RAM: Will the
Minister of FINANCE be pleased 10
state:

(a) whether it reported that the
Mokalbari Kanoi Tea Estate Private
Limited, Calcutta being owners of
large number of tea estates in Assam
have been gystematically resorting to
various tax evasions;

(b) it so, the facts thereof;

(c) whether the Company has also
been exporting tea abroad at under-
valued rates to gain foreign exchange
as well as to lessen the sale proceeds
in India to evade taxes;

(d) if so, the facts thereof and the
total amount of sales conducted throu-
gh action and through private parties
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during the last three years along with
each years tax assessments; and

(e) the action proposed to be tak.
en to reopen the proceedings?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH ARGARWAL): (a) and (b).
No specific complaint of tax evasion
hag been received by the Income.tax
authorities as per the information pre-
sently avallable,

Particulars under Customs Act/Cen-
tral Excise and Salt Act, if any, are
being collected and will be laid on the
Tabe of the House,

(e} to (e). Income-iax authorities
have ng information regarding under-
valuation of expori{ sales. The details
of the income returned and asseseed
during the last three years are as
under; —

Asstt. Year

Income Income

197475
1975-76
1976-77

returned assewsed
Ras, Rs.
Lo 37,978 48,300
Loss 15,053 12,702
Losws 82,839 Loss 79,268

Appropriate action will be taken
after the completion of investigations
which are being made.

Parliculars, if any, in respect of
Customs Act/ Central Excise and Salt
Act are belng collected and will be
laid on the Table of the House.

Payment of Back Wages by Natlona-
lised Banks to Employeey detained
undey Misa during Emergency

3385. DR. VABANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that as per
the policy of the Government, the
Nationalised banks have been instruc-
ted to make payment of back-wages
to the employees detained under MIBA
during the Emergency;

(b) whether Government have re-
ceived complaints that some Banks

have not up till now acted as per the
above directions; and

(c) is it a fact that the State Bank
of India, Bank of Baroda and Central
Bank of India have till today not paid
any back-wages to the detenues under
MISA during the Emergency?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) Government haj received cer-
tain complaings regarding non.pay-
ment of back-wages in some banks.
On taking up these cases with the
bankg concerned, it has now been con-
firmed by them that payments have
been made in all such caseg in accord.
ance with the Government instruc.
tions,

(¢) No, Sir,

Alr Service for Places of Tourist
Interest in Madhya Pradesh

3386. SHRI PARMANAND GOVIN.
DJIWALA: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) in view of the fact that the Cen.
tral Government has in principle
agreed to the necessity of internal
Alr service, whether Governmenl are
thinking 1o start an air service for
Madhya Pradesh so that all the places
of tourwsts interests are joined
together;

(b) hag the Madhya Pradesh Gov.
ernment placed the above demand be-
fore the Central Government; and

(c) it so, the decision thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) A
project report on third level air-opera.
tions has been received, and is under
consideration of Government. The Te.
port desls with proposals to connect
small towns of tourist and other in-
terests not connectedq by Indian Air.
lnes, economics of operation, nature
of ‘Government assistance and such
other relevant detalls,

(b) and (¢). A reference to start alr
services within the State has been
received from Madhya Pradesh Gov-
ernment will also be taken into ac.

count while taking a decision on thisd
Jeve] air-opsrations.

3387. SHRI NATHU SINGH: Wil
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-~
TION be pleased to state:

(a) what are the names and addre.
sses of all regional or mational indua-
try associations, voluntary trade orga-
msations, Chambers of Commerce and
industry which are represented on Ad.
visory Bodies of the Ministry of Com-
merce or organisations under its jur-
1sdiction;

(b) what are the names and addres.
ses of the regional/national Chambers
of Commerce, Industry associations or
other bodieg in India who are autho-
rised to authenticate shipping docu-
ments or issue certificates of India ori.
gin for commercial merchandise under
export to foreign countries; and

(e¢) what are the names and addres-
ses of export corporations get up by
different State Governments to export
o1 promote exports of Indian goods
and how many of them are recognis-
ed ag export houses”

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
to (e). Information is being collected
and wil] be laid on the Table of the
House

Number of Indo-Foreign Chambers of
Conymierce Functioning in the Country

3388. SHRI NATHU SINGH: will
the Minister of COMMERCE AND
CIVIL AND COOPERA.-
TION be pleased to state-

(a) how many Indo-foreign Cham-
bers of Commerce or foreign Cham.
ber of Commerce (like Indo-German
Chamber of Commerce or Italian
Chamber of Commerce) and other
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such bodies of trade and industry are

functioning in India currently and
what are their names and addresses;

(b) what are the names and addres-
ses of these chambers of Commerce
and Indo-foreign joint Commission of
Trade and Industry (like Indo-US
Joint Commisgion) which have official
Government representation or recog-
nition; and

(c) what are the details of the or-
ganisational structure or organisational
chart showing the departments
and organisations under the jurisdic-
tion of the Ministry of Commerce
alongwith the councils, committees
ete. in which trade and industry are
represented?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
to (c). Information is being collected
and will be laid on the Table of the
House,

Facllities given by Export Credit
CGuarantee Corporation to Exporters

3389. SHR; NATHU SINGH: wil
the Minister of COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION be pleased to state:

(a) what are the facilities given by
the Export Credit Guarantee Corpo.
ration to exporters and banks pre-
sently and what new services/facili-
ties have been added since the first
year of the setting up of this Corpo.
ration;

(b) what was the number of Offices,
personnel employed and value of
Business transacted (in terms of
value and number of expory transac-
tions covered) by the E C.G.C. last
year,;

(e) how much premium was receiv-
ed from and how much money was ac.
tually paid to exporters and others
to compensate losses covered by
E C.G.C. during the last year; and
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(d) what were the figures asked
mn (b) and (c) above during the year
1085-88?

OF STATE IN THE
THE MINISTER

TION (SHRI ARIF BEG): (a)
A statement iz attached,
(b) to (d). The required informa-
tion is given belowi—
Ason  Asomn

91-12-1963 §1-12-1977

(i) No.of offices
of ECGC . 4 8
(i) No. of Employces 85 180
(iif) Value of busi-
ness transacted *Rs. 55 *Ru. 3257
crores crores
No. of policies
i in ﬁareepoh %1305 *4870
No. of guarantecs
“ i:und m. *279 #3466
(vi) Premum
received *Rs. 13 *Rs. 650
lakhs lakhs
(vii) Claims paid
toexporters . *Rs 3§  *R 10,
i Inl;n lakhs

*For the whole calendar yrar.

Statement

The basic facilitles provided by the
Export Credit and Guarantee Corpora.
tion at present are:—

(1) (a) Issue of Insurance Poli-
cies to exporters covering non-re-
ceipt of payment for exports made
from India due to insolvency or
financial difficulties of the overseas
buyer.

(b) Issue of financial guarantees
to Banks covering non.repayment of
export advances granted to export-
ers both at preshipment and post.
shipment gtages.
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(it) The policies snd gusrantees
introduced affer thy first year of
the setting up of the Export Credit
and Guarantee Corporation in the
year 1957 are:—

(A) Policies

1, Bpecific Bhipment Policy

2. Contracts Policy

8. Berviceg Policy
(B) Guarantees

i. Packing Credit Guarantee

2. Whole Turnover Packing Credit
Guarantee

3, Post.shipment
Guarantee

4, Export Finance Guaraniee

5. Expor¢ Production Finance
Guarantee

6. Export Performance Guarantee
7. Transfer Guarantee

8. Buyer Credit & Linz of Credit
Guarantee

Export Credit

Aectivities, Functions and Organisation
of the Office of Chief Controller of
Imports and Exports etc.

3380. SHRI NATHU SINGH- Wil
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) what is the nature of activities
functions and the orgamsation of tne
Office of the Chief Controller of Im.
ports and Exports, Department of
Commercial Intelligence and Statis-
tics, the Economic Advisors Office and
the Export Inspection Agencies in re-
gulating and promoting exporis and
what is the number of personnel em.
ployed in each of these organisations;
and

(b) what was the number of export
itemn subject to export control as on
1st January, 1078 and what was their

4100 LS—17.

number at the end of the Furst and
the "Third Five Yeur Plats res-

pectivety? .

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
The Import end Export Trade Control
Organisation, headed by the Chief
Controller of Imports and Exports, is
the executive authority of the Govern.
ment of India for implementing its
impori/export policles including such
licensing of iron and steel items and
ferro.alloys. Export assistance by way
of export replenishment and cash com-
pensatory support are also adminis-
tered by this organisation, The Chief
Controller of Imports & Exports is an
attached office of the Government and
has subordinate offices located at 19
placeg in the couniry. The number of
personnel employed in the entire or-
ganisation as on 15-3-1978 was 2,623.

The Directorate Gemeral of Com-
mercial Intelligence and  Statistics,
Calcutta, 1s the primary agency for
compilation and dissemination of the
statistical information on foreign
trade customs and Central excise,
export of Indian products and
commercial intelligence. This organi-
salion provides Indian businessmen
visiting abroad with introduction to
the Indian Commercial Represznta-
tives posted overseas. The total staff
strength 1n this organisation is 443.

The office of Economic Adviser look
after the evolution of export stratg-
gies, export planning, periodical ap-
praisal and review of current policies.
This Division also monitors work re-
lating to technical assistance, man-
agement services for export and over=-
senk investments by Indian entreprs-
neurs., The staff strength of this
office is 47.

The Export Inspection Agencies
function directly under the Ministry
of Commerce and represent the Apex
bodies for controlling compulsory
quality control ang pre-shipment in-
spection of goods covered under the
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Export (Quality Control and Inspec-
tion) Act, 1963. Five such agencies
have been set up at Bombay, Cal-
cutta, Cochin, Delhj and Madras with
47 s.lb-ofﬁqes functioning all over the
. country. Im a@d,lt,sm to thege sub-
offices, 10 other Government’ nspec-
tmn ‘Agencies are also  functigning.
';‘he tatal number of personnel emp-
loyed in these. agencies is 2}&14

(b) (i) Ist Ja.nuary, .
1978 .

(i) Atthe cnd
of the-Firs
;Flvc anr;Plan 608 Nos.

jii) At the end
of the Third
Five Year Plan 195 Nos.

-

466 Nos.

Py

3301, SHRI K. A. RAJAN: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state: -

(a) whether Government have a
proposa]l under consideration to relax
the export policy of certain scarce mi-
nerals; and -t

(b) if so, the details and reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
No, Sir.

{b). Does not grise.

Assistance from Aid India Consertium

3392. SHRI K. PRADHANI; Wwill
the Minister of FINANCE be pleased
to state:

(a) the amount of aid to India dur-
ing the ensuing year recommended by
the Aid India Consortium; and -
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{b) the main terms angd conditions
gover; the aid by the Consortium
group, EE “United States of America
and the Arab countries?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL):. (a) The indi.
cationg of new aid commitments = for
the financial year 1978-79 by the Aid
India Consortium would become avail-
able only after the Consortium meei-
ing which ig likely to be held in June,
1978.

(b) The main terms angd conditions
governing the aid by members of Aid
India Consortium (i.e. Australia, Bel-
gium, Canada, Denmark, France, Fe-
deral Republic of Germany, Italy, da-
pan, the Netherlands, Norway, Swe-
den, the United Kingdom, the United
States of America, Internatmnal Bank
for Reconstruc‘twn, ang Development
and the International Development As-
sociation) and the Arab countries
have been described in the Explana-
tory Memorandum (pages 121—128 of
Annexure—IV) on the Budget of the
Central Government for 1978-79, which
has been lajg on the Table of the
House on February 28, 1978.

Expenditure on Foreign Tours of
Central Ministers

3393, SHRI K. LAKKAPPA: Wil
the Minister of FINANCE be pleased
to state:

(a) the amount of expenditure ia-
curred on foreign tours of Central
Ministers in 1976 and 1977 yearwise;
and

(b) proposal if any to reduce for-
eign tours of Ministers and reduce ex-
penditure on that account?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The in-
formation is being collected and will
be laid on the Table of the Hguse as
soon as it is available.

(b) Under the exisfing orders depu-
tations abroad of Ministers of Cabi-

196
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net rank and Ministers of State hold-
ing independent charge require ap-
proval of the Minister of Finance and
the Prime Minister. Similar deputa-
tions of other Ministers are approved
by the Minister of Finance. There is
no proposal under  consideration of

ent to xssue any further ins-
tru,ctions in this behalf.

Number of Branches of Indian and
Farexgn Banks Authorised to Deal in

Foreign Exchange

"8394. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of FIN-
ANCE be pleased to state:

(a) what was the total number of
branches of Indian and forglgn banks
au’chonsed tp dea] in foreign g;zqhange
in different paxts of the cm,l;ltry and
what wag the total Pun?r of over.
seas branches of ‘.l“ndlan anks opera-
ting in foreign countries along with
their names and addresses as on 1st
January,; 1978;

(b) what was the number of over-
seas brancheg of Indian Banks in
North America, Western Europe, Mid-
dle East and South-East Asia as on 1st
January, 1978; and’

(c) what were the figureg asked for
in (a) and (b) at the end of the first
and the third five year plsns respec-
tively? .

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). In-
formation to the extent possible is
being collected and will be laid on the
Table of the House.

Commercial Banks Dealing in Foreign
Exchange jn India

3395. SHRI VIJAY KUMAR MAL-
OTRA: Will the Minister of FIN-
2&013 be pleased to “staté:

(a) how many commemal banks

ealm in fore:gn “exchan f India
e forexgn owried/controlled and “how

many branches did they name in
India as on 1st January, 1978;

(b) what was the share of the
foreign banks in the total foreign ex.
change business of the banking secior
during the last year; and

(c) what were the figures asked for
in (a) and (b) above during the last
years of the first and third five year
plans respectwely?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Twelve
foreign owned/controlled commercial
banks are authorised to deal in foreign
exchapge in India. They had 123 bran-
ches dealmg in foreign exchange as
on 31st December, 1977. )

(b) The latest data available with
the Reserve Bank in respect of the
turnover of foreign exchange business
of authorised dealers in India is for
the year 1976. The share of the for-
eign banks in such turnover works to
about 19 per cent.

(c) Reserve Bank of Indiz have
reported that the information-reluting
to the details of branches of authoris-
ed dealers and turnover of foreign

" exchange business prior to 1974 is not

available.

Internaiional Flights took off from
Indian Airporis

3396. SHRI VIJAY KUMAR MAL-
HO'rI'_RA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) how many international flights
of all airlines took off from Indian
Airports last year and how many of
them carried Indian export carge
and which were the top three airlines
in this respect;

(b) what was the strength of Air
India's fleet, the number and fre-
quency of its international flights and
the number of its flights that carried
Indjan export cargo during the past
vear; and
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(c) whlt‘mﬂnlltln‘uhdh
Parta (a) and (b) above for the last
years of the first and the third five

year plans respectively?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (BHRI
PURUSHOTTAM KAUSHIK): (a)
to (c). The information is beng col-
lected, and will be placed on the
Table of the Sabha.

Esport cargo Warehouses/Sheds st
International Alrports

3397. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be

pleased to state:

(a) what is the total number of
export cargo warehouses/sheds and
their total Cargo holding capacity at
each of the International alrports
handling export cargo as on first
January, 1978;

(b) what percentage of Indlan ex-
port cargo s exported by air last year
and what was the weight and value
of all export cargo exported by air
during the past year and how much
of it was carried by Air India; and

(¢) what were the figures asked for
in parts (a) and (b) above during
the last years of the first and the
third five year plans respectively?

THE MINISTER OF 'IOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
The number of export cargo ware-
bouses/sheds at the four international
airport; and their cargo holding capa-

Written' Answers ’q‘}

city as on 1st Januaty, 1978 s @
Alrport Number Ometime
e
warehouses| (in

sheds Metric

Tonnes)
Bombay : 8 630
Calcutta . 1 14
Delbi . 7 650
Madras . 'y 10

(b) Airborne export was 17 per
cent of the total exports during 1978-
77. During this period the weight of
rargo exported by alr was 57,645
Tonnes and its value was 840 crores.
The particulars of cargo carried by
Air-India are being collected and will
be laid on the Table of the Sabha.

(c) This nformation ig being col-
lected and will be laid on the Table
of the Sabha.

Development of Tourism im Hill Dis.
tricts of Orissa

3308. SHRI GIRIDHAR GOMANGO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether his Minisiry received
any proposal for the development of
tourism in hill districts of Orissa;

(b) if so, what are those proposals;

(c) the reasons not to develop the
hill resorts and tourist spots by the
State; and

(d) the steps taken by the Minkiry
to include these areas in the tourist
map of Orissa and India?

THE MINISTER OF 10UR
AND CIVIL AVIATION (
PURUSHOTTAM KAUSHIK): (a)
and (b). No proposaly have bLeen re-
celved regarding the development of
tourism in hill districts of Orlssa.
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However, Bimlipal in Mayurbhanj dis-
trict and Kapilss in Dhenkansd dis-
trict have been included in the pers-
pective plan of tourism development
in ©rissa drawn up by the State Gov
ernment

{¢) The resourceg position and con-
sequent priority given to tourism by
the State would presumably determine
which tourist centres to take up for
development in the Btate sector

(d) In the Central sector, within the
availability of resources emphasis 18
being given to the development of
facilities at Bhubaneswar, Puri and
Konarka As such there are no pro-
posals for the present to develop four
1st facilities 1n the hill districts of
Orissa

Steps taken to increase Developmental

Allocstion and to Reduce Administra

tive Expenditure in Annual and Sixth
Five Year Plan

3399 SHRI GIRIDHAR GOMANGO
Will the Minister of FINANCE be
pieased to state

(a) the steps taken by hus Mimstry
to increase the developmental alloca.
tion and to reduce the admimstrative
expenditure 1np Annual and Sixth Five
Year Plan

(b) instructions and advice given to
the States by his Mumstry in thus re-
gard and

(c) the steps taken by the States
80 far?

THE MINISTER OF FINANCE
. (BHRI f M PATEL) (a) to (c) The
Sixth Five Year Plan 1s still to be
finalised Outlays in the Annual Plan
1978-79 for the States mark 2 step up
of about 19 per cent over the ottlays
for the current year In the discus-
sions with and in the communications
addressed to the State Covernments
the need to improve the States' re-
sources through additional resources
mobilisation, economy in non-Plan ex-
penditure, better recovery of Govern
ment dues, etc, has been emphasized
In particular, the jmportance of reduc-
tion in the administrative expenditure
has been stressed In the discussions

held in the Planning Commissiorn, the
State Governmenty have agreed to
mobilise additional resourdes of the
order of Rs. 500 crores in 1978-79
through additional taxation, improve
ment in tax and non-tdx revenues and
economy in non-Plan expenditure.

Major and Medinm Drrigation Prejects
of Orissa Pending Clearance
3400, SHRI GIRIDHAR GOMANGO
Will the Minister of FINANCE be

pleased tn state

(a) the major and medium irriga-
tion projects of Orissa pending for
clearance by his Ministry for execu.
tion in current financial year,

(b) the names of their projects with
estimated cost, and

(c) the reasons for delay if delayed
for clearance?

THE MINISTER OF TFINANCE
(SHRI H M PATEL) (a) No major
and medium Irrigation project of
Onssa 18 pending for clearance in the
Ministry of Finance

(b) and (c) The questinn does not
arise

goo fudr % wr dw qurar fed wdt

L
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3402. BBERI SUKHENDRA SINGH:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

() whether it is a fact that Li-
beria has requested for India's
asgistance in the preparation of an
integrated plan for development of
tourism; and

¢b) if so, the details thereof and
whether any posdibility of having an
air service have alto been reached”

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) and
(b). During its recent visit to India,
the Liberian delegation had discussed
the question of preparing an integrat-
ed plan for tourism development in
Liberia with the officials of the Minis-
try of Tourism and Civil Avietion
and the public sector undertakings
under the Ministry. The expertise
and consultancy services that India
can offer in the fleld of fourism were
indicated to the delegation.

The question of Air India operating
its services to Liberia was also raised
However, due to lack of traffic poten-
tial between the two countries, Air
India has no plans for the present to
operate an air service to Libena.

Big Industrial Honses in India allowed
for Joint Venture Abroad

3403. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether it is a fact that large
number of big industrial houses in
India have been recently allowed

for Jolnt Venture Profects abroad, 2
80, the thereof;

{b) whether the Ministry of In-
dustry has suggested that large indus.
trial houses covered MRTP Aci
should not be given Joint Venture
Projects any more;

(¢) if so, the reaction of the Gov-
ernment;

(@) the total number with details gt
parties, firms and companies that
have been allowed Joint Venture Pro-
ject participation during the year 1077
along with location of each such
project,

(e) whether complaints have also
been preferred against the decision of
Joint Venture Committee in some
cases; and

(1) if so, the facts thereof for 1977
and getion taken on those com-
plaints?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) No, Bir. Out of 48 approvals
granted during 1977 for Joint Ven-
tures abroad, only 8 have been issusd
to big industna] houses registered
under MRTP Act, 1969,

(b) No, Sir.
(e¢) Doeg not arise.

(d) A statement furnishing the re-
quired information is laid on the
Table of the House. [Placed in
Library. See No. LT-1834/78].

(e) and (f). In only one case
certain complainty were received.
But on examining the allegations
made by the complainants, it was
found that there was no ot}
revoking the approval to the Joint
Venture granted in the case.
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Foreign Nationals in Indian Farmers
Fertilizer Cooperative Limited

3404. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleaseq to state:

(a) whether it is a fact that large
number pf foreign nationals have
been employed and retained in the
Indian Farmers Fertilizer Coopera-
tive Limited, New Delhi at an exhorbij.
tant cost;

(b) if so, the facts thereof and
since when they are working with
IFFCO;

(¢) the total amount of expenditure
incurred by the IFFCO separately cn
pay & allowances, leave travel cv..
cessions, perquisites and other faeili-
tieg like housing, commun&gation ete.
during the last three years;

(d) whether it is also a fact that
these nationals have been interfering
with the administration and taking
initiatives for disallowing some Indian
Engineers to work with IFFCO; and

(e) if so, the reasons therefor and
action taken by Government to pro-
tect the interests of such Indian Em.
ployees?

MARCH 17, 1978
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND <CO-
OPERATION (SHRI KRISHNA.
KUMAR GOYAL): (a) IFFCO has
not employed any foreign nationals.
Foreign nationals have worked with
IFFCO on the basis of agreements
which are approved by the Govern-
ment of India.

(b) There are presently two
foreign nationals employed by the
Cooperative Fertilisers International,
a non-profit foundation, who' are
working under the terms of a Co-
operation Agreement with IFFCO.
These technicians have been working
in India since March, 1974 and
Sep‘ember, 1974 respectively and
will be leaving on March 18, 1978.

(c) A statement showing the de-
tails required is attached.

(d) These foreign nationals have
been operating within the terms
prescribed in the approved agreement
and have taken no initiatives beyond
normal requirements of work and
discipline.

(e) Does not arise.

Statement

C. F. I. Rs. Expenditure

197576 1976-77  1977-78
. upto
Febr uvary,
1578
Pay and Allowances . . . uie .. 93,776%
House Rent . 33,438 74,153  43.868
Travelling incl. international . . 262,239 1,06,068 85,057
Qthers - . . . . . 72,262 30,423 17,148
Income Tax paid . . 5 . 4,98,140 3,56,818 **
866,079 567,462  2,39.849
-

#Pay aad Allowances paid outof the funds provided by World Bank.
*a[ntome-tax payable after the completion of the peried.

.i
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Improvement in Cancelled and De-
layed Flights after October, 1971

3405, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state refer to the reply given to
Unstarred Question No. 5021 on 23rd
December, 1977 regarding cancelled
and delayed Indian Airlines Flight
and state:

(a) whether there has not been
much improvement in cancelled and
delayed Indian Airlines flights after
Qctober, 1977; and

(b) if not, the factual position, till
date, thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). Yes, Sir. A statement is
Laid on the Table of the House.
{Placed in Library. See No. LT-
1837/78].

Completion of Study by Bhoothalingam
Committee

3406. SHRI K. A. RAJAN: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
response from various organizations
and agencies to the questionnaire
issued by Bhoothalingam Committee
has been very poer;

(b) if so, the details thereof;

(¢c) whether in this gituation, the
Committee will be able to complete
its study in time; and

(d) if not, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The Bhoothalingam Study Group has

not jssued any questionnaire. The
Group had, however, addressed cer-
tain parties e.g. employees’ organisa-
tions and trade unions at the all-
India level, State Governments, Uni-
versities, eminent economists, re-
search institutions, financia] institu-
tions ete. inviting their views on the
terms of reference of the Study
Group. Replies from 51, out of 261
addressed have been received as on
13th March, 1978,

(¢) The Study Group expects to
submit its report in time.

(d) Does not arise.

Financial Allocation to Maharashira
for Development of Tourism

3407. SHRI R. K. MHALGI: will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) how much amount has been
during last 3 years made available to
the State of Maharashtra as financial

massistance for the development of
Tourism Department;

(b) whether any specific project
has been undertaken with the help
of the said financial assistance, if so,
the details thereof; and

(¢) if not, in what way the said
amount has been utilized?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and
(b). Since the practice of ' giving
subsidies to State Governments for
tourism schemes was discontinued
with the commencement of the Fourth
Five Year Plan, schemes are taken
up either in the Central Sector or in
the State Sector. Hence no funds were
allocated by the Central Department
of Tourism to the State of Mahara-
shtra ws financia] assistance for the
development of tourism during the
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last 3 years. However, an expendi-
ture of Rs. 1,04,12,233 was incurred

MARCH 17, 1978
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in thé Central Sector on the follow-
ing schemes:

Name of the Scheme 1974-75  1975-76  1976-9%
*DEPARTMENT OF TOURISM
_ 1. Youth Hostel at Aurangabad . " . 43,000 - g
2. Water supply at Elephanta . ‘ . 359,000 2,87,000 6,52,238
3. Water supply at Ajanta 3,45,000 45,000 57,000
4. Water supply and black-topping of road within the archae- .
ological enclosure of Ellora 48,000 . 59,000

5. Development of Borivalli National Park

3,07,000 59,000

INDIA TOURISM DEVELO PMENT CORPORATION

1. Expansion of Aurangabad Hotel,

14,04,000 33,20,000 352,48,00%

2. FrdnsPort Unit at Bortibay . . 99,000 . -
3. Addition/alterations improvements to the restaurant at

Elephanta/Ajanta . R . . 65,000 ..
4. Renovation and improvement of duty free shop at Bombay . 35,000 °

(c) Does not arise.

Regrouping of General Insurance Com-
panies after Nationalisation

3408. SHR1I KISHORE LAL: Will
the Minister of FINANCE be pleased
to state;

(a) whether on the nationalisation
of the General Insurance, about 106
companies were regrouped in four
big companies with headquarters of
one company at Bombay, Calcutta,
Madras ang Delhi;

(b) whether it is a fact that the
objéctive for the nationalisation was
to use the huge funds generated out
of the premium paid by the people in
the larger interest of the country;

(¢) whether after nafionalisation
any relief in premium has been given
fo the customens; and

(d) what is the amount generated
and utilised for other welfare pro-
jects?

THE MINISTER OF FINANCE
(SHR1 H. M. PATEL): (a) Yes, Sir.

(b) The objective of the nation-
alisation as set-out in General In-
surance  Business (Nationalisation)
Act, 1972 js to serve the needs of the
economy by securing the develop-
ment of general insurance businesg in
the pest interest of the community
and to ensure that the operation of
the economic system does not result
in the concentration of wealth to the
common detrimént.

(c) Yes, Sir. Premium rateg for
certain types of risks have been ré-
duced after nationalisation as under:

(i) The average premium rate
for Cattle Insurance has been re-
duced from 5 per cent to 6 per
cent to 2} per cent to 3% per cent.

(ii) The premium rate for total
loss cover for Sailing Vessels Cargo
has been reduced from 3.75 péef
cent to 2.25 per cent to 3.50 per
cent,

(iii)y Cover for Agricultural Pump
Sets against Fire, Theft and Break-
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dovh which was not freely avdil-
able before nationalisa‘ion or, if
availablé, only af prohibitive cbst
is now available for Rs. 50 only
under a special policy.

(iv) In Fire Reinsurance limited
explosion cover has been added
wlthmt charging additional pre-
mium.

(v) The average premigm rates
for Persongl Accident Insurance
have come down.

(vi) Thé premium for Workmen’s
Compensation Insurance has been
i&fgreased by only 60 per cent
hough the bénefity payable there-
under have gone up from between
s;_ to 3 times depending upon the
nature of injury and death.

. (d) The total funds generated by
General Insurance Corporation of
Indin and its subsidiaries during the
year 1977 worked out rouyghly to
Rs. 80 crores. According to the exist-
ing policy effective from 1977 in re-
gard to ihvestménts by.the General
Insurance  Corporation of India and

_it's' subsidiaries, 35 per cent of ﬂﬁ

fresh annual accruals of the jnvesti-
ble funds have to be invested in Cen-
tral/State Government securities and
other approved bonds and debentures
issued by various public sector un-
dertakings. Another 35 per ceni is
satmarked for loans to Housing~and
Urban Development Corporation for
promoting housing. The ambountg in-
vested in the Central/State Govern-
.ment and other. approved securities
dre also available for findncing vari-
ous deveéloprent progfammiés.

_Recognition to A.G.’S. office Em-
ployees’ Union Trivandrum

3409, SHRI K. A. RAJAN:
SHRI VAYALAR RAVI:

Will the Minister of FINANCE be
pleased, to refer to the reply given to
Unstarred Question No; 4411 on the

!

o9hd July, 1977 régarding recognition
to A.G.'s office employees’ union,
Trivandrum’ and state:

(a) whether a decision has since
been taken on the recognition of the
A.G’s office employees’ union, Tri-
vandrum; :

(b) if so, the details; and

(¢) if not, the reasons for delay in
taking -a decision?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (¢).
The matter ig still under considera-
tion of the Government,

Séparation of Accownt from Audit in
Kerala Stite -
3410, SHRI K. ﬁ.‘RAJAN: win
the Minister of FINANCE be pleased
to state:

(a) whether the proposal of separa-
tion of actount from audit in Kerala
State has been shelved;

(b) if not, the reason for delaying
the separation of State accounts from
audit;

(c) whether it is a fact that AG's
Office Employees have made some
suggestions/demands in respect of this
issue; and .

(d) if so, what are the details thére-
of and Government’s reacfion there-
to? '

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): . (3) Section
10 of the Comptroller and Auditor
General’s (Dutje§, Powers and Con-
ditions of Service) Act, 1971 as
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smended in April, 1076 empowery the
Governor of g State tp take over,
with the epproval of the
FPresident and after consultatipn with
the Comptroller and Auditor General
of India the accounting functions at
present ducharged by the Comptrol-
ler and Auditor General of India
The wunutiative for introducing separa-
tion of Accounts from Audit s to be
taken by the State Governments who
should prepare comprehensive pro-
pomls covering technical, admumstra-
tive and personnel aspects and refer
them to the Central Government.
No such proposals have been receiv-
ed from the Government of Kerala
e far

(b) In view of remarks agmnst
(a) thys questron does not anse

(c) and (d) In January, 1877,
Government received a memorandum
from the Audit and Accounts Asso-
ction, Accountant General's Office,
Branch Trichur, praying that in the
event of separation of sccounts from
eudit in Kerala

(1) the gervice conditions of the
staff should not be altered to the
detniment of the staff and (u) the
welfare of the staff ;n the branch
office at Trichur should be protected
by establishing a departmentalised
Pay and Accounts Office at Trichur
to accommodate the present staff of
thig branch

These will be given due considera-
tion as and when the proposals of the
Government of Kerala are received

3411 SHRI K. A. RAJAN Wil
the Minister of FINANCE be pleased
to stata
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THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) Yes Sir

(b) The pay scales and the status
of the Section Officers 1n the Centrwl
Secretariat and the Section Officers
in the Audit Department have been
determined on the basus of the nature
and extent of their duties and res-
ponsibjhities This differentia] has
been recommended by successive Pay
Commussions The demand for parity
between the two categories was also
1ooked into recently by the Third Pay
Comnmusslon and the same was mot
accepted by them The Section OM-
cers in the Secretariat are in the re-
vised scale of Rs 650-1200 and the
posts are treated as gazetted Group
‘B' posts Section Officers in the
Audit Department are on the revised
scale of Rs 500-500 and are treated
as Group C posts The above men-
tioned scales were prescribed by the
Government on the basis of specific
recommendations made by the Third
Pay Commission

Frewt ot we grewt o R W
X seieg o
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(%) w1 o grewt #t e
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3414, saa;cn : Wil
the Mimster of CO
CIVIL BUFPLIES AND mﬁﬁ
TION be pleased to state:

(a) how many exporting firms
were recognised as export houses by
Government as at the end of Third
Five Year Plan (1968) andl how many
had recognitiop as export houses on
1st January, 1978,

(b) the criteria for rating and in-
cluding names of exporters in the
Directory of Indian Exporters being
published by Department of Commer-
cal Intelugence and Statstics (Cal-
cutta),

(c) how many exporting fums were
included in this Directory at the end
of the First Five Year Plan (1958) at
the end of the Third Five Year Plan
(1966) and as on 1st January 1878,

(d) how many exporting firmg are
ncluded in the lst of exporters
mamntained by the Federation of
Indian Export Orgamsations and the
cnteria for including name of irm in
FIEO list, and

(e) bpw mapy of each of the firms
asked for 1p (a), (c) and (d) 10 pach
of the years indicated were (1) for-
eign owned or controlled Arms (L)
Indian firms () Merchant-exporters
(1v) manufacturer exporters (V)
small scale yndustries (v1) large scale
industries?

THE MIN OF BTATE IN
THE MINISTR F COMMERCE

AND CIVIL SUPPLIES "‘AND CO-
OPERATION (SHRI ARIF BEG):
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{a) The number of recognised Ex-
port Houses at the end of the Third
Five Year Plan (March 1966) was
#7. As on 1st January, 1978, there
were 305 recognised Export Houses.

(b) The primary criteria for in-
clpding names of exporters in the
Birectory of Indian Exporters is good
financia] standing, export perfor-
mance/manufacturing experience,

(¢) The number of firms jncluded
g«. the Directory were:

At the end of First Loes 992
Five Year Plan (19569
At the end of Third .... 8400

FiveYear Plan (1966)

“On 1st January, 1978 .... 4011

(d) The total number of firms and
Organisations who are registered
with the FIEO as ordinary members
or associated members at present is
610.

Export Rromoiipn Councils, Com-
modity Boards, other Government
sponsored institutions, Trade Associa-
tions, Chambers of Commerce and
similar other organisations are eligi-
ble to become ordinary members of
the. FIEO. Any concern or mdnn—
;:’nual in‘eresteq actually enga,ged
In export trade ].s eligible to become
an assomated member of the FIEO
prowded such individual or concern
ig already a member of a body eligi-
ble for ordinary membership of the
Federation, Export Houses Consul-
tancy Firms, Banks or Banking Insti-
tutions can also be associate members.

(e) The number of merchant ex-
porters, manufacturer exporters and
SSI units among the recognised ex-
port houses as on 1st January 1978 is

being collected and will be laid on

the Table of the House. Similar in-
formation for the year 1966 is mot
available.

Standing Committee on Promotion of
Exports by Air

3415. SHRI CHATURBHUJ: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) what are the functions of the
Standing Committee on promotion of
exports hy AIR (Scope—Air) and
when and why was it set up;

(b) what ig the composition of this
Commlttee ang how often does this
committee meet;

{e) how far have the objectives be-
hind setting up of this committee been
achieved so far; and

(d) by how much has the percen.
tage of Indian exports exported by
air risen since the setting up of this
commijtteg?

THE MINISTER OF STATE N
THE MINISTRY OF C‘OMMERCE
AND CIVIL SUPPLIES AND co-
OPERATION (SHRI ARIF BEG):
(a) to (d). On 29th June, 1974, the
Ministry of Commerce had, in consul-
tation with the Mlmst of Tourism
and Civil Aviation, set up a Standing
Committee on Promotion of Exports
by Air (SCOPE-AIR) comprising of
representatives of concerneq Mijpis-
tries and Organisations to discuss
vanous problems relatmg to couniry’s
exports mov:mg by air. SCOPE AIR
is headed by Additional Secretary,
Ministry of Commerce and has as
members representatives drawn from
Ministry of Tourism apd Civil Avia-
fion, Centra] Board of Excme and
Customs, International Ajrports Au-
thority of India, Air India, Indian
Airlines, State Trading Corporation,
Ajr Cargo Agents Association, Trade
Development Authonty, Pgdega@_wn
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of Custom House Agents Association
ete.

This Standing Committee is meeting
on an average once in four months
and hag so far held 11 Sessions since
its inception. SCOPE-AIR is required
to study and discusg all problems re-
lating to space and freight rates in
respect of air exports, to examine
measures needed for setting up air
carge processing facilities at interna-
tional and inland airports, and to
activate on a continuous basis various
authorities concerneq with a view to
promoting country’s exports.

One of the main achievements of
SCOPE-AIR has been the setting up
of Integrateq Air Cargo Complexes
both in international and inland air-
ports in the country. Integrateg Air
Cargo Complexes set up at Calcutta,
Bombay and Madras Airperty are
functioning satisfactorily. By provid-
ing a forum for discussion between
the Carriers and major users, SCOPE.-
AIR has been instrumental in r V-
ing many of the problemg experienc-
ed by exporters,

Air borne exportg constituteq 17
per cent of the tota] value exports
of the country during 1976-77, the
highest so far recorded. While air
exports accounted for Rs. 265.63
crores during 1973-74 this figure stood
at Rs. 840.43 crores during 1976-77.
During three years air exports have
grown more than three times in value.

Promotion of S.A.S. Passed Auditors

3416. SHRI VAYALAR RAVI: will

the Minister of FINANCE be pleased
to state:

(a) the number of S.A.S. passed
Auditors awaiting promotion in diffe-
rent offices in the Indian Audit and
Accounty Department: ang -

(b) the gteps contemplated by the
Government to clear the heavy back-
Iog of such employees?

S
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) 960 S.AS.
passeq Auditors are awaiting promo-
tion in different offices in the Audit
Department. :

(b) Promotion of S.A.S. passed
Auditors depends on the availability
of posts/vacancies in Section Officers
cadre in the parent offices. To facili-
fate promotion of S.A.S. qualified
personnel, they are liberally sponsor-
ed for deputations both within the
Department viz. to offices wheére there
ig deficiency of S.A.S. qualified per-
sonnel, as well as outside the depart-
ment.

Number of Income Tax Officers Work-
ing in each State

3417. SHRI S. R. DAMANI: Will
the Minister of FINANCE be pleased
to state:

(a) what is the total sanctioned
strength of Income Tax Officers in
different grades;

(b) how many vacancies exist, for
how long they have existed and the
reasons for not filling them up; and

(c) the number of officers working
in each State as on 31st December,
19777 i

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
The sanctioned strength of Income-
tax Officer in different{ grades is as
follows:

Group A
Senior Scale : i i 1032
Junior Scale i . . 597
Group B - . . 2047

ToraL . 3676
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I inﬂf -‘h 3676 mﬁnﬂmd

only up to 31-3-1978. The few re-
maining vacancies arose gnly recently
for unforeseen reasons.

(¢) Information regarding the
strength of Income-tax Officers is not
maintained State-wise. However, the
number of Income-tax Officers work-
ing in each of the charges of Commis.
sioners of Income-tax and the Direc-
torates under the Central Board of
Direct Taxes, as on the 31st Decem-
ber, 1877, iz given in the ottached
statement.

Statemment

Number o f Income-tax Qfficers wornkg in

of the charges
o feolor -y Krmer il
the Central Board of Direct Taxes ﬂ on

31-12-1977
Charges of Commissioners of Income-tax
1. Andhra Pradesh, Hyderabad 169
2. North Eastern Region,
Shillong 57

3. Bihar, Patna . . . g0
. Bomba:

+ bly (&mnl) 1
Recwnll Training hutuule, 5678
Bomba:

¢, Delhi, New Delhi . 275

6. Gujarat, Ahmedabad - 287

Kanpur;
” Mle: and Meerut J 155

8. Kerala, Ernakulam (South)
Cochin . N . 77

9. Karnataka, Rangalore and
Regional Training Inatitute,
Bangalore .

135

1O atond! Tramng Tosouate, |
Lucknow . j 1
17, Madhya Pradesh, Bhopal , 114
12, Orima, Bhubancwar 4
13. Pune, Punc 132

4100 L.B8—8.

"

4 1 ¥

1 "
& wsw.ﬂm .

Pradesh and th,

Rohtak »
15. Rajasthan, Jaipur . 106
16. Tamilnadu, Madras and

Colmbatore . . . (1.
b 2 V.idl.l'ﬁu & Mln.lhmdt, &
B. W lwlal
' C:‘Imua Central); A-mnl }

and Training

Institute, Calcutta 661

Indian Revenue Service (Dircct
. T‘“’, Staff Cb“q!,
. Nagpur . . . 4

W
Directorates under the Central Board of Direct
Taxau.

1 Directorate of Inspection (In-
come-tax & Audit), New
Delha . . . 4

2 Directorate of Inspertion
(Investigation), New Delln 20

3. Durectorate of Inspection
(Rescarch, Statistcs and
Publication), New Delhn . 5

Torar . 3571

Economy Measures to Reduce Losses
on Proven Uneconomical Routes of
LA.

3418 SHRI S R. DAMANI: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) which are the I A.C, gperational
routes that provide surpluses after
Mmeeting gperational costs end those
that are just able to break even;

(b) the sector-wise financial results
of the working of the T A.C. for the
last two years and upto 3lst Decem-
ber, 1077 in the current year; an

(c) the details of economy .nea-
sures thought of or are under consi-
deration to reduce losses gn the pro-
ven uneconomical routes?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and
(b), Out of 111 routes, Indian Air-
liney generateq surpluses on 34 routes
in 1976-77 ag per the statement en-
closed. The total amount of sur-
pluses generated on these 34 routes
during 1976-77 wag Rs. 25.16 crores
and the deficit on the remaining 77
routes during this period wag Rs.
12.68 crores leaving an overall sur-
plus of about Rs. 12.50 crores.

Information regarding all the sec-
tors would be very voluminous. Fin-
anclal results of any particular sector
or route can be furnishey whenever
askeg for.

.

(¢) Suitable economy measures are
taken from time to time ang these

(1) rationalisation of the services
operateq taking into consideration
the fleet position.

(ii) Efforts to promote traffic on
routes where capacity iy available.

(in) Improving cargo traffic.

(iv) Introduction of promotional
fares and rates, etc, on routes
which are yneconomical.

Statement

81. No. Avo No. Routr
1 105/06 . s Bombay-Bangalure
2 109/10 . . » Bombay-Mad as
3 11g/an . . . B . Bombav-Hy ol rabiad
4 13132 . Bomba-Karach:
5 159/6a Bombay Mangalore
6 163/64 . Bombay-Dabolim
v 167/68 Bombay-(i0a-Trivar drum
8 171/72 . . . Bombay-Madras
9 173/74 . . . . Bombay-Marlras
10 175/76 . . . . . Bombay-Caleutta
11 181f8g . : B B Bombay-Delhi
12 18g/8y ¢« . . Bombay-Delhi
13 18s5/86 . . . . N . Bombay-Delha
14 187088 . . . B Bombay-Delhy
15 209f10 . . N . Calcutta-Gauhati
16 z229/30 . ¢ . . Calcutta-G auhats
17 263/64 . . . N « Calcutta-Delhi
18 abs/66 . Calcutta-Madras




230 Written Angpwers PHALGUNA 26, 1800 (SAKA) Written Answers 230
81, No, Sve, No, Routs
19 a73l74 - . Calcutta-Bombay
20 4o1fo2 . « Delhi-Calcutta
21 408/0g . « Delhi-Hyderabad-Bangalore
a2 405/06 . « Delhi-Bombay
a3 413/14 . Dethi-Kathmandu
24 42324 . Delhi-Amritsar-Srinagar
a5 425/26 . . Dellu-Srinagar
a6 4a7/:8 . . Delhi-Srinagar
27 43132 . . Delhi-Lahare
28 439/40 . + Delhi-Madras
29 431/42 . . Delhi-Karachi
30 431152 . . Delhi-Kabul
31 455/56 . . Amritsar-Kabul
32 523/24 . . Bangalore-Bombay
33 535090 . . Madras--Cochin
34 sl . . Madras-Hyderabad-Delhi

—— —
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Apprentice Clerks appointed by S.T.C.

3421 SHRI AHMED HUSSAIN
Wil] the Miuster of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state

(a) what are the number of ap-
prentice Clerks appointed by the
State Trading Corporateon of India
(STC) and its other mster concerns
durmg the last two years,

(b) how many of them have been
retrenched til} 31st January, 1978; the
reasons for retrenchment;

{c) whether it is a fact that the
Corporation is following coryudt
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practipes in rectuitment and abscrp-
tion of apprentice Clecks,

(d) ‘whether the Government pro-
pose to glve some concessions Or ix
some quota for these retrenched
people at the time of future recruil-
ments, and

(e) the action taken or proposed to
be taken in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG)
(a) The number of apprentice clerks
recruited by the State Trading Cor-
poration of India and its sister orga
nisationg during 1975-76 and 1976-77
18 255

(b) Apprenticeship ig a contractual
arrangement between the employing
organisation and the trainces under
which the employer agrees to provide
training in specified trades for a fixed
period On the expiry of the tran-
mg period, a new batch of trainees
13 taken up There 13 ng obligation
under the Apprenticeship Act on the
part of the employer to provide em-
ployment to its trainees

(¢) The recruitment 15 made by a

Selection Committee on the basig of
merit

(d) and (e) The Corporations
have been advised that, other things
being equal, preference should be
given to their own traunees 1n ap-
pointment against regular vacancies

Agricultural loan to Farmers in Assam

3422 SHRI AHMED HUSSAIN
Will the Munister of FINANCE be
pleased to state

(a) whether it i a fact that even
for small amounts of Agricultural loan
(for the farmers in Assam) the only
available branch of a Nationalised
Bank, refer the application to the re-
gional Head Office at Calcutta or

Shillong as therg 15 no regional Head
Office elther at Gaubet] oy jn b
State of Assam,

(b) when the Government will
shifg the regional Head QOffies of the:
Nationalised Bank to Gauhati to make
it Centre of decision making for all
questions comnected with credit
policy of Banks in the North Esstern
Region for the developinent of the
banking facility, and

(¢) wall thg Government ask
nationalised banks to start such
ces at Gauhat; with gome pranches all
over the State, also?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to (c)
Presumably, the referenge made in
the Question 1s to nationalised banks
with Head Offices in Calcutta Branch
and Divisional Managers have been
delegated sufficient financial powers
to sanction small agricultura] loans
without reference to the Head Otffice
One nationalised bank which did not
have a local Regional Office has since
opened one i Gauhatl, with g view
to dispose of loan cases at the regio-
nal level
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# wafieralt ¥ fiesy werrare & sy
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wrezrTe i & wrer § e aft gy, oy
Fondt o wT § W ST TCew
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Scheme for Distributing Iiems at Fair
Price Shops

#424. SHRI DURGA CHAND:
SHRI NARENDRA SINH:
SHRI SAMAR GUHA;

Will the Minister of COMMERCE

AND CIVIL SUPPLIES AND CO-
OPERATION 'be pleased to state:

(a) whethey it ig a fact that the
Central Government have formulated
a scheme for distributing items in
addition to sugar and cereals al fair
pri¢e shops in the country;:

(_b) it so, what are the

+

details

(e) whether Government have also
formulated any comprehensive dis-
tribution systemn for the rural areas;

(d) if so, what are the details
thereof;

(e) what is the number of villages
in each State 8¢ present covered un-
dei the distribution system of com-
modities; and

MARCH 11, 1978

f) what is. the. num‘ber d vnhwhj-
in each State proposed to bé'covered
under the system during the next five
years, year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) to (d). A
scheme for increased production and
distribution of essential commodities
emphasising the need to widen the
scope of the present system of distribu-
tion hag been formulated by the Cn-
tral Government and has since been
circulated to all State Governments
for their considered views and recom-
mendationg before final decision is
taken by the Central Government.
The main features of the scheme are
given jn the statement attached.

(e) and (f). At present there are
about 1,03 lakh fair price shops in
rural areas, The schemes ¢nvisages
formulation of Statewisc plans for in.
crease in the number of fair price
shops in such a way that normally,
there will be a fair price shop for
every village or group of villages
having a population of 2,000 and
above,

Statement

1. The scheme aims at increasing
the production of essential mass con-
sumption goods and to make available
the increased production equitably and
efficiently especially to the weaker
sections and working population. The
basic objective of the new approach
is to create a permanent system in
place of short-term palliatives and
ad-hoc approaches of the past. The
proposed system seeks to create an
effective instrument for removing im-
balances of the past and for extending
the distribution system to the rura!
areas as well, It is also intended to
expand the commodity coverage of the
distribution gystem to include critical
Swage-goods ang ulso take effective
action for extensive action for exten-



sive sxpansion of the network of fair
price shops to cover far-flung areas
throughout the country.

3.'The “fasks envisaged and  the
action plans suggested emphasis the
need for stepping up production on a
priority bams of commodities in short
suply, for which both short and lpng
term measures have to be taken. In
the formulation of the scheme, finam
cial constraints have been taken into
account and the approach i1s to make
the optimum use of the existing infra-
structural facilities and plan outlays
The more important features of the
new policy for strengthening of the pub
lic distmbution system cover the fol-

. lowing:—

~— Effective distribution of essen-
tial commodities already co
vered and addition of new com-
modities to the distnbution
system  The scheme envisages
initial coverage of cereals, sugar
kerosene, cloth, vegetable oils
and vanaspati, and selected
manufactured items of mass con-
sumption,

— In respect of selected manufac
tured items of mass consump-
tion, such as toilet and washing
soaps, salt, matches, tea, exper-
cise books, common drugs and
medicines, the concerned ad
ministrative Ministries of  the
Government 1n consultation w.th
the State Governments have to
take up the responsibiity of
monitoring production, availa-
bihty and retail prices The
Ministries concerned should be
responsible for making asscss-
ment of overall requirements
and, In particular, the needs of
the wvulnerable segmenta of
population and for taking
mensares to meet them;

— bufferstocking of cereals, pulses,
edible oils or ollseeds, cotton,
eté. and imports of requured
Sewvential articles,

%
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1n such a way that there is at
least one outlet for a popula-
tion of 2,000,

— improving the viabality of fayx
price ghops through a judicieus
sales-mix and mummum sales
turnover,

— establishment of Vigilance Com~
mittees with the involvement of

pervision and vigilance over the
public distribution system and
safeguarding  consumers’ in-
interest. High Powered Com-
mittees to be get up at the Cen.
tre and State levels for coordi-
nation and supervision of the
totality of the distribution as a
whole, and to oversee the acti-
vities and recommend suitable
meaures to Governmnet from
time to time

Itan's Refusal for sugar resudied i
Aceumulation

3425, SHRI PRASANNBHAI MER-
TA Will the Minister of COMMERCE
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AND CIVIL, BSUFPFLIES AND CO
GPERATION be pleased to state:

{a) whether refusal of Iran to ac-
cept about 1,20,000 tonnes of sugar
which wag kept reserved for Iran has
resulied in great accumulation of
sugar in the country; and

(b) if so, how much sugar has

bean accumulated by the STC for
interugtional market, how much out
of 1t has been used for internal con-
sumphion and how much has been
reserved for international market?

THE MINISTER OF STATE IN'1HE
MINISTRY OF COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a) No Sir
Iran hag not refused to purchase any
quantity of sugar contracted by them
Under the Memorandum of Under-
standing signed between the Govern-
ment of Indla and the Govern.nent
of Iran, a quantity of 120 lakh MT
sugar was to be supphed to Iran on
credit by Dec 77 The Iranian buy-
ng organiszation, however, expressed
a preference for sugar conformung fo
Paris grade 8 in colour to be supulied
to them uynder the Agreement As
Indian sugar does not match Pans
grade 6, Iran suggested that instead
cement of equivalent value be sup-
plied to them This has been agreed
to by the Govt of India In view of
the shortage of cement in the country,
the question of suply of cement to
Iran by purchasing from third coun-
tries 18 under conslderation of the two
governments

{b) Does not arise However, a
quantity of nearly 47,000 tonnes of
sugar was available in the prrt go
downs of STC during the pertod
April-nDegember, 1077. A quantity of
8800 tonnes gut of this has since been
sold by STC in the domestic market
in Janvery—February, 1978
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Import of Wool 1vps from Amsiralia

3427 SHRI K MALLANNA+ Wil
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state

(a) whether Government's atten-
tion has been drawn to the news
item in ‘Economic Times’ on 10th
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Fobruary 1878 that Wool Topa woerth
over Rs. § crores are being imported
fiom Aystralia;

{b) if go, whether Government are
aware that the permission to import
wool tops, woollen yarns (worsted
ete.) and woollen fabrics, thus under
the current import policy is sure to
participate u major crisis in the coun-
try's combing and woollen industries;
and

(c) if so, whether Governmert pro-
pose to ban the import of wool tops,
yarns and fabrics; if not, why?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir.

(b) and (c). The import of wool tops,
woollen yarn and woollen fabrics is
allowed only aguinst export of specifi-
ed woollen goods under the current
import policy. The policy for the
year 1878-T8 1s still under considera-
tion.

Foreign earned from Pro-
ducts produced by Pottery Industries
at Khurja

3428. SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE be
pleased to state:

(a) the total amount of Central
Excise Duty realised by the Govern-
ment in respect of the p:roducts pro-
duced by the various pottery indus-
tries located at Khurja in U.P. dyring
the last three years;

(b) the total amount of foreign ex-
change earned by the Government on
the export of the products of these
industrial units duging the same pe-
riod; and

(c) the total amount incurred or
allacated for export by the Govern-
ment for the development of this
area %s an industrial area?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The total

amoudt of Central Exciss Duty realis-
ed from varipus Pottery Industries
located at Khurja during the last three
years ig as under:—

Year Revenue realised
(Rs. 'o00)
1975 . . 42
1976 . . 238
1977 C . 390

(b) It is reported that there have
been no direct exports of the products
of these industrial units. It is, there-
fore, not possible to indicate precise-
ly the foreign exchange, if any, earn-
ed on the export of the products of
these industrial units,

(¢) Information in this regard s
being collected and will be placed on
the Table of the Sabba.

Multi-Nationa]l Corporations

3420. SHRI L. L. KAPOOR: Will the
Minister of FINANCE be pleased to
state.

(8) whether 55 Multi-Nationa]l Cor
porations’ representatives participated
in the session organised by Business
International at Delhi; if 80, the names
of such corporations, country of ori~
gin, main business, interest of such
Corporations and purpose of the visit;

(b) whether the proposal to hold
such conference was mooted prior to
the visit of American President to
India;

(¢) what are the main conclusions
of the discussions held between the
Ministry of External Affairg and the
visitors; and

(d) what follow up action is pro-
posed to be taken?

THE MINISTE OF FINANCE (SHRL
H. M. PATEL): (a) Business Interna-
tional organised a Roundtable in New
Delhi between the 20th January, 1978
and 1st February, 1978, A statement
showing the names of the multi-natio-
nal corporations whose representa-
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of External Affairs and  represents-
tives df the multt-national Ccorpora-
tidns whi participated tn th: Round-

tives participated in the
is attache.

(b) Yes Sir

Roundtable

(¢) and (d) There were no official
discussions held between the Ministry

Statement
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Names of the companiesiorg musations unose representairves attended the Business Intermationsl Row o=
table 1n Nrew Delhi i January—February, 1978

Name Countryof m
(Headquarters

Alean Alu qinium Limited Canada

Alfa Lava AB Swedep
American Express Co USA

Atlas Corco AB Sweden

BOC Inte national Litd, U K

Borden Inc. USA

Brooke Bond Lichig Ltd. U K,
Brunswick Corp. USA
Caterpillar Tractor Co USA

The Chase Manhattan Bank USA.

Clark Equipment Co USA
Combustion Eng g Inc. USA.
Continental Bank US.A

Man Bumness Interest

Alumimium
Fquipments and plantsfor dan
;llflglm Chemicrh pruoe-m:

Industries mechamial engy-
aeeringindustrics, pollution and
stwagt treatment, refngrration
and power production

Internatonal Banking.

Dnlling equipment for tunnell
ng, miming and Civil engineer-
ing, stationmy and portable
compressors, industrial  tooh
PReumate components etc,

Manufa tur« and distributon of
Industrial and medical gases

Milk and milk by products, food
and chemical lmfmtn.

Packing and dustnibution of tea,
coffte meat and other fooa

pruducts

Manulacture of marine engmnes,
products for lesure ume acti-
vitirs, medical devices, indus-
iral filteration systems and

ucts for the polymer in«
ustry

Tractors and  earth-moving

fquipments
Banking

Materials  handling  products,
construction equipment, auto-
motives products etc

Manufacture of ‘I:i“d r oI!
equipment ncluding
fueled and nuclear steam geaes
raung systems, petroleum and

gas procesung cqupment eic,
Commercial Banking,
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Nacie Country of Origin
(Headq

Control Data Corp. . . . US.A.
E. 1. DU Pont Dencmours & Co. Inc, U.S.A

Fluor Corp. . . « US.A.

Ganeral Electric Co. . . . US.A.
The Goodyear Tyre & Rubber Co. . U.S.A.

Gulf Qil Corp. . . . US.A.
Hercules Inc. . . . US.A.
Hitachi, Ltd. . ) . Japan
Hoechst A, G. . . . West Germany
Hughes International . . . US.A.
1CI N . . . . U. K.
Ingersoli-Rand Co. . USA,
S. C. Johnson & Son Inc, USA.
Marubni Corp. . Japan
Meditronic Inc. . . . US.A
Memorex Corp. . . . US.A.
Merck & Co. Inc. . . . US.A.

uia:mu Mining and Manufacturing U,S.A.

Miti & Co. Led. . . . Japan
Monsanto Co. . . . US.A.
National Forge Co. . US.A.

Computers and financial services

Chemicaly and related industrial
products.

Engincering and construction of

refineries, tru-chemicals
facilities, nuclear facilities
ele,

Electrical equipments

['yres and Rubber products

Petroleum exploration, produc-
tion, refining, 1esrarch  and
marketing.

Chemical intermediates

Electrical and ¢lectronic products

Chemicals and pharmaceuticals,

Commercial Communications
SatellitesSvstems, earthstations
and related equipment.

Chemicals

Manufactw: of a wide range of
machinery and  egqupment,
compressors etc,

Wad and Chemiucal speciality
products,

General trading.

Biv-medical cngineering and
manulacturing and marketing
medical devices

Data processing cquipment and

supphies and consumer ucts
in the audio mﬁidco

Products and services for human,
animal and environmental
health.

Manufacture and marketing of high
technology products based on
precision cuating and bonding.

General trading

Chemicals

Precision machinery open diesteel
m for builders of heavy
eguipment.
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Name Country of Ornigin Main Busines Interest
(H uarters)

Natomas . . USA Petioleum exploiation, produc-
tion, refining and marketing
ete.

Nestle Almentina Co Switrerland Toodstuff, r

Nicholas International Itd Austraha Prescripuon miedicines and hos-
pital supplies

Pfizer Inc usa Pharmaccutical and hospital
products

Philip Morris Inc USA Cagarcttes bear chemicals paper
and packaging materhal

Pilkoington Brothers U k Glass Manufas ture

R. J Reynowds Industries Inc usaA Sca land transportation

Richardson Merrell Inc U SA Pharmaccuticals

Rockwell Intrrnitional US\ Aut»notive  a rospace  electro
nics consumer and utility and
Industrial products

Rohm and Haas Co UsShA Chemacals and allied produrts,

Sandvik AB i Swedin Manufacturing and marketing of
cemunttd carbide  products
steel saws and fooly and stec)-
belt conveyors

Speery Rand Corp . USA Computers, fmm eg de
fence equipment hydraulic
cquipment ot

Steeling Drug Inc, - USA Pharmaciuticals houschold pro-
durts Chemicals  pollutan
control system e

Swiss Bank Corp. - Switz rland Commercial Banking

Synthelabo S A . Prance Pharmaceuticals

Teira Pak Intrroational AB Sweden Systems for pﬂ.:kms of flud,
especially milk and fruit juices

Uaion Carbide Carporation U S.A, Chemacals, plastics, gases, metals,

carbon  products, welding
equipment eic,

United Encrgy Resources Inc USA Onl and natural gas

Welis Fargo Bank USA Banking
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. Impert Pelicy

3430, BHRI K. LAKKAFPA: will
the Minister of COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION be pleased to siafe:

(a) what are the main features of
the Import Policy framed by Govern-
ment recently;

(b) what are the new items, if any
scheduled for import during the next
financial year; and

(¢) whether the new policy will
have the effect of reducing the quan-

tity of imports in respect of any items
and encouraging indigenous produc-
tion?

THE MINISTER OF STATE iN THE
MINISTRY OF COMMERCE ANL
CIVIL SUPPLIES AND CuJOPERA-
TION (SHRI ARIF BEG): (a) to (c).
The Import Policy for 1978-79 is under
formulation and it would not be in the
public interest to disclose any details
at this stage.
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Scrutiny ol Ghosh ang Bose Industries

7433 DR VASANT KUMAR PAN-
DIT Will the Minister of *INANCE
be pleased to state

(a) whether the Reserve Bank
scrutinised the Accounts of GBI
Group (Ghosh and Bose Industries)
with the Central Bank of India at
Calcutta,

(b) if so, whether Government have
found any discrepancy or irregulanty
in the borrowings and the assets of
the Ghosh and Bose Industries

(c) for what purpose was the loan
given by the Central Bank of India

MARCH 17, 1978
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and for what purpose was it actually
used and what action Government
have taken in the above matier; and

(d) has the Government fixed the
responsibility on any officer who con-
ducted this irregular transaction?

THE MINISTER OF FINANCE
(SHRI H M PATEL): (a) to (c). Re-
serve Bank of India has ceporied that
the Central Bank of India had deputed
an officer from it Head Office to look
into the alleged irregularities m the
conduct of accounts of the GBI

Group at its Calcutta Branch Reserve

Bank of India has also  scrutinised
these accounts The  investigations
have revealed that the partv has been
cheating the bank by obtaiming advan-
ces against fictitioug invoices Central
Bank of India has already flled =&
criminal complaint against the party
before the Calcutta Police and 1t is
understood that the partners of the
group have been arrested as a result
thereof The bank has also cec'ded
to imtate Civil proceedings against
the party

(d) Cen'ral Bank of India 15 also
investigating the lapses on the part
of the stalfl and appropriate action 18
expected lo be taken by the bank
against the staff involved afler the
investigations are over

Distribution of Essential Commodities
Through Cooperatives

3434 SHRI ABDUL AHED VAKIL
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION he pleased to state

(a) whether Government will in-
troduce dwstribution of essential com-
modities through cooperatives;

(b) 1f so, what are the items to be
taken up, and

(c) what are the details of the
scheme”
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THE MINISTER OF STATE .NTHE
MINISTRY OF COMMERLE AND
CIVIL SUFPLIES AND C(OOPERA-
TION (SHRI KRISHNA KUMAR
GOEL). (a) The scheme for mncreased
produstwn~cum~distribution of essen-
tial commodities circulated recently to
the State Governments for their views
and recommendations emphasises the
need for devising effective systems of
distribution and expansion of the co-
operative network both in the urban
and rural areas for distribution of
essential commodities

(b) and (e¢) The items to be cover-
ed and the main featureg of the sche.
me are given in the attached state-
ment

Statement

1 The scheme aims nt increasing
the production of essential mess con-
sumption goods and to make available
the increased production  equitably
and efficiently especially to the wetker
sections and working population The
basic objective of the new approach
is to create a permanent system in
place of short term pallintines and
ad-hoc approaches of the past The
proposed system seeks to creale an
effective instrument for remowing im
balances of the past and for extend-
ing the distribution system to  the
rural areas as well It 15 also infen
ded to expand the commodity cover
age of the distribution .ystem to in-
clude critical wage-goods and  also
take effective action for extensive ex-
pansion of the network of fair price
shops to cover far-flung area. thiough-
out the country

2 The tasks envispgesd and the
action plans suggested emphamse the
need for stepping up production on a
prionty basis of commodittes in
shart supply, for which poth short and
long term measures have to be taken
In the formulation of the  scheme
financial constraints have been tuken
into account and the approach 15 to
make the optimum use of the existing

infra-structural  facilities and plan
outlays The more important featu
res of the new policy for strengthening
of the public dustribution system
cover the following —

— Effective distribution of essen-
tial commodities already covered
and addition of new commodi.
ties to the distribution system
The scheme envisages mnitial co-
verage of cereals sugar, kero-
sene cloth vegetable oils and
vanaspati, and selected manu
factured itemg of mass consum-
ption

— In respect of gelected manufac.
tured items of mass consump~
tion, such as tollet and washing
soaps salt matches, tea, exer-
cise-books common drugs and
medicines the concerned ad-
ministrative Ministrieg of the
Government in consultation wuth
the State Governmenis have to
take up the responmlihity of
monitoring production, availa
bility and retail prices The
Mimstries concerned should be
responsible for making assess-
ment of overall requirements
and in particular the needs of
the vulnerable segments of pop-
ulation and for taking measures
to meet them,

— bufferstocking of cereals pulses,
edible oils or oilseeds cotton
etc and 1mports of required
essential articles,

— bringing about rationolty n
the area of storage, transport
and distribution costs,

— removal of imbalances in the
allocation pf commoaities bet-
ween urbapn and rural areas and
their prices,

— optimum use will Le made of
the existing infrastructural
facilities 1n the private and pub-
lic sectors The emphas's vuld
be on devising effeclive systems
of distmbution and expansion
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ot the cooperative network both
in the urban and rural areas
for distribution If necessary,
the Gram Panchayats may also
be encouraged to take up this
responsbality,

— increase 1n the number of re.
tay] outlets to cover far-flung
areas in such a way that there
is at least one outlet for a popu-
lation of areas

— improving the viabilityv of far
price shops through a judicious
sales mix and minimum sules
turnover,

— establishment of Vigulance Com-
mittees with the involvement of
consumers endowed with statu-
tory powers for exercising sup
ervision and vigilance over the
public distribution system and
safeguarding consumers in-
terest High Powered Commut-
tees to be zet up at the Centre
and Btate levels for coordipa-
tion and supervision of the to.
tality of the distribition as a
whole and to oversee the acti-
vities and recommend suitqble
measures to Government from
time to time

Reduction of Excise Dutles and Re-
structuring of Customs Duties on
Capital Goods

3435 SHRI DURGA CHAND wil
the Minister of FINANCE be pleased
to state: -

——

(a) whether 1t 1s a fact that the
Federation of the Indian Chambers of
Commerce and Industry has urged
upon the Government for redured
excise dutles and restructuring
customs duties on capital goods,

(b) if ;0 what are the details

thereof and
(e) what action 18 being taken
thereon

MARCH 17, 1978
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) (a) Yes, Sir.

(b) The Federation of Indian Chem-
bers of Commerce and Industry, in
a memorandum dated 41st January,
1978 has stated mter alws, that g time
has come when an ‘across the-board’
reduction in excise duties {3 not only
desirable but very necessary to glve
a fillip to the economic activity The
Federation has. however, not indica-
ted definite areas where such reduc-
tion n excise duties may be warran-
ted As regards Customg dutles, the
Federation has suggested that import
duty should be brought down, parhi-
cularly on capital equipmert indus-
trial raw materigls and components

(c) (i) In the Budget for 1978-79,
certain reliefs have been ghen in
excise duties keeping in view the Gov-
ernments economic policy in  {hus
regard Substantial relief has been
provided to small manufacturers pro-
ducing 69 specified items Details of
these duty reliefs are given In  the
Budget papers presented to the Pailia-
ment

(1) Customs duties on specified
capital equipments and allied Items
[mainly used in two major export
oriented industries—leather and gar
ments] and machwmery used 1n ol ex
ploration specified machine tools test-
ing machines &nd Instruments have
been reduced from 40 per cent to 23
per cent ad valorem

Ald/Loans taken from each country

3436 SHRI DURGA CHAND wil
the Minister of FINANCE be pleased
to state

{a) what 1s the amount of loans of
each country at present;

(b) what i{s the amount of loans
proposed to be taken from each coun-
try for the Sixth Plan;
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(¢) what is the amount of aid taken
irom each country during the last
three years, year-wise; and

(d) what is the amount of aid to be
taken from each countiry during the
Sixth Plan?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL); (a) and (c).
The information on loans oustanding

258

in respect of each source as on
31-12-1977 and the amount of aid re-
ceived from each source during the
last three years is given in the attach-
ed statement,

(b) and (d). The Sixth Plan is not
vet finalised. Moreover, aid pledges
are generally indicated by different
countries and other gsources on a
year fo year basis.

Statement
(Rs. crores at current rates)
Sl. No. Country/Source Amount of Agency/Countrywise Aid
Debt received (Loans & Grants)
outstand-
ing as on
31-12-1977 1974-75 197576  1976-77
X 2 3 4 5 6
1 Austria . . : . 29°g8 1°38- 2° 71 2+ 82
2  Belgium : . . . . 50735 4-84 686 856
3 Canada - . 366° 40 7770 72° 53 6794
4 Denmark . . 21°93 2+ 18 2+ 91 273
5 France " ; . 268" 69 39" 31 62-61 50*40
‘6 F.R.G. (Germany) . 1,197' 92 9384 120" 78 123°43
Italy . . 28 19 3° 58
8 Japan . : . . . 828-37 80- 82 893y 129° 8o
9 Netherland . N " 268+ 73 26+ 40 45" 86 62+ 04
10 Sweden . . - 94°52 38 44 65+ 18 3516
a1 U. K. . i . . 845703 112+ 69 139°58 148+ ar
12 US.A. i . - 2,757 27 65-38 107°58 71713
13 LB.R.D. 8 " . 218407 4:32 454 20+ 88
14 LD.A. . . . . : 2,752°99 319°80  430'20  480° 73
15 Switzerland 45°94 053 758 8-58
16 Australia . « . B ' T 2-85 13" 19 7* 50
17 E.E.C. . . - 41°29 4423
18 United Nations Emergency Operation . e 554 - 39- 70 2:84

4169 LS—a9.
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I 2 3 4 5 6
1g Iran " . . . 67238 93" 35 g26- 56 174* 40
20 T 145" 52 6750 3126 33" 12
21 U. A. E. . 58-38 o 44° 10 17+ g6
22 Kuwait Fund for Arab Economic Develop~
ment - . : . 29° g8 . 20" 00
23 Czechoslovakia 40° 12 6- 42 496 854
24 Hungary . . . . 8-24 1°47 2°42 2-60
25 Poland 10* 60 1°68 0* 49 003
26 U.S.S.R. 332+ 6o 1436 26+ 64 2585
ToTaL 11,072¢20 1102'09 169184 1512°86

Request from Federation of Assecia-
tiens of Small Scale Industries of India

3437. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of FINANCE
be pleased to state what is the reac-
tion and policy of the Government
regarding . the following requests
made by the Federation of Associa-
tiong of Small Scale Industries of India
(FASII) made in its Memorandum:—

(i) relief from excise duty  for

tiny units;
(ii) exemption from excise duty
for at least five years in the

case of small units in back- -

ward areas;
(iii) implementation of the recom-
mendation of the Jha Com-
mission on indirect taxation;
and

(iv) allotment of more funds for
development of small sector?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

SATISH AGARWAL): (i), (i) and
(iii). Consistent with the policy of the
Government to encourage the small
manufacturer and {o widen the entre-
preneurial base in the countiry, sub-
stantial relief from excise duty has
been provided to small manufacturers
in the 1978 Budget so as to enable
them to compete successfully with *ar-
ger units. Bearing in mind the re-
commendations made by the Jha Com-
mittee, small units manufacturing 69
specified items have 'been exempted
from the duty payable on the first
clearance of such goods upto a value
of Rs. 5 lakhg in a financial year pro-
vided the total clearances in the pre-
ceding year did not exceed Rs. 15
lakhs. This exemption is available
irrespective of the areas in which the
units are located.

(iv) The Government recognise the
need to improve the opportunities for
gainful employment in rural areas
through the development of rural and
small scale industries. The total al-
location for these in 1978-79 will be
Rs. 219 crores against Rs. 145 crores
1978-79.
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Decision on Amendment of Income Tax
and Wealth Tax Acts

4438 SHRI K MALLANNA Wil
the Minister ot FINANCE be pleased
10 state

(a) whether it 15 a fact that the
Government have deuded to amend
the Income Tox and Wealth Tax Acts

(b) whether income fiom invest-
ments 1n  movable and immovable
propettiie, as well 15 donations from
non membel< had also been decided to
be cxempted fiom income tax, and

(¢) 1f <o the detuls 1egarding the
11x ¢xemption 1o pohtical parties and
hdan on company donations so0 fdar as
the question ol pohiey of Government
15 concerned?

1HE MINISITR OF S1ATE IN THE
MINISIRY OF FINANCE (SHRI
ZULFIQUARULL AH) (a) to (c) Gov
ernment propose to sponsor legislation
with v view to—

(1) Exumpting fiom income-iax
the mcome derived by political par
ties l1om their investments (both n
movablue and immovable properties)
and ilso meome by way of donations
recenved by them irom non mem-
hers

(1) txempting trom wealth tax
the value of assets held by them

(1) disallowng, 1n the cnmputa-
tion of taaable profits the ewpendi-
ture incurred by all ‘axpayets (in-
cluding compames) for adverlise-
ment In any souvemr brochure,
tract pamphlet or olher publication
of a simular nature published by a
political party

The proposed exemption fiom in-
come-tax will not be allowed umless
the political party mamntains proper
books of account and gets its nrual
accounts audiled by 4 chartered
accountiant or other quahfled accoun-
tant The exemption from income-tax
and wealth-fax will be allowed orly
in the case of political paities which

are refistered or deemed 10 be regis-
tered with the Election Commussion of
India under the Election Symbols (Re-
servation and Allotment) Order, 1968

Sterling Tea Companies

4439 SHRI K MALLANNA Wil
the Minister of FINANCE be pieased
to state

(a) the number of sterling foreign
compantes which are functioning 1n
India and since when n the tea
industries

(b) whether they are being handled
by foreigners only and

(¢) 1f so the details theieof as well
a the annual income they aie paying
to Goveinment of India as tax?

THE MINISTER OF STATE IN THE
MINISIRY OF FINANCF (SHRI
ZUI FIQUARULLAH) (a) to (u0)
The information 1s being collecled and
will be lad on  the Table of the
House

Guest Honses run by Air India and
¥A m Delhi, Bombay, Madras gand
other Cities

440 SHRI MADITAVRAO SCIN.
DIA Wil the Mimster ot TOURISM
AND CIVII AVIATION be pleased
to «tate

(a) the number of guest houses in
Ddlhi Bombay, Madras and othe
cities haing run by the An India and
Indian Airhnes; and

(b) the (otal expenditure being
mecurled annually on thesc by An
Tndia and Indian Airlines?

CHE MINISTER OF TOURISM AND
CIVIL AVIATION( SHRI PURUSHOT
TAM KAUSHIK) (a) Indian Airlines
does not have any Guesi House and
An India have only one Guest House
at Delhi
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(b) The average annual expenditure
dunng the last three financial years
was Rs 73465/-approximately includ
ing salaries of staff, rent, taxes water
ang electricity charges and provisivns
{)r maintenance repairs etc

T WY ey
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Eronomic Measures Proposeg to Reduce
Inflationary trends in Economy

3445 DR BAPU KALDATE Wil
the Mimster of FINANCE pe pleased
1o state

(a) the reasons for th. receat in-
flattonarv tiends ;n the economy and

(b) the steps taken to 1educe these
and economic measures pioposed lo
reduce further inflationary tre+ds?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) Inflationars
piessures have been successtully kept
in chick during the cuirent financial
vear Thus the Wholesale Piice Index
(1970-71—=100) has declined fiom 182 1
lor the week ended March 26 1477 to
1803 for the week ended February 235
1978

(b) Ihe measures taken to check
nflabioniry pressures have been des-
tribed 1n the Fconomic Survey 1977-
78 recently presented to Parliament

Names and Amount Advanceq by the
Fmanaal Institutions and by State Go-
vernments to certain Industrial
Houses

4446 DR BAPU KALDATE Wil
the Mimster of FINANCE be pleased
to state

(a) the names and amount advancegd
by the Financial Institutions to M/s
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Birla M/s Tata, M/s Matatlal, M/s
IBBE:'?!“ and M/s Dalmia Jain during

(b) the names and amount advanced
to these industrial houses by the
State Governmentg during the same
period, and

(c) whether any spewusl concessions
were also Eiven such gs cheap elec-
tricity water and land during the
same perrod by the State Govern-
ments?

1THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) Financial
institutions had been maintaining in-
formation relating to their advances
to large mdustnal houses as identified
in the report of the Industnal Licens.
ing Policy Inquiry Committee How
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ever beginning with the half year
ended 1074 the Institutions have been
maintaining such information in res
pect of industrial groups registered
under section 26 of the MRTP Act,
1969 The amount of agsistance given
by Industrial Finance Corporation of
India Unit Trust of India, Life In=
surance Corporation of India, Indus-
trial Credit and Investment Corpora-
tion of Infia and Industrial Develop-
ment Bank of India to the industral
houses of Birla Tata and Mafatal
are ndicated in the enclosed State-
ment No industrial house named as
Bajoria or Dalmia Jain 1s registered
under section 26 of the MRTP Act,
1968

(b) and (v) No Information 13
available with Government

Statemment
(Re m Takl«
Name of the institution Peuol Amount of lovan disbursed to
Birla Tam Malatlal

LFCI 1977 21 oy Bo »
ICIC1 1977 ol 434 0 bo w0
UIlI 1977
11¢C 4 1970 to 31 4 1977 74 % 44t bY e 4l
IDBI 1~ 1978t 306 1977 a8 4% 4.9 7*

*Amoun{ sanctioned

Amount Advanced tg Five-Star Holels
in Bombay, Calcutta, New Delhi and
Madras

3447 DR BAPU KALDATE Wil
the Mimster of TOURISM AND CIV'I
AVIATION he pleased to =iate

(a) the amount advanced to Five
Star Iiotels in Bombay, Celcutta New
Delhi and Madras for construction of
new hoptels or extension of the present
hotels during the past filve years,

(b) the names of the hotels and
amount advanced to each one of them,

(c) the amount recovered and

(d) the name< and amcurty due
from them?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) (a) to (d)
An Amount of Rs 264 50 lakhs has
been advanced as loang during the
past five years as per statement en-
closed
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Matement
Statement the detals of amount advanced to Fine, S o1 Hetels 1n Fomlb ay, Caleutta,
New Dellu and Madras for construction of new hotels or extcnsicn «f the present hotels dunng the
past five years
5 No \ame of the Hotel Company Amount  Amouni  Instal Renals
advanced recovered  ment
upto due ar
§1-12 197, on
§1-12-37
1 Onental Hotels Lid Madres (Ta C " . ' "
Hotel) 5 . s %:.g: -— nl ew g roject
+ Esstern Internamonai Hotels Lid Bombay
(Hohday Inn ) + Rs 6700 bgg ol New projeg,
T akhs
4%1 T C Lte
(1) New Dellu (Hotel Maurya) . . ®#*Rs 125 00 ~—** il New preject
(n) Agra (Hotel Mughal)P .
*Repayment to Start from®a0-%-1978
**Repayment to Start from 20-4~1979.

#8sAdvance was for hoth the five star hotels § ¢ "one in New Delh: and the other m Agra, aur

of whieh amount of Rs 26 25 lakhs has been

Implementation of the Wamchoo
Cemmittee Recommendations

3448 DR BAPU KALDATE TWill
the Miuster of FINANCE be pleased
ia state

{a) the recommendations of the
Wanchoo Committee 1mplemented
since March 1977,

¢b) whether action 15 being taken
on the remaming accepted recom-
mendations

¢e) if so the details thereof, and

(d) if not what are the difficulties
mn not implementing the accepted re-
commendations of the Wanchoo
@omrr ittee”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) (&) to (d)
Although no recommendation of the
Wanchoo Committee has been imple

by IFCI into equity sharc-capatal

mented since March, 1977 actiom 18
being taken to implement the remsain-
ing recommendations which have besen
accepted by the Government but which
could not be implemented so far A
statement <howing the recommenda
tions which have been accepted by the
Government but are pending i1mple
mentation together with reasons fer
their non implementation 13 laid on
the Table ot the Honse [Placed in
Library Se« No LT-1836/781

Norms for Bank loans Recommended
by Tandon Commitiee

3449 SHRIMATI PARVATHI
KRISHNAN Will the Mimster of
FINANCF he pleased to state

(a) whether 1t 13 a fact that the
Tandon Commttee had recommended
ceitain norms for bank lcans with g
view to restricting exces, inventories
and hetter utilization of ¢credit by the
borrowing industries,
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(b) whether it is a fact that, des-
pite these recommendations, certain
borrowing industries have hbeen able
to overdraw bank loans to the extent
of many times of the prescribed limit;

(c) if so, the detailg thereof;

(d) whether Government have a
proposal under consideration to con-
duct a thorough probe with the whole
affaira of bank advances (¢ jndustries;
and

(e) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The Reservo
Bank Study Group on Bank Credit
otherwise known as Tandon Commit-
tee has suggested certain financial
norms for industrial borrowers. The
norms are applicable at present to all
industrial borrowers with aggregate
credit limit in excess of Rs. 10 lakhs
from the banking system.

(b) and (c). The Reserve Bank re-
viewg the general progress made by
the banks to implement the recom-
mendations of the Tandon Committee.
However, banks do allow deviations
from norms in deserving cases to
avoid disruption in production on the
basis of the guidelines issued by the
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Reserve Bank in this regard from time.
to time, )

(d) and (e). Does not arise.

Export of Finished and Raw Leather

3450. SHRI D. B. CHANDRE
GOWDA; Will the Minister of COM-
MERCE AND CIVIL SUPFLIES AND
COOPERATION be pleased to state:

(a) what are the details regarding
the quantum of finished and raw lea-
ther exported during last three years,
year-wise;

(b) the reasons for shifting the
priority of export from raw {o finished
leather; and

(c) its effect on the leather trade
within the country?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Export
of raw leather other than raw fur
skins is banned. However the export
of semi-finished leather is sallowed
under quota restrictions. The exporis
during the last 3 years of semi-Ainish-
ed leather and finished leather are as
under:

Value in Rs. lakhs
Quantity in M. Kga

1974-75 197576 1976-77
Q. V. Q. V. Q. V.
1. Semi-tanned hides and
ns. R B . 25'% 10' 179 31.8 19441 24.6 18507
2. Finished leather, " 54 3035 7t 3495 12'8 103
9. Raw fur skins. 42 19 L]
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(b) and (c). Following the recom-
of Dr. Seetharamiah Com-
mittee in 1872-73, Government dec-
ded to encourage exporis of fAnished
leather and leather manufactures in
preference to exports of raw/semi pro-
cessed hides and sking with a wview
1o raising the earning capacity of the
leather export trade and generating
added value and employment in the
country The new policy has had
salutary effect on leather frade
and industry A considerable lot of
conversion of the leafher industry
from the production of semi-finighed
hides and skins to finished leather and
leather manufactures has taken place
m the last few years and a large
volume of fimshing capacity has beer
added 1n the «ounirv during s
period The exports of lmished leat-
her have also 1ncreased substantially
As would be seen from the aboie,
finished leather exports which stooa
at about Rs 10 crores in 1974-75 1n-
creased to about Rs 105 crores in
1976-77

Development of Airporis tor Airbus
Operationg

3451 SHRI D B CHANDRE
GOWDA will the Minister ot
TOURISM AND CIVIL AVIALION ve
pleased to state

(a) the number of Airports that aie
linked with the Aiwrbus opcrations in
the country,

(b) whether some more aupoils are
also being developed for a1 bus opera
tions, and

(c) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT
TAM KAUSHIK) (a) Five at present
Bomba, Calcutta Delhi Madras and
Bangalore

(b) and (¢) Yes, Sir Indian  Aur-
lines have plang fo introduce Airbus
services in a phased manner to Gan
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hatl, Hyderabad, Trivandrum, BSrina-

gar and Goa during the next five
years

Allocation of Controlled Cloth te
Central Government Empioyees Con-
sumer Cooperative Soclety

3452 SHRI KACHARULAL HEM-
RAJ JAIN Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state

(a) whether it 13 a fact that taa
Central Government Employees Con-
sumer Cooperative Scciety 1s allowed
to sell controlled cloth

(b) 1f so the controlled cloth allotter
tu this soclety during the year 1977-To
so far and how 1t was distributed by

the Society to the poor and needv per-
L“ons

(t) whether some persons had com-
plained about the blackmarketing of
conirolled cloth at the Mall Store of
the Society, and

(d) the natuic of complunts made
and the action taken by the Govern-

menl agamst the peisons engaged 1n
this blackmarketing?

THE MINISTER OF STATE IN THE
MINISTRY OF (OMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL) (a) Yes, Sir

(h) The socmiety was allotted 95
bales of controlled cloth durng 1877-78
upto 282 1978 The cloth was ais
tributed through 16 retail outlets of
the =ociety on production of ration
cards at the rate of 20 metreg per card
per month upto 28-2 1978

(¢) Yes Sir

(d) The complaint was that o7
12-1-1977, 2 persons were seen carrv-
ing unauthorisedly gome quantity of
controlled cloth from the Mall Road
Branch located m P&T Building near
0ld Secretariat, Delhi The complaint
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18 Lang mvestigated by the Food &
Civil Supplies Department of the
Delhi Administration which 15 the
agency 1e-ponsible for ensurmg pro-
per distribution of controlled cloth in
the Union Territory

Agricultural Proposal approved by
Bank of Baroda

2453 SHRI SURENDRA BIKRAM
Wil the Minister of FINANCE be
pleased to state

ta) how manvy agiicultuicl propo-
sak “ave been approved by Bank of
Bareda during last thrae jears worth
rupees one lakh and how many worth
mére than ene lakh rupces
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(b) how many propesals of back-
ward areas worth more than rupees
one lakh and more than rupees 8
lakhs were received by this Bank
during last 3 years and thewr fate

(¢) what aie guudelines for gving
finances for working capital hypothe-
cation, raw materials pledge ete* and

(d) 1n how many cases RBI guide-
lines have been flouted and under
what circumstances?

THE MINISTER QF FINANCE
(SHRI H M PATEL) (a) The Bank
of Baroda approved during last 3
vears 73277 proposals for agriculbural
loans upto Rs 1 lakh and 370 pmo-
posals for more than Rs 1 lakh

(b) The information row colleehed
18 as follows —

Number of proposals of backward areag worth

More than Rs one lakh

More than Rs 5 lakhe

Reenived Sanchoned

161 160 I

Rejected Recened

Sanctioned Rejected

33 92 1

(¢) The guidelines 1ssued by the Bank of Baroda for granting working
comtal requirements for agriculturil advance, are as follows —

Against
Hypothecation ﬁdﬂ\:
! +) Margin a5° 25%
{4) Rate ofinterest 1pLo sinction himit Rs 10,000 . . - 11" PA 11* PA
Rs 10001 toRs 50000 . 183" PA  13)}* PA
Ah 1e Rs 50000 157 PA  15%PA

(+) Subject to directives stipulated
under selective credit contiol on com-
medities whichever 15 higher Small/
marginal farmers are ehfible under
the DHiferential Rate of Interest
Seheme at 4 per cent

(d) The Bank has Instructed its
branches to strictly adhere to the
guidelines 1ssued by the Reserve Bank
of India and no violation has been
reported so far
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Guidelines lssued by R.B.I. for Jicences

to be issued as term loam, and eother

roguirement of Organiseg Sector im
Centrally Backward Areas

3454, SHRI SURENDRA BIKRAM:
Will the Minister of FINANCE be
pleased to state:

(a) what are the guideline; lssued
by Reserve Bank for Finances to be
issued as term loan, working capitai,
hypothecation LM pledge and other
requirements of organised sector in
backward areas;

(b) what are the raies of intcrest
under different schemes;

(c) how many times in last three
years RBI reviewed the growth of the
backward areas vis-a-vis advance of
licences and implementation of
different  industrial schemes by
erganised sector; and
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(d) is it a fact that RB] has not
been able to flnance the growth ef
backward areas properly; which are
areag where allocations have not been
completed; and how RBI would meet
the situation?

THE MINISTER QF FINANCE
(SHRI H. M. PATEL): (a) to (d).
While no specific funds are allocated
by the Reserve Bank for the develop-
ment of backward areas, banks and
other financial institutions do endea-
vour to meet the credit requirements
of all viable industrial ventures in the
backward areas on a priority basis.
In order to stimulate capital invest-
ment in general and to promote indus-
trial development, thy Reserve Bank
of India has recently revised the
lemding rates of commercial banks.

The revised
under:;—

lending rates are as

Maximum Lending Rate on Short Period advances

Banks with Demand and Time Liabilities of mlxi;;smmh New rate
i
per cent. per cent
{a Over Ry, 50 crores and banks mcorporated out-
sde India . ' ' . . 164 15
{bv) Between Its 27 crotes and Ra. 50 crores.. 7k 15
(e} Below R, 25 crores . . . No ceiling. 16
Tem Loans: -
(a) Term loans of not lews than § years for capital
investment in priority arcas. . . 12,50 12,50
{b) Term loans of not less than 3 years for all other
purposes. . . . . . . .
(i} between 3 and 7 yrars. 15 0o 14.00
(i) above 7 vears . 140nf

() Term loans of nnt ]I-I-n t'l:'an 9 yeary for gmall
scale industries small road trauspor! operators
and small unitsinspecified backward areas, .

1
(w.ef. 1-1-1978)
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The Industrial Development Bank
has also been operating a scheme of
concessional refinance assistance for
projects in backward areas. When-
ever barks and State Financia]l Cor-
poration avail themselves of refinance
from- Industria] Development Bank of
India, they charge 9.5 per cent rate
of interest from small and medium.
sized industries,

Target of Attraeting Tourists by 1980

3455. DR. MURLI MANOHAR
JOSHI: Wil the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government have
drawn up complete plans to gear its
machinery and tourist indusiry for
fulfilling its projected target of
attracting one million tourists by 1980;
and .

(b) whether any suggestions have
been given in the recent PATA con.
ference in this regard and if so, the
details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(b) PATA as an international
organisation concerns itself with the
promotion of tourism to the entire
Pacific region. As such no sugges-
tions specifically, with regard to ful-
filling the target of one million tourist
arrivals set by India for 1980 were
made at the recent PATA Conference
held in New Delhi.

Premium Income Completed by the
four Subsidiaries of G.LG. excluding
that of G.IC.

3456. DR, SUBRAMANIAM
SWAMY: Wil the Minister of
FINANCE be pleased to state:

(a) what was the total Premium
Income completeq by the four subsi-
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diaries of General Insurance Corpo-
ration of India excluding that of G.I.C.
in the calendar year 1977 tabulated as
under:—(i) total amount of premium
income received from Establishments
whose share capital is Rs. 10 lakhs or
more where 10 per cent discount is
given; (ii) total amount of Premium
Income received from persong and/or
establishments in which Governments.
Government Undertakings, Local self
Government, Munieipalities and Cor.
porate bodies are the interested
parties; (iii) premium Income recejved
from persons and/or establishments in
which Banking and Financial Institu-
tiong are the interested parties; (iv)
premium income received for Motor
Insurance; (v) premium Income re-
ceived under the Workmen’s Compen.
sation Act; and (vi) premium Income
from Offices outside India?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The total
gross direct Premium Income in
India completed by four subsidiaries
of General Insurance Corporation of
India excluding that of G.IC. in the
calendar year 1977 Mas Rs. 294 crores
(unaudited figure).

(i), (ii) and (iii): The required in-
formation is not available as the
companies do not maintain accounts
of premium according to categories of
clients.

(iv) Premium income in respect of
Motor Insurance business in the year
1977 was Rs. 60.7 ¢rores (unaudited
figure).

(v) Premium income in respect of
Workmen’s Compensation Insurance
business in the year 1977 is estimated
to be about R. 4.3 crores (unaudited
figure),

(vi) The Net Premium income from,
Offices outside India in the year 1977
Wwas Rs. 33 crores (unaudited figure).
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1.
12,
13
14.
15.
16.
17
18.
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20
21
22
23
24
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26
27
28
29
30
31
32
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Cemmitlee to probe Affairs of Fin-

amces of Bank of Baroda vis-a-vis

Implementation of RB] Guidelines by
this and other Banks

3461. SHRI GOVINDA MUNDA:
Will the Minister of FINANCE be
pleased to state:

(a) what is the administrative set-
up of Bank of Baroda during last 3
years; nameg of Board of Directors,
Board of Executives and their power
for allocation of finances;

(b) is it a fact that the central re-
glena] ang zonal organisations of the
Bank have not been coordinating ad-
vance allocations properly; the details
of growth rtate of the Bank during

MARCH 17, 148
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(c) in how many proposals of fi-
nance; recommendeq by zonal autho-
rities, vital changes were at central

level, the parties/allocation and rea-
sons for changes: and

. Written Answers

(d) will Government appoint |
Committee {0 look Intp affairs of
finunces vis-a-vis implementation of
RBI guidelines by this and other
banks, if not, why not?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The gene-
ral superintendence, direction and
management of the affairs and busi-
ness of the bank vest in a Board of
Directors. The Chairman and Manag-
ing Director is the Chief Executive
of the bank and exercises powers
and discharges such duties as may be
delegated to him by the Board. The
existing composition of the Board
of Directors of the Bank of Baroda
is given in the ANNEXE, The Chair-
man and Managing Director of the
bank is assisted by 1 General Mana-
ger, 5 Deputy Genral Managers and 1
Chief Legal Adviser. Seven Zonal
Managers in India of the rank of
Assistant Genera] Managers are in-
charge of seven zones. The delegation
of the financial powers are as fol-

last 3 years; Tows:
Statement
(1) Board of Directors. . . . . . Full powers,
*(2V Commitlee of [vecrlivers . . Powens for

{3) Functiral exeentives at Central Office.

(4) Zonal Committes .

(5) Zonal Managers. ' B v f

(6) Regional Managers. )
and Chief Managers. |
(7) Senior Managers. . .

granting fresh advances Rs. 50

lukhs and full powers for review of existing
advances with the same terms and condi-
tions.

Rs. 90 lakhs.

Rs. 25 lakhs.

Rs. 20 lakhs,
Ra. 12.5 lakhs,

Rs. g lakbs.

#The Chairman and Managing Director enjoys the same powers as the Committee of Executive.
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(b) (i) At the time of budget fina-
lisation, credit development for va-
rious market segments 18 decided
keeping 1n  view the Credit Plan
of the Bank and the latest directives
of the Reserve Bank of India 1n res-
pect of cFedit expansion Howevel
necessary adjustments are made as
and when there 18 a major shifts in
the Government policy or liquidity
position at the corporate level neces-

sitates such a change Zonal author-
ties follow the guidelines provided
by Central Office, Bombay, in res-
pect of Credit Planning throughout
the year According to the bank the
necessary coordination exists between
Cential Office and Zonal QOffices

(1) Growth rate for the bank 18
Eiven below —

1974 1975 1976

827 887 1077

No of brancl es . .
Dreposits
Advances . . . .

Prwonity sector  dtances (excl ding for exports)

Prafits . . . . . .

(c) Piopo~als  recommended by
Zonal authoriti®s re approved or
modifie¢ or rejected by Board of
Directors or Commuttee of Executives
as the case may be, on ments of
each case

(d) The contiol of the banhing
system has been entrusted to the Re-
serve Bank of India which 15 an au-
tonomous  statutory hody and has
been vested with extensive powers
For the purpose of exercising this

(Rupees i crores)

816 996 1258

516 651 B88
. . 123 145 185
. 2 Go 2 g0 3 25

control, the Reserve Bank apart
from obtaining periodical 1eturns
fiom the banks, also carries out
inspections of the books and accounts
of the banks periodically The Re-
serve Bank takes appropriate follow=-
up action on the basis of the findings
of 1its inspections with a view to en-
suring the growth of sound banking
units In view of the supervision
and contro] exercised by the Reserve
Bank over the banks there 1» no need
to appoint any Committee to look
into their working

Last of Directors of the Bank of Barsla

1 Shn R C Shah
Charrman & Mg Durector
Bank of Baioia
8, Walchand Hirachand Marg

Bombay-¢0 w01

-5 73 30-4 79

4100 LE—10
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2 Shn [iedra Kumar Naranbha Patel
Clerk in the Gandii Road Branch of the Bank at
AhmeJdabad
g'cpgxnuuw of workmen employees of the
an

3 Sha R M Dusa

ent
Subi Baug Branch
Bank of Baro la
Surat (Gujarat)
(repre  ntative of the officer employees of the
bank)

4 Shnk B Remboth
No 2 Cantnment labalpur 482001 (M P)
(representing the wteiests of depouton)

8 ShnV K Lakshmanan
Vice President
The Tauhyalur Coperauve Agucultural
Servic v Lt K Vadama durai Coimbatore
bgr w7 (Tamil Nadu)
(representing the interests of farmers)

6 Shn kripal Sinzh Shekhwwat
Artist
B 18A Shn amarg Bampark Jaipur 302006
(Rajasthan)
(representing the intereats of artisans)

7 Shri4nmniN Awn
&“”&L“ 1 (P) Lid
ra Chemucal Corporation |
and Floor, Anand T':\an

Ahmedabad 380001 ((sujarat)

8 ShnC C Choks
Ghartered \ccountant
M/fs C( Chokshi & Co
Mafatlal Hous~
Backbay Reclamation
Bombay govo20 (Maharshtra)

q ShnChum T al Indialia
Agricultunst
\illage Bachhnu
Fehwl “okha Distt Bikaner

(Rajasthan

10 Dr VS Vvas
G 8 F C Professor of Manage n*nt n Agnicult ire
Indhan Insuture of Management, Vastrapur,
Abmedabad 380015 (Gujarat)

®conunues LIl his successor 13 appointed

11-12-72

4 1177

Do

10 12- 75°

311 Bo

1

I
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11 5hr Ibrahim Ashraf

mau,
Kanpur-2080>1

12 Shrn R. Janakiraman
Joint acfl\ﬂ'nunt&lm,
Deptt of Accownts & Expenditure,
Re?n.-rnw Bank of Indha,
Central Office ,
Bomby

13 Kuman Kusum Lata Mual,
Joint Secretary,
Minstrv of Finance,
D ptt of Ceo Affawey,
{Banking Iivision),
New Dell

30-12-77 an 12-80

1-11-77 .

Proposals for Funances reccived by
Bank of Baroda from Organised Sec-
tor in Centrally Backward Areas

3462 SHRI GOVINDA MUNDA
Will the Minister of FINANCE be
pleased to state

(a) how many proposalg for finan.
ces were recewved by Bank of Baroda
from organised sector m the cen-
trally backward areas during last 3
years,

(b) how much finances were allo-
cated by this bank for development of
industrially backward areas for these
years and how much actually financ-
ed to entrepreneurs,

{c) the details of loan applications
recesved by the bank durmg this
period, their fate, how many finalis-
ed, 1n how meny cascg the finances
were cut with reasons and the posi.
tion of pending cases, and

(d) the rate of interest being char-
ged by them for working capital term

Joan against hypothecation and how
it compares with rate of interest in

other than industrially backward
areas? .

THE MINISTER OF FINANCEH
(SHRI H M PATEL) (a) to (e).
During the past three years ending
15th December 1977, the Bank of
Baroda recewved 673 proposals from
the orgemsed sector m backward
areas Of these 608 proposals were
found wiable and sanchioned on ag-
gregate limit of Rs 1288 lakhs 63
proposals were rejected and 4 are stii
under consideration of the Bank

(d) In accordance with the new
interest rate policy recently announce
ed by the Reserve Bank of India,
there has been a general reduction i1n
the rates of interests both for term
loans as well as working capital
Term loang for capital investment foaf
3 years and above are avallable
to industry at rates of interest
not exceeding 12} per cent
When IDBI refinance is
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availed of, the rates of interest charg ed by the Bank are as under:—

(i) Units situated in the specified backward

districts/areas.

(ii) Units in areas other than spec:ﬁed backward

districts/areas.

. 9 %

12 4% pa.

(iiiy Special rate for SSI units covered under

CGS and Technician Entrepreneur Scheme.

Safety Commission to Devise Safety
Measures for Air Services at Airports

3468 SHRI R. K MHALGI' Will
the Minister of TOURISM AND CIVIL
AVIATION be pleasefl to state,

(a) whether the Government pro-
pose to appoint a Safety Commission
to devise proper safety measures for
the Air Services at Airports;

(b) whether any recommendations
made on safety measures prwmusly
have been implemented fully; and

(c) 1f not, why not”

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No, Sir.
A Court of Enquiry normally presided
over by a High Court Judge is ap-
pointed to investigate fatal accidents
ang the recommendations on safety
measures made by the vailous Courts
of Enquiry are implemented wherever
possible,

(b) and (e) All the safety mea-
sureg recommended by the various
Courts of Enquiry appointed since 1871
have been implemented except m few
which are in the process of implemen-
tation.

11 0/0 p-ﬂu

S.T.C. Authorised to Expori Jaggery

3464 SHRI VASANT SATHE: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it 1g a fact that so
far only the State Trading Corpora-
tion had been authorised to export
Jaggcry and that recently the Gov-
ernment have permitteq private trade
to export 5,000 tonnes jaggery; and

(b) if so, what 13 the justification
for reversion of the Policy?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). A quota of 1,000 tonnes
of gur was released for exports
through S.T.C. in August, 1977, It
was found that ti]] the end of January,
1978 not more than 200 tonnes of this
quota haq been utilised, Therefore,
when in January, 1978 an additional
quota of 5,000 tonnes was released
for exports, it war decided that in
the interest of larger exports of gur
the exports need not be confined to
S.T.C. or NAFED only and that pri-
vate trade should alsg be permitted to
utilise this guota,



297 Wniten /Answers PHALGUNA 26, 1800 (SAKA) Whritten Angwers 298

3485 SHRI VASANT SATHE Wil
the Minister of FINANCE be pleased
to state

(a) whether the Government Ts
contemplating amendments to the
Gold Control Act/Rules to enable
goldsmiths to obtain gold for making
or remaking ornmaments mora easily
and to resolve a variety of other
handicaps faced by them imn carrying
out their avocation,

(b) if so, furmish details of the
changes proposed/under consideration,

() whether the Government have
liberalised licensing of gold de ler-
ship and

(d) if so, the number of appli-
cations for gold dealership licences
pendig with the guthorty from Nag-
pur Bhandara Yawotmal Akola
Amraoti Chandrapur Wardha and
Buldhna distts (Vidarbha Region) of
Maharashtra State and the mumber of
cases cleared/rejected/kept pending
for want of certain informilion dis-
irict-wise and action taken to expe-
dite clearance of pending cases?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) (a)
and (b) At present no proposal to
emend the Gold (Control) Act 1s
under the consideration of the Gov-
ernment

Under the present Gold Control Act
itself gold has been made available to
the goldsmiths for manufacture and
sale of jewellery whatever cifficulties
experienceq by the goldsmiths under
the present Gold Control Act, are
being removed by making sultable
amendments of the Rules made there.
under consistent with the main objec-
tives of the Gold Control Act

Recently notifications duted 14th
February, 1978 have been issued en-
abling goldsmiths to make ornaments
for sale out of 100 grammes standard
golg bars they are permitted to
possess to customers against specific
oider and also allowing them to make
petty purchases of ornaments not ex-
ceeding 35 grammes at a ttme Fur-
ther the conditions for the grant of
certificates to goldsmiths “ave also
been lberalised to cover gll those
with a clean record who have mequir=
ed the skill m goldsmuthy after a
prescribed three-months apprentice-
ship with g cerl”'led goldsmuth

(¢y The lcensing of gold dealers
ha. been liberalised to the following
effect by 15sue of notification on 4th
November 1977 according to which—

(1) the qualifying limits of turn-
over for certified goldsmiths
to obtain a gold dealer's Ili-
cence has been brought down
from 5 kgs to 2 kgs

(n) the quuntity and value sti-
pulated for grant of dealer’s
licence for export of orna-
ments have been lowered
from 1000 grammes and Rs 1
lakh to 100 grammes and Rs
10000 respectively

(1) separating partners of a part-
nerstup firm Tholding a deal-
ers licence are ehgible to
obtain gold dealer’s licences
on certain conditions

(1v) employees 1n a dealer's firm
having prescribed experiénce
will also be eligible for gold
dealer's licence on certain
conditions
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(d) The particulars as on 14th March, 1978 are us follows:

Nagpur . s . - .
Bhandara . . . . .
Yawatmal . . . g .
Akola . . .

Amravatt .

Caandrapur

Wardha . . .

Buldhana

. . 7 4 6
1 . T
I I
4 3 2
1 a T
6 .
I
2 2

In respect of pending applications
action has been taken through corres-
pondence with lower formations for
then expeditious disposal

Steps for Social Contro] un Private
Banks

3468 SHRI VASANT SATHE Wil
the Minister of FINANCE be pleased
to state:

(a) whether the Government 18
aware of the fact that the Banking
Regulation Act 1949 has not proved
1o be effective 1n ensuring social ront-
rol over private Commercial Banks,

(b) 1if so, whether the Government
propose to amend the Banking Regu-
Jation Act 19490 and empower the
Reserve Bank to recommend to the
Central Government the name of suit-
able persons tg be appointed as Chair-
man as 1s being done m the case ot
Nationalised Banks; and

(¢) what steps gre propased to make
socie]l control on Private Banks mowse

pfective?

THE MINISTER OF FINANCE
(SHRI H M PATEL): (a) to (c)
Government have not come to the

conclusion that the Banking Regula-
tion Act, 1940 1s not effective in en-
suring social control over private
commercia] banks The operation of
the Act 1s, however, kept under con-
tinual review and amendments there-
to ale brought before Parhament
whenever considered necessary

Proposal to exclude Agricultural land
from Wealth Tax

3467 SHRI KANWAR LAL
GUPTA Will the Mimster of FIN-
ANCE be pleased to state

(a) th¢ names of first 10 wealth
tax assessees who have been paying
the maximum wealth tax 1n the coun-
try

(b) what 15 the total number of
wealth tax assessees,

(c) do Government propose to ex-
clude agncultural land from wealth
tax,

(d) have Goveinment received any
representations 1n this  connection,
and

(e) if so, the detals thereof and
the action taken by the Government
thereon?
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THE MINISTER OF BSTATE IN
THE MINISTRY OF FINANCE
(BHRI ZULFIQUARULLAH): (a)
The names of the first tfen wealth-tlix
assessees, on the basis of the wealth-
tax assessments made upto 3lst
March, 1877, 1s given 1n the atfached
statement

(b) The total number of wealth-tax
hssessees as on 31st March, IT17 is
2,409,306

(¢) The Government are not con-
suiering any proposal for total exclu-
sion of agucultural lands from
wealth-tax

(d) and (e) The Government have
rccerved some representations in thus
connection The main point made out
therein 1s that there should be com-
picte exemption from wealth-tax in
recpect of agricultural lands As stat-
ed in (c) above pno such proposal 1s
under confideration of the Govern-
ment

Statement

Names of the first fen wealth-tax
resessees on the basis of the wealth-
fan  asscssments made up to 31st
Alarch, 1977

S No. Name of the assessee

1 Late Sir J M Scindia (HUF)
2 Shni F P Gaekwad of Baroda

3 Pandit L K Jha, Executor,
Late Kameshwar Singh ol
Daibhanga

SFii Madan Smhy of Kiileh
Shnnt ¥V D Chowgule

Sir Rama Verma

Shri Bhawani Singhji of
Jaipur

Shri L D Chowgule

9 KSRC Pension & Gratuity
Fund

10 Raymala Sehiba Gulab Kun-
warba of Nawanagar

-3 & o

Names and Addresses of thuse whe,
took 580 high Denomination carrency
notes at a time from Banks -

3488. SHRI KANWAR LAL
GUPTA- Will the Minuster of FIN-
ANCE be pleased to state,

(a) 15 1t a fact that the names of
those who are given currency notes
of Rs one thousand and above are
noted by the Banks;

(b) 1f so, the names and addresses
of those who took 500 such currency
notes at a time from the Bank during
1977 and 1978,

{c) have Government made any in-
quny into the source of their depo-
sits, and

(d) if o the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINRANCE
(SHRI ZULFIQUARULLAH): (a)
There are no instructions to the Banks
to notc down the names of persons
who were given currency-notes of
Rs 1000/- and above

(b) tu (d) Do no: arise

Names of first 10 persons or Com-
panies or firms who surrendered high
Denomination notes after Demo-
netization

3469 SHRI KANWAR LAL
GUPTA Will the Mnister of FIN-
ANCE b¢ pleased to state

{a) the namcy of first lten persons
or companies or firms whp surren-
dered cuirency notes of one thousand
and above denominations after demo-
n tization;

(b) have Government receined any
complaints against any Bank which
took the currency notes of high de-
nominations after demonetization,
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{¢) 1if so, the details thereof and
the action taken thereon, and

{d) are Government aware of the
JYact that a large amount of such cur-
rency notes were sent to Nepal and
then the declarations were filed from
there”

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(BHR! ZULFIQUARULLAH) 1a)
The information 15 being collected and
will be laid on the Table of the
House as soon as available

(by and (c) A few complaints havé
been received and these are being in-
vestigated

(d) No specific cases have come to
the notice of the Government

Withdrawal of lakhg of Rupees from
Banks in Delln during 15th to 25th
March 1977

3470 SHRI KANWAR LAL
GUPTA Will the Mimnster of FIN-
ANCE be pleaced to state

(a) 1s 1t a fact that lakhs of rupees
in cash were drawn from the Banks
in Delhi during the period 15th
March t, 25th March, 1977,

(b) 1if so, the names of those who
withdrew cash of more than 10 lakhs
at a ime m a day during that perod,

(c) have Government verified the
genuineness of the withdrawal and
the source of deposit of that money
in the Bank

(d) 1f so, the result thereof,

(e) 15 it also a fact that more than
Rs 50 lakhs were withdrawn by a
person from a nationalised bank of
New Dell on one day from his cur-
rent account, and

(f) if so the details thereof?
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THE MINISTER OF FINANCE
(SHRI H M PATEL)- (a) to ().
Most of the Banks have reported that
there have been no abnormal with-
drawals of funds by their constituents
during the period 15th March, to 25th
March 1977 However, in a few cases
drawals of more than Rs 10 Jakhs in-
cluding one drawal of Rs 50 lakhs are
reported to have taken place in Delhi
during this period Reserve Bank of
India have pointed out in this connec~
tion that 1n accordance with the prac-
tices and usages customary among
bankers and in conformity with the
provisions of the statutes governing
publie sector banks, jnformation re-
lating to individual constituents of
banks 15 not to be divulged

o wTfe wTTo wliT HeT & WA
qwi Mg crwAfaw wfEd W oww

3471 it gwwer wwf

ot gare e -
Mo wEHATOTN qHT ¢

w1 frer AT 97 TATA W AT AR
£

(%) sar 7= 72 ¥ fr avee
& wrara w19 F 1 o wre W7o
aqT AT & wRwA oRE AG qAAfAE
afeqt Ft et wTOATT o TAvYAT F
ford o 33 37 4 B wARW A
fer & ;

(=) aft @, A ot s
i,

() w1 ®¥® qwAT ¥ wwnia
€ wferdy ) aega o T
., Wk

(w) afe gr, & ¢ fierar
foqr mar & 7
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- faw st (ot Qwo gwo wiw) ¢
(%) oz (w). soerdr dx & ot
Y widw wrd firg g ¥ fe & o
ot & ared oeft fieelY ot gt
¥ warta 37 waew! w wfers gfe
¥ waw Tadl & faq ITrT @l 9T
WO YETAAT GEAIT ¥ q%e &, A
que - ufgq  wirwfas  areAi
qEUET AT WaA  OwAfaw weed &
w0 WTATY AT ¥ AW @ WA
wqyr Ik wfus et wexr fedw
s rEeA famifedy sme ffea
w & gola  AWET wqar A F
@ § W A wed fEw Frafz & wfas
frareat ®Y &% wEgar & far
WO TEY ¥ A |
(7) oz (w). 6 * S
gar Ao waaifs R waAg ¥
s agAT 2@ E ) s agra,
Jfa i ¥ o2 wusamy fagaw
&1 #Y adarA Qg ¥ gqa
wr &t &, wfee Dar/fege W
wEw  fefrdl o g s

¥ uxla @y a7 of qgEar
¥ At W qaw wg & W wisd A

@ W |
wmare aaqr frafe & fog frolt stm Y
L U

3472, i qeww oAl :

oft gure wgen -
Mo  TAATCTW AT :

w1 wifewa wor mfor gf s

agwfon ¥ 7 AR W g
w4 fe
(%) wry faely of & <kaa

f-fer aqut ¥ fod goee A&
Forafy st *Y wraT Wi frgfer amg@e

fag &

(w) emmgw v

(v) ®=r s uraer § s
argmEl ¥ e g ) xegwl
w1 smary ot frate fafiea wafi &
&Y wrE |

wifem awr amfos g wite

" wgerfen siwwe ¥ v st (&

wifes an): (%) o feg g wram
war frgfe semet & faaroor ‘At
wfer o pod adw, owerE
aredw’ & wwrfoe feg org & Poret
sfeat s grrwem & qwre o
el &

(&) ste-fravar, 1977 ®
o greAz qifedi ® W feg
varE  aar fafe st sT oo
fremew ey § —

wer
To ()
(%) wnara sred| 1888

(w) faafa =meda 784

(w) wredw  wWE-EEY 9T AH
Afr & wenia WAy 0@ TRy FE@
ar oY frg oy § 1 ag Frewew qdw
-} ®g W gFar e vt sl &
Aer ¥ wrATE, Qo W9ET wifew
o ¥, fog amd

Approval to reviged outlays of Schemeg
under the Additiona] Employment
Programme by West Bengal
Government

3473, SHRI ROBIN SEN: Will the
Minister of FINANCE be pleased to
state: .
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(a) whether the Government of
West Benga] has requested Planning
Commission to accord approval to the
revised outlays for the schemes under
the Additional Employment Pro-
gramme,

(b) whether the said revised ap-
proval of the schemes 1s pending with
Finance Mimstry and

(c) it so whether the Mimstry will
accord approval to the revised out-
lays eapeditiously?

THE MINISTER OF FINANCE
(SHRI H M PATEI) <(a) Yes Sir
The State Government of West Bengal
had written to the Planning Commms-
sion who had been administering the
Half-a-million Jobs Programme/Em-
p'oy ment Promo 10n Programme seek-
ine « x-post-facto sanction for schemes
taken up by them over ind ¢bove the
himits sanctioneq under the Half-a-
million Jobs Programme/Employment
Promotion Programme in October
1976 This proposal was not agreed to
and tne Planning Commission have
conveyed the decision to ne State
Government

(by No Sir

(c Does not arie

—

12 hrs

RE REPORTED INCIDENT OF
MOLESTATION OF WOMEN AT
KHETRI (RAJASTHAN)

SHRI KANWAR LAL GUPTA
(Delni Sadar) Sir ] have a submis
sion to make on a vi1) serious matter
which 1s unprecedented A hundred
ladies were raped in Khetr:1 near Jai-
put  This 1, somcthing unprecedent-
ed which has never happened mn the
history of India I was shocked to
hear this that a hundred ladies in a
cmema hall wete raped The CRP
and undesirable elements tock about
50 ladies to their houses and thev were
kept there for 48 hours They were
naked and unconscious No action has
been taken Nobody knows what has
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happenied In that cinema hall the
light was switched off and all these
things took place It 1s alleged that
CRP people were also involved, apart
from the undesirable elements We
want that action should be taken
against all the officers right from the
lower ranks to the highest ranks They
must be dismissed and the Home
Minister should make g statement to-
day itsel? It 15 a very serious matter
This 15 a shame to this country and
we will not tolerate (Interrup-
tions)

MR SPEAKER 1 am on my legs
I have taken vour point It 1n wery
das ardly something unthinkable 1f
it had hippined Theieforr 1l would
have bcen more appropriate 1f you
had com with a notice (Interrup-
tions)

DR HENRY AUSTIN (Etnakul:!m)
In a mattur lhike this there cannit be

any (Interruptions)
SHRI SAUGATA ROY (Bariack-
pote) The dome Wimi : hould

come to thi, ITouse and giv 1 1% cr1g-

nation He should not ([n «rrup-
tions)
MR SPEAKER Don re ori
- L] -
MR SPRAKER wi vu kindly

hear me” 1 am on my le.s This 18
an extiemdly impo:tant matter I am
asking th. Fome Mini ter to make &
statement this afternoon itse'f so that
the Housc may know aboyut it (In-
terruptions)

SHRI V M SUDHEERAN (Al-
leppes)  H; must 1e-1gn (Interrup-
tions)

MR SPEAKER I, the <houting
over I am isking the Home Mims-
ter to make a statement at 3 Oclock
todav Nothing more

PROF P G MAVALANKAR Gan-
dhinagar) It must come suo mobu
{Interruptions)

MR SPEAKER Dont recod

LR

MR SPEAKER It will be on my
direction

***Not recorded
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SHRI KANWAR LAL GUPTA; I
belong to the ruling party, otherwise
I would move an adjournment mo-
tion. ¢ is a shame to the whole
coun'ry. (Interruptionsy

A WA T A (W4) - W
M, gr AN O AORIC w7 8,
fan,  Tweqm /T F qEier
w7 |

ot gfeen wgqe (MrAe)
TFYT STFICH A7 T &9 I8
Q7T &, TAIAT THAqE AT R
Tafey w1 T0hRT 1

MR SPEAKER: Doun't 1ecord.

L Ll -

SHRY C M STEPHEN (Idukki):
Mr Kanwarlal Gupta wants to make
a Statement. He should “e allowed...

MR SPEAKER: You were absent

He has alitady made 4 statement.

oft @t T AT TR ARAE
i yai e s (aqar) . L

SHRI C M
hear hin

STEPHEN: Let us
(Interruptions)

st ®eY oW wv c T & faw
TToeqts AT favirar 2, a8 vefer
g1

SHRI KANWAR LAL GUPTA: 1
am very thankiul to you that you
have asked the Home Minister fo mi®s
u statement But before he makes a
statéement, kindly allow me to say a
few things.

MR. SPEAKER: I have alrealdy
given the direction.... You are a se-
nior member. (Interruptions).
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SEVERAL HON. MEMBERS: No,
no,

SHRI YESHWANTRAO CHAVAN
(Satara): The news that appeared in
the papers regarding a very ghameful
affair that took place in Rajasthan has
shocked every person with conscience.
And I thinE, everybody in India not
only in this House, will be complete-
ly ashamed of such a situation taking
place on a number of persons
with the knowledge of police autho-
rities, with e knowledge of security
authori~es afd everybody concerned.
Parliament would expect in a demo-
crafic country that when such a thing
happens, fie Government should come
on its own Yo Thake a statement. May
I request vou tp order trnem

MR SPEAKER- I have already di-
rected the Home Minister to make a
statement at 3 O'clock,

SHRI YESHWANTRAO CHAVAN:
How do we display our displeasure
and anger about it? It is not merely
making a statement. The point is
that the House should be adjourned..,
How do we demonstrate our disap-
proval of it We want to display our
disapproval of it As a Parliament, it
1s our duty I think, all of you agree
to this thing

SEVERAL HON. MEMBERS; Yes.

SHR1 C M BTEPHEN: I give no-
tice of a motion for the adjournment
of the House to discuss this matter of
urgent public importance, Please take
note of it. (Interruptions)

SHRI EANWAR LAL GUPTA: You
do not allow me I raised this ques-
tion.

AN §S gur, verw wew, ¥ a7
wrewt ¢ &5 3w a7 g fefeeer =g
e 1 (suwwm)

SHRI SAUGATA ROY: The hon.
Member, Shri Kanwar Lal Gupta, 18

*+Not recorded.
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(Shr: Saugata Roy)

not being allowed to have his say on
such an important matter Ewven his
party members are obstructing hum
We want to hear Shm Kanwar Lal
Gupta No other business will be
transacted in the House The House
should be adjourned till the Home
Minister comes and makes a state-
ment (Interruptions) When hund-
red ladies are raped, we should not
take up any other business All the
business should be stopped till the
Home Minister comes and make a
statement (Imterruptions)

SHRI A BALA PAJANOR (Pond:
cherry) Before the Home Mmster
makes a statement we want to hear
Shri Kanwar Lal Gupta (Inter-
ruptions) We know that the Home
Minister 18 interested in toppling somre
Ministry elsewhere He 15 not in the
House when such a serious matter
has been rased in the House We do
not want to take up any other bus-
ness We want to hear Shr1 Kanwar
Lay Gupta I know what ;3 happen
ing in Pondicherry He 18 more n-
terested 1n toppling the Ministry
there He may be putting a telephone
call to Pondicherry but not to Jaipur
4p find out the facts in regard to such
a serious matter (Interryptions) We
must hear Shri Kanwar Lal Gupta on
such a serious matter before the
Home Minister makes a statement
‘We take serlous note of 1t

SHRI VASANT SATHE (Akola)
On a serioug matter hike this I think,
1t will be m keeping with the digmty
of the House, if all of us agree that
we have a discussion right now
(Interruptions) You want Indian
women to be raped but you do not
want this matter to be discussed?
Are you supporting rape? (Interrup-
tions) Are you supporters of raplst?
‘We want to listen to Shri Kanwar Lal
Gupta first before the Minister makes
a statement
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MR SPEAKER 1 have already
directed the Home Minister to make
a gtaterrent at 8 O°Clock

SHRI VASANT SATHE Why not
discuss 1t now itself® The heavens
are pnot going to fall (Interrup-
tions)

MR SPEAKER Even an adjourn-
ment motion 15 taken up only at 430
PM

SHRI VASANT SATHE We do not
want 10 wait t111 430 PM What 18 the
sanctity about 430 PM *

MR SPEAKER The rule provides
that even for an adjournment motion,
1t 15 {o be taken up at 430 PM only
(Interruptions)

SHRI SAUGATA ROY You sus-
pend the rule You pdiourn the
House ti1l the Home Minister inakes
a statement (Interruptions)

MR SPEAKER No please I have
already directed the Home Minister to
make a statement at 3 OClock
(Interruptions) I have directed him to
appear at 3 O'Clock and make a
statement Nothing more than that
(Interruptions)

SHRI A BALA PAJANOR (Pondi-
cherry) We want to hear Mr Kan-
war Lal Gupta (Interruptions)

MR SPEAKER After all two hours
won{ make much difference

AN HON MEMBER Mr Spesaker,
you ask hir tg sit down
(Interruptions)

MR SPEAKER None of vou
(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA) The
matter that hag been rased is a very
grave and important matter There
can be gbsolutely no doubt about that
or about the intenmity of the feelings
on this question Sir, the House 18
already seized of the matter as well
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as the importance of the question
Now the hon Home Minister was not

present mn the House when this
matter was raised,
(Interruptions)
The hon Home Mimister 1s m Deillu
(Interruptions)

Ag soon as the matter was ralsed and
the intensity of feelings of the hon
Members in the House became 3ap-
parent, we had sent word to fhe
Home Mimister and we had also -
formed him that you had been pleased
to direct that he should make a state
ment at 3 O'Clock So, in view of
this direction of yours and the fact
that informration has alreadv been
sent to the Home Mimister I would
appeal to the House to a'low the
business to be conducted 1in the
normal way and await the Home
Minister’s statement at 3 PM.

(Interruptions)

SHRI SAUGATA ROY On a pomnt
of order Mr Gupla raised the mat-
ter at Zerg Hour Zero Hour 1s still
continuing (Interruptions) Under
the rules Mr Gupta can make a state
ment We want to hear him in full
Whosoever obstiucts him must know
that he huas brought ;t to the notice
of the House You cannot go on 'ay-
ing papers on the Table of the House
(Interruptions) Please do not com-
pel us to do anvthing which you do
not like us to do 1th full respect
and dignity to the House, we say that
the intensity of the feelings of the
Members to be understood (Intérrup-
tions) The Home Minister has now
come It 15 good that the Home
Mimster has now come in the House
So let the statemrent not be postponed
t1ll 3§ PM, let huim make a statement
here and now Now that this has
been continuing let him sav whether
he assumes responsibility for this
very serlous matter and before the
Home Minister makes 5 statement, let
Mr Gupta be allowed to make his full
submission That will be much better
and it will be setting a healthy pre-
cedent We have nothing against the
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digmty of the House TYou tell the
Home Minister to make a statement
here and now

SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu) Mr Gupta has
not completed his staterrent Let um
speak first (Interruptions)

MR SPEAKER There are many
advocates of Mr Kanwar Lal Gupta.
He 15 a very competent man

AN HON MEMBER We are very

sorry fo hear you Sir (Interrup-
twons)
AN HON MEMBER The whole

country 15 agitaied over this 1ssue
(Interruptions)

MR SPEAKER He s a very tuom-
petent man he does not l1equire any-
body’s assistance

(Interruptions)

SHRI SAUGATA ROY As a bche-
ver in the dignity of the House, we
are not aganst throtthng of uny
Member whether he belongs to our
party o1 to the opposition or to ine
Government Mi Gupta did stand
up to make g complete statement
(™nterruptions) He was slopped by
you and even other Members ot his

own party
(Interruptions)

ag Wit (st wew fog ) qF
® W ag g & fr oF wewr &Y
s FrelY ware « et § ow faw-
fadr & war areata &, wT gt ¥
7z & o1 S AT FF |

ot a1 & 99 aix 7 9§ gfaar
ar ¥ egr ) H e 9w,
Y #a§, IEE A9 T AT
#n WY OF WG TR 1 H ¥ mE
T YT AT W, (mean) L.
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[ woor Tag)
& wrok wfieq oo xax ¥ FrAAw
frat ¥ zafea wem fis arelt ot
et ¥ woeft &, qw e ¥ owff | ww
fargw 7 aomed, ag g9 W w7 @@
« . (vwary)

wig 30w g wifwg faa
U TR § AWE WTIH TR
T wfem &% arad ¥ o sarer
R Bogei s g EfRdaR
aE I W T F AT, .
(wrwem) ST Ew A £ 3T ¥
o F7A & v Y ey @1, afew fax
7g Wr'ET 91 fv 1 T Tifafesw
uiad  waer FY ffew & % faqw
g% wwfasrad £, Ao OF a9
& A Smowdd 1 wW ag AT
faarT greg aaqy | wa A F @AY
i fs aga fmwma &, o R,
ute Tga & o et sarer foear sty
a1 ag §red ¥ avy } fe Fav aepary
q A, Fuagwear gEE ! Hww
WEEETAeME | Uz f afFae
Reazasar g &7 7 g, @
TEE W % Q¥ FEAT WA F HY
TN TEEI F OAET | WL G
twm @ T Al R & F
gt & 1 & 79 A4 & wEA, Ao
¢ wift srgz efrr @1 m W
Wy & Fgi gfear g1 g, 9 fee
TEE 418 qEAU K1 W6l T F3q7E
wew W Al At 1 IEF qIT Ag
WYX § g gAAO &G | A1 § afe.
et Tmr o A T SAarg
afz &z &= 1 g1, 9@l F1 T av
10 far Y &Y, ool AT faw a@ By
e ¢ 1

st wew @13 ¢ A A faw i ol
HAE FT & TG a7 7T ¥ & T 69X
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i Rheri g6
X ASY W9 IxT 487 T ) agy g !

ok wen fg : 3@ R ot aww
saT ¥ 5 g1 Siwarz o oA R
wgm s w4 A graw 43m i

MR, SPEAKER: Can you get it by
8 O'Clock today?

SHR1 CHARAN SINGH: How is it
possible? 1t will not be possible to
do so. 1 will make an attempt. (In-
terruptions).

SHRI VASANT SATHE: They must
be having some record. The matter
is of 22nd February, You phone up
and get the information and convey
it to us by 4 O" Clock.

MR. SPEAKER: The House ir quite
exercised. Can you make it bv 5 O
Clock today?

SHRI CHARAN SINGH: Why
should the House be agitated? 1. is
not even mv immediate concern. This
is the concern of the State Govern-
ment. I will have tg make engquiries
from them. It is not that the crime
has been committed in Delhi, so that
I can get the information immediat.
ely. I will have to make cnguiries
from Jaipur; Jaipur will have to
phone up to that district where the
incident is said to have occurred.
That will take time. (Interruptions)

SHRI DHIRENDRANATH BASU
(Katwa): Mr. Speaker, Sir, let the
statement be made at 3.00 P.M.

Tto wif fag (FIWqT) : AT
uw e  wge Y g W gdeAT
gt fanrr orfrre iy, . .

SHRI CHARAN SINGH: They
want some sort of a statement to be
made. I will make enguiries. But I
am afraid, the message that 1 will be
receiving, the information that will be
obtainable, will not be complete, So,
it any information js available, T will
make a statement by 6 O'Cock.
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MR, SPEAKER: That is alt right.

BHRI B. P. MANDAL (Madhe-
pura): Sir, I want to draw attention
to the unfortunate incident in Bihar.
The situation is getting worse. You
had given a commitment to the House,
but it is not comimg up although two
or three days have passed. So I want
to remind you again and draw at-
tention to the unfortunate state of
Bihar. You have said you will aliow
a Calling Attention notice, but it has
not yet come up; and the situation is
getting worse and worse.

1231 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT, CERTIFIED ACCOUNTS
ETC. OF INTERNATIONAL AIRPORTS AUTHO-
RITY AND STATEMENT FOR DELAY

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): I beg
to lay on the Table—

(1) A copy of the Annual Report
(Hindi and English versions) of the
International Airports Authority of
India for the year 1978-77. under
sub-zection (2) of section 25 of the
International Airports Authority
Act. 1971

(2) A copy of the Certified Ac-
counts (Hindi and English versions)
of the International Airports Autho-
rity of India for the year ended 31st

- March, 1977 together with the Audit
Report thereon, wunder sub-section
(4) of section 24 of the Interna-
tional Airports Authority Act, 1971

(3) A statement (Hindi and
English versions) showing reasons
for delay in laying the documents
mentioned at (1) and (2) above.

[Placed in Library. See No. LT-
1820/178]. i
MR, SPEAKER; Shri Arif Beg.

SHR!I SAUGATA ROY (Barrack-
pore): Sir I have a point of order in

regard to Item 3 of the List of Busi-
ness, 1 have given notice to you also.
This Export Inspection Council and
Agencieg is presenting its Report for
1975-T76, after two years have aiready
passed. There are serious allegations
of corruption against the Export Ins-
pection Council and Agencies and its
Director Mr. Mazumdar, Two years
later, the Minister is laying the paper
on the Table of the House: he has to
come forward with an explanation or
reason as to why this delay is being
caused in submitting the Report of
the Export Inspection Council and
Agencies. 1 beg of you, please do not
ullow him to lay the paper on the
Table of the House till
he comes forward with an
expianation as to why this delay has
occurred. Two years have passed
since 1976 March, and their financial
vear has ended. There is so much of
corruption or allegations of corrup-
tion against the Export Inspection
Council: you cennot allow him to lay
it. The Rules specifv that if the
Minister makes an unrcasonable de-
lay in laying a paper on the Table of
the House, he should come forward
with a reasonable explanation—and I
had given you notice before 10 O°
clock on this subject. Sir it is my
humble prayer to you, don't allow the
paper to be laid on the Table of the
House till the Minister comes forward
with an explanation as to why the
delay has occurred. There is corrup-
tion rampant in the organisation. The
Rules say that he cammot lay them
unless he comes forward with a reaso-
nable explanation.

MR. SPEAKER: Mr, Minister, what
is the explanation for the delay?

wfmwe qar amfee gf i
apwifcn swreg & vegwar (s urfes
W) : weTe wERA, § WTIwT qg g
dar g fr sifw fg=t ovim = & %@
fefemedt o, witfad ag fer g & 1
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ANNUAL REPORT AND ACCOUNTS OF Ex-
PORT INSPECTION COUNCIL AND AGENCIES
¥or 1975-76, AnnuaL RerorT OF Rus-
Ber Boarp ror 1876-T7 AND NoOTIFICA-
TI0N8 UNDER ExpoRT (QuALrry CoN-
TROL AND INSPECTION) AcTt, 1963

SHRI ARIF' BEG I beg to lay on
the Table—

(1) A copy each of (1) Annual
Report and (u) Audited Accounts
(Hind: and English versions) of the
Export Inspection Council and
Agencies for the year 1875-76 under
sub-rule (3) of Rule 16 of the Ex-
port (Quality Controi and Inspec-
tion Rules, 1964

[Placed in Library See No LT-
1821/78].

(2) A copy of the Annual Report
(Hind: and knglish versions) on the
activities of the Rubber Board for
the year 1976-77 [Placed 1n
Library See No LT-1822/78]

(3) A copy each of the following
Notifications (Hindi and Enghsh
versions) under sub-section (8) of
section 17 of the Export (Quality

Control and In<pection) Act 1363 —

(1) The Export of Rosin (Ins-
pection)  Rules, 1978, pub 1ched
in  Notificatton No SO 576 mn
Gazette of India dated the 25th
February, 1978

(1) The Export of Power
Transformers (Quality Control
and Inspection) Amendment
Rules 1978 pubhshed in Notifica-
tion No SO 603 in Gazette of
India dated the 4th March 1078
[Placed 1n Library See No LT
1823/78]

SHRI SAUGATA ROY Let him
come with an explanation—not an
oral explanation

MR SPEAKER Ten
was there

SHRI SAUGATA ROY May be,
sir, but this 13 a serious matter—about
exports The quality of our exports
1s coming down because there is cor-
ruption in the Export Inspection Coun-

years' delay
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a1l Against some of the staff and offi-
cers, including Mr Mazuindar, there
are serious allegations of corruption.
1 brought 1t to your notice this morn=
ing For making Hindi translation
he has taken so much time, and the
Minister has not appended any reaso-
nable explanation. Just because there
was ten years' delay in some other
case, you cannot allow him to lay
this

PROF P G MAVALANKAR
(Gandhinagar) Sir, I am on a point
of order on what Mr Saugata Roy
has said Just mow you might have
heard the Minister (I dont know
whether you followed, because he
spoke 1 Hindi) when he said that
the delay was because of the fact
that Hindi translation was not avail-
able 1n ttme Now, I want to raise
this matter before you in all serious-
nesa I have been finding, for the last
so many months, that Hindi Reports
are being delayed becaue, as my in-
formation goes, of three factors (1)
the Translators in Hindi are far too
inadequate, (1) Typists in Hindi are
also far too inadequate, (1) Hmd
printing presses 1n Delhi are full with
printing jJobs and therefore they are
unable to do this job If these are the
difficulties these will go on for many
months Theiefore, you will kindly
ask the Prime Minister to go into the
question of Hindi translation so that
this problem does not crop up again
and again

My poimnt 1s, the Mimiter has given
an explanation that the delay 1s be-
cause of Hindi translation I am point-
ing out that, on the basis of the ih-
formation available to me, the Gov-
ernment of India suffers from inade-
quate Hmd: MTranslators’ inadequate
Hindi Typists and 1nadequate Hindi
printing facihities If these are the
difficulties, I would like you to tell
the Prime Minister that the Govern-
ment must go into this question
quickly so that Hindi translations are
avallable earlier, by having a Hind:
Press for the Government (Interrup-
tions)
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MR. SPEAKER: It would be con-
venient if Members familiarise them-
selves with the Rules. Rule 305(c)
provides that a Member wishing to
raise any matter referred to in sub-
rule (1) of Rule 305 shall refer it to
the Committee and should not raise
it in the House,

SHRI SAUGATA ROY: I have read
the rule twenty times. I asked special
permission from you to raise this
matter In the House. You can always
give permussion to a Member to raise
a matter in the House. It is left to
youw I am not talking without giving
a notice I wrote to you that there is
a very serious allegation of corrup-
tion.. .

MR. SPEAKER- I have allowed you
to raise this question and have asked
for the explanation of the Minister.
It cannot be considered further in the
House The Committee will do that.
You can yourself refer it to the Com-
mittee

SHRI SAUGATA ROY: I will do
that, but you may refer my letter to
the Commttee. That is a simple
thing.

EMPLOYEES DEPOSIT-LINKED INSURANCE
AMENDMENT ScHEME, 1978

SHRI ARIF BEG: On behalf of Dr.
Ram Kirpal Sinha, I beg to lay on the
Table a copy of the Employees Depo-
sit-linked Insurance (Amendment)
Scheme, 1978 (Hindi and English
versions) published in Notification No.
GSR 320 in Gazette of India dated the
4th March, 1878, under sub-section
(2) of section 7 of the Employees’
Provident Funds and Miscelleneous
Provisions Act, 1852, [Placed in Li-
brary, See No LT-1824/78].
1237 hrs.
RE. CALLING ATTENTION

CEDURE)

MR. SPEAKER: Now, the Calling
Attention; Shri Harlkesh Bahadur.

PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, [ have a point of
order on this Calling Attention. I
would invite your attention, most

4107 L8—I11.

(PRO-

respectfully to Rule 197, sub-rules (1)
and (5): Sub-rule (1) says:

“A member may, with the pre-
vious permission of the Speaker,
call the attention of a Minister to
any matter of urgent public impor-
tance....”

I would ke to stress the word ‘ur-
gent',

“and the Minister may make a
brief statement or ask for
time to make a state-
ment at a later hour or date,
provided that no member shall give
more than two such notices for any
one sitting"”

Kindly see sub-rule (5). It says:

“All the notices which have not
been taken up at the sitting for
which they have been given, shall
lapse at the end of the sitting, un-
less the Speaker has admitted any
of them for a subsequent sitting”

The question 1s that this Calling
Attention which you have admitted
13 on the subject of the unfortunate
situation 1in Banarag Hindu Univer-
sity. It has come as per your order
today. Some of us gave notice on this
very subject on Monday. Let us once
for all have a decision on this
matter. ...

MR. SPEAKER' This matter has
been discussed @ number of times
earlier.

PROF. P. G. MAVALANKAR:
1 am inviting your attention specifi-
cally to two aspects of the matter.

MR, SPEAKER: This aspect has
been considered earlier and this can-
not be the subject of a point of order
every time.

PROF. P. G. MAVALANKAR:
I am not making it every time; if you
ask me, I will sit down.

My point is thal we are not able
to decide how to give notices. If a
matter was urgent for me on Monday
on Banaras Hindu University, I gave
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a notice, but then it becomes urgent
only on Friday and my notice of
Monday gets lapsed. How is it pos-
sible?

Kindly see sub-rule (1), paragtaph
2

“....no member shall give more
than two such notices...."”

By this practice, you are forcing us
to violate sub-rute (1), paragraph 2
and make us give any mumber of
notices as soon as our subject lapses
We have to do the same {hing agan
and again'

MR. SPEAKER The point of order
should not be raised on the :ame
point over and over gam every
time. Tnis question came up a long
time back. When we keep a mattel
pending on a particular day, another
matter may be more urgent than this
matter,

PROF. P. G. MAVALANKAR:
1 am not disputing that.

MR. SPEAKER: You are
not disputing but you
are not agrecing, ‘This ques-
tion has been discussed at length when
the Kashmur question came. When 1
was adjourning the matter, the entire
opposition, probably you were also
a party to that, said; you should not
If we follow the rules, it lapses and
again the notice must be given. There-
after, the order was passed and it is
dated Tuesday, the 61h December,
1877. Probably, your attention has not
been drawn to that. That order has
made it clear that every Calling At-
tention which has not been selected
for the day automatically lapses.
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PROF. P. G. MAVALANKAR:
I am grateful to you for mviting my
attention to that, but your order is
also in relation to sub-rule (5), which
says towards the end:

* ...unless the Speaker has ad-
mitted any of them for a subse-
quent sitting.”

MR. SPEAKER: 1 have not admitted
any of them for a subrequent date.
Once you admit that for'a subse-
quent day, other notices comg. Then
they are ail clubbed together. That
1s what happened about the Kashmur
question.

PROF P G. MAVALANKAR:
As to what 15 admitted and what is
not admitted, only you know; we do
not know. Must we, therefore, «wo on

repeating our notices?

MR. SPEAKER' You cannot know,
because you are not the Speaker

SHRI HARI VISHNU KAMATH
(Hoshangabad): I wuggest that the
Rules Committee should go into the
matter. Is it meeting at all?

MR. SPEAKER- It is meeting; one
of the amendments. 1 got only yester-
day.

SHRI HARI VISHNU KAMATH:
Please come with its report to the
House.

SHRI SAUGATA ROY (Barrack-
pore): Members do not have that
secretarial assistance. They cannot o
on giving notices day after day..

MR, SPEAKER: You have to claim
it yourself. It is your responsibility.

PROF. P. G. MAVALANKAR:
have no recretarial assistance, How
ctan we go on repeating it?
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CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE
SrruaTroN v Bawaras Hivow Uwnivea-
8ITY

ot gfcve wrge (rAT) o
weaw 7R, & wfamadny & wger
& frefafan fasa # S fir e
w9\ gegfr w1 sav faemar
g W S # § e ag ww At ¥
T T ¥ —

“amizq fag fawafaarey, S fF
UF U wE §, 7 AT M
feafr w1 mamre fam & wvw s
AATATS QO AT 9 e g T g 1"

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): According to the information
received from the Banaras Hindu
University........

Qe smAly wear - feed o oy
difw )

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): What is all
this?

DR. PRATAP CHANDRA CHUN-
DER:....... a representation was
made by some students of the Facul-
ty of Science on February 17, 1978
demanding inder alia a weightage of
10 per cent in marks obtained by the
bonafide students of the Banaras
Hindu University appearing in the
Pre-Medical Test, to be held in 1978
for entry to M.B.B.B. Course of the
University Institute of Medical Sclen-
ces. Subsequently, there was also a
demand for reservation of seats for
the students of the University in the
MB.BS. Course, Az the matter was
receiving consideration of the Faculty
of Medical Sciences and the Academic
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Council of the University, the stu-
dents were informed of the position
by the Rector of the Universily perso-
nally and they were assured that the
matter  will be considered expedi-
tiously.

Instead of waiting for a decision of
the University authorities, the stu-
dents started agitation. Around 8.30
p.m. on February 21, about 60-70
students came to the Rector’s resi-
dence and shouted slogans. On being
told that the representation was under
consideration and they could meet
the Rector in his office the next day,
the students climbed over the gates
and entered the residence of the Rec-
tor. In spite of persuasion by senior
officers and teachers of the Unuver-
sity, the students refused to leave.
The Rector had, therefore, no option
but to request the District Authori-
ties to take necessary sleps to restore
peace in and around his residence.
After trying to persuade the students
for some time in vain, the Police
Authorities removed 12 students to
the Police Station in the early hours
of February 22, 1978. Ten students
were, however, releaseq within an
hour of their being taken to Police
Station.

At about 7.00 a.m., a group of stu-
dents numbering about 80-T0 came to
the Rector’s residence shouting slo-
gans, forced the gates open and en-
tered the premises. The group over-
powered the two Shanti Sainiks and
started breaking flower pots, banging
furniture, cutting water & telephone
connections. They broke open and
entered the drawing room in large
numbers., They demanded (i) public
apology by the Rector for the arrests
made by the Police, (ii) immediste
action on their demand doncerning
the Pre-Medical Test, and (iii) release
of two students who were still in
the Police Station and had been re-
fused release on bail. The students
forced the Rector to sit in a rickshaw
and took him to the Police Station,
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After about half-an-hour, it was pos-
gible for the Rector to get the two
students released

On the morning of February 23,
1978, the students of the Faculty of
Science tried to disrupt the classes in
the Faculty of Science and made an
effort to enter the Central Office of
the University around 1000 am As
the gates of the Central Office were
closed, they started breaking flower
pots, tube lights, window panes and
thereafter they marched to the
Rector's residence and tried to force
their entry once agam but were pre-
vented from doing so by the police
which was by now available in the
Campus

On March 8 1978, the Unver-
sty 1ssued a notification informing
the students that no correct acade-
mic decision can be taken either
under pressure or m an atmosphere
of tension and that indisciphne, pro-
vocative behaviour and violence had
no place 1n an educational institution
nor can be tolerated by the Univer-
sity admumstration The Rector fur-
ther warned the students who indul-
ged 1 disruptive activities that they
were lhable to stern disiciphnary
action Soon after the 1ssue of the
notification, a handful of students
started frantic efforts to press for an
immediate decision on the 1ssue of
reservation of seats for the students
of the University in the Pre-Medical
Test They came to the residence of
the Rector, rased abusive slogans
and then proceeded to the Faculty of
Medical Sciences, disrupting some of
the classes going on there Around
mid-day, they gathered in front of
the Faculty of Arts' Auditorium They
set fire to a truck of the University
PWD and went over to the Health
Centre where they broke window
panes and set fire to the medicine
disposal counter They mlso set fire to
a number of wooden cases lying out-
side the Centre The Police arrived
on the scene along with the Fire Bri-
gade and brought the situation under
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control In order to ensure the secu-
rity of the buildings and residences
as well as of the residents in
the Campus, the Rector decided upon
certain precautionery measures, such

as production of Identity
Card by students entering
the campus, prohibition of

meetings or piocessions, etc In the
event of any student disobeying the
orders, the District authorities were
requested to take suitable action for
enforcing law and order in the
Campus

The agitation continued and there
was persistent demand by the Stu-
dents Union for the resignation of
Dr T R Ananthareman, Rector of
the Umversity

On March 4, 1978, Dr T R Anan-
tharaman submitted his resignation
from the post of Rector to the Presi-
dent who 1s th¢ Vistor of the Umi-
versity In the letter of resignation,
he spectfically referred to the voci-
ferous insstence of the students for
his resignation 1n the presence of
some Professors, officers of the Um-
versity, District authorities and Police

The Academic Council of the Uni-
versity held an emergent meeting at
400 pm on the same day and passed
the following resolution —

“The Academic Council consider-
ed the grave situation arising out
of deteriorating law and order in
the Campus &s a 1esult of a serles
of acts of gheraos, agitations, ar-
son (ncluding burming of the Uni-
versity Health Centre building and
a Univermty truck), violence and
vandalism, on the part of a hand-
ful of agitators on one 1ssue Or the
other and even unfortunately
compelling the Rector to resign
under duress

“It unequvo.ally condemns such
acts which have left no alternative
with the administration but to seek
assistance of the District Adminis-
tration to maintain law and order
in the Campus
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“It learns with regret that in course
of discharge of their duties, the police
personne] are reported to have entered
some hostels without permission and
even beaten up innocent students
which may be enquired into by an
appropriate committee.

“It feels aggrieved that the Univer-
sity administration hag felt handicap-
ped because of a long uncertuinty
prevailing ever since Dr. M L. Dhar
left. It appeals to the Visitor to re-
gquest the Vice-Chancellor-designate
to Join immediately

“The Academic Council affirms the
principle that no resignation under
duress be ever accepted and, therefore,
while expressing their solidarity, ap-
peals to the Rector to withdraw his
resignation and the Visitor and the
Executive Council not to consider the
resignation of the Rector wunder
duress

“It also appeals to the President and
other office-bearers of the Students’
Union not to aggravate the sjituation
further It further requests the Presi-
dent of the Union and all other stu-
dents on hunger-strike to break the
same immediately and to restore
peace in the campus

“It appeals to all the students of
cur University to co-operate with the
academic community to bring about
normaley in the campus”

The Academic Council further deci-
ded that, in the interest of restoration
of normalcy and the desire by majority
of students not to close the Univer-
sity, teaching work in the University
be suspended only on March 6, 1978
T7th being a holiday.

SHRI SAUGATA ROY. Such a long

statement may be placed on the Table
of the House.

DR. PRATAP CHANDRA CHUN-
DER: Between March 8-10, 1978,
the agitation gained momentum. The
students of the Institute of Technolo-
&y also boycotted their clesses end
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started relay hunger strikes. Some
students of other faculties were also
seen with black armbands. A meet-
ing was held on March 9 by the Rash-
triva Chhatra Sangathap at which a
decision was taken not to allow the
Rector to enter the Campus, if his re-
signation was not accepted by the
Executive Council. Some students and
junior doctorg of the Medical College
also started hunger strike on March
10.

Meanwhile, a meeting of the Exe-
cutive Council of the TUniversity
was held at New Delhi on March 8,
1078 The Executive Council, nter
aha, resolved not to accept the resig-
nation of the Rector which was sub-
mitted under duress in extraordinary
circumstances. The Executive Coun-
cil also decided to request the Chief
Justice of Allahabad High Court 1o
suggest the name of a sitting judge or
a retired High Court judg: to hold an
enquiry into the recent happenmings cn
the Campus. It also appealed to the
Teachers’  Association and the
Students’ Union, to help in the res-
toration of peaceful academic life 1
the Campus.

On 11th March, 1978, the Rector of
the University returned to Varanasi
after attending the meeting of the
Executive Council at Delhi, He was
prevented by a group of students
from entering the Campus. As the

persuasion by a number of
senior teachers farled, the
Rector was forced to turn

back and sty in a hotel in the city.
A delegation of teachers met the Rec-
tor in his hotel and apprised him of
the situation in the Campus. The Rec-
tor, after careful consideration of the
situation, decided that the Unmversity
be closed sine die A meeting of the
Academic Council was also held at
4-00 pm. on that day. The Council
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noted the chain of events and endors-
ed the steps taken by the Rector, At
6-00 pm., the Rector issued an office
order cios g the University sine die
and advising the students to vacate
their hostels and leave the Campus
within the next 48 hours. The offices
of the University were especially kept
open on March 12, 1978 to facilitate
the departure of students to their
homes The district authorities were
simultaneously requested to take over
charge of the law and order situation
in the Campus.

The district authorities entered the
Uruversity Campus at rudnight of
March 11, 1972 and Police wete deg-
loyed at vulnerable points, Students
also started leaving the hostel. No
confrontation of the students with the
police has been reported thereafter.

As the Vice-Chancellor (designate),
namely, Dr. B K Anand in a letter
dated 10th March 1978, addressed to
me, has regretted his inability to oin
the University on health grounds,
steps are being taken to appoint a
new  Vice-Chancellor in accordance
with the Provisions of the Uruversity
Act

Government are of the view that
decigions in academic matters should
be taken by the appropriate bodies of
the Unuversities after full considera-

tion on merit and not under threat
of agitation or pressure from any
quarter whatsoever It 13 also the
duty of the student community to
abide by such decisions and not to
indulge in  agitational methods to
achieve their demands Grievances, if
any. should be got resolved by mu-
tual consultation and discussion On
behalf of the Government and the
Univerrity, I appeal to all sections of
this Houge to assist the University
and the District authorities to restore
normaley in the Campus and help
‘l;:ten the re-opening of the Univer-

MARCH 17, 1978

BHU (ca) I3

ot e wge - wew wive,
& wefra wlt ot w v T 8 4
QR dw wr shfors rereror g e g
i ftmr ¢ tawarw o
frarea & gt Y, g dw & wfiwim
¥, for % 0t &y waw
& i wt off g 9% 8, dwrfore -
AWM X T g AT
¥ fot Meage, wav, @, 98-
T, g W1 weT AW F AR fava-
fremaswmmamat = § ar wt
m;!q‘uﬂi,wr#arr TR’/ T Fi
qRATAT W g )

wat ot ¥ o 7ara faar &, ww i
fermr & fr 17 5w lY, 198 %) Frenfiqy
EARRCEIEE con BT
&= fear a1 ) 1@ A A aFr &,
SR 17 G *7 F2vig fem g7,
TN Feft A &1 W mamdar af
feaiar | & & 10 A #2w i Anr
SR @ ) aw fay favafrerer
ﬂ‘lﬁﬂﬁﬁm'ﬂa{sﬂa " Ty
¥ 37 %1 ag gfewr & A @ v g
avg A 8o sfasa wig rediwgz AE
#feww amam 7 wdl) @1 o w9 )
9T A I A FY o 5 @Yo um dYo
¥ oy 9 WY 7g gfaur & omg o

e wgRa, giafedt  cafafa-
B ¥ 10 T 337 W) gAvy =
Rar, v @ ¥ fi. & W w) s
44, 91 an 7Y ¥ favafoer # g0
# fl, 37 F1 f) wuTE W faar o
T 98 zon s o e €@ afaer
¥afragtod ) wHam s
w21 fF afs o9 10 v W A
T w4 §, O 1 Sw A W) wred
¥ forr &a12 §, ¥fe Fvafrorem & 50
sfrm ot ) ay gfear @ G,
#fes frrafranrs swreq & ¢ o



333 Stuation in

Ay B woere o faar | afer qg
g fis wia) & wediom frar oz e
a7 ¥ aiz favafeerae & 0 feafy da
wt, sqend we w3 FaEmn )
wa ¥ geig ¥ wrr a7 & e e faear-
frorew ¥ wy fogdr w2 W@ W
w1€ W7 namafe ag wf R
T T o Mo WARTHA W
T aTT T & T Sy &
wiferr w54 & Fww avn fgy Fava-
o aumagran fevafraea d ot
7 § gz fret ware sfafeq safe &1
oI ATAT qAT HT GFAT =WifEw
T ¥ T qveyer @ & uir AEr 97
o AATHT FHTFOH TR AEIT
Tz 3 A7 T¥ IT aafear F ugewta
& ¥v 14 frar & 9wy smavaEan
A &1 g iy av enr aga € ava
4T Y9 SvTET &1 aareR figeg fava-
faarrg w1 aTEE T qAT $AR |
" safyr & ag favafaama @@
I gFAT Wi Ty o arew SrEAT
%t frafr & fam az zga A= 71 3% o7
@27 f ARTY a2 wrw g fAAm
g7 Sram-fr fdr ofr fafam ad=
=1 aqra 717 & frar & faoafaares #1
BTEH AT A T A4 VAT AT |
qreT Y AT ¥ AR T &0 oW
Earfte greon & o AA-wfaes gl
2 s fergeam #r =R cam s e
T v 7, fremmaer &, oW
firie &, odriez & Wl werfam 2
forer & wea Fefaerer 33 Famo 1 &Y
£ WX T TYE ¥ T SraaT Agr
gt 4% wd, ar fawfaamy & w7
dwfors ararercor quieat ez T fear

AT |

PHALGUNA 26, 18090 (SAKA)

BHU (CA) 334

qferm & et ot & ae-
drq wefy ft w1 vy femrar W
Aty ey oft & ool qgry § A 5
o Aem i g § owee
oTal ®1 10 A ¥ DT § | W re
ol ® @ W A v g
a<g & dyedt 739, A1 o7 Aoy A Aawr
T 3w aw ¥ AeaE O e A
AN AT FEATIZA | ATAAT
qfew a7 faoafaarag & w7 o9 &%
o Frare # 79 & afrw g av g
o A ¥ ) gt ¥ eddr wred
o farenfadt 1 qrer A WEC K
I # 1 a7 gz e ferfavataamey
gt d oAy adrs & oy
Fwarx pw fr & Faeafaarey & oivery
a7 oo favafamg ¥ goee 5y
frdw & oty awrvw feg famafaameg &
ST yAYE AT AT To FIYETT
st &, 39 F FH ¥ S e
gan ¢ foer &Y qorg & QR 97 Qer AfeE
AT G A A AT @IS, T I
aT? § A TG W T ST &
&Y s ot aTge STeger 30 7 AT
T § TR ITH UG A g |
wART, A oF arg ag 1@ T fr
favafagrm 7 oF safe 51 27 79 7%
SATY qFT AT AT ATAAT BT AT
AT E | FAT TV g BT IR EA F
w=T T T Sfe gim w\ifw
a7 frep favafegem @ oo
TITHY T 07 7 TER | AT AEAT TG
¢ fr g ate u¥o To Fy TS AT R
AT

WA CR W gHTC DAY
fam % 3 gam SEg & 1 oW @AY
a1 ag & i faeafagrers = et & forg
s=raT &2 | 2 ¥ P & & g e
# fo =gy o QAT amATaTy dar & forey
¥ favafaerery o=t §oedt 77 &%



Sttuation
= BHU (CA)

w1 AT wix weR]
W garar g A NE gew ar

g o wae faeafegras o ot
R |

RO T I W A W
e mafmscRl v faa-
Tarwrera & s 7% FTEF WA WTQT AY
® srraty @ v Wan fF s fisar
WA ATEATEET ¥ § AV WAL gATL AR
wHrHrE AXT Ay ¥ fqg g IT RO
aFx i

! gr aw (YW Q) ;- gk
aETRr AT MY wTror feg & 7

o wa wexr wax :  fred o
TRE A ¥ TR T A A & o
wrrary v fad & /fier arge Sy
o e e da A g, N Fwrws

q% wrwi wwew : few & om
s aR Y ?

o TATT WA WX AT I ATET
qree q | AR ATEH WTHerr ¥
qTq T w7 F e 9 ¥9 e o
st #a ¢, O fafer & oo
W iR @ | AAd T I
g w8

ot sudw (Rafar) - gEwEd
AN YA FATR |

Mo WA WK Wy : Al awmr
T AT W ¥ Frgfer & a
¥ wht ) aeE wraae 9 Frafer g
W ao wx ¥ ¥ fafiwr
e A A gz
fwer s & A ¥ e vy &
Freragrwacd, qwad | @
forg gv wAA oY | fafred 9w

MARCH 17, 1078

BOH 336
w3 W) awrar o1 wh I wHA A oY

guTx fear, 98 & gEry, fafwes d oo
Y o forar o

12.58 hrs.
BUSINESS OF THE HOUSE

MR SPEAKER The hon Minister
for Parhamentary Affairs has some
other work and so he wants to take
up Item No 7 Let tre House rermit
him to take up item No 7

SEVERAL HON MEMERS Yes,
yes,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) With
your permission, Sir, I nmse to
announce tha' Government Business
in this House during the week com-

mencing 20th March, 1878, will
consist of

1 Consideration of any item of
Government Business carried over
from todays Order Paper

2 Discussion and voting on —

(1) Demandg for Excess Grants
(General) for 1975-78

(n) Supplementary Demands
for Gran's (Genersl) for 1977-78

3 General discussion on the
Mizoram Budget for 1978-78

4 Dhscussion end voting on —

(1) Demands for Grants on
Account (Mizoram) for 1978-79

(i1) Supplementary Demands
for Grants (Mizoram) for 1977-
78

5 Consideration and passing o:f.:_
(1) The High Denomination

Bank Notes (Demonstisation)
Bull, 1978, U
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(i) The Hindustan Tractors
Limited (Acquisition and Trans-
fer of Undertakings) Bill, 1978,

%. Further considerwtion and
passing of the Public Sector Iron
and Steel Companies (Restructur-
ing) and Miscellaneous Provisions
Bill, 1977.

7. Consideration and passing of
the following Bills, as passed by
Rajya Sabha:—

(a) The Port Laws (Amend-
ments) Bill, 1877,

(b) The Public Wakfg (Exten-
s.on of Limitation) (Delhi Am-
endment) Bill, 1978.

As members are aware, the House
will take up from 23rd March, 1878,
the Demands for Grants in respect of
the General Budgei for 1078-T9. The
time table for the discussion of the
demands has already been circulated
to members through the Lok Sabha
Bulletin of 15th March, 1978.

MR. SPEAKER: Mr. Mavalankar.
13 hrs,

PROF. P. G. MAVALANKAR
(Gendhinagar): Sir, T am gra‘eful
to you for asking me to make a brief
submussion. Sir, whenever the Minis-
ter of Parliamentary Affalrs and
Labour makes a statement of busi-
ness for the next week—thig being
the Budget Session—some of us are
very keen that on some of the im-
portant measures which the Govern-
ment have in view and ure on the
avail he should give some indication
as to when Government proposed to
intreduce the warious Bills. ] can
understand that the discussion wll
take place only after the Finance
Bill is passed. The discussion on the
Demands of various Ministries will
continue upto the end of April and
there will be only seven to eight sit-
tings left of the Budget Session [ do
not see how Government can push
through a number of important cons-
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titutional and legisative measures
in that short time.

MR. SPEAKER: Government is
being pushed back by the House.

PROF. P. G. MAVALANKAR:
Government 15 a servant of the
House. I am not saying that every-
thing should be rushed. My appeal
15 that jf Government are jn earnest—
which I hope they are—about intro-
ducing the various Bills, then we
want to know when 1s he going to do
that, Sir, I mentioned about the
an ;-Defection Bill last week and the
Minister agreed to it. 1 want to
mention about a comprehensive Bill
for Industrial Relationg which he
ha; been promising. Then a Con-
stitu 1onal Amendment Bill for get-
ting rid of most of the Forty-second
Amendment provisions. Then we
want a Bill to do awey with the pen-
siong 1o former Members of Parlia-
ment. Now, we want to know when
is he going to introduce these Bills.
Then, if they are major Bills, the
same can be referred to Select Com-
mit'ees and the Select Committees
can submit their Reports to the House
n the next Session. 1 want the
Government to give some indication—
when they announce the business of
the next week in the House—ag to
when these important measures wre
coming. 1 hope the Minister will
give some indication and not make
me dilate upon thig subject once
again,

SHR! HAR] VISHNU KAMATH
(Hoshangabad): Sir, may I invite
your attention to Part 1T of the Bul-
letin dated 15th March? My hon'ble
friend from Ranchi has just made a
statement regarding business for the
next week. Iz Part II Bulletin dated
15th March before you? This is a
statement showing the tentative dates
on which the Demands for Grantg of
various Ministries and Departments
are likely to be teken up in the Lok
S8abha, ag furnished by the Minister.
Here, you will kindly note that an
important Ministry, the Home Minis-
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[Shri Hari Vishnu Kamath]

try, has besn fixed towards thefag
end of the period, that is, the danger
zone, the guillotine zone. You will
see that it is on the 24th and 25th and
on the 26th the frightfu] weapon of
the guillotine will descend upon the
House and on all the remaining De-
mands of the Ministries. I would,
therefore, request that ap important
Ministry like the Home  Ministry
should be fixed earlier and not to-
wards the fag end of the period. I
would request that the Home Minis-
try which is the key Ministry, should
not in any circumstances, be guillo-
tined. There ig ample time to consi-
der this matter. When the Minister
comes to the House next week, he
will tell us whether the Home Minis-
try’'s Demand will be fixed earlier,
because it should be discussed in the
House and not guillotined.

SHRI RAVINDRA VARMA: Sir, T
am very grateful to my good friend
for drawing our atiention to certain
Bills about which the Governmgpt
stands committed, as far as the House
is concerned. I would like to point
out to him that I was making the
statement only about Government
business during next week, We wish
to reiterate our intention to bring the
Bills that he hag referred to before
this Session concludes. I can well
appreciate his difficulty and hig desire
to know when these Bills would come
so that he might prepare himself
when the House might have the bene-
fit of his wisdom on these Bills.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Considered wisdom....

SHRI RAVINDRA VARMA: Re-
considered wisdom. Now, Sir, as for
my other distinguisheq friend, the
hon. Member for Hoshangabad..
(Interruptions), I can understand h1s
concern with the Home Mlmstry as
well as the guillotine. I can, in fact,
recall the efforts of many great
gentlermien in history to protect them-
selves as well ag their beards from

the’ guillotine. .

MARCH 17, 1978

Situation in BHU (CA) 1340

SHR] HARI VISHNU KAMATH:
No, only beards but heads also
(Interruptions).

SHRI RAVINDRA VARMA: Sir, I
can understand the hon. Member’s
anxiety to see that the House gets an
opportunity to discuss the Demands
of the Home Ministry and I would,
therefore, like neither the Home
Ministry to wield the guillotine nor
the House to wield the guillotine on
the Home Ministry. Therefore, I
will try to see, after discussion with
the Home Minister, whether they can
ensure that it can be taken up.

MR. SPEAKER: The remaining
portion of the Calling Attention will
be taken up after Lunch.

COMMITTEE ON SUBORDINATE
LEGISLATION

SixTH REPORT

SHRI SOMNATH CHATTERJEE
(Jadavpur): I beg to present the
Sixth Report of the Committee on
Subordinate Legislation.

13.10 hrs.

The Lok Sabha adjourned for Lunch
tz!z Ten Minutes past Fourteen of the
Clock.

The Lok Sabha rteassembled, after
Lunch, at Seventeen minutes puast
Fourteen of the Clock.

[Surr Ram Murtr in the Chair]

CATTING ATTENTION TO MATTER
OF URGENT PUBLIC [MPORTANCE

—Contd.
SITUATION IN Banaras HINDU
Un1verstTY—Contd.
MR. CHAIRMN' Shri Chandra Se-
khar Sin4h.
oft ez S g (Troret) : awTaf
TerEy, frem welt o & awaen wt M
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qyr et gt ooy 5 o sy
W syt & o e, wiig fe o
warey forstt welt of  firay oy ey ooy
&1 aur §, forg ¥ § v e § Wi
st #7 afcorny & fe aren fieg g
afgdt foed ow 1 ¥ weardw & R
s 7 & | Pl 3 o sivm e o st
§ 1 A3 ¥ a9 vfafew @
W, ¥ AW & wfrfeen G qw afew
s favafaersr ¥ ove a7 %Y wfeesy
afrgé A gTIEmE

ol W ¥ fag (WEAE) W
N aF T F o ar 2

st wex fwefeg e oft & fave
v § vHiFo g i vaerer vy g Wit
w5 whe ot w7 frw AvwAE W
A F 1

& & agA o wgr 1 B @ gy
favafaara s &+ & wwaT wfeg
wmmferFarm ) seo
SA™T 77 § £ 7 AY a7 avgw s,
= @y g vy g gy ez £
4 v ¥ wpr? fawafomeg == @
TE X AW ( OTHY AT Y AT
T 37 ¥ dram, swar g A1
& 7@ 2 f5 ag feedt fror & a0
TAFT AT IR AT 7
frr wmt W & awew F
17 %@, 22 %10, 23 &@Q, 3
T, s AT o WY WYX 11 WIS FT
s g, s faw aw 9w favafaama
afemfadt & g9 & @ frar
e fawfmes ¥ oo
wiorr #r feafir aft o « WYE i
&t foar war wiYe Y §® Y v qwTR
fiy, Famaforarers & g g vt whmig
¥ G PHT, 39 WY & GerT guT
ey ey, o fie gerede &
T Tk & wTOT g )

qarafy Wi,  Wwr  ge
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wwwfa wgea : W waT Hifo)
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ot w Swe foy : oy o) www
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wifis a7 ¥ faeref g¥r 37wt 7w qede
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3 st Wy dffer P ot @
& 12 ¥} fer & ow g & &
w i sk sifee Qe ot ot § )
forart el oft & ot T A ey § i
3 W™, 1978 % femfagey & ©w
wiwgemT arét &, forer & wraY ® gwer
farart wrar fir ey o Qe @ e
w1 adY froia w4 forar wm awar g1
firqt e T favafaaTem & swmas
& wvmegTaT W gar w1 ok |
afr g1 afes &0 orerty § i oY
®r§ g g yart o€, 7 Ay o ok
figar w1 o w1 st A § oWk
weaT 9@ wan aw gk off | dfer 23
AT 1 THREE 12 AX T8 g T
o< & 7k fis v ghifar wifee

&z T gefr

#2or ¥ oy avr o Fdt 3y ot e ot
o dfrr wifae % o 9 forr ) fomer
qfzex wgr wmw §, 3% ¥ w7 AW
o o7, ww fordt ay s v g
a1, #fFT 3% & a1 W 9@ - 25
Tl ¥ v

wwafe wged WT O AT A
wew & e gfed

st wox fwefag & qare 6 A
At arg &y W 6
famfoereg 3 @ AR WO W
mwRwgy?

ey & wropw afcadsr w7 ot wTA-
A AT qrE e ferer weft oft wr AW
® &, I &Y wa g firar v § 7

¥ ¥ wrw arg § gy o wgew g
- % fawrfoa) 3 fawafaemer =t
g § fnd wfrfemmeritr o grare
wr gk &1 wrae gfivan & eftgre & Qur
g of aft gor, ogt oW qR T}



345 Situgtion in
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ety 8, ag I fordwerft | fedt
wfewrt #Y forsdard mfr & 1 oY Wy

Lol LA d R R LR f
Iat grareEr R § Wl o wfew
feafr & 1 & wgm wrger ¢ f @
faerg faeafagres &t A1 curgowr w1
fra xf gror & w0 Tw W
AT &1 v @ g § wgr foar
1 FTH g7 § | TWET dhar wamw
tfrafmer g fwar =i wmr
far fordziz & 1w wrew fivg
favxfaarag & grara 74 quek v ar
ar furmrr welt Y wErer 3 30 wfgr
a1 Warew ¥ gE oaTT wifew o wey
W feafr Ay gt 8

ferrr walt oY @ ar qF &zx frerae
t ) w AW w o QAT pAT AT T oY
Tt O ¥ Amaw ¥ | 9 ¥ aAmy
swwur-aw & avqer frar mar er e
W §F AW T IAAT qEF ®T WET TR
w1 AT faen @1 @ fegmmT w qF
ey firwr 3%, ddY fanar 37 Forqt
Q&Y TG LT

gamfn wgwe T S gy Syt
wrar § ? ww fedz s @ &, g o
Ta ¥

oft o am gum & qufad
ag wra wg o ¢ f feandt e
¥ g g% s §, oF Lframx § o
arer gl FTOT ¥ AT g wrwr
fr73 ) wrarard ATy Whqwrqn
# o ¥ Rl ¥, 7Y gw oF o feen
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w1 goru g7 Q-0 ¥ At whpr
wigh 1 gt vl wiw ot fie e
o w1 A woree §, frvrfrerr §,
ar waey wriwrfoft §, @Y ga¥ fifiwn
o ¥ ot w7 sfafifuar §rm, e
SR ¥ T IR Y Ady wnfy ) oyt A
aren Preafrarery st sy §, wréor
& o §% ¥ g% 77 Tew ¥ fF wor
EI AT %7, Afi faeafarem ¥
ag Ife & sy e Faeafener 7
WRr 37 o @ & sfafafed o qere
TN a7 W | WK AR ¥ gg aiw
#t fr fafwdt &1 famz w2
ofzy, A7 frardi & Framiz &
¥ ATHT HAET FOAT N1EA 8 1§ quAr
wgr ¢ fe faerfay &1 &Y wowy
awwTT Tfed, TAF A€ FT GEORET
afed a1, a7 ¥ Aome wEwr st
WHETT F1 4T AR 4 °

oy g e dw &
G & 7 A fegerT w1 o At
fwerr %% #7 arger o 91 Fagwr
ey G AW A EY ) T, T,
ot @ w faroow fer g,
Fr T A A AT AT R § 7
firerr w&ft & AT O & AR 4t
grer # oR 9w wowr gfogre frar
ATHTT AT TN AE WIGK FT ATH KL
vy A faeEr @

T g9 4% ¢ s o@ wwwy Y
foerd g1 o a1 wrw few oo w7
wae I faeré gf & oY aufa wi-
wifcit %1 g vl v o fegfr &
gar afy 7 o w o ofier aga
‘ﬂ!‘mm‘hWﬁm
woft § oY arr s iow & qur vgnfr

el ama oz § e o frendf
sy & 13 qesvfin § ewl o s
4109 LS~12.
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¥ gy, st #Y fwdfoamn o
wgw afufr & quierd, W sroet ovdf
¥ a7 wzw) Y e e oft §, vuw
Y AgT TR W WY FET
Wt & °? Wmﬁﬂi}wﬁl

fezw gmer Wi = e o
g ¥ STAETON & G e §, IRy
g #1 T WAeqr w1 & fadr
o dar § AT 7 A firm &
¢ fr a3 g, &1 fawfvern &
werm # W7 WA SE (e To
moy &) 1At zafad Frerer mr
ff ¢ amww st & W &
afrafed’ i waw X @ T | qar A€
gfafady w1 qmgw wTHe< Ty @ W
oy FiwT T W AT T wOR
&t gaeT HreT AaeT 98 & f g ¥
o ¥ arg wwT ¥ sfafwrard
T & 1 WY FEE-HRA 9T i
TIAT AR § 1

¥ wET N o wa §, Fowfy
wgn wgm g fr fgy Fvaforaran
vt sy favafrerrem & WY oy oWE
sy gz g W 8, Sa fad v vy
% e &, o RaE ey,
T FAT T AT g § 7 Agwavi
T F 93 T |

o ST WE WA gwmfa
wEgrRy, AT W3 ¥ AW § e
Tt g 1 KA X A T ¥ W
w § 5 73 & W 9T g
feewwm & o a%d €

e ot o sfaffes & X &
& ag wgn g g O oF gfvfed
T & arwy ¥ o & wew Fsmn
ferwer et gfrafied forer ey dwm &
Wmiw&mm*wg'
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[wre TATY w X wex)
¥ wor ot fromr & 1wty
Hieen fraframe fer ox ff g
ww oft ¥ P few ag ¥ @ av wmit
T Wi WY v fafafum 3w )
WX qF §4 §) A, aY 9% Wt g w
¥ for &ure &, w@w s W
§ Hwigm g fs om sfafafra
Qo aw Howaa AT H ¥y
o1 wrEwa § wme fwan qr o &
wawar forafgurem & o gRd
& TEWT WeAE 41, W1 31 &
o% 97 & arg fqeafmges 3 ™
fisar 1 st AR w9z fay | fama-
frare &Y @Yo ¥ fg omE) & weaw
Yo v oI F, 9A% fAg 3T W
a7 | A sy frar § o oz aw
agt wifRy w7 qravaer wEY grm, ww AT
favafrereg #% <= awar &, 98 714
wo § 1wt v g § B o e
®Y w77 wpr ok W QF zarary i A
oy s o€ ) A I ag owfa W
%), fafagrag foa ag o= asar g

sit vl o M ;. AT 0w
HETAYT FATH W Xava A o qar g
Y wge AwvA T R EET Y

' qfvag € g o7 T dw gor R
e wodY €37t &1 QT §IX FWQ wAT
e ¥ e g yfea s fasr ws
wfa & ¥ SraarEy i 7 18 aav frdfy
omt ay ft femf o faw Y gF
Fagwer afafa grer wrer & andy anfge

o wt W ag A § 0%
frefo oY A fo=7E Y 7 =Y g1 I
o afeefaY A qema & ° & o
wrer wrgan 3 e war ag 9 woerw
frafean WX w1 yOar cod § or Ty
ag ¥4 dar qww §
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Wo TN WX wx : & wir amwy
et fra ¥ A vwz Srgm @
o« o¥ifen e ¢ SR NE
LAl O

“It learns with regret that, in the
course of disch.rging thewr duties,
the police personnel are reported to
have entereq some hostely without
permssion and even beaten up in-
nocent students which may be in-
qured 1into by an appropriate
Committee Il

sitmg fog (er) o Al
wgweg, ¥ @ fawg ov wfur 5o o
Fgan o 7 § ¥€ e gy Afew
%0 q¥ wer 33X § v afere v fae-
faererg & ax ww Wit gur | firer seft
oft wE a1 vy v § fe farafaaem &
Twifes e T @ Rl
TTeTT oY TEY Wt Oy | Afer o b
e farvrfaare & s aoeifas
Fersty gt ar § 1+ sfareht o s
firy, fevafaeras & Suwwfr w7 &
Fwmqdwr it oy § ¥ wg
sfmrely off off wewT ¥ SOy &
whitg & fewe o3 e a, Wi o
T aw & W ank 1 wg el off,
forir svweefr & o7 o ¥ g
favafaremer & Qe frgfirrat ot foredy
Tg AT AT |

& wE ¥ WifgT 9% 9y ZATeY ¥
T wifige fe qer oy & ot ga
¢ W, 1977 ¥ dfewa gwrq o
afafe ¥t &% & gv v orfey v
o wrr Ar=Faey ooy K oww wRmY
fiear armerr & v @ro wte o T Wik
¥ yAw ¥ fag 7 areft o THe Ho
s ¥ s gy fevafaaros o
wrrfwnit vOmr o v & ¥@
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Tttt ol dre qore £¥o Tl F ol
ST sty ww oW oy 10 wfvee Wy
ey o)

Ifeww glufee ¥ qirdfow stfesr N
g A Pk of, 3w W wreTe Ty W
fe feelt fawafywrenr wod Afeww
ot ¥ ety e e wTETY %
fewdlt & faenfirat & forg ®& 400 WY
% 272 €¥ gdaw wsor & Wiy
fawfauran woi Afeewr s A 50
sty ¥ sy ferenfiet & forg et
woor § sitv 4t ooy waf oy qifewdt

Afeew {ewge ot wak fawnfiedy & fay

firdy 7 fnelt w7 3% 12 gefierr w77 &

18w, 1977 %1 g¥ fagay ofesy
WY dz% & foi firar fF 1978 % Twe
WTo ¥Te UHe ¥ w¥w & fiwr £ arvly
e o dYo ¥ MY ¥ #=7 W
fipx frafaaran & oft frorfe =
v & ww srats w1 10 Sfowr ¥R
faar wr¥wT | 31 WA, 1978 B W
fordkay ¥y gfte & forg oo ok wifew
it difer g€ 1 IR oF Wreare
fem | R e AT ST R @ W
gftz ot st g firere & fag fise
feww wfefe ) dor fer ) o 3
e oy § 6w w1 W s oy fe
qg¥ &t I¥ W qw fem, 3w A g
v & fag ghRfaw  wifas o dow
wordy wix v # gfee frg farmr s
wok Vo fiear ore s o & g o
§ i o gfee ¥ firg dsw qomdt o Ay
a1 &Y Ty wefteT a7 oy § av gfte
v & W 1 ¥feT o 99 ¥ gwwa
fear Wit s X ¥ fg i ®
fog Ay o afafe s o ot &
wg ol gt |
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gt ane—ait g wfifle ¥t ST
Rt tw v ¥ fefe¥ ¥ e d
gt ot o< veze ¥ I ¥ vy
aTy T afiney K20 & qory QAT 8T
srfer o, g o TR AR 1 &Y G
sftvere wrower o fremdt et §) T 1
@ e ¥ gftr ¥ ¥ fag fee oW
Afer w22 wAd Fr W 22
werdt ¥ Ju difaw ¥ ag oy fear G
w faurfeny % oy gfear & o
Y 18 wrrereY oy gfwnr 35 #r wbw &
gz I & 1 31 Al W B
& ot @ W g Y ¥ 22
Ferdt Wy ot fifeer geedt g e o
Mo TEHT ¥Y wewAAT ¥ |

awfn wgrea : Fmq fag o, W1
warer #ifog 1

wit arg Fog : wamer g A Frrer
g & 1 22 S W Ay Hfer wmo
Fwoqr ¥ wenwEr § qEvh 99 ¥ A
oty ool afefr ¥ oot f 59 @
faermer e for | wRYY 9 v
7 oY g a2 & 7 Tuw wfewa W
AR aA @R MW &
faarfaat w w@ & # gheay &
g fregw €@ #Y 99 foar | @
gare 7% § e wy s veow o §
T P feg Y ? swwr 9w
afufe & waqw fow ¥ awman, w7
AT ? IwwT qrgw #Y Fafe e
sfraTeY 3 WY W7 Sweiw T b A
fr @ fws & qx o2 ar &Y d@ifae
ST @Y I o frafer @ vl &
a1 &Y arer oF A g I #Y Frafier g
greft § 1 7N ag e adaT ¥,
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warefiy wfiey : T @t W W
Q § ww e gfeg |

oft g oy : A e ag @ fe
¥o Jwoqy ¥t o Frgfirr aro shamely
# ofy w7 ag il & e sore wfy Y
ot Y T o wrerer Forgfier ey ot o ?

e Ao ag e om ¥
o 25 T B e amgw & fawand
firdr Y IR wr e 28 TGt Wy feT
am R § 1 28 W IAW Afen
qaEr 1 2 W ¥ fag Tre Teem w1
wgr mar e At qud | Afew 2
AT ) firef arog W sitfer oy agemelY
W ¥em ¥ vedy gur fe fer
qErETIE A A I AL A A
qv gf, geae gut s 3 fefr & &
weagd | o egT g e TE e
g o sy &7 frar fawmr 8, forar
m#mioﬁuﬂoﬁgwﬁh
g AoRT ¥ O freg #3 gu § Y Wi
faeafrars &1 awmaowr i @
ta Wy | IR e §
TETE & 9 o U W e d
q, 37 F1 o) A1 % A qwAT T
A Aaver g war Al ot Wy o
W @ W A1 I Aared w0
o fte A & wax 43 §, @t AT ¥
forac 1o ot wdft & I fredere
wIT To ATt 9 Wit F Fevdere o
foorr fwrr 3@ & S W A
AT AT AT qA ¥V T Y OW
T N & fewd ok W faes
FrAEr w6 7

fermr & oY ag HedT w7 qTATALT
Y I W7 ST @re ARy agar
Afewsr w3 I WY sy gy faer
qrer 8y R A o g A AT e
sweqr Wit foem wwear § wWaw
fiexa sy o Frar Y Qoo =1e

MARCH 17, 1078

BRY (m3 w{

whar e sfre fwrfiparord¥ & ooy
® whr wX & forg vy s Faeefr a1
Wil ¥ xw ooy ot W afify 1R
Yy favafaue ¥ agr o feafly
wr wtw &} ¥ firg agr ¥ ATATCST A
o ATaten wfufy at § 7 Fareh
welt oft & qeT s fi e o fem-
faurew ¥ a7 ¥@ ag A w afafy
TR ? forgir ag & whrfeet amfor,
faardf s agr & rdad Farrer -
Arftr & v v ey § v Faregey
foer @ wafir 1—ag AHTC ¥ W
#r w1y g favafraren & w16 SRA
R W% v gl v W
s w@ ¥ fay # faaEs sy -
Th *@ & Tk I Ay A A
¥y gfafy FarsT oy F@w™ ar gt
¥ wfafics Ao & afafy aad—
T T NHTCHT AT A & o T
e & fo & fr areafaw feafs &1
qaT @ o 617 S A # F
fergr a7 7% ?

o qmS WA WA sy W
art § Fe favafrarerg s wear
wtwﬁvmzwm
qrét % araa fearr & fir ST & pnfas
wwrER | ER WA A §TT a9 §
yfier o aw BT T T F, W
A% FAT AT TG AIAGT § @ AR
o wrpT AVyE § IOE yATiaT g1 T
quIT L W oY & AT § SEE
qnfa® TR T AT A GETRY
T #¢ aF9 | At (719 gama
faw 7 & 37 9C g7 WE FIA T4 I
aex | wrr gw ge v ar favk faars
ag WY &Y F g W ¥
o gara w1 A% & {

ot arg Fag @ % & ww QoT 91 W
wry gargEet #t 6§ afufir A
qor ot fFregw omw W @w ot v
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o fovafionrdl 3 sfifise arefos,
e oir farfad W e affl
vt Wiy o ¥ f fewre v o
wie vy ooy &7 e far A @R
o 7

Tl BN WY W : EqTE Hamew
W e ¥ ogw &t g7 fawfiar &
gw v § fe frvafrere & wroe
o Tt w30 o ol faew ol §
stufrfis ) s faerey & sfafafa @r—
gL & S v e Agy ¥
fre aree 7 HITEY W Vg & SwE fAQ
RO Wi ATg R m g

ot mg Ty : qufa agEy, 7o
e o 7 sito Tew g ¥ wd ey
o wefiwr a2 &3 zu &, &, o wpETe
feay o & R el womdgd
A ot wre¥ TR ¥ oW A ¥ A A
2T & oY 9% frewe @@ A w1 W
X W 3w ¥ fare W oww e
FIA w6 7 WA T R
WA AW 7@ &7 IA¥ ww G
A AATT FATAN TFA | W
I AT 7 WA Afww o oF
w7 w7 faaw 3R TEeE
% &

W wa fw feg . ol o §
welr ot & & qg I wTEAT g R
& qar ae T Sfafafaar §Y & mfae
sTEa ?

WMo NAW WA &F . favatagEg
AW O T § S a1 919 AT
§ witfe faurdf sitx firereY & drsr o
Q% §=% g9A7 TR |
15 bre.

PERSONAL EXPLATION BY

MEMBER

ot aft o Wt (AqT)  Ew

¥ wrew ot 7 fpwer o oY ¥ A
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form & ofte forgi wrer & ot i
ot e e f W w W #
wre Wi #r Tt B e §
st aft ¥

TRHY AT Y W7 w0 97
IR 2 AN, 1978 WY WO Wwr
¥ wigen ¥ s ar of wfgd e &
WEAGT A At A fer 8 T 7
w2ad g ¥ forg vy e @ g oamw
v wifge fr & qug waew g e
ar davey FT AW WY 1w
ey wa § fF wo wifgwr & A
qradt gadiy ot & IEE o R
fredy it v Yy ) R o @ e § A
a1 ¥ ¥7> Af@r v 7y o7 IwAAw
g ot &% afess Ramdt w1 dar W@

g!

At v feme o & 97 ff sy
g fr 8 gwrd # dfifer s
zow faar foF oY weage & wqer &
=AY wrAT TfET W TAET 0T 9 )

weqet off ¥ fRTe & g aofy
7 fa% wrea afer gare & v o
FEgac T B fOF & gawr g
e foreft Y sty ar feft w7 q@ gt o
AT FqT AR AR |

wAE ¥ AT wafewa ot gy
me fr w7 % T T I3 W
TE FTE A qedt € e wwar §
IaY 70 A I /AN ) aqg ¥ gy
FEWE WA ¥ 5000 wF vy
A FOT 3 WAL IS 7 4K FY w17
CEL el

R wmfrg fora st Tafews o 7
SAAY FaAT AT A & frar, o sk
& wex 3 fag e R, ware el
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{2t aft Ty o]

fore S ®Y oqTer wesT gYT | W
AOw oy & fr e oy ot & oW |w
faeary & W% a7 g vy o g A
g oy &

&y grfy wofww wr dfer wqT
g ard e ot rwfirs o | o qga
fargr 34t ¥71 qfcra & fe wrar WAy
750 ®AT WY AYIT 1050 FOT T
ag & fay smraRgwTd | AT
¥ o7 g ¥ F AT W9 & ¥
AAT AT AwmEr F v W
17 57 FTR §1 A q1g ¥R w7 I
ARt A waad arfs weage ® Aw@
CIEIE R ER R o

% wrgare fe R wmandt w1 forgd
Rt qew ¥ fawTs wmrs gEw
Az frmar wawgeag
IR A M Y g v & I fr
ot g «f frar & e wern & 9 fear
g fr frdy woq e o7 QAT g afer
¥ AT Fae F1 0N ¥4 § faw
o fear ¥

=0T FHr WTAATE Y vRires
o1& qwrt ger fora fr aqm wrAgR
w7 gfeqrr ¥ FaT T 9w AT
f5 raET JSWT HT W W AT |

wwmafe wiee  SrtfeT 7 IadT
#\ arrer ForalY sy oo o9 F FA
7 fear 2o 2 )

1505 hrs
[Mr Diruiy- SeeAKER in the Chaw ]
METTERS UNDER RULE 3877

(1) Niib FOR INSTALIATION OF STATUES
of DR RaM MANOHAR LOHIA AND
Di SHAYMA PRASAD MUKHERJEL
NFAR PAnuiaAMENT HOUSE

ot v fewrer o ( grfE) |
e wgveE, & s forg g
FaT 0T ¥ W 76 Q¥ WS W e
& forer 3w firch wrrorndy oy wan ¥ wiew
forg & ofraw we Wt & ae oY gireT
it % fawrs qud firr & 1 Ry
9T 9 gHATEW, O WQ ¥ g IW
AETE A WA IoTE | AT AR
TEETC ATA T ATHAT WOAT, A4 Iq R
Wy F576 AT A dAw X ¥ }
Wit ) g W amk qaw d ey, WY
tfear iz T @y ¥ iR fadelt o
TATL THF & 99 T 90 T7 F, WY
Jarr FEF T s @ wgrgEw
wra&v &1 3@ ¥ gar AT avn
s ymag@ddory Arsw
AETgEN  ¥e WifEar WX IW F A
Mo T FAR TEAT #  grEMT
offs s@aTed 7 §3 377
¥ T84 T 99 %) o1 ¥ fory Ferar
ay forw ®1 § 93 7 GAAT AT |

"% wrg T W A sl g fr
A F wEE A% wEa & faaw a
HIT ATFTT 7T 64T 99 77 FTAAT
fear 2 | Fro TW wAET WifggT S
a7 A 0¥ 4 fa7 ¥ fem mifer
waar 4 foo aufag a1 R
Fer 41 fr am &0 @9 AT w7
gt AfFr AR AW TAIR? o
T qART wifgar 7 fod fradt ggwa
¢ R @ afeT Ay T A i A
Troitfer fifer omar + fog 9 wrer
FraArd weAr afr g Fe 37 refardy
& §RT A% AT T 9T g W
ot gXeTdr e @ 33 g ¥ g IH W
W T A W A e fRwd
SfARTd g2TR & 7 WY S AT T
T gw weaw ¥ fF w7 fad wve
wtfgar ¥ sEmar § afews v o iy
wr frqay o @ 1 urw wH R I
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T e SRR § ey
vl g ¥ ¥ s

§1 W R A ¥R
 wrg wwr fie arfimife grew & ann
O waw & e A 1% 9 W

 wyigar #v sfrr 23 A W enf
# AT 1 W A o T

© g¥Y ¥l WATHT N®TX TASAT, oY wgw
T3 qifeaTiefo § awr dw W W
§ Qa7 fagrr wwnr Frar Y, o wfergr
ffear iz & wrad ar ofeETiE ®e
& wyrfiy Y w7 | IUTSOW WA,
Tho TH FAEC WG, Wo wETHT

WIC To WATAT NUTE T F wErTE
D ufar W doy § S w0 § Al

wifige, auT gt aw e qeatdat
wA Ao | gRwg e
T AFRY WX ATHTCTE W7 R
AT s farg v et Tw § OF e
ol

(ii) REPORTED SUPPLY OF ADULTERAT-
£p PESTICIDES TO FARMERS IN WEST
BENGAL

SHRT RAJ KRISHNA DAWN
(Burdwan): My, Deputy Speaker,
Sir, sometime back the House was in
a gerious discussion about a rape casec.
Now I would like to draw the atten-
tion of the Government to a serious
subject, which ig no less serious than
a rape case. You will find that adul-
teration is there in every sphere of
our lives and the Government is a
gilent - spectator. I have got here
this plant which has died due to the
rape by the adulterators. Thig is not
a mere plant. It is a very important
vessel to cross the days of our lives.
Even the pesticide supplied in West
Bengal is adulterated. Due to adul-
teration the farmers face difficulties
which cause national loss on the one
hand. On the other hand due to
financial ‘ difficulties the cultivators
are not able to repay their loans,

which have been given fo the far-

mers by the Government, - This plant

was collected from a farmér named
Kanchan ' Nagas

by the stem border. It is the acientific
name of the plant disease. Curative
measures have been taken by the
cultivators in due time end in day
time. But they have got no effect.
Spraying wag done in broad daylight
but it has not had any effect. It Is
very unfortunate for the nation that
the Price Control Department of the
Government is doing nothing and
1ooking like an inanimate object, The
pesticide’s name is Dimecron. The
company’s name is CIBA. It is s
very ‘amous combany all over the
world. The effect is that thousands
of acres of paddy have been lost
without any remedy. I draw the
attention of the Government to this
serious matter so that they may take
action regarding this. This affects
cultivation of paddy and jute not
only in West Bengal but ak ofex vhe
country.

(iii) REPORTED ACADEMIC FREEDOM N
UNIVERSITIES

DR. SUBRAMANIAM SWAMY
(Bombay-North East): Sir, it has
now become fashionable for some
dubious  intellecluals to raise the
question of academic freedom in Uni~
versities. The newspapers day in and
day out have statemen's published of
people who were originally with them
and still are with them, who are con-
stantly raising, raking up the ques-
tion of interference in academic free-
dom in the universities,

So, if one stang the names of the
protesting dons, it becomes easily
apparent that those who utilised
political power in the past for naked
personal advancement and tp oblein
malafide and out-of-turn promotions
are precisely those who are ralsing a
scare of political influence under the .
new Government.
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[Dr. Bubramaniem Swamy]

Recently a JNU professor objected

locus standi of Shri Morarit

Desai enquiring into malpreclices dur-
of

5
4

ing emergency in Universities
Thig should have been welcomed be-
Morarji Bhai's mora] stature
also he has long expemence as
Chancellor of Gujarat Vidyapith.

Now, Sir, what these professors
really object tp is that having padded
their nesty by their disgraceful col-
laboratlon with the previous dictato-
rial regime, they are fo face an ex-
posure of their own lack of academic
standing. This has obviously made
them insecure. They cin no more
assume that they can live comforta-
ble luxurious hives without fear of
accountability.

Bir, the ery of autonomy of Uni-
versities should not be a cover for
unhimuted freedom to run Umnversities
es mini-kingdoms for a few feudal-
lords mosinz ng & cademicians

However, having said this, 1 would
also like to draw the Prime Minister's
attention through you to the fact that
a propar enquiry of the Umversities 18
being impeded by the control of in-
formation flowing to him. This econ-
trol is being exercised by an unholy
albance of discredited Umversity pro-
feasors gnd the coirupt admuimstrators
both in the Urnuversities and :n the
Educaticn Mimisiry

3

I would like to give you an illus-
tration, The Prime Minister enquired
into the matter regarding the IIT,
Delhi and a]l the people who are
supplying him the files from the Edu-
cation Mimstry are people who have
their sons and daughters studying in
the IIT ard whoss pdmussion, was
made available by very dubious
means

Sir, thig clearly shows that because
of this kind of collaboration interests
and conflict of interest, it is not possi-
ble for the Prime Minister to get a
proper, uninterrupted and unadul-
terated flow of all informeution.
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Rule I 8
Therefore, Sir, a proper L)
the Prime Minister of these
ties must be preceded by a pungs or
a major re-shuffly of ad-

(iv) REFORTED DAMAGE TO CAOFS DUR
TO RECENT HBAVY HAILSTOMM 20
DIFFERENT PARTS OF THE COUNTRY

Jorew wgred, § few oy ¥ g
AT gt § A AT WG T # fawt
T 9 § 1 T T e pee
d 1 wAw § wren feami wr W
¥ o firwra a2 smafer aré, & o
I X W WATAT | W] AT~
goae- & Wt 7 fad oo s, afew
TIE 7 WX AhrdT W ToT F IW
& %) a8 ¥ ¥9TAT | T & AW A9
IHY 9T WEWAT THT, o g,
A wATE ATTAW W MW &
Teafe frart ¥ o dwd avd o
¥\ fewm awer A w1 o )
HfeT ag fram wwom & fr e
e et stz Farer YT oY Forervey &Y
ufer & o= ox amr A 3, Afew
framat & =& & T ey ft Tord wnh
2\ o farmret & =2 o7 oY T ot
7o ¥ Wi @ o & T Tk
arft &, Y <t i frarr € ofew &
FT7T Oy Wy &, & wzA £ iyl R
A qPT A IITE AT |

I I qE BT WA W, af
@ 2w § qw aga 7 wif gf, oF
ATATHTE WS FOT W1 oAew &1 O
gut | Bfew gwiw ¥ = &1 B gwr
o v A A ¥ faafer v | oo &
TE AT F agey ey fiar, P ¥ it Y
78 uga fas, &fien foreamr sm7 wear
wifiy, wraT T pWT 1 W ¥ W
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foamt & fag w4, FqE, g@) o 18 )

HRg F 9T FT aweAr dav g | =
Marafee F, ¥ 35 7 I Faa
g, framl =1 wweq wow @wra 1 T
2

, B & @7 fraw g A frai
& afafafa & | oz 7a7 W fearat 1
sfafafa & weer grr fF =@ T9
} 9 AT AT KT ST | L QAT T,
qf fergea & el & @ F forg
TE UF BB F FW @ A frae ag
. wgq¥ %< {6 ag gew gAT aw § adw
- AR 9g gAT 38 a¥ agEAfa & f@=
TH W R | FT A W Ag wEAT ar
2xaT i Srerrardy ar ser-aat & fRawn
F Y TFAE AT F, I F fqq IO
aaraat fear sy | gwSE AW A
#1¢ wgfaas 78 ¥ o § wafs &
Fiw ¥ fag, 7 F@@EaA F, 78
gfaur firdt g€ 21

fpara @Y wAwg & | SfEA
et S F oaqEl F garfas H <To
aifeat ¥ wedl A w3z far W,
STq WA FT fFHamE ISUW AT HaAT

- fpema &1 GEAT gF FA & FOAS

&

SN, AT a9 T G&T & HAAE qEA
Y WM 9T FT IT FT FTHOFT |

_. wreer gan F s adY v7 ¥ 7w ug

dam at @ 5 fpami &1 9@ ard
ar Mer-afez & I TF8 gHT 7, ST
FT garaan fzar s |

gark et a1 amd F w79 Tl
1AM fF I atayar agd g
AfpT § &7 oF eI FI, HIT FAY
AL AFEAT B, BT ATET IST FT RIS
g oW 9@ F G gF FT A 8
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afea ag aftardy  waat —fram,
AMFA AT G F qARA—FT TG
WA g | W TE greE # gy aare
1 fear s, o 3w o Swaa
AR g | e faQet s i
Tl ®1OISE, a1 A gur gum,
Sar BF 29 @R SaraT Fy T SfeA
A & wAwl w1 Sorn, fEdT & W
mar =R Y oz diwm S
T 2

# gfy qdr ¥ 2 geew ws= A
T T fF ag AT A I
EE R aga‘mmw?ﬁmgmﬁg.
forgia agT™ & g9 Fm T qT—arditE
ag 7t 5 QY 7 Y oY, qg a1 W%
HHT FT TAT 47 | FET AN T & 4T
TEl, 6T I FH ¥ TW W GIA &
afer at wa ¥ feamt &1 fawamg
femmar =nfge & semards & s aF
gam g, aXFTe I A afaqfy w4

n ST WFERA, T =To AlfgaT
Ffor @& oo 40 F A9 43 gm
&\ AT G F 99 KT AT T FL, T foF
IT O GN] FT THT FT wAGT FT QT4
F AT XATAT qIga F71 3maw 3 fF 72
g 9 A F5 %@ |

15. 25 hrs.

*DEMANDS FOR GRANTS (RAIL-
WAYS), 1978-79

MR. DEPUTY-SPEAKER: The
House will now take wup discussion
and voting on the Demands for Grants
in respect of the Budget (Railways)
for 1978-79 for which 3 hours have
been allotted,

Hon. Members whose cut motions to
the Demands for Grants have been
circulated, may if they desire to move

*Moved with the recommendation of the President.
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[Mz. Deputy-Speakerf

granted, to the President out of the

their cut motions seng slips to the Consolidated Fund of India to’ de-
Table within 15 minutes indicating the fray the charges that will come in
serial numbers of the cut motions they course of payment during the year
would like to move. ending the 31st day of March, 1979,
. . in respect of the heads of demands
Motion moved: entered in the second column there-
“That the respective sums not ex- of against Demands Nos, 1 to 11A
ceeding ‘the amounts shown in the and 12 to 22",

Demands for Grants (Railways) forxgy8-7g submitted to the Vote of Lok Sabha

Amount of
Demand for
No. of Name of Demand. Grant submit- |
Demand ted to the Vote
of the House
i 2 3
Rs.
1.  Railway Board . . . . . ‘ . . . 2,53553,000,
2 Miscellaneous Expenditure. . . . . . . 12,65,27,000
3 Paymnts to Worked Lines and others. . . " : * 70,25,000
4 Working Expznses—Administration . . . . . 160,85,35,000
5 Working B ¢pznszs —R =pairs and Mamtenauce . . . - 703,96,12,000
6 Working Expznses—Operating Staff . : ; . . . 359,71,86,000
4 Working Expenses—Operation (Fuel) . . . . . 329,69,90,600
3 Vorai1z £¢3:135€5— D 32rar*oq other than Staff and Fuol . . 110,79,62,00q
9 Working Exosasss—Misczllansous Expenses. . . . . 65,51,82,000;
10 Working Expznsss—Stafl Welfare. . . - . 59,00,81,000
It Working Expenses—Appropriation to Dcprecmuon Reserve Fund. 145,00,00,000
1A Working Etp:as:s —Apdsopaabon to Pension Fund., . . . 50,00,00,000
12 Dividend to General Revenues and Contribution for Gra,nts to States
i1lizao. Paszazae Fare Tax. . > B . . 232,82,40-,000
13 Op-=n Lin= Works (Revenue) . . . . . 10,20,73,000
14 Coastruction of Ne'w Lines—Capital and Depmc:lauon Reservc Fund. 65,70,17,004
15 Open Line Works—»Gapral Depreciation Reserve Fund and Develop-
ment Fund . . . . . . " . 1298,98,89,000
16 Pénsionary Gaarg:s-—-—Pemmq Fund . . . : : 46,23,16,000
17 Repayment of Loans from Geaeral Revenues ancl interest thereon—
Development Fund. . . . . . . : ) 8,54,22,000
18 Appropriation to Development Fund . . . R . 31,78,23,000.
19 Appropriation to Revenue Reserve Fund. . . : > . 33,64,37,000
20 Payments towards Amortisation of Over-capitalisation, chaymcnt
of Loans from General Revenucs and interest thereon«Revenue
Reserve Fund. . . ) 136,24,77,006
21 Appmpmtlon to Accident Compensat;on, Saﬁ:ty and Passcnger Amcm-.
ties Fund. . . . 10,18,35,000
22 Accident Compensation, Safery and Pmcngcr Amcmucs Fund. . 8,05,58,000

G

third column of the Order Paper be -

v

3

+ 'S
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st Arg e faat (AR) o SdreEE
wgten, ¥IWF A T ;R TRA

gfeefior ¥ 5w N2 ¥ gaq W& w=@i

T FT gHAT A FTAT AEAT § 1 F
Tq [T g9 T FI A ATHF AR Y A
s ¥ gafaa awent § gan a1 7
#qd faarz @aT ¥ qmd @At =g
gala & gAY 3@ AT qem
frs®r 25-30 agf ¥ T W1 A7
F faara & fergeam &1 ggw @9 ¥
Fgr sy § 9 B 22 quE  wsteHi
F Tsat &1 e w3 oF sy /g,
gt &1 §© 1 mad & fawra gEu
T3 o TSA AqIHT A g a7 Fm,
I F qE AWET faqd & q@ F%
e T@d 7 agl gan 1 fas s
FY TTH TF 4IST Q7 THIT FSAA HT
FATAT § AR TS AT AT # J@qgL A
femaT R aF g TaT THST & g |
&T THIT 3@T ST @ 9T A 3q
¥ wermar A w15 fawrm @7 Fv Y
gAT & | ¥ gT qIA IO B q@ar &l §
WX Fo 9 I § wdf 7 ogaT &
WA T@ar WY T § W |3
¥ fr goeaq aga FE T R AR AR
faars, & ag wgmr =g £ 7 AR
FHE TIOE A IA AT IGTE L T A
fram zo & f5 & B2 @2 I T
TEET 8, FEl (AT FHAT F HIL
gz wE F1 W (a4 w7 2 a7 &g
e ' 39 & fag w@ fag § =%
FAET WL SATET q@ YAAE &
aarfeas A& & | 9 AT AT TAYRL
q AT EIT 3T HGHATEE AT I0 F
M A Fz REfFa@aa ¥ ad @@
2 A 5T F1 ATSHAT FATAT STHAT

FE q FATS HATIT sr‘rglrrﬁarra&ar‘

FNELEL I JAEATHAIT  FIE IEAT
UTATT F TEY 2
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s war &% fragw faar
#a ¥ agd 937 § | TSI qgT a8
93 & W@ &, fow 1 Saared aga a9
AN AT | 9T %9 IEF T
ATt & | IF ZAIEH F T A g
sgl wE@ g, a9 ¥ a9 gy 99
&, I8 AT 5T qF HIE A=A @S gs, e
TE ¥ qgf ®7 IaET W F gar fe
H ST, 39 A w991 A8 | 98
FET [T FATHT &, T F AR F 7O
T T4 fa9TT § F1F 0 T GBI
g

OF HIX 9gq BT {1 g9 g—
Ay A S Sy & swsfat ¥
fooae & @ty ¥ | @ grEew o
TRAT FT ATAT oA GTaT FHIT,
AR | S1aT § | Jar 9% 59 91
FT ISAT TAT /T AT F I GG
I—frw Sf— SFN 78 wmaTET
e ar 5 woeaw ¥ o' W9 & 6
fediww &, 7 & F5 oF afras qfaw
FHITT ¢ B2 AW Fr wwr F foax
fordY fedioma ge—aréT X amT &7 |
ag ArEEd FE ) AeE & B
T HTAS FT -AT THT I3AT | S
T FT S0 & =T T I5A q1 THAEH
F NI 19T E & A wa, ;ifE
F 3l g Aé 9gF T, dga A%
AR T T & 1 A1 FW T FH QF
afeqtr afam wdism TS & fo
e aa Sy, fom & o g7 e
§ wmam fear s 9w —aR
SEgy ¥ a1 I, g SEgR §,
g ST #, oA an afwy
Ay AT T S F AT & A
& et faege W A W g, v F
far & fadew w=m fF aga &er ar
HEAT ST 99T AT 8, S¥ & W9 QU
FT & |
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[=fr arq Ty faf)

&I 438 § T -ST5a9T I F7
® T FR A ¥ fred ardi g
q F@T TAr ¥ al W
8 W A w07 17-18 Hrq a1y
B @ 33 s 8, frwd s ar
ey SR ARATe F ogera, SAYT
AT i T qar a1 feegear
q FT AT R, O W few wome ¥
{%’r@z’a’rﬂmﬁ“ﬂmm%:
T AT GH F A BT P w2,
GRS T A g frrar e g
Wiﬁfﬁmwaﬁw&waﬁ
%wmﬁaﬁa%‘tmm_“m%
HFT R 2 9w srzadw

F fag ot wfasw fear mar
& 98 q& FE¥ 7Y fawr fir g it

B 5 s o s < & Afe foray
76 A IER QU FIM A8 § way
TR F F FE I 59 awe F qre
T FT THT 1 17-18 W W ag
STEAAT , TEE! 9@ WY W Wy
fear § @t sl qv v T vfarer
FX

MR. DEPUTY-SPEAKER: You

tan continue next time when we take
up this discussion.

Hon. Members may now move their
cut motions; thereafter we take up
Private Members Business,
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PROF., P. @G. MAVALANKAR
(Gandhinagar): I beg to move; _
“That the Demand under the head
Railway Board be reduced to
Re, 1.7

[Need for progressive and rapid
increase in travel facilities and
amenities, more for second class
passengers than for first class and
ACC commuters (1)].

“That the Demand under the head
Railway Board be reduceg to Re, | g

[Basic change in the approach
and policy needed regarding
construction of new railway lines
particularly in the backward and
distant regions, which must take
place irrespective of profit consi-

deration and substantially, if not -
exclusively, for public interest

and proper development(2) 1.

“That the Demand under the head
Railway Board be reduceqd to Re. 1.”

[Failure to take urgent and
effective steps to eradicate wide-
Spreag corruption in the railways
resulting into extensive haras-
ment to passengers and traders.

3)]

“That the Demand under the head
Railway Board be reduced to Re, 1.”

[Radica] reorientation eventually
leading to abolition of the Rajl-
way Board.(4)]

“That the Demand under the head
Railway Board be reduced by
Rs. 100.»

[Need to construct very soon an
overbridge at the Navsari Railway
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station with the railways bearing
the expense thereon.(5)]

“T'hat the Demand under the head
Railway Board be reduced by
Rs. 100.”

[Need for exploring the possibi-
lity of starting a mnew train
between Ahmedabag and Amrit-
sar.(6)]

“That the Demand under the head
Railway Board be reduced by
Rs. 1007

[Need to start both the fast and
this non-stop passenger trains
between Ahmedabad and Baroda
for the convenience of thousands
of people living and working and
travelling in this region.(7)]

“That the Demand under the head

Raitway Board be reduced by
Rs. 100.”

| Need to start some additional
trains for the convenience of daily
commmuters including students
belween Baroda and Bulsar in
Gujarat (On the Western Rail-
way).(8)]

“That the Demand under the head
Railway Board be reduced by
Rs. 100.”

[Need to speed up the Sabarmati
Express from Ahmedabad to
Varanasi vie Bhopal (9)]

“That the Demand under the head
Railway Board be reduced by
Rs. 100.»

[Urgent heed to start the con-
version work of the meter guage
into broaq guage between Ah-
medabad and Delhi. (10)]

“That the Demand under the nead
Railway Board be reduceg by
Rs. 100.” -

[Urgent need to construct a foot
bridge at Ranip and Sabarmati
near Ahmedabad, on the Western
Railway for the convenience of
passengers and pedestrians,(11)]
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“That the Demand under the head

Railway Board be reduced by
Rs. 100.»

[Need to provide bed rolls at
cheap rates to second class passen-
gers travelling on long distance.
(12)1

“That the Demand under the head
Railway Board be reduced by
Rs. 100.

[Urgent need_ to start construc-
tion of the new Bhavnagar—Tara-
pur railway line in Gujarat.(13)1]

“That the Demand under the head
Railway Board be reduced hy
Rs, 100.»

[Urgent need to introduce diesel
engines on certain passenger ex-
press trains in the Saurashtra
region of Gujarat and to gpeed
up some of those trains(14) ]

“That the Demand under the head
Railway DBoard be réduced by
Rs. 100.”

[Need for drastic costs in the
expenditure by the Railway Board
and other railway administrative
overlords and bureaucrats. (15)]

“That the Demand under the head
Railway Board be reduced by
Rs. 100.”

[Need for shifting of the Wes-
tern Rallway headquarters from
Bombay to some major city in
Gujarat like Ahmedabad or
Baroda.(16)]

“That the Demand under the head
Railway Board be reduced by
Rs. 1007

[Need to construct special sheds
for the yatri sahayaks, i.e. porters
specially at major railway sta-
tions. (17) ]

“That the Demand under the head
Railway Board be reduced by
Res. 100.7

[Need to provide clean, good,
healthy living conditions, drink-
ing water and proper educational
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[Prof, P. G. Mavalankar]
facilities for the Railway em-
ployees and their families living
in the Sabarmati Railway colony
near Ahmedabad.(18)]

SHRI A. K. ROY (Dhanpad): I beg
to move,

“That the Demand under the head
Railway Board be reduced to Re, 1.7

[Failure to extend rallway line
to Hazaribagh in Chhotanagpur
(Bihar), Balurghat in North
Bengal and other backward areas
of the country.(79)]

“That the Demand under the head
Railway Board be reduced to Re, 1,”

[Failure to give bonus to the
Railway employees. (80) ]

“That the Demand under the head
Railway Board be reduceq to Re, 1.”

[Neeq for abolition of Railway
Protection Force and vesting that
responsibility with the Gram Pan-
chayat of the area in which the
rail line is lying. (81)]

“That the Demand under the head
Railway Board be reduced to
Re. 1.

[Step-motherly  attitude to-
wards NCCRS by the Railway
Ministry. (82) ]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need to provide a halt between
Ambona and Kalubathan in Dhan-
bad distriet (Bihar) E. Railway.
(83)1

“That the Demand under the head
Railway Board be reduced by
Rs. 100.» '

[Need for increasing the num-
ber of trains on the Patherdih-
Dhanbad  ang Chandrapura—
Dhanbad lines. (84) ]

“That the Demand under the head
Rajlway Board be reduced by
Rs. 100.”
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[Need to provide g railway level
crossing between Bandarchua and
Nripenia village on the Pradhan—
khanta—Patherdih line in Dhan-
bad district, Easterp Railway.
(85)1

“That the demand under the head
Railway Board be reduceq by
Rs. 100.” ’

[Need to construct an overw
bridge in Pradhankhanta and
Radhanagar station of Eastern
Railway in Dhanbad district.
(86) ]

“That the demand under the heagd
Railway Board be reduced by
Rs. 100.”

[Need for running a passenger
train from Dhanbag to Sindri via
Pradhankhanta in Eastern Rail-
way. (87)]

“That the demand under the
head Railway Board be reduced by
Rs. 100.”

[Need to run Burdwan-Ranchi
passenger train vig Gaya instead
of Gomoh in FEastern Railway.
(88)1

SHRI BHAGAT RAM (Phillaur):
I beg to move:

“That the demand under the
head Railway Board be reduced to
Re. 1.7

[Non-acceptance of the bonus
demand of the Railway em-
ployees.(150) ]

“That the demang under the
head Railway Board be reduced to
Re. 1,7

[Failure to make casual labour
regular employees, (151)]

“That the demang under the
head Railway Board be reduced by
Rs. 100.”
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[Need to have railway link
between Ludhiana and Chandi-
garh. (154)]

“That the demand under the
head Open Line Works-Capital,
Depreciation Reserve Fund and
Development Fund be reduced by
Rs. 100.7

[Neeq to have longer more
stoppage of trains at Phillaur.
(168)1

SHRI R. P. DAS (Krishnagar): I

“beg to move:

“That the demmand under the
head Miscellaneous Expenditure be
reduced by Rs. 100.”

[Need to have preliminary
Engineering-cum-traffic survey
for a new milway line between
Krishnagar city junction and
Shikarpur wvie Karimpur, under
Eastern Railway Nadia, West
Bengal.(157)]

“That the demand under the
head Miscellaneous Expenditure be
.reduced by Rs. 100.”

[Need to have signalling sur-
vey for making provision for in-
ter-locking system between Rana-

ghat, Krishnagar city and Lalgola

under Eastern Railway. (158)]

“That the demand under the
head Miscellaneous Expenditure be
reduced by Rs. 100.”

[Need to have cost-cum-feasi-
bility survey for electrification of
Ranaghat-Lalgola section beyond
Krishnagar cify, Eastern Rail-
way. (159)]

“That the demand under the
head Miscellaneous Expenditure be
reduced by Rs. 100.”

7
[Need to have cost-cum-feasi-
bility survey for electrification of
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Ranaghat-Gede section, FEastern
Railway. (160)7]

“That the demand under the
head Ordinary Working Expenses-
Administration be reduced by
Rs. 100.”

[Inability of checking the broad
day light wagon breakings at
Muragachha, Bethuadahari, De-
bagram and Plassey stations
under Lalgola-Ranaghat section
on Eastern Railway. (161)]

“That the demvand under the
head Construction of New Lines-
Capital and Depreciation Reserve
Fund be reduced to Re. 1.”

[Economic viability as = pre-
condition in expanding railways
in backward areas. (162)]

“That the demand under the
head Construction of New Lines-
Capital and Depreciation Reserve
Fund be reduced to Re. 1.

[Failure to construct a new
railway line from Krishnagar
city junction to Shikarpur under
Ranaghat-Lalgola gaction, on
Eastern Railway a backward
area in the district of Nadia,
West Bengal. (163)]

“That the demand under the
head construction of New Lines-
Capital and ‘Depreciation Reserve
Fund be reduced to Rs. 1.”

[Failure to electrify Ranaghat-
Lalgola section under Eastern
Railway beyond Krishnagar city
junction. (164)1

“That the demand wunder the
head Construction of New Lines-
Capital and {Depreciation Reserve
Fund be redueed to Re. 1.”

[Failure to electrify Ranaghat-
Gede section, Eastern Railway in
the district of Nadia, West Ben-
gal. (165)1]

«That the demand under the
head Construction of New Lines-
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Capital ang Depreciation Reserve
Fund be reduced to Re. 1.”

[Failure to convert ty broad
gauge line the Nabadwip—Shanti-
bur narrow gauge rail line under
Eastern Railway. (166) ]

“That the demangq under the
heag Construction of New Lines-
Capital and Depreciation Reserve
Fund be reduceq to Re, 1.7

[Failure to construct a loco
shed at Krishnagar city junction.
-(167) ]

“That the demand under the
head Open Line Works—Capital,
Depreciation Reserve Fund and
Development Fung pe reduced by
Rs. 1007

[Need to shift the second class
" waiting room of Khagraghat road
station, FEastern Railway
outside to the platform with bet-
ter amenities without 1oss of time,
(169) 1

“That the demang under the
head Open Line Works-Capital,
Depreciation Reserve Fund and
Development Fund be reduced by
Rs. 100.”

[Need to construct a second
foot-bridge at Krishnagar city
junction under Ranaghat-Lalgola
section, Eastern Railway to faci-
litate quick interchange of pas-
sengers. (170)]

“That the demang under the
head Open Line Works—Capital,
Depreciation Reserve Fund and
Development Fund be reduced by
Rs. 100.”

[Need to develop the aporoach
road to the Muragachha station,
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Depregiation Reserve Fund and

Development Fund pe reduced by
Rs. 100.”

[Neeq to renovate the main.
station building of Khagraghat
Road station, Eastern Railway,
making provision for more boek--
ing counters and double entrance
to and exit from the platform, $
(172)]

“That the demang under the-
heaq Open Line Works—Capital; 4
Depreciation Reserve Fund and
Development Fund be reduced by
Rs. 100.” '

[Need to construct second platgr™
formg at Dhubulia, Muragac .
Debagram and Plassey stations, ==
Eastern Rdilvmy to facilitate in-
ter-change of Passengers between
Up and Down trains, (173) 1

“That the demand under the
heaq Open Line Works.—Capital,
Depreciation Reserve Fund and
Development Fund be reduceq by
Rs. 1007 |

[Need to construct foot-bridge
at Dhubulia, Muragachha Debag-
ram and Plassey stations under
Bastern Railway to facilitate in-
terchange of passengers between
Up and Down trains. (174)]

SHRI SAUGATA ROY (Barrack-

pore): I beg to move: ’

“That the demand under the
head Railway Board be reduced to
Re, 1.7

[Failure to have full fledged
loco shed at Kankinara, Eastern
\ Railway. (183)]

“That the demand under the
head Railway Board be reduced to
Re, 1.7

[Failure to run 3. classless fast

train between Calcutta ang Delhi.
(184)]

Eastern Railway. (171)]

“That the demand under the
heag Open Line Works__Capital,

“That the demang under thoreeed
head Railway Board be reduced to
Re, 1.7 l :
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[Failure to pay bonus to rail-
way workers. (185)]

“That the demand under the
head Railway Board be reduced to
Re, 1.7 . -

=

[Failure to dismantle the Rail-
way Board. (186)]

“That the demand under the
head Railway Board be reduced to
Re, 1.7

[Failure to extend reilway
lines in North Eastern States of
Meghalaya, Arunachal Pradesh,
Mizoram and Tripura. (187)]

“That the demand under the
head Railway Board be reduced to
Re, 1.7 .. ‘_}m‘f

[Failure to allot sufficient
money for carly completion of
Metropolitan Transport Project,
Calcutta. (188)]

“That the demand under the
head Railway Board be reduced to
Re, 1.7

[Failure to open an alternative
to the Hill Section in Assam.
(189) 1

“That the demand under the
head Railway Board be reduced to
Re, 1.7

[Failure to take up work on
extention of railway line up to
Balurghat in W. Dinajpur, West
Bengal. (190)] -

“That the demand under the
head Railway Board be reduced to
Re. 1.7

[Failure to involve railway
workers in railway administra-
tion and management. (191)7T

“That the demand wunder the
head Railway Board be reduced to
Re' I"’
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[Failure to double the Sealdaha
Bongaon and Bandel-Katwa sec-
tions of Eastern Railway. (192)]

“That the demand wunder the
head Open Line Works—Capital,
Depreciation Reserve Fund and
Development Fund be reduced by
Rs, 1007

[Need to have a fly over near

Barraenpore at Nilganj Road,
(193) 1

“That the demand wunder the
heag F)pen Line Works-Capital,
Depreciation Reserve Fund and

Development Fund be reduced by
Rs. 100.”

[Need to have a fly. over at
Lane Gardens where a3 npew sta-
tion ig being constructed.( 194)]

“That the demand under the
heag Open Line Works - Capital,
Depreciation Reserve Fund and
‘Development Fund be reduced by
Rs. 100.” ' '

[Need to have a foot bridge at

Talpukur near Barnaenpore.
(195) ]
“That the demand under the

head Open Line Works—Capital,
Depreciation Reserve Fund and
Development Fund be ®féduced by
Rs. 100.” .

[Need to undertake expansion
of the Kanchrapara Railway
Workshop. (19617

SHRI R. VENKATARAMAN (Mad-
ras South): - I beg to move:

“That the demandg wunder the
head Railway Board be reduced by
Rs. 100.”

[Need to construct-a broad
gauge line from Tiruchirapalli to
the major port at Tuticorin.
(199) ]

“That the demand wunder the
head Railway Board be reduced to
Rs. 100.” .
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[Shri R. Venkataraman]

[Failure to electrify Madras-
Arakonam and Madras-Gudur
section of the Southern Railway.
(200)1] g

SHRI A. K. SAHA (Vishnupur):
"1 beg to move;

“That the demand wunder the
head Ordinary Working Expenses—
Administration be reduced by
Rs. 100.”

[Failure tp fill up vacancies of
7 gtation masters in Adra Divi-
sion which have fallen vacant
from June, 1977. (295)]

“That the demand under the
head Ordinary Working Expenses-—

Adnumstrahon be reduced by
Rs. 100.”
[Néed for up-grading the

Bishfipur and Garbeta Railway
stations in Adra Dlv:sgn S. E
Railway. (298)]

“That ‘the demand under the
head Ordiniry Working Expenses—
Administration be reduced by
Rs. 100.” :

[Failure to fill up the vacancies
of eight cabin men from Indra-
bil to Godaplasal in Adra Divi=-
gion, S. E. Railway. (297)]

“That the demand under the
head Ordinary Working Expenses—
Administration be reduwced by
Rs. 100.”

[Neted to provide electricity
facility to all the quarters of
railway employees. (298)] .

“That the demand under the
head Ordiiafy Workihg Expenses—
Staff Welfare be reduced by Rs. 100.”

[ﬁeed to provide health centre
for railway employees at Garbeta
station, in Adra Divikion, S. E.
Rattwhay, (299)Y

“That the demand under the
head Ordinary Working Expenses—
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Administration- be

reduced by
Rs. 100.”

[Need to provide @ well or a
deep tube-wel] for supply of
water to the staff quarters of
Chandrakona station in Adra
Division, S. E. Railway. (300)]

SHRI KUSUMA KRISHNA
MURTHY (Amalapuram): I beg to
move:

“That the demand under the
head Ordinary Working Expenses—
Administration be reduced by
Rs. 100.” -

[Failure to give representation
to Scheduled Castes and Sche-
duled Ttibes in the six Railway
Servide Commissions. (311)]

SHRI KANWAR LAL GUPTA (Delhi
Sadar): I beg to miove:

“That the demand under the head

Railway Board be reduced by Rs.
100.”

[Nesed to construct soon an over-
bridge at Shakti Nagar crossing.
Delhi. (327)]

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Need to complete the Ring Rail-
way in Delhj at the earliest to meet
the traffic problem. (328)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need to increase the number of
Railway platforms on 1mportant
stationd of Delhi to divert the goods
trains to other platforms. (326))

“That the damand undef the head
Railway Board be reduced by
Rs. 100 _

N Ne&d to ¢ohstruct new halting
stations’ at Shakti Wagar, Kirti
Nagar and other places in Dethi.

. (330)]
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Repurt
“That the damnd under the head
Railway  Bodrd be reduced by
Rs. 100.”

[Need to take steps to avoid
congestion on railway platforms
ard improve the sanitary condi-
tions on all Delhi Railway
strtions (331)]

~“That the demand under the head
Railvvay  Board be réduced by
Rs. 1007

[Ignoring of Scheduled Tribes
in the recruitment in the Railway
Dr parfment, particularly in the
scile of officers (332)]

_ “That the demand under the head
Construcfion of néw Linés—Capital
and Depreéciation Reserve fund be
reduved by Rs. 100.”

[Failure to construct railway
lire from Sampla, District Rohfak
to Jhajjar Tehgil of the same dis-
irisf and connect Jhajjar Tehsil
to Bahadurgarh to Rohtak  dis-
irict (Haryana) (333)]

MR. DEPUTY-SPEAKER: The cut
motions are also before the House.

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

FOURTEENTH REPORT

SHRI YADVENDRA DUTT (Jaun-
pur): I beg to move:

~ “That this House do agree with He
Fourtéenth Réport ‘of the Commitite
on Private Members’ Bills and Re-
splutlons presented | o the House on
the 15th M‘areh 1978

MR. DEPUTY-SPEAKER: Thé ques-

tion" is:

 “That tHis House do agree with

thé Fourteenth Réport of the

Co:hmlttee on Private Members’
s ang Résolutions presénted fo
< Hbude don tHe 15tH March 1978
The miotivh: wus adopfed,

15.31 hrs.

RESOLUTION RE: REPEAL OF CON:

STITUTION (FORTY-SECOND

AMENDMENT) ACT AND WITH-
DRAWAL OF MISA—Contd,

MR.- DEPUTY-SPEAKER: We shall
now take up further discussion of Shri
Samar Guha’s following Resolution for
the repeal of Constitution (Forty-
second Amendment) Act and  witha
drawal of MISA: '

“This House recommends to the
Government to redeem its sacred
pledge, made to the people on the
historic occasion of the lagt Lok
Sabha Election, by forthwith repeal-
ing the Constitution (Forty-second
Afmendment) Act, which was passed
by Parliament under a  precarious

condition of de facto caplivity
during the repressive Rule of Emer-
gency and which aimed at conspira-
torially crippling the democratic free-
dom of the Indian people and sub-
verting the basic principle of Rule
of Law in an unholy effort to per-
petuate’ a quasi-authoritarian  ad-
ministration ifr the country in abjeef
violation of tHe fundamental objec-
tive of the Indian Constitution, and
recommends further fo withdraw
immeédiatély the Maintenance of In-
ternal Security Act (MISA)
which was atrociously used during the
above days of darkést period of
our democracy as the main arm of
suppression and oppression of the
people in an ugly desire to protéct
tHe personal dicfatorship of the for-
mer Prime Minister in utter defiance
of the sovereign will of the peoplé.”

Shri Winayak Pradsad Yadav may
continue his Speech.

st gfe faow s (Freiranz) -
§ @ fafet v figh § 5 2@
mexed F WX i o G AE A1 0F
dre ot et §, & el & st o ot
wrdr @Y 1
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MR. DEPUTY-SPEAKER: We have
not yet reached That stage of discus-
sion. '

ot fewraw STy anw (wgTET) ¢
IYTEAM WEYRA WAAT qTET WY AORTL
AR FL T QR AR Y g | o
AT g A 7 oY weary < §, fag 97
uavisx @ ¢ & wowar §{ W@
FENT ®) WE IEIA 6 0 AR
e Qi€ ot ager wyT ITwre fovar § o
IR g o s g frmrar g fe 1977
¥ i AT & gaw A €1 wfqar €
oY K6 TN Y FAAAT ¥ TAW FH U KA
91fge | wa 95 F99 W AT § W
v 1w far & forg WY ey el frar
W7 EAT §

w7 3 fn w7 feafa @ 7 wiw 2w
¥ feet Y W17 § ¥ 7F, IO W2,
fagre a1 zferr & feddY W # w7 wg,
wgl WYY AR Wi AT f e
7 fosdt aog w1 W e T
¥ QUG BT HAST, LAT AT F wOT
AORIT &Y wedtdew ¥ @ § fF wo
arax fwar ar sgmé v & fag,
ST AT fRaT 9T FwTT A 8w
¥ ¥ forg, ow @1er 1w § Wi AW
o¥f} as FAFrT §, wx g oF fax Y
wgf ex wwd §, oo wod avadi € qu
w1

wa gaTa qfrar § ek wifews
16( 4) ¥ forar gut § {5 goerdy Famy
% wranfy & Fora o wt sfwe sfafafees
ot g Juk fam woeTe wfww @
R o ik It sfafufiee dY )
1977 & wTR QWX & qgd oW oaw
it w Afage o o €1 A IuE

o wgr o o oY fred arfe S
farrer SroeTd Jamat % ww ewTr §
wat feorg, farr g2y w o} & qoerdy
et ® Ay T foar § Iy
aAnE W g w1, e Ifee
forgstert T § I Sfew WA
¥ & farg W w1 e g AT
i Ay & ary A GORTTA IERI QT
afi fear § 1 fagre & ov www
FwT v wfy g€ & 1 oY e el &
aferer § Sgia woETE et e WY & 1
yatfeg & & wgr s s e Qg 7 AN
ST qEA & AN @ § ag agn
w § 1 a T W) Qe & o9
qifta WO TR § §E AT Wiig
fr forad oY ara? fag my €, wig frar
gerceft FTEEr @ oAT wAqErETAYE
maEt g ag gu fear v
wiy faw® o &t Fowre o7 AT Y,
¢ wEME wWH T W AW
TAE! OH-QE FTF @ W QT KA
wrfgd

MW wgew, wiw affeafy
dm A amw o€ ¥ 1 30 T AW W F
wHw € guAg fY | gT Ity qTe ¥ any
g & aW gy & guy Hvdey
¥ W i ¥ oY qAra & amw vA
HMrdet ) w7 Wiy ¥ ) WA Wy
€ wdr Y, Nf v wiw
grar ar ) ¥few ww 3w W afdesfe
worlt carer wew ok & fr gw aTer o
arr-faerdl Iwd & a2 TR ok
& v arfard wiaY e e 3
a® qu & afz gw ¥ wd 3T anul
EER A RIGAR LR X
wwor- & feit S—afy o7 el &
e e e o gawe wer @ wk
wre gt wroeTe oY, 6 g wwt-awt
T TR —I wreat ¥ afe gy ¥ g
wf} fipurr Y Fwr ¥ Qw ArdwT S AT
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wfed, aursaw sghes, & are & «f@
@ St & g qeet
& wr e f fie 9 sreare ¥w@ W
@t Ak §, 3w W) g wd-aenfe &
e T wEx

W wERg, W wr feqfr
% ? g uy W wT wnewd grar f—
TF TOR AV EH GO I TG 14 AN
¥§ & s 428 afear ameT 5 wree-
e Fdwe s =ifgy, Frar Y aa
W w1, ¥ % & Fore a9 ggwa @
T & qré of, €Y aw g avar wrfgd
ar, Afe gafa ag & fr g0t T
|7 Iy AT F gAD W § ArAv
wgdt & 1 g @Y W w3
ot @ I o F ATAA HFAT AL
g—ua sy e 7 N F TN
wx v foy &, Hyar sm 77 faar
9T, ¥ I H UF TE &
dgamr @At fgar 4, W
o Y e ¥ A w7 fgr o O,
g SFY ¥ ® waw feur
q% A e fom 1T, Ave-Hay ¥
T g AR @ T, W fedr
gart fawms Frem w1 ae fwer qr
o g by 7 4, @ My & g
T W W S @R §, 99§ -
wafergt Y goT FT H 1 I o @y
R ®Y wsy w7 faqr o W W
ﬁwikhmmnﬁiwiw@eﬁlﬁl
o wF AW & X 9 g AT AL
or, & g7 ¥ oW & wgr qr-afr
oy arét #Y geEE Sl oY dw &
O EH-STH-AT yefewrw farar srrdm,
W w1 v snw fear snaa-
T ¥ T EET AT 9T | FE qTay
ww & oy fiear av fie Y Fawerer Sfiee
wre §, Fu ¥ oY g deivem w0, Afew
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M T, T e g ?
AR Ee & W dwr fmow @ &
aiife w9 & dien w1 g Fere T
e T yeqifg vR w @ K1 g s
A qEAY w7 AT an, 77 § o s
e w9y g fav e
w fad & wiw & ofd wew & sl
wrEt ¥ wgAT SR § fE ag o v
T & "R g, 1 W gn ofe vor
wifgdr wv afy gw & dur wy G, oY
Wy #wW My fis ww 30 @& o
oY orererr wdt &, 30 " g ¥ fggEay
% o 7Y &, aft & ¥aw § 0 gw o
farerely wx <@ & aY & wrek &7 qE
w2 ) ufed geomeyEa # A
@ 1 ownig X @ fiw ' oaw e
O W QU T v N gyww v M,
#fer gv aft wod AR w) e,
woifaw @ T &, 10-15 @ Wt 1w
W 7 g won W}, ufr g A
gt fewmm 3 Y, Ot & wawe g fe e
¥ oY & 1 A Wit o gw &) WA
o fame off acame 7 w ol ofe faas
I gW 7 oFwT ¥ fed §, S %) gy
e & s qU o< & A famremar o

wafa, Imaw #gRY, g7 T
T8 HEE W gwAE T & AR W
wawy ¢ fr o drar & o @, =@
awfer & T 3, I FERrEE TR
Fat Aot am g A AT A
fear ¢, S7 ® g U v Wl
W qE A gEEa W & A oF
#fez 9w %) faw v g W AE AY
fir g & oY #1 wew froy W
2w I TvRY wY qeqifo faear 1 ot
AU g AfEe § w9 o7 W A
afer gu N frferer w1 ¥ oRede
A AT R, 99 & g7 oo 9w e A
T et | gefad & Arrfl et &
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[st Taerrae e arew) .
faier wa § fie o rowr Froere W
wrgeft & STt WY wew v ¥ firg,
qmfeer ¥ STl 9T RO T
Ffmor TR TA ¥
fo, 3@ ®1 @ /W W W wwR v
wifgg ' @ T ¥ sty qoen
w7 T wifge

wie % <T@ & v & gy friw
weaT wigen § s wmor e e ¥ e
WA "7 WET A% AW §, W O
WA qC WET e RO Qv
W & W g A (5 seosAw A fr
favafaareg == & afor fagre ¥ oY
wre, qrw w1 gfFafafear §, 97 #) Qe
¥t T % g g1 = e e mn
g o ofza v 41 Iw F oy
€ ww fagre § gfvafefeat &) o=
we fagr mar § W qowTe W oAy
T gt o & fir e ot gfvafafet v
a=x Y fear T, & wAowETERE ¥
faars, WL § faars ) qua-4
¥wr ¥ fare @1 8, 9g A1 A fewd 1 up
A AR g W) &, 35 #1 yfafafent
%! 752 T F |7 AT A7 THAT § W7
fad fax givafafedt 31 72 2t &
WY I % U oed § 1 wwar &
aw ot TR fer W@ s oW
g el 7l W7 T w1 T e any
& s ardl WY T o o o
fafirery ot a¢ g o WY foed o
AT W G WA, A ST ST R
g g TwT § WK W # w4
& wwar & o AW ) O g W
w1 g1 wwar § 1 vt & oy & ofer
fire AT Ew ¥ wE W §
fir & wo v B wiweta & o wT
e wraR o R SR wr A fem g,
Tw ¥ forg AT Y ST dATE )

MR DEPUTY SPEAKER: The posi-
tion is that we have exhausted the

tims that was allotted for this mesplu-
tion.

BHRI HAR] VISENU EAMAYH:
1 have received a telegram from my
esteemed friend and colleague, Shri
Samar Guha. It reads as follows:
“Unwell—from Calcutta it has come—

“kindly defer my right of reply mext
day*® NoW, Bir, we may take that
into consideration. I am given to un-
derstand that the hon. Minister also
‘wishes to intervene.

SHRI CHITTA BASU (Barasat):
‘We shall also. .

MR DEPUTY-SPEAKER: There is
no question of “we shall also”. If at
all, we can only think of his right of
rely. Mr Chitta Basu, you please
understand the position

SHRI CHITTA BASU: What 1s the
position?

MR DEPUTY-SPEAKER: The posi-
tion 15 that the time allotted for this
resolution is exhausted. | must make
one remark here because I have been
waiting for a long time to make it
You see, there are several people
who give notice of the resolutions
One Member gets at aio 1, the other
Member gets at No 2’ ..id it is so hap-
pening in this House that everytime
somebody gets No 1, he keeps on
extending the time and then the
No 2 has absolitely no meaning I
think that position should gtop and the
Memberg should also understand it.

Yes, Mr Kamath, you may continue. _

SHRI HAR] VISHNU KAMATH:
I am given to understand that the
Minister would like to intervene when
the mover of the resolution, Mr Guha,
is present in the House. 8o, under
Rule 340, ] move that the debate on
this motion be adjourned. Rule 340
may be read with proviso to Rule 29,
which reads as follows:



move for adjournment, but then it
will mean that it has to get again into
the ballot,

SHRI HARI VISHNU KAMATH:
These two rules, are thev incompati-
ble? How can they be incompatible?

MR. DEPUTY-SPEAKER: Yes,
they are absolutely different as far as
I can see.

SHRI HARI VISHNU KAMATH:
But, Sir, a Member should get the
benefit of the rules.

PROF, P. G. MAVALANKAR (Gan-
dhinagar); Sir, Before Mr Kamath
can move for adjournment, there will
be further difficulty as 1 see from

by priority, then bafoe Shri Kemath's

PHALGUNA 26, 1800 (SAKA)
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MR. DEPUTY-SPEAKER Two

hours. There are still ﬂve'mlmltu
more.

SHRI HARI VISHNU KAMATH:
Was it not extended last time by one
hour?

MR DEPUTY.SPEAKER: 1 do not
know . No, it was not extended.

PROF. P. G MAVALANKAR: That
is why I am suggesting. Sir, lot us
extend the time for debate by one
hour and then Mr. Kamath may move
the motion and then we can proceed
to the next resolution.

MR. DEPUTY-SPEAKER: It is up
to the House But if it 18 for adjourn-
ment, Rule 30 will also apply which
means that it shall not be set down
for further discussion unless it has
gained priority at the ballet ‘That
is there in the Rule.

SHRI HARI VISHNU KAMATH:
Any way flve minutes still remain for
the next day. It can be extended
next day.

MR DEPUTY-SPEAKER: Provided
it gets in the ballot. Any way, you
can move. "y

SHRI HARI VISHENU KAMATH:
What about Rule 28, Sir?

MR DEPUTY-SPEARER' You can
move for adjourrment of the debate.
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L
[Mr. Deputy Speaker]
Five minutes is there and when we
take 1t up, they you can ask for ex-
tension of time.

SHR1 HARI VISENU KAMATH:
Is proviso to Rule 29 not applicable?

MR. DEPUTY-SPEAKER: Yes, but
Rule 30 follows. Rule 30 speaks
about adjournment.

SHR!I HARI VISHNU KAMATH:
They are contiguous, in juxtaposi-
tion- check by jow!

MR DEPUTY-SPEAKER' That s
why 1 said the difficulty is that it
has to get into the ballot Any way
you can move for adjournment,

SHRI HARI VISHNU KXAMATH:
I move that the debate on the Resolu-
tion be adjourned under Rule 340 to
the next day set down for this busi-
ness, 1¢, 3lst

MR DEPUTY-SPEAKER Is it the
pleasure of the House that the debate
on the Resolution be adjourned?

SOME HON MEMBERS Yex

MR DEPUTY-SPEAKER' The de-
bate is adjourned

15.49 hrs

RESOLUTION RE' CONTINUANCE
OF ENGLISH As ADDITIONAL
LINK LANGUAGE

SHRI 8§ D SOMASUNDARAM
(Thamavur): Sir, I beg to move:

“This House do urge upon the
Government to amend the Constitu-
tion 80 as to implement Pandit
Nehru's solemn assurance to Par-
Hament that, besides Hindl belng
the link language, English would
continue as additional link language
so long as non-Hindi speaking peo-
ple want i#t.”

MARCH 17, 1878
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This sssurance was given by the
late Prime Minister, Pandit Jawaharlal
Nehru. But from that time¢ in the
House as well as outside, non-Hindi-
speaking people have been demanding
for the Constitutional amendment. I
would ask the Home Minister why
the assurance was given, when it was
given, to whom it was given and
under what circumstances it was
given. The Prime Minister of the
country will not be giving an assu-
rance o anybody at anytime. An
assurance is given when there is such
a necd because of the political at-
mosphere in the country. Under cer-
tain particular circumstances, Pandit
Jawaharlal Nehru gave that assurance
We demand that assurance must be

given constitutional protection.

It 1s claimed that Hindi should be-
come the link language of the States.
because it is spoken by 42 per cent
of the population If this 42 per cent
were to be scattered throughout the
length and breadth of the country,
from Cape Comonn to Himalayas, the
srgument would be logical But this
42 per cent is concentrated in one
compact area, that 1s, the States of
Bihar, Haryana, Himachal Pradesh,
Madhya Pradesh, Rajasthan and Uttar
Pradesh. Therefore, it this 42 per
cent ls taken into consideration, it
would be a permanent advantage to
the people of this area and a parma-
nent disadvantage to the people living
in other areas. 1f, instead of 42 per
cent, even if it is only 20 to 30 per
cent, if Hindi is spoken throughout
India, say, by 50 1 nkhsi Tamil Nadu,
30 lakhs in Kerala, 30 lakhs in Kar-
nataka, 75 lakhs in Andhra and 80
lakhs in West Bengal and Assam and
soon, then ohly we can say that Hindi
is spoken throughout India

If the Hindi-speaking people are
scaltered throughout India, it may be
the logical thing that Hindi may be
the official language of the States. It
can also be the link language.



many the advantages for the Hind
region and how many the disadvanta-
ges to the people in the non-Hindi-

Then, again, we are not ageinst
Hindi ag such. We are only agains
Hindi alone being made the L
language of the State. There is the
classical example of how Canada tack-
leq thig problem. (anada was creat-
ed by immigrants from Europe.
<Canada has both English-speaking and
French-speaking Canadians, Though
the French-speaking Canadians are
in a very small minority, they have
accorded equal status and rights te
both English and French. In the
same way, we demand that English
also be accorded the status of the
official language of the State.

We, coming from the non-Hindi-
speaking States, are sitting here.
But some of the members here though
knowing English put questions in
Hindi and get answers also in Hindi.
When we look at their faces, they
g1ve the impression “unless you know
Hindi, you must keep quiet”. This
is the way the non-Hindi-speaking
people are treated here.

Not only are the students against
having Hindi as the only official lan-
guage, but also the teachers and pro-
fessors. Not only are the politicians
against it, but also the common peo-
ple, the industrialists and the Judges.
Everybody is against Hindi as the
only officlal language, Even the
Janata Party in Tamil Nadu and even
our hon, Minister, Shri Ramachan-
dran, do not agree to Hindi as the
only official language.

In the Janata Party conference
held in Bangalore on 31st or 22nd
January, 1078, an assurance was given
that there would be no imposition of

PHALGUNA 26, 18090 (SAKA)
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just before thy elections. It was
also an election strategy, and so peo-
ple would not believe it being only
an assurance given on the platform
or a public meeting. If you want to
gain the confidence of the pon-Hindi-
speaking people, Parlioment is the
place where you should give the assu-
rance, and that too not by words but
by bringing an amendment of the
Constitution. Only if the assurance
is turned into a protection can you
gain the confidence of the non-Hindi-
speaking people.

The Nehru assurance was given
years ago. After that we requested
the Congress people and the Congress
Government to incorporate it m the
Constitution, but in the House and
outside the House the Congress pegple
said: “We have been elected by the
people consecutively for three or four
terms. You are small parties and you
cannot question our right. Whatever
we say 18 correct, whatever we do is
correct.” Then, the smaller paries
camg to an uynderstanding and form-
ed themselves into the Janata Party.
Now I ask the Government and the
Janata Party not to follow the exam-
ple of the Congress Party.

Tamil is rich in Iiterature. Works
like Paripadal, Padithru Pattu, Silap-
padikaram, Mammekalai etc. were
written some two thousand years
ago. Tholkappiyam, which is a work
on grammar, was written some three
thousand years ago. So, you can ima-
gine the richness of the Tamul langu-
age. There is also the great work
Tirukkural which has been described
as: ‘kalattal pazhamaiyum karuttal
pudumaiyam, i.e., old in time but
new in thought. Tamil is rich enough
to become the official language of the
Union, and if the Government of
India accepts it as the official langu-
age, it will fulfil the requirements in
all directions within a month. But
I am not demanding my language; I
am demaniding English. I plead for
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403
[Shri S. D. Somasundaram.]
English. I speak for English not be-
cause I am enamourad of it, not be-
cause I thmk E‘ngr h ought to be
given a h1_gher pface than my own
mother tongue, but because it is the
most convenient tool, most convenient
medium  which distributes advan-
tages or disadvantages evenly to Hindi
speaking people and non-Hindi speak-
ing people. That is why. we are ask-
ing for English to be the official
language of the country.

16 hrs.

Hindi is the official i;xrag‘e of
Bihar, Haryana, Hunachal adesh,
Madhya Pradesh, Rajasthan and Uttar
Pradesh. Some States have their own
languages like  Gujarat—Gujarati
Maharashtra~-Marathi, Punjab-Punjabi.
Andhra-Telugu, Kerala-Malayalam.
Tamil Nadu- -Tamil, etc. 9 small States
have English as the State official
language, namely, Manipur, Megha-
laya, Nagaland, Sikkim, Andaman,
Arunachal Pradesh, Goa, Miggram
and Laccadives, But in the
Central Government Secretariat, they
prepare notes and letters in Engiish
and then translate them into Hindi
and send Hindi version to non-Hindi
speaking States. Whichever State
wants Hindi translation, the Govern-
ment may send. But in this way, you
are wasting time, money and man-
power in sending Hindi version to all
States. You are saying both inside
the House as well as outside that you
are not imposing Hindi on anvbody.
But indirectly, you are sending cir-
culars, letters to those offices like the
LIC office, A®’s office and Railway
Departments which are in non-Hindi
region like Madras, Kerala only in
Hindi language and not in English.

People from the Hindi region were
saying that after 1965 Hindi would be
the official language of the country.
But what happened in 1965? There
were agitations against the single
official language formula and that
Hindi should not become the only
official language of the country. The
ex-Ministers, Shri Subramaniam and
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$hr1 Alegesan had resigned on th
issue of Hindi. I say the non-Hindi
region people are not prepared to

accept Hindi as the official language.

It is not only that we are mot pre-
pared for Hindi but pr,njl gf
not prepared to hecome fhe cial
language. I request, leave it to the
people and let them develop their
languages in their own time due to
the natural process, without the back-
ing of the Goveérnment. If the people
think that Hindi has to become a link
language, it will first have to be the
de facto link language and then the
de jure link language. I would request
the Janata Government, the Janata
Party, to come to a compromise. You
should not bring in Hindi like this.
Let the people, decide it. You should
have full confidence that Hindi by it-
self will become an official language
I think, you are passing a vote of No
Confidence against Hindi, agamst the
abmty and the capacity of the Hindi
region people to develop Hindi, when
you want to bring Hindi with the
backing of the Government. I would
request you to amend the Constitu-
tion. OQur Constitution is a flexible
one, We can amend the Constitution
accordingly to implement Nehru’s
solemn assurance fto Parliament to
continue English as additional link
language so long as non-Hindi speak-
ing people want it.

MR. DEPUTY-SPEAKER: Resolu-
tion moved:

“This House do urge upon the
Government to amend the Constitu-
tion so as to implement Pandit
Nehru’s solemp assurance to Parlia-
ment that, besides Hindi being the
link language, English would conti-
nue as additional link language so
Iong as non-Hindi speaking people
want it.”

Now, Shri Shyamaprasanna Bhat-
tacharyya.

SHRI K.
(Dharmapuiri).:

RAMAMURTHY
My name is at No. 2;

N



®ws  Bolbh «
it is my gupn mow lo move the resolu-
Wion.

MR, DEPUTY-SPEARER: As per
the rules. there can be only one mover
of the veaolition. Being No. 2, you
are getiing the precedence in the
speakers’ ligt. That is all. Shri Bhat-
tacharyya may speak after hum,

SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu): I have also
-halasisb e b

n.

MR. DEPUTY-SPEAKER: That 1s
a different matter.

Shri Ramamurthi

SHRI K. RAMAMURTHI; Sir, the
rasolution for the consideration of the
House {s:

“This House do urge upon the
Government to amend the Constitu-
tion so as to implement Pandit
Nehru’s solemn assurance to Parlia-
ment that, besides Hindi being the
Link language, English would conti-
nue as additional hink language 80
long as nmon-Hindi speaking people

wani it.”

16.08 hrs.

[SHRt DHIRENDRANATH BASU tn  the
Chair]

*Sir, even in the last Session of
Lok Sabha thig Resolution of mine
got a place in the Ballot and it was
put on the agenda for the Private
Members’ Day Since the resolution of
my hon friend Shr; Samar Guba got
precedence over mine, my resolution
lapsed. I am very happy that the Bal-
lot Box of Lok Sabha has considered
again this moment as the most op-
portune for introducing my resolution
demanding that Pandit Nehru's assur-
ance on language to the people of
non-Hindi speaking States be given
constitutional sanetion.

Shri Jawaharlal Nehru gave this
solemn assurance to the non-Hindi

FHALGUNA 36, 180 (SAKA)
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themselves about the official language
of the country. The political transfor-
mation that has taken place in the

the political climate prevailing in the
country now, has made them feel
that even Nehru's assurance would go
with the winds.

The Janata Party at the Centre 18
a party of political groups of varymg
voices and differing hues. It is a
conglomeration. which has thrown the
entire country in a cauldron of con-
fusion.
proved that the Janata Party had no
roots 1n the southern States. The
people of southern States elected
Congress candidates, The non-Hmd:
speaking people of Southern States
bhave reaffirmed. in the recent elec-
tions to the State Assemblies, that
they have no faith in the Janata
Party, which has no economic policy
except the plank of language fanati-
c1sm

The leaderg of Janata Party speak
whatever comes to their mind, which
has forfeited the confidence of the
people of Southern States that Nehru's
language assurance would be honoured
by the present Central Government.
They are afrald that thelr rights
would be denied and they seek cons-
titutional protection to Nehru's as-
surance on language.

"The ariginel speech wes dslivered in Tamjil

The Lok Sabha Elections .
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Instead of concentrating on resolv-
ing the economic problems, the Janata
leaders both in the Party and in the
Government are spending their energy
in slogan-mongering like ENGLISH
NEVER HINDI EVER. I know the
reason for this. The Janata Party
Government is representing only
Hindi-speaking States and 1t is not
a Ceniral Government representing
the entire nation, Naturully they want
to cater to the palate of Hindi-speak-
ing people only and in this process
they do not mind even offending the
susceptibilities of non-Hindi speaking
people.

With his charismatic personality,
Pandit Nehru could have declared
Hindi as the only language of India
on the dawn of 15th August, 1847
and the people would not have bat-
ted their eye-brows; they would not
have resented it at all. Why did not
Nehru do that? He knew that the
language is the heart-beat of the
people and he knew that language is
next only to life, The future well be-
ing of the nation was dear to him.
But the Janata leaders, who in a group
took a solemn oath before the Sama-
dhi of Mahatma Gandhi, are flout-
1ng the elementary tenatg of Gandh-
1sm. QGandhi said that Hindustani
should be the language of the nation
But, much to Wis chagrin, Hindi was
made the language of the country.
Now, the Janata Government, inspite
of their commitment to democracy, is
keen to push down the throat of un-
willing people Hindi. I would like to
warm them that they are only sowing
the seeds of separation in the country
witth this kind of language chauvin-
ism. In 1956 when the country was
aflamg in language fanaticism,
Jawaharlal Nehru could have stood
unmoved by the things happening
around him. He could have put down
the linguistic fracas. But he had the
messianic approach to the myriads of
problems faced by the country. He
constituted the States Reorganisation
Commission, for, demarcating the
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Btates on the basiz of lanjuage. Cro-
oked wund narrow thinking, which
seems to be the prerogative of Janata
leaders, was alien to him.

In the recent Janata Party Con-
ference convVen® at Coimbatore, the
Prime Minister, Morarji Desal claim-
ed that Hindl is being spoken by 80
per cent of the people in the country
and hence Hindi ghould be the link
language. I deny this and this claim
is not based on facts but merely fig-
ment of imagination. I refer you to
the 1971 Census Report, according to
which, out of 54.28 crores of people
only 16,25,77,612 people only speak
Hindi. I have taken this figure from
the Pocket Book of Population Stat-
istics, 1872 published by the Govern-
ment. Even this figure of 16.26 crores
is not correct. This is an artificially
hiked-up figure just to boose the
number of Hindi-speaking people.
Again in the Censug Report, you will
find that 47 dialects, from Awadhi to
Surgujia, form part of Hindi. The
number of Hindi-speaking people has
thus been multiplied by adding 47
different dialects under Hindi and
Hind1 is being imposed on this dublous
claim of g language being spoken by
majority of the people. The statistics
are compiled by the Government, not
by me. This is going to lead to an area
of strife and controversy.

At the time of piloting the official
language Bill in the Lok Sabha, Shri
Lal Bahadur Shastri, the tormer Prime
Minister, said

“Price Minister (Nehru has sug-
gested in his assurance three
things: One is that English should
continue beyond January, 1965, The
second is there should be no time-
limit prescribed for this purpose.
Thirdly, the views of the non-Hindi
speaking people should he taken
into consideration before arriving at
any final declaration about having
Hindi as the only link lunguage.”

Let me inform you and the House that
Pandit Nehru had the vision that lan-
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guage controversy would lead to the
digintegration of the country. While
spesking in the Constituent Assembly
on 13th Beptember, 1848, on the lan.
guage, Pandit Nehru stated:

“Is your approach going to be
democratic approach or uauthorita-
rian approach? I venture to put
this question to the enthusiasty for
Hindi because in many speecheg I
have listened here and elsewhere
there is very much a tone of autho-
ritarianism, very much a tone of
Hindi-speaking area being the cen.
tre of things in India—the centre of
gravity—and others being the frirges
of India. That is not only an in-
correct approach, but it 1s a danger-
ous approach.”

Nehry was in fact prophetic and his
approach of 28 years ago {s true even
today. Perhaps as a statesman he
could envision the state of things to
come n 1877,

I will refer to what Dr. Singhvi a
constitutional expert not belonging to
any Bouthern State has to say on the
cooked up statistics showiug that Hindi
is spoken by majority of the people.

*Whole dialects which have noth-
ing to do with Hindi have been in-
clyded in Hind: census. Even lan.
guages like Urdu, Punjabi and Ra-
jasthani have all been included, filch-
ed fo make Hindl the language of
the largest number of people 1n
India.”

Let the Prime Minister controvert him.
Dr. Singhvi refers to the 1071 Census
figures.

By repeating that Hindi is being
spoken by majority of people in the
country, an attempt is teing made to
enslave the majority of nea-Hindi
speaking people of the country.

' Let me quote what Shri B, C. Roy,
the West Bhagal Chief Minlster had to

my a0 & Iﬂdﬂﬂmm

mﬂ?‘"‘ the ‘West Blnnl As-
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“It is a Iact that constitutionalists
who were discussing this problem
were obsessed with the idea of a
country having one language, but
they forget that Indla is a polyglot
country, that there is a large volume
of people who have developed their
culture and tradition on the Dravi-
dian languages. The Mongolian lan.
guage also has got a fairly great
and large influence over the langu-
age of some people of the country.
Therefore in a country which is a
1 polyglot country go far language
s concerned, the question of having
one language only need not be such
a difficult problem and it is possible
to have in a country like this more
than one language, which may be
called the official.”

This Resolution has not yet been an-
nulled by the West Bengal Assembly
and It is in force.

Day in and day out, the Hind: zea-
lots are engaged in language ch:uvin-
ism. Insults are heaped upon the non-
Hindi speaking people. One Minister
sitting in London gays that Tamil is &
Dasi language und in fact all regional
languages are Dasi languages. For-
tunately be has said it in London. Dasi
in Tamil means Prostitute. If he has
guts and gumption let him come to
Dharmapuri, my constituency, and say’
this. Hig family will not get evenr
shreds for his last rites. It is said that
those who do not speak Hindi have
no love for the country. The hon.
Minister says' I will not speak English
because my parents were no English.
Does he mean that those who speak
English have English pauntage? What
a calumny?

Our Prime Minister gays: do mot im-
pose English on Hindl-spenking peo-
ple; similarly Hindi should not be im.
posed on non-Hindl speaking penple,
This is just sugar-coated pill English
i{s not hereby anybody's mercy. It has
been 'Ihue for 300 years and it will
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driven away from Hindi-speaking
areas and non-Hindi speaking people
will have to correspond with Hindi-
speaking people only in Hind:. Simi-
larly, in the recently held Official Lan-
guages Conference, Shri Charan Sirgh
and Shri Morarji Desai stated that
within two years the regional langu-
ages should become official lenguages
of the States. I have no grouse against
this statement. But, if it means that
English shouid be expelled from the
States, I am opposed to it.

Hindi ig the only official language in
U.P., Bihar, Madhya Pradesh, Il‘ma-
chal Pradesh, and Haryana. Instead
of pulling up these State Governments
for acting prejudicially to the integrity
of the nation, Shri Morarji Desai took
exception to the introduction of two-
language formula which has been in-
troduced by the Chief Minister of
Tamil Nadu. He says that Shri M. G.
Ramachandran should have consult-
ed him before doing se, as if the other
north Indian States have done so.

The concept of three language for-
mula wag that non-Hindi spesking
people will have their regional langu-
age, English and Hindi and the north-
Indian Hindi-speaking States will have
Hindi, English and one of the south-
ern languages. While the Southern
States have vigorously implemented
this three-language formula the Ilindi-
speaking States took to Sanskrit, which
is akin to Hindi and no South-Indian
language has been taken up by any
State in the Norfh. Yet the Prime
Minister says that Hindi will foster
national integrity and the patriotism
of Southernerg will make them learn
Hindi.

The non-Hindi speaking reople have
lost their faith in the professions of
this Janata Government and they
doubt whether even the assurance of
Prime Minister that Hindi will not be
imposed will be honoured. I would
like to appeal to the hon. Members of
this House, coming from different parts
of the country that the language issue
can be settled only through under-
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standing and appreciation and not in
anger, animosity and annoyance. Lan-
guage ig a question of life and death
for the people. If you want to use
force, it means destruction for both.

If the language tangle is to hbe re-
solved amicably, if it is to foster na-
tional unity and integration, then this
Resolution must be accepted wunani-
mously by this House directing the
Government to amend the Constitu-
tion by incorporating Nehru's assur-
ance on language.,

At A W @t (TEIEd) 4
¥ geqma FLATE |

fFaser d, -

‘F & fod dfaam & qwnew’ w5

s fer @ o (1)

WMo TS fag  (wrrerge) ¢ &
TETT F@TE |

w1 faa 7% 29 73 wrvataa w1 -
frag s & o7 dfqam & goa=
#< 5 qeod Aoy g & meman
AT wreT ot F@ aw wiafem
TETF WTAT FAY FAY T GF AR
qrt & =@ 17 F '@\ a%
‘g qmr F A #§ @qaifas
gyawat &1 fFarfeaa w3 6 ag
gffeaa #% f Tl amer, o1 o
2 #Agar 3 sfawa W gra ey
AT 8, F TT F FTO0 WG FY
o g wmart & fe 9%
a9 T Ay \” dfeeafea faar
a0 (2)

AT AT FIAGE A WS F
T dfem Twga S afew & ar-
yarg AF F ¥ qft @ afes =
A FAF QF qHE WA AT |
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it FR STy St gu off Twefa
ATE % w7 fo 37 wrwe F Frg S AR
FT ATYAVE F N FL T A WA T
AIAVSH EIMT AMTgT A I § g wwar
AT Jifge | THF HerEr IFHA AT
WY qga WA GG D@ HAFT IWE IAN
# gravas 78 qAAAT WL 7 qg FAfera
&1 dfpa & 3a gaww wgm 5

ATHT &T T T GIZAAT T & AL THH

raey § g ¥ fa=rar € Sfge

s FaT T fa=t 9w 42 wfawm

NI HT ATT E

SHRI K. RAMAMURTHY: Sorry
for a gmall intervention, Sir. He is
quoting, but I have given statisti¢cs—
these are Government figures, Out of
58.3 crores population, only 16 crores
of people are Hindi speaking popula-

tion.

Mo TR Tag (W) a7 a7
qgeft &Y ara § 5 & fer Y wmww €
wére wete, & 5 w@r a1 e S a9
fir feedv Y agq ardy W § 1w
fawr & fagrdt o3 & fF was wor
Tt IraTerd v & e S £t g
Frér IowTaTe & AfET e oY @ faen-
FT 42 wfama 7 a1 %Y S g | e
¥ qoar g & wreaad # il arefq ard
fFaid ?  arag <Y ar ot sfdwa
77 qT WY g9 F@ T ag gardy g Wi
B mre o o e T R & e
afqer ATar FF @R F AT ERT E
F+ Y straure far § fe afwemg &
afwer ¥ w19 §), wier ¥ Fqq H, wAew
¥ g ¥ AR S ¥ gotgraw § w14
2t a9 3% famedr gt € )

weqe Agied, 9g W wgr W %
AT T A AT | OF ATAAET
W & .3 wl dfftrer & & fieg o 21
s Y 8 Gy af T orey vy F ety
<& it ot drea £ G wravdw )
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wrrater ot & e =rrean § ST ey
T Fgr g B oo v § @9 gedltdr
F2r FY FEY WINT AL 1 TSI &Y
FEar § | HEr A€ ot HX ugrer
et T ager Ty feermr ww d, g
T Y gaATty 9T T @nt g, & savar
av aEY FEAT TG, AHT AT F AT

& grarg § 31 weg HIOHT §a1 § 9ET

Iufeqa FTAT TG | ST BFr AT

“If I had the powers of a despot,
I would to-day stop tuition of our
boys and girls through a foreign
medium and require all the teachers
and professors on pain of dismissal
to introduce the change forthwith. I
would not wait for the preparation
of next books. They will follow the
change. It is an evil that needs a
summary remedy.”

g T oY ¥ wEgy At 1 W ofed WE
F¥ ara g3 § 1 dfeq gE ¥ A
o ZH 397 FT FATr T ATAT HY ATATEA-
T U4 dagAuear F FRU W1
# gara a7 a1 dfed IgE F oF WA
¥ F g § AW A AT A, g LhD
W FW & | AT 9ge ¥ |4 FE
ag & A1 ga7 § @Ar wan g

“Hindi now has completely as-
sumeqd the role of national language
and most of the work of the cong-
fess is being déme in Hindi. It is
gratifying to learn that Hindi is
increasingly spreading in Tamil
Nadu.”

SHRI RAGAVALU MOHANARAN-
GAM: It dig not happen at may time.
So far as Tamil Nadu is concerned,
Hindi never spréed i the area of
Tamil Nadu.
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ot ot fog ¢ & wgmr g B
STAETA T {1 | WTOR gee ¥ ¥ fad
swae fadr | o dfwery wwr @
wEwTT & g ¥ feyR i o ar
oY 13 fausay, 1940 wY afex dge A
g A A W, ¥ o) & e waw
LIRS B

“It 15 perfectly right to say that
English has done us & lot of good
and we have learant much from it
and progressed much But normal-
Iy no nation can become great on
the basis of a foreign language
Why? Because a foreign Ieguage
cannot be the language of the
people ”

Father of Nation said that national
language should represent the compo-
site culture of India

wwmafe wgwa, & oox frat ¥
v fE o Tegwm & wrew ¥ afa-
ure fratdt ofeay & aro @ aw
TTT A u A O WY T g,
wra fgdY w T 1 wved g
o

We have done the wisest thmg pos-
gible and 1 am glad, I am happy and
I hope posterity will bless us for this

awqw ¥ figdr o) wfghonfodt ot 3=
§ fft o) oftr s aoelt &
T, GUT AN X 7YX WA & AT A
wT ¥ wrome figrm Fror ot v oy o
oY wgr ey st ¥ ey afow fihy 3
wod ¢ | s oegfiar oy el €
Tt vy il W Y A il WY
O wfgd w1 @< §r e
o §, ey oo 1 wed g
® Wi fin afiearg & O www ¥
figrdt wh wmfiafy & sftc SowY awmr
I
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WAL ¥ XW Wy & v e
gz wawet ¥ wgr a1, T 9 300
W Wi @) Ay Wl o o
wET W A6 SN W AT AT

English should continue to be used.

Afirr ek fer & fordt it o Ao
a1 fe

Common language of the whole of
India can be Hind:

war faf ofew & adat fawrw
for 77 qzarfa drarchar, St wtim ¥ woow
¥ ot wiqreT T W@, SRR
T, ofr weritwr, o faere w, oft

WARTHEA, WAL W St e dwe-
T, T OF quwy awrey fean v fo-

We support the view that the Union
Constitution should lay down that
the national language and the script
shall be Hindi and Devnagn respecti-
vely, that in the Federal Parlhament
business shall be transacted in Hindl
written 1n Devnagn script

fagnfsdorag) gam N
wgx § 5 Iere e Wi afer wrer &
garm A § 1 wrored #y  geEfy
¥ o ¥ qnelr § fe 4 febe <
wady §, o g oY I ¥ W,
ou ot firr wt &, &y 99% W
ofgm ¥ off weowd  TrTeT,
frewrwrd Wt SEeNE W@ o
frerdy oo gu € o dic ur O
<Frr aferor Y § 1 oY wro W wrae-
ot % writ |

& aTCwAm TR ¥ efr & o dw
et oY fiear §, ofew e wwt &
e 8 ¥ fyan § e sl ot il
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afrsw ¥ &1 g wwEr arff B

" frer | fi vy i ooy & dw WY o WO
wight § 1 @it W e § fie ag v
ey 1 & wgr i fe v few &
e mar g1 ool 43 sror fean fie
e qdf o ofigwr it sex
¥ S o e o g &« e g
fio el g & il vy gt & 7
fiow gfie & gw wgd § e v gl
e W @ ?

forery o & & 25 797 ¥ qur @Y
g1 foer wrea it wed st &
wegn ¥ frar rea gt 40 wuoft gw
ST %7 safveaT & framdt & qme, og
forerr wreer wgaT 1

st faararereaft gfew & g are
9 ¥ gUAT gHTO-Te wget ¥ gufeqa
fear ar, &1 9wt afer fear a1
fore Tz W woe TWTeT A Y, FEEY
Ttgar 4 faw avdfr &1 gW A
afqor e ¥ WY 9F & o day & e
wraTer W 2 d R fadt amwa €
gafad s & giesir a1 T
glezator & WY g8 @ fedt w1 sam
boind

g el S oprwEaw A €
& 7% Agr g fe afgq, s=7 i
RAATHA 7 FA$Ta A g1, qW AE V&S
oot o & lY oW % Ty T 84,
#we W wfer afve w7 Awy & fad
i AT ERR 1 s ot ard §, oA
§ % wa 7% T aw aw e e T
firwrer ff g

& ¥ gy ard wrand £, Afer wt
ot wrarw wre o &, fee ot et wmar
Ny o d o
oy arlt 26 wradwew § Afier i wner
sy eqrr fearrar )
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awrefy wgay, oW fgedt & faww
Hyw wed § oY e il & e gt
afwor & Wik gz & g & f g afem,
wwE, Rwaraw v ae ¥ faere ad 8,
W wga ¢ f6 Wi g wrd e
WTHRT T ST SqTET AT Y + Wik
# e o &Y Teww g §, et ofy
9T gRTT M A g 0

SHRI RAGAVALU MOHANARAN-
GAM: This is a matter of imporiance
to the non-Hindi speaking area. It
is a very important issue for Them.
We should be given more chance.
We should be given first preference.

MR. CHAIRMAN: Pleise take your
seat. Now, Shri 5. P. Bhattachayya.

SHRI SHYAMAPRASANNA BHA-
TTACHARYYA (Uluberia): This is &
very delicale question. This 1» a
very important matter also. Here we
have got to consider the question of
natfom: integration.,

India is a country where so many
people speak go many languages, each
one learns his own language. But, as
the days pass, new languages are also
developing. Take for example Napa-
lese. That ig coming to the field
They are also demanding their right
for this language. If we love our
country, we must love integration we
must respect everyone In this country,
We must not differentiate in this
respect.

National integration and the pre-
servation of unity is the basic task
of every citizen of India. We must
take it for granted that everyone
must learn his own langusge with
equal respect. We must not forget to
show that respect to other languages.
We must proceed firstly on the basic
of equality of respect to each langu-
age as a citizen of this country. That
is the principa] premiss on which we
should proceed. It must also be
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charyyal
understood that English language has
corce to us as a colonial heritage be-
cause they ruled over us in this
country for more than two hundred
years and 50 we have been compelled
to learn their language for service, for
our existence and for our education.
So, we must not forget that too. It is
remaining in uf as a colonial heritage,
A free Indian citizen must know that
this cannot be denled. We learn
other country’s languages as g cultu.
ral requirement and, as an academic
interest, we also learn Chinese,
Russian, French and German langu-
ages Our scholars are compelled to
learn those languages. That also must
be accepted as a fact Morever that
is not our mother-tongue. Enghsh 1s
not our mother-tongue We must rea-
lise this, L&t us first realise that the
first thing is as to which one has to
take ity place—English or any other
langyage—in our country. The fact
of the matter is that there is a lot of
change taking place in our country.
Hind: population is highest in our
country and sp Hindi is used by a
maximum number o! people of our
country. This must also be taken
into accoun® Buf, we must not 1m-
pose Hindi by force or by anything
else, We should not go against the
sentur.ents of the people Otherwise
those who are habituated in English-
speaking—not in Hindi—may react
Maybe, very small percentage of
people only know English in  this
country and jt is with them that we
are corresponding with or with whom
we come across. We must realise this
dlso. It is not a question of the
number but it is a question of senti-
ment, the feeling So, our Hindi-
speaking people must have patience
so that English can go away, wither
away from here and Hindi can take
ity place as a link language position in
our country and afterwards it be-
comes the national language in its
natural course. But kindly do not im.
pose it on any person whatsosver
Only a few persons may remain who
will be sticking to English for a long
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time., Let them. But afterwards
they will learn Hindl. Hindl is not
a difficult language to be learnt, It is
easily spoken.

Sir, I come from West Bengal
West Bengal has a majority of Ben-
gali speaking population. BStill we
have accommodated Hindl language.
It is natural for us. People from
Orissa come to us, We have not yet
accommodated Oriya ag Hindi. That
is a fact. This must be realised. Now,
Nepalese and Santhalis are coming
out. They are trying to have their
script We are welcoming them
Fgwiul and imposition of a language
is a~BET Mg for our national inte-
grity and national development, Our
Hindj friends must have patience.
When ultimate thing is assured why
should there be haste or impatience.
Try to be patien®.

Sir, India 18 a very big couhtry
from Cape Comarin to Kashmir,
Each one of us must respect gll the
languages. Let us proceed with this
attitude. If this atfitude iz adopted,
I am sure, we must be able to solve
the language problem and will come
closer and closer day by day. So,
Mr Chairman, I want to make an
appeal that with a sober mind we
shoufq proceed on solving fhis most
sentimental question, With this ap-
peal I resume my seat.

SHRI K. GOPAL (Kwmrur): Mr.
Chairman, Sir, I rise to supoprt the
Resolution moved by my friend, Shri
Somasundaram. Sir, when my friend
moved this Resolution, I was quite
happy because this 153 the burning
issue of the day in our country.
When this Resolution was tabled, I
sincerely Yelt that my friends oppo-
gite would join us in passing this
Resolution unanimously but, Sir, from
what my friend, Dr. Ramji S8ingh
spoke...My hopes were shattered
Instead of having a regional approach,
an approach which will solve the pro-
blem hig speech has only ignited the
problem. I am sorry to say this
Since independence, we have been



languages. With all ¢Re zeal, with all
the sincerity, people in the South
through Dakshin Bharat Hindi. pra-
char Sabha, started learning Hindi
But I do not know whether any Uni-
versity In the Northern-part of India
or whether any school in North has
even cared to teach any of the South
Indian languages. There may be
some schools here and there teach-
ing a South Indian language, This
only shows the utter contempt they
have for South Indian languages.
That is why in 1985 when the people
in South rcalised that Hindl was
being imposed op them the D.MK.
gave a call tp the people. Some
thought that it was a political call.
But what happened was that the mo-
ment they started their agitation, one
and all, irrespective of the parties they
belonged to joined the agitation. The
entire Tamil Nadu was in turmoil and
many F¥® lost their lives, Even in
1861 Conference, a formula was
worked out. I would like to know
what harm will be done {f we have
many languages as our national langu-
ages. Small countries like Switzer-
land has adopted 4 languages as their
national languages, Canada has adop-
ted 2 ag its national es, Bel-
gium hag adopted 3 ag its national
languages and the Soviet Union has
adopted 16 as ity nationsl languages,
Here even the Gazettes are published

in all the 18 languages.

Therafore, 8ir, to gay that we should
learn only Hindl is not reasonable on
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our part. If you say English is
foreign yés we also eel that Hindi is
foreign to us. Qur friend, Mr. Bhatts-
charyya, has declared that it is a colo-
nial heritage that we have asoquired,
It is not our intention tHit English
should continue for ever. We must
have g language of our own. But the
question is: what language? 8ir, the
Prime Minister says since the majo-
rity of the people speak this language
we must speak this language. If
you talk about the majority, in our
country if you take bird, population,
crows are in majority. But what 1s
our national bird? Majority of ani
maly were pigs donkeys and monkeys.
What is our national ®nimal? When
you talk about giving protection to
minorities, for God’s sake please du
not throw this argument at all, My
friend who gpoke earlier gave satis-
tics that Hindi is not sopén by 60 per
cent or 70 per cent of the people of
our country as rlaimed by the Prime
Minister. Recently in Coimbatore, in
a Janata Party Political conference,
the Prime Minister is reporteg to have
sald that he refuted the charge level-
led against him and his party that
they wanted to impose Hindi on non-
Hindi speaking people, He said:

“l cannot say anything more
than that this is not true at all
There is no question of Imposing
Hindi on anybody, But we must
also see that the country has to be
one and in a country with 17 natio-
nal languages we have got to live
together and understand each cther”

The spirit behind this resolution is
good but any amount of ministerial
assurances, any amount of talks in
public meetings and political con-
ferences is not going to satisfy us.
What do we lose by incorporating
Pandit Nehru's assurances in the Con-
stitution? That is what we want to
say. Mr. Desai went on to say in that
conference that he considered all the
17 languages as equal ang he was al-
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in the languages; of the Btates ...
He said further

“1f another language other than
Hindi was understood by more
than 15 or 20 per cent of the people
then 1ts clam to be the sole off-
cial language ot the country could
be conmdered But only Hindi was
understood by more than 50 to 60
per cent of the people m the coun-
try whereas English was under-
stood by only two to three per cent
ot the people As English was not
part of the 17 languages, Hindi had
been made the official language
under the Constitution

While conceding that there were
some people who were fanatical
about the introduction of Hindi
the Prime Mimmister asked 11 it was
not true that the same type of fanu-
ticrsm wag exhibited by those who
pleaded for English which was
understood by a few™

17 hrs

Here I ghould like o tell hym that
it 15 not out of any love for English
that we plead for this thing If you say
that English 1s foreign 1 completely
agree with you But ag far as the
peopls of the South 1s concerned,
Hind: also is as foreign ag Enghsh
That s the reason why we oppose
the mposition of Hind: tooth and
nall Let us not forget the fact that
the poeple of the south especially are
very sensitive about it and any at-
tempt to impose Hindi will be dan-
geroug to the integrity of the coun-
try We charge you, gentlemen that
i there 15 danger to the integrity of
the country it is from you We are
not asking for anv division of the
country But on this issue one has to
conmider well What 13 happening
today®? Take the P & T Department
directory, it comes only in Hindi you
take the TV coverage m Madras, only
Hindi commentary If T go to Con-
naught place on my dhoti I am being
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called g Madrasi and there is a slang
which I do not wish to use in this
House It only shows the utter lack
of understanding and lack of consi
deration on you youur par towards ps

Therefore I request you not to be
carrnied away by emotion If you are
carned away by emotions, we have
every right to be carrled away too.
It you have love for your language,
we hdave alsp love for our lamguage.
Therefore, the only way to solve this
problem 1s this Please, for Gods
sake, accept this Resolution and let
our fmends who speak after Ramyi,
not speak n the way he qid There
will be a flare up With these words
1 appeal to the hon  Mimister to
accept thig resolution let ug pasg it
unammously and we will be creating
history in the Parliament of India oy
doing so

SHRI RAGAVALU MOHANARAN-
GAM (Chengalpau) Mr ChairmBn,
T am verv glad that you gave me an
opportunity to speak on the language
15%ue, on the resolution for the conti-
nuance of English ag an additional
lIink language, along with the Hind:
language Tirst of all should like to
request the hon Members who be-
long to that side, especially those
who belong to the Hindi speaking
areas (0 remember one thing This
15 not a problem of Hindl wversus
English byt it 18 a problem of Soutb
Indian languageq versus Hindi, this
13 a problem of non-Hmdi speaking
people versus the Hindi speaKing
pecple Whenever we speak in Eng-
lish they say to us you have affection
towards English language whereas
you have no affection towards Hindl
language which Is the national lan«
guage that 1s the opinlon expressed
by our friends here I should like to
ask them two questions What do
we mean by the word ‘mation’ and
what do we mean by the word ‘lan-
guage'® Natlon, according to me,
means a territory consisting of dif-
ferent types of people belonging to
different regions, having different
conventions customs and practices
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but all should belong to a particular
culture. Langusge Is the source

is considered to be correct, we can-
not ¢gll our country as a mation; put

a sub continent. Only on this
basls I want to say something about
the language issue,

The language issue hgg been dis-
cussed for the past forty years in our
country, not from 1847 or 49, not
today or yesterday. We are passing
through a very swift period of transi-
tion and what we do today may not
be wholly applicable tomorrow, What
have we done? Can Hindi only be
our officlal language in the whole
country from Kanya Kumari to
Himalayas? What they have done
25 yearg before will not be applicable
in 1977 or 1878. I am coming from
the deep southern part of this coun-
try. My mother tongue iz Telugu. 1
speak Tamil; but here I am speaking
in English. Tamil is spoken by 4.5
c¢roreg of people in Tamil Nadu. It
is a heavy language; it ig an old lan-
guage. But on that ground 1 am not
saying that Tamil should be the role
official language in the whole coun-
try.

The persons who have Hindi es
their mother-tongue—which wag born
only two hundred years ago on the
banks of the river Ganges, without
bhaving rich literature—they have
only Tulsi Ramay®na in Hindi—
want Hindl to be the official language
for the whole of this country from
Kanyakumari to Himalayas consist~
ing of 80 crores of people. We speak
Tamil, nearly 4} crores of people are
talking Tamil, we speak Telugu, nearly
five crores of people are speakinhg
Telugu. Do you think that our coun-
try is a chote country, small country.
No, our country Is a very very big
country consisting of sixty crores of
people. A particular language is spoken
by three to four crores of people. How
Can you expect that all persons
belonging to our country should
adopt one language, that Hindi should

Vasnie B RS WA

#90 (SARA) Additional Link 426

Language (Res.)
be the sole official language of our
country, leaving other

which have rich literature, heritage
and culture,

May I ask a quesiion? The Hindi-
speaking people gay that Hindi ghould
be the sole official language and for
that they give a particular reason
viz,, that it is gpoken by the majority
of the pecple of our country. What
is majority? I am not a student of
Mathematics. I am a student of His-
tory. I do nof know anything about
mathematics, not even elementary
mathematics, 1 fee] that 51 per cent
iy considereg to be a majority. Not
even sixteen per cent of the people
in our country speak Hindi, not even
five per cent can write Hindl. 'fhe
Hind) language is spoken in
three to four States viz., MLP, UP,
Himachal Pradesh and so on, ang it
is not spoken through out the breadth
and length of this country.

We have a language called English,
which is a gift of the Goddess of Edu-
cation, gsaraswati. Thig is not what
Mohanarangam says. This was said
by an eminent scholar Shri C. Raja-
Bopalachari, who had opposed Eng-
lish, who wanted Hindi to be the ofi-
cial language in the year 1938. Such
a great man, such a scholar, Shri
Rajagopalachari, who said that Hindl
should be the official language in the
year 1838, came forward in the year
1965, after geeing the attitude of the
Tamillians, the attitude of the hon.
non-Hindi gpeaking people, anq sald:
“No, No, Hindi should not be the sole
official language. We should treat all
the languages as equal” | want to
ask a question. Who are we? Are
we the last generation of this world?
Who are we fo determine as to which
language should be the official lan-
guige of the country? Are we the
masters of our future generations?
Are we the masters of our posterity?
Let us think something about the
economic development. Let us think
about the developmental activities of
your country. Why should we wun

o .



policy? Of course g very complicated
issue.

On the other day, I asked a ques-
tion in English and the Answer by the
concerned Minister was in Hindi I
would like to ask a question: [g 1t
not the convention of this Parliament
that when g Member asks a question
in English and if that language is
known tp the concerned Minister, the
Minister should reply in English.
Then it was said, the Minister can
speak in either ong of the two lan-
gumges, viz, English and Hindi. To-
day when an hon. Member asked a
question in Hindi and the Minister
started answering in English he was
asked to speak in Hindi and he spoke
in Hindi Why? Why was he pres-
surised to speak in Hindi?

1 would like to ask a question. You
agree that I am the citizen of this
country. 1 do not know English; I do
not know Hindi, Do you mean ty say
that T ghould not become a Central
Minister? When you say that a
Minister can speak in one of the two
languages that means only persons,
who know either English or Hindi,
can become a Minister in the Centre
Where is justice? Where is the langu-
age issue?

Our Doctor here has pointed out:
“We have liking towards Tamil, to-
wards English and towards all the
languages.”

Touch your heart, think about it for
a flicker of the moment—I am ask-
ing the Hindi-speaking people—
please stand up, touch your heart and
tell me. We say that Tamil is the
richest language in this country. Do
you adopt Tamil as the sole official
language of this country? No. You
will not accept. T will say, Telugu is
the sole official language of this
country. But you will never accept
that. Similarly, if you say that Hindi
should be the officlal language. wa
will alse never accept that.
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My friend, Mr. Gopal said: you are
creating a way for the Balkanisation
of this country. If you say that Hindi
should be the official language of our
country, 1 want to tell you that our
country will be broken into pleces.
But 1 do not want that. I am for the
unification of the countiry, I am for
the unity of the country, My father
was a perfect Congressman; he had
been to prison thrice, he had been to
prison in 1942; he was in jail for six
years, he hag worked along with great
people, eminent personalities during
our freedom struggle. I am his son,
I want unification of this country. I
do not want thig country to be broken
into pieces, Why do you unnecessarily
create some complications? Why do
you wunnecessarily say that Hindi
should be introduced”

I will tell you one thing. We have
our Tami] in Madras, You have Hindi
here.

(Interruptions)

1 do not know what exactly he 1
speaking because I am not in a posi=
tion to understand. Our country 1s so
big that even to come from Madras
to Delhy, it takes two hours by plane,
It isa very big county. Don't think of
your own constituency first. Thinking
about your constituency, do not talk
about the language policy. Think
about this nation, think about Kanya-
kumari, think about Himalayas and
then come forward and talk about
this language issue. You forget every-
thing. We are not asking anybody
here to adopt our language—Tamil
language—to be the official language,
whereas you are asking us to intro-
duce the three-language formula, You
ask me to read Tamil, you ask me to
read Hindi....

MR. CHAIRMAN: Your time is up.

SHRI RAGAVALU MOHANARAN-
GAM: Sir, this is a sentimental issue
I have been to prison twice....

MR. CHAIRMAN: There are s0
many hon. Members in the list to
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speak. There should be some time-
limit for every Member.

SHRI RAGAVALU MOHANARAN-
GAM: I come from that particular
part of thig country where we are op-
posing Hindi vehemently.

THE MINISTER OF STEEL AND
MINES (SHRI BLU PATNAIK):
You allow him some more time.

SBHRI RAGAVALU MOHANARAN-
GAM: Sir, this is a sentimental issue.
We are asked to study three langu-
ages. I have already crossed 40, I hope
you might have crossed 50 or 53, and
our Prime Minister has already cros-
sed 80. We should not worry about the
language issue.

You are asking the Hindi-speaking
people to study only one language,
whereas our children are expected to
study three languages—Tamil, Hindi
and English, T for the region,
Hindi for our nation and English for
the international fleld, You ask us to
study three languages. Whereas a
cowboy from Bihar, or a cowboy from
Madhya Pradesh or a cowboy from
Uttar Pradesh can become a Collector
in Tamil Nadu, because of our
English, because of our Tamil and
because of our knowledge in so many
languages we cannot become Collec-
tors in any district in the northern
part of this country. Robert Clive
came to our country and became the
Head of our State without knowing
the ABC of the administration. Hindi-
speaking people without any degree in
administration, just knowing Hindi,
may come to Madras and become Col-
lectors and boss over our children
Do you mean to say that we have to
tolerate it? No, no. Advantages
and disadvantages should be equally
distributed. All the 60 crores of our
people should be treated equally and
j.;‘ languages should be treated equal-

You can ask me a question ‘What is
your suggestion?” I will suggest ome

PHALGUNA 26, 1899 (SAKA)

Additionzl Link
Language (Res.)
thing. Who are you to decide this
issue? Let this ilesue go to our
posterity, let our future generation
decide this case. Let ug not worry

worry about so many problems which
are confronting us and which we are
facing. Why should we unnecessari-
ly drag this language issue? I know
fully well that our hon. Law Minister,
Mr. Shanti Bhushan, can deliver his
speech at 120 words per minute in
English, I used to be here only to
listen to his English, not for any
other thing. Whenever I came to know
that the Law Minister was speaking,
I used fo rust to the House to listen
to him., Even that gentlemen was
asked one day to speak in Hindi. Real-
ly, I admire his English and he speaks
much better in English then in Hindi
If such an eminent lawyer was asked
one day to speak in Hindi, what about
the persons who are not at all know-
ing ABC of Hindi being asked to
speak in Hindi? That is why I request
Members from the Hindi-speaking
areas not tp give so much of attention
to language issue, After all, it is a
trivial matter. Let our future genera-
tion solve this language problem. We
are not the masters to solve this
problem.

With these words, Mr. Chairman, I
feel that there should be an amend-
ment to our Constitution that not only
Hindi should continue as additional
language, but also English should
stand permanently. Otherwise all the
15 languages should be treated as

equal, should be the official languages
for the whole of this country und not

a partleular language.

ot ST ST e (TR < AW
WG, T STewr Ag Er wgeAer W &
w9 oW gfeY ¥ frdgw e e
oE HIRT ¥ AT A A A W
w7 et ¥ 39 I3 wT A iy ¥ fre
w3 1| % o weaTaw  wERT & ST
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[s &t wver ) NwnTET R o § o afer 14
g fis & S swe & oo qw TR AT wraTe ¥ g wfsn o ww fed o
g Ew T A et ¥ weedr wft w8

s foqr & gl woeT &
Wt wrearay faar, gaw Feens w9
fear amar <& &oft & arw ww fear an g
o gieerd 3 gwes fear o g
# wgwa A 1 st afaer wron frate
o 7 Fere v X A A A aferw
TRy WY & S & fow st o
g wfafafa & 9% g ¥ afeaer aar &
#z7 qu frdm fermn wite faoiz &% 30
TR frft Y vrezvrer A Eww wmaT
& w0 7 e frar o) ga 3 ad wif
gt fe et e an ? @
TezwTeT @ieTT WY w1 f afew aEw
wray et Y o §, Wiv afeaw
SFTHTT WY W AT WIS g ¥ Ay
s wrard § fawa afew e
e St snfy afr e & SR R
TE FE T WG § | 14 W T
W At w @1 gAfed ot W
fg=dy 1 ez wrar wEH Y AT A
ag o & wmwen g e Gt o fomr ot
w3 ¢, W1 @t Frdry v &g o oo
wiwfawvaa § &g wmgar g
fis gn afasr wmaT o T WaT
® frg ager aer geamy @ WY e
Curcll

¥R fomr & a7 wEgeEqy W SaET
¢ fr o Foet WY maat & s oY
wata & afae § w0Y At A1 Ty
§/ #ImawgEag TR B
areqt v+t wrfed fr foeelt ety
wom S Frdt T ESvaw ¥
ey w1 ag wfaw @ wfgg Wik
FEET ZTANNR qT AT ATRER | WRHTC
J Zrerera Ay sgereqr @y § fF e ar
afed & oTIET TEEET W Wi
fit ARG ToT o | & Foee

{agmqtfmﬁmﬂﬂm
wIeTe! WY @Arer et ¢ gafee
wman war s oy aga sww W §,
ww wer wifged § | w@ fedew &
wreo ¥ fay o we v vimar Y @ o
afer wafg gr v sAmaT Tar s
ag wyTar o & g ey WK aadt
arft &1 gw Ior fr afemr el de
STy Tt qorcrefy et wY )y A ?
mawAw Y swag ks gt
%Y gAfeq aamar war fr s oY oFar
SqTET WEAVEE § | W U oFAl
oft W @ T geme T wnier
g waft | e guva @ W@,
og ¥ ZFE @ aE wdm Al
gfww gramdfy | w7 # owar &
g & fag g fors shrow, woe e
gA1 wwr gfrard 91 1 wefaw s
ot ar fx zw fadwlr wr %) faw
dmow ad o fdr ® a7

avmfy agng, g8 wramw @
i & arwn 33 ) @Y aut o wRT
W EREY S ST & STy & qvarm
oy frdh 2 sferwrer sritofY ot ey oY
ot G gy € & 1 wore wioft fw
o ar ff omd, weE wieT aeg
arg ay qfews ¥ & wqedr we 2 wfawe
w3 vl av 5 sfrwa g o,
afiwer o et g & fard g
o T, T WTST TEY & WA

Rt a1 e
arefror &gr Wt oY frawETy 7 W
wrd ar aftrery w1 d9ur oAt agt
o ard A 7y frw wwTT WOy ¥ e
w@ femroqeyet &
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oW agy dexr ¥ aw At ot ot ag
ary ey mff & 1 g W ¥ W
e ¥ forg afiror wrer & wrdera,
wrmgaTdy, vwererd oft ¥ g qT A
s sfoy nd &1 o o, oo
¥ &hr Wt gyt ot Wiy, RAATY,
qHT, e Tt
Hamrw & faqa &1 Afes oror
o &Y v oqrd ad §, e ww
wrar fgly oY & oY x@ waT Fow g
v ot fgdt Yy wro AT aT A
wiA, fgedy v w fy e wE
wrar &4t g€ & ot @it gAfas
&F I6T WY WEFAT F qg X7 A w4
T TE &)

0 gag Afgm awd qreal &
| oy wfears 4t i fgdt ) warrs
T4 ST 97 gweT W 9Es wY gErm
aft ar @wm, wiefafas dfox &
& ¥, wofae IR 15 99 w1 w6
¥ fmar | & 97F ag wiey 93 AT gt
g§—

“The official language of the
Union will be Hindi in the Deva-
nagari script for a period of fifteen
years from the commencement of
this Constitution., The English
language shall continue to be used
for all the official purposes of the
Union for which it was being used
immediately before such commence-
ment.”

IR T IFTT ¥ ary wg) fw
wift 15 g AW M, o off wrw
var wrgt | & ag ofr wgAr Amger
fe ox oz @™ e gur a 9ER
ofqn & @ Y ¥ S S e &
ot & | e v T v et
Yo gw 1w vy frde e
sreew gt 1

PHALOUNA 26, 1809 (SAKA)

Additional Link
Language (Res.)

& ogar gy § s wwE awiw
# gud o wnffe s3q T
oft & war F3MT ST gheor W F wgt
o gy 7 awd wmer fadts W o
8 T IR e W) wfrerd f
sy aferor W fged &1 qay awr
s ¥y w1 Wfer qaisg & g%
arg war gen ?

fuara, Nfafer sl i
e gt | wER S W ¥ qF
wror # g9 7w a7 fis e g aek
wrar wifEfrmer Squer @r & 9@ A
dzw afrdw & AFh +@ o} &
ot qlvard  gF0Y, e Ty fgedy o 1R
aff A Awfal § gaoa & am
ST W o O afe W & S
@A | I AT ¥R g
g1 % owl gTER ¥ qrdAT e e
7g sfemt g FY wige | oY F2n
qOATO FHwf@ ¥ fad odwd
& 7 /7 e W # @Y 1 faror-
fadt #Y gz g Trfg v ag fodt o
wier & ot § 1 arfe sl w1 wa
foreft arear =1 v gu faT e
| I |

udfl A dre THo Fe ¥ FEaY
TP JeTg W AW ¥ A e @
¥ ) q& &% ¥ ara g qva § v o
.. . (wwamr)

SHRI A. BALA FAJANOR (Pondi-
cherry): There is only one Member
from DMK who is conspicuously
absent. We are from All India Anna
DMEK. If you cannot understand this,
how can yoy understand our langu-
age?

ot witw s st ;. wTEY e
Wragawdw i fe fro qwe ¥o §
T i @ ¥
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T wft MARE TR T AT
Y IR o uer 6 95mr | & =it
e & @ e & mwa g e o
% afftamdtam f@rdrer wftwr
aft F& & aw 9% qidr off ww
w!

SHRI RAGAVALU MOHANARAN-

GAM: We never wantetl., (Interrup-
tions)

ot df weTw @R Agen &
wez ot & e Rt & amg wdsh oY
ofwme  Saw—uHifmz  ddy—
Fwdy @) fwiagmg
Wit odhvme §RAF F ¥ T
o S AvdT wea sT R Ty
T 2 woly wod wnr f@=h &
qe  ggary wer, afafe wm
ot ot @i-fet & iy, st o
ot | e v A fgr @Y @,
afer wielt ot Y | arAlT wwew
ot Y Y AT TgR § 1 g
oW gEr & 7 (swEwr) 9w 9uY
¥ AT wEe AW @ ¥, oY & mfw
Faqgrgrar) Agedl  wf vy
¥w ¥ g wraT & av9 wifaforr wmr
wislt oy wanft, ow aF f5 wfed-
wrdt &ty ft & At & agew
DA g Hrwyagam g ) I FomeErE
T F AR AR A AT R

g §, ¥ ¥ 3w A flr R @ @
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g Now g e Anfied g,
Nk § AR kW™ ¥ qw
wift ®r et ff AR g1 W
TwY B, ATET KA F § wioh §

¥ §oT W § gEe 7 oF o
wrar & o & 9aTC o weire weg & fag
e wes @ R fod v wend g
WYX ITWY v X wvar a wwar 1w
frg fgrdr &) awa wrar 7 w5 Wi o
®1 wEAd wTaT FE AT, T WRT AR
¥fag Sdacafr gt o awCw W
AT gEpd wfae §, aw @ fgy W,
wifr Y 7Y, gar< #7 fdr o wmar
® S T AT W A §T Wl
el ¥

0 I fied w5 e @
wgY | & wg agm-¥ @ A & W
¥ vt g e fgly O o | T WY
W fgr wndt avg Qan aved §, gt
faely q¢ ovfy o, AR feltwr fim
a6, R gy ¥ el 1 A
% ok 97 wgel ¥ o sdAr e
fis wrernd ¥ findy oft sr ¥ it ofY
af Uil A WY S ot mft
¥ ol wifgy , witeh wfy Oy el
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wfeq | oY I § ey g, ¥ )
wrafoe Sk, 37 ¥ faq WY &
v i e wt o i & & sl
W aff o & ol s WY et
qudt § 1 ¥ & garet ar g g
¥ fir wiboft vt wY g o oY qw Wy
wr gt 7 I F qwd ad gfy oy
e adlt TP v TR Y
wfifear wrer ot oidfy, .

17.32 hre.
[MR, SPEAKER in the Chair]

SHRI RAGAVALU MOHANARAN-
GAM: Can you suggest me an alter-
native way? We do not want
English. But you say, Hindi should
be adopted.

st o gwTe el ¢ e
g Hugwmm g fnafed
ot svt ¥ firg et aferd g,
wgt fg=t wrdt /vl & fad afqor oY
o wrar ufEmd g arfee i
7% & TO%T ¥ qre A MR g, oW
aefrdgawar § A wTH. |,

SHRI K. RAMAMURTHY: Right
from 1856, you have not adopted that.
What is the use of saying it?

ot oiw seve =y : & Qar Wl
Ww o f ! oefew W Wi gaET
T A e ¥ QT N e
aff w1 ¥ afr vl wr omER

wrey aff aw vt 1 Wi ? K qw
Rareft & gy § fe s sl
wTHlg g @9 W U e g
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o @ 0w e @ wig
ot ST wrard &, 7y s W e
o wof st & wromfy & get
tw UmTE, gt A ¥ wew @
fedt oyt e T, Wfer o gt
st ; g R §—xwd §F Wt
agt Gt A ad §, N ww o
pTR et , g et e s O
N T gw afveny T @
g &, o) wrn § W, of wuies

sae ¥ W gur o §, qTg EaC
F WY Wt fadiew § @ Ty ana w) AR
¥ fie viar 1 ww Faw wrgwar & A
&, W v vy 9w dw A dewfa ¥
W T ey SR Am F gfemd
W4T ¥ Fean 96 W ¥ ATfEe Wi ad
a1 s fpet e Wy o § A S
Zw o wr G Aiforg 1 @y TwRW
¥ degfa s o, 39 8w o shgre
AW | AT Ay TG UG G Q
wmar | e afveare, § afww s
€ &Y ¥gt w7 giwT wEwEr  STEAT |
54T a<g & gL wrAl wv o} a0
&9 fadt wan Y amve A w7 A
ot wiaTd @3 §iT wow gl | S
& wgar wgT 6 w9 WAt ¥ i §
o Y Tre w5 e ® vw wforg, QR
fadwf & ot w7 et Fer &, w9 @
7 g7 & fag o 37 T e st
# atwrd ¥ g g€ & v wwrE IER
E el wd § gt Sre & e
il gaTe agt Wil €7 W aRET
<@ §, o 7y g e o oy
w g k& 1 ey forrft o ey
T W wwaAr &, geTar wnAv wifgy o
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[t W st qawl)

T we & gy forg wa F ag srer
g vaw amiT v ¥ e . @
o o AR A § ) Wy deivee &R foar
§ IR T Jwe W

MR. SPEAKER: Shri Pradhan,

THE MINISTER OP STEEL AN
MINES (SHRI BIJU PATNAIK): 1
want to speak for two minutes.

SHRI SAUGATA ROY (Barrack-
pore): After him, I will speak.

SHRI BIJU PATNAIK: If you do
not want Government to say any-
‘thing, I do not have any objection.

MR. SPEAKER: Shri Pradhan,

SHRI GANANATH PRADHAN
(Sambalpur): (Spoke a few words in

Oriye) wqwam

AN HON. MEMBER: There iz no

iransiation. (InT&rruptions).
MR. SPEAKER: I was given to
understand..... R

&t gwim (¥far) | o I
wOAT AV § ArmA e )

MR SPEAKER: There is no trans=-
lation.

SHRI GANANATH PRADHAN:
{Spoke a few words in Oriya)

MR. SPEAKER: Mr. Pradhan_ there
.are some practical difficulties, There
is np shortnand writer who can re-
.cord it, There is no provision for an
interpretation. We are trying to get
an Oriya man for interpretation.
Either you speak in Hindi or iIn
English, (Interruptions).

SHRI K. LAKKAPPA (Tumkur):
‘With your permission, Mr, Speaker. I
want to say a few words. Previously,
when Mr. Sanjiva Reddy was there,
q raised this issue; I raised this simul-
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‘taneouy Trenslation, jssue. (Interrup-

ﬁou)mnnawmtospﬂnmtt'
I will resolvg this..

MR. SPEAKER: We are trying to
get an interpreter in Oriya, but we
are not~mble to get. (Interruptions)

SHRI A. BALA PMANOB Let
him speak in Oriya.

MR. SPEAKER: There is no trans.
lation. (Interruptions) Mr. Pradhan,
the difficulty is that your speech will
not be understood by anybedy, It will
be taped, mo doubt; but there is no
facility now for translation.

S AT WA ;TR A
¥ forg wre A woft o sqerear WY At
g

SHRI BAUGATA ROY: Let him
speak in Oriya, Bir. What iz the harm?
We will understand. (Interruptions).

MR. SPEAKER: All right, Mr.
Pradhan, if you want to speak in
Oriya, you may go ahead.

SHRI C. M. STEPHEN (Indukki): 1
would suggest that Mr. Biju Patnaik
may translate it

MR. SPEAKER: No.
Mr. Pradban.

SHRI GANANATH PRADHAN.
(Spoke o few words in Oriya).

SHRI K. LAKKAPPA (Tumkur):
Sir, I am on a point of order. 1 have
got all the respect for the Member, He
wants to express himself in his own
language and the Eighth Schedule of
the Constitution says that all the

.languages should be respected; but,

about simultaneous translation, in
1967, when I was a Member, I ralsed
this issue and then the Speaker agre-
ed that simultaneous translation in
all the languages should be arranged
here in the Parliament. Now, bere is

-
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a Member who wants to speak and ex-
press himself more eloquently in his
own language, but no arrangement for
interpretation has been made. 1
would Lke to know how Members of
thisg Parllamment can understand a
language they do not know. There
shogld be gimultaneous translation for
the languages of all the States. When
the Schedule says all these languages
should be respected, will it not amount
to a breach—that we are not enabled
to undertstand such a beautiful speech
he ig making. ... (Interruptions).

MR. SPEAKER: There is no point of
order.

We have called for applications and
some applications have come so far.
We are selecting the persons concer-
ned, lor the purpose, but they will
have to undergo some orentation
course first,

In some of the langua.~s we have
been able to provide Interpreters, but
for some we have not heen able to do
80.

*SHRI GANANATH PRADHAN:
Sir, I am sorry to say that English
language is still continuing to rule to
the detriment of other Indian langu-
ages English language in the Indian
context which is understood by 2 per
cent of the population has been 1mpos-
ed on the Indian people During the
30 years of independence, the English
language is considered as the queen
whereag the Indian languages have
been reduced to the status of maid
servant. Iam of the firm opinion that
in order to raise the mass conscious-
ness in the country English language
should be abolished from public use
immediately and Indian languages in
the 8th Schedule of the Constitution
shouly be used in the courts, in Secre.
tariats, in schools and fields and fac-
tories. We have signally failed to de-
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velop India’s agriculture and industry
due to the tact that English language

which jg understopd and spoken by
only a microscopic minority in the
country has been used for the purpose.

OQur developmental activitieg have

come to a stand-still due {o the exelu.

sive use of English ag one of the pub-
lic media. Those in India who are

espousing the cause of English aic not

the true successors of Mahatma Gan-

dhi but the guccessors of Rabert Clive
and Milton. Hence [ stang for aboli-

tion of English from public use here

and now, and suggest that there ghould

be revolutionary changes m the struc-

ture of our administration gs a result

of which gur IAS and IPS officers

would be in & position to com-

municate with the wast masses

of peasants in their own mother ton-

gue. Sir, I am speaking with a feel-

ing of angwish when I gee 1n the vil-

lages that opur villagers have not yet

tasted the fruit of freedom as they

have been deprived of communicating

with their officers in their mother-

tongue. (Interruptions) Sir, I had a

chance to wvisit Japan before I was
detained under MISA I foung Japa-

nese to be a proud people who have

the courage of convietion to speak in

their mother tongue, Japanese even ;f
they know English On the other

hand, the IAS officers love to speake
in English rather than in their mother
tongue. The main reason why Japan
has progresseq in Asia is that they
have conducted their affairs mainly in

the fielg of agriculture, industry and
mass communications in their own
mother tongue. On the other hand,

corruption has become rampant in
India due to the continuous use of
foreign medium like English in our
public transactions, Our planning hag
fajled. We have neglecteq our Indian
languages by not using them in various
departments of public life. We shouly

be grateful top men like Mahatma Gan-

dhi and Dr. Lohia who have exhorted
the Indian people to forsake their in-

feriority complex once and for all by
using Indian languages in all public

*The original speech was delivered in Oriya,
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transactions insteag of Enghsh Then
alone we can be true successors of
Mahatmg Gandhi and Dr Lohia India
would be a great country when its
ancient languages would throb with
vitality as a result of their continuous
use 1n public hfe

SHRI BIJU PATNAIK 8ir, 35 the
House going to adjourn at 600
O'clock”

MR SPEAKER The time for the
debate on this Resolution expires at
550

PROF P G MAVALANKAR
(Gandhinagar) The time may please
be extended by two hours (In-
terruptions)

MR SPEAKER 1 have asked the
Home Minister to make a statement
at 6§00 O'clock

SHRI VASANT SATHE (Akola)
Extension of two hours would mean
that it would go to the next day

ot gueer AW (FAgT ) EwET
IR TEWT WIAWTE  §, WY TH 9
o AT STy £+ gafer wenw
ageT & off Araewe A & sy W
A w7 g |

MR SPEAKER If you want the
time to be extended it will go to the
next Private Members Resolution
day

I want to huve the Government’s
point of view, because they have to
find the time

SHRI SAUGATA ROY We are not
encroaching on the Government's
time

SHRI BLJU PATNAIK The time
can be extended by twp hours on the
next Private Members’ Resolution
day  (Interruptions)
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SOME HON MEMBERS: It may
be extended today

MR SPEAKER There seems to
be a difference of opinion Those who
are 1n favour of the time being ex-
tended on this Resolution by two
hours not today, but on the next Pri-
vate Members' Resolution day may
please stend up m their seats

SEVERAL HON MEMBERS rose—

MR SPEAKER As it 15 the sense
of the House thgt the time should be
extended, the time is extended by
another two hours for this Resolu-
tion

SHRI SAUGATA ROY Mr Spea-
ker Sir I will speak for five minutes
today and then continue on the next
day

8ir, T have the honour to speak on
this Resolution which Shri Somasun-
daram has brought forward m this
House I think, this resclution which
embodies the assurance given
(Interruptions)

SOME HON MEMBERS
speak in Bangla

SHRI SAUGATA ROY Sir

Please

MR SPEAKER You cannot force
any Member to speak in a particular
language

SHRI BAUGATA ROY Bangla {s
my mother tongue and I am very
proud of it It is a language for
which a new State was created and
the netion of Bangladesh was created,
but mn this Parliament we should not
raise the language 1ssue 1n this way
as it would create differences in the
Members 1 know, all the Members
do not understand Bengmli, much as
I love my language, much as I am
fond of my language, T will not speak
in Bengali, I will <peak jn a language
which is intelligible to all the Mem-
bers I again say that this mnguage
chauvinism thess strong feelings of
languege iz something that should
not be encourageéd in any way We
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are striving for rational integration
and here, language is un issue which
we should always discuss in a dispas-
sionate way, free of emotions and
free of all passions. U

we have mtbmabhtodothat.

8Sir, while I support the resolution,
let me make my point absolutely
clear. [ am not a Hindi-speaking
person nor is my mother tongue
Hindi, But I do feel while gsupport-
ing this resolution, that Hindi should
have become the link language of
India. But it is a tragedy of history
that the people who were in charge
of affairs..

DR. SUBRAMANIAM SWAMY
(Bombay—North-East): Like Pandit
Nehru,

SHRI SAUGATA ROY:....could
not reach Hindi to the non-Hindl
speaking people in a way ucceptable
to them. And thiz resolution is very
simple in as much as it does not say
that Hindi will never become the
link language but that till such time
as the non-Hindi speaking States ac-
cept Hindi, English should continue
as the additional link langumge. I do
not understand why passions are
aroused on this simple question. Do
you want the integrity of the country,
do you want the unity of the country
to be preserved? If you want that,
then I think the solemn assurance of
Pandit Nehru should be continued.

We have seen the history of this
language debate. It was there in the
Constituent Assembly and you re-
member, Sir, that in the Constituent
Assembly, this resolution fo make
Hindi the official language was passed
by one vote only. In 1965 when the
date schedule expired, then Hindi
aufomatically became a link language,
What happened? The South was up
in arms because the South felt that
Hindi was being imposed on them.
As it is, the southern people have no
mbjection to Hindi and they were
starting to leardi Hindi. In my State,
Hindi is not our mother language but
we all learn Hindi as a matter of
course because there are 50 muny
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non-Hind{ speaking people in my
State; to communicate with them we
have to speak in Hindl, But once the
sense of imposition is there, these
people revolt. When dictation s
there, people will revolt, I only want
to appeal to those Members who want
to support Hindi, that they will only
be harming the cause of Hindi by
supporting Hindj chauvinism. This is
not what Gandhiji und Pandit Nehru
would have supported. If you really
want to propagate Hindi and if you
really want to make Hindi a link
language, you should do it in such a
way that the sentiments of people
whose mother tongue is not Hindi are
not hurt. You cannot hurt the senti-
ments and then ask him to learn the
language.

In 1969 Chief Minister's Conference
aunder the chalrmanship of Pandit
Nehru the three language formula
was adopted. What was the three
language formula? English ghould
continue the link language. Then
every person will learn his own
mother tongue and, in addition to
that, those whose mother t{ongue
was not Hindi will learn Hindi
and those whose mother tongue
was Hindi will learn a South
Indian language or any other Indian
language. This cen only be the way
to real integration. But, unfortunate-
ly, this cou1® not be implemented in
full and to-day, those who say that
only Hindi should be the link langu-
age, are not strengthening the inte-
grity of this country. How would
one feel whose mother tongue is nof
Hindl when you tell him that Hindi
will be the official language? He feels
that he will become a second-class
citizen....

SHRI A. BALA PAJANOR: We
have already become,

SHRI SAUGATA ROY:.... in a
country where English wil] be the
link language and Hindl will be the
official language..

I May Wntinue on the next day but
I again want to say that this is not
subject which we should deal with,
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with full of passions or emotions, 1
can understand the love for Hindi of
those people who speak Hindi, just
like in Benga] we are proud of our
Bengali language. We are proud of
our language, we are proud of Rs-
bindransth Tagore and the Bengali
literature and culture. But for that
matter, I do not ask anybody to
learn Bengall by force. Of course,
many learn it out of love So ulsp,
if they are not prepared to learn
Hindi by love, you cannot do it by
force. In this country you cannot..

MR SPEAKER: The hon. Member
may continue on the next day.

18 hrs,
RE INCIDENTS AT LUCKNOW

SHRI K LAKKAPPA (Tumkur):
! have sent you an adjournment mo-
tion on the issue of the incidents at
Lucknow There are large-scale fir-
ings and lathi-charge on peacefu] de-
monstrators. Members of Parliament
are involved and Congress Members
were arrested.

MR SPEAKER' No adjournment
motion please You muét give notice
before 10 O'Clock in the morning.

Please see Rule 57—

“Notice of an adjournment mo-
tion shall be given before the com-
mencement of the sitting on the day
on whicth the motion is proposed to
be made fo each of the following:"
Thig is mandatory. 1 have no right.

SHRI C M STEPHEN (Idukki):
Before the Home Minister takes the
floor, 1 Just want to bring to his no-
tice, for whatever comments he may
be capabledf, and to the notice of the
House, a very serious development
which hag taken place in Lucknow in
the course of the day, That con-
statement,

(Interruptions)
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I wil] take only two minutes time. 1
bring to your notice a very import-
ant. ... (Interruptions) With a heavy
heart.... (Interruptions)

AN HON, MEMBER: Under what
rule? (Interruptions)

SHRI C, M. STEPHEN: Under the
same Rule Shri Kanwar Lal Gupta
raised the issue this morning.

MR. SPEAKFR: Between 12 and
1 PM, following the normal prac-
tice, some Members have beén rals-
ing the issue jn Zero Hour.

SHRI C. M. STEPHEN: A Member
of this House was beaten up.

(Interruptions)

This is that metter which concerns
cang growers, There was demonstra=-
tion, Firing took place. Lathi charge
took place. A member of this House
wag beaten up Mr Goel, an elected
member was shot. He is jn serious
condition in the hospital, Mr. Kamla-
pati  Tripathi, Shri Uma  Shenkar
Dixit, former Spefker of the Assemb-
ly. all of them have been arrested.
Their bail....(Interruptions)

You will not hear me. What is
this intolerance, you all understand.

Then, Sir, we listened to Shri Kan-
war Lal Gupta because we knew there
was gomething serious.

(Interruptions)

I would, therefore, appeal to the
Home Minister, when he makes a
statement, he may refer to this also.
He may make a statement on this
matter.

( Interruptions)

SHRI SAUGATA ROY (Barrack-
pore): There is an important matter.
Shri P. Rajegopal Naidu a member
of this House has been beaten up.

(Interruptions)

The hon. Home Minister may make a
statement,
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ot G WA TR TV AR < e
TEYET R, AT T N ISAT G

MR. SPEAKER: Your lung power
18 considerable.

SHRI SAUGATA ROY: Shri Raja-
gopal Naidu is a Member.
(Interruptions)

MR. SPEAKER; My ear-drum ig
gone, T cannot even hear; my ear-
drum 1s broken.

I call the Home Minister. The Home
Minjster iy making the Statement

SHR! VASANT SATHE (Akola):
I want to ask only one question. 1
am not asking anything else, 1 want
to know one thing only

MR SPEAKER: Your leader has
already spoken about it. Your lead-
ers has already made a statement.

SHRI VASANT SATHE: I am not
on that.

MR. SPEAKER: No. I won't mllow.
May 1 tell the House that the House
is sitting for this particular purpose
after 6 O'clock and I have requested
the Home Minister to make a state-
ment. If the House does not want to
hear that statement, it is a different
matter.

SHRI VASANT SATHE: All I want
to know is only this (Interrup-
tions**)

MR SPEAKER: No. That wi]l not
go on record, I have called the Home
Minister.

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH): Sir,
this morning hon. Members wanted to
know the facts in respect of a news
item that appeared in one of the
Birla pape:s today And now another
question has been raised by my hon,
friend opposite about the arrest of
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certain Congress leaders in Lu know,
1 would like to know throuvzh yoy,
Sir, from my hon, frlend M,. Sathe
23 to what he expects from me—
whether I should give the facts ubout
Khetr: first gr about Lucknow first,
1 would like to know this.

430

SHRI SAUGATA ROY:
Khetrj first,

About

18.07 hrs.

STATEMENT RE, ALLEGATIONS
OF MOLESTATION OF WOMEN IN
KHETRI (RAJASTHAN)

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH): Sir
the matter regarding allegations ap-
pearing in today's issue of “Hindu-
ctan” ahout molestation of more than
100 women 1n Khetr1 (Rajasthan) on
26'h February, 1978 was raised in the
House this afternoon and several
Members expressed wunderstandable
shock and concern at the report. As
desired by the speaker enquiries have
been made from the Government of
Rajasthan and according to informa-
tion conveyed by them on tclephone,
the Press report is totally baseless
and false. P

According to available information,
a film star show had been arranged
at Khetri on 26th February, 1978 in a
shamiana erccted next to a local
cimemg hall, Deshbandhu Talkies.
About 2,000 ticket holders were al-
lowed entry into the shamiana, but
there was a large crowd ou'side
which was pressing for entry without
tickets. After the show started, the
crowd starled throwing stones and
when the police tried to control the
situation, some miscreants cut off the
electric connection. The programme
came to a stop and the local officers
present, namely, the Sub-Divisional
Magistrate and the Deputy Superin-
tendent of Police with the help of
sbout 120 policemen who were on

—

**Not recorded.
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duty, took charge of the women and
children and removed them to the
adjacent Deshbandhu Talkies to pre-
vent any un‘oward incident, The
unruly crowd was thereafter made to
disperse. Arrangements were made
to safely reach the women und child-
ren to their homes after the situation
had been brought under control.

The Government of Rajasthan have
completely denied the allegation that
any women were molested or that
they were forcibly taken awmy from
the site of the function by undesir-
able elements The matter was rais-
ed in the State Legislature also where
the Chief Minister announced that
the Additional Inspector General of
Police, Crime Branch, would be hold-
ing an inquiry into the whole inci-
dent.

A mention was made in the House
this afternoon about the involvement
of some C.RP.F, personnel in the in-
cident. [t has been verified that no
CRPF is posted at Khetri. There is,
however, a contingent of the Central
Industrial Security Force for guard-
ang the installations of the Khetri
Copper Project There it no informa-
tion regarding their involvement 1n
the ncident.

The veracity of the Press report
even otherwise appears to be ex-
tremely doubtful as an wncident of
such a serious nature which allegedly
occurred on 26th February, 1978, coulg
not possibly have remained unreport-
ed, till today. The State Government
have further reported that on 4th
March, 1978, the State Labour Minis-
ter, Prof Kedar Nath accompanied by
two Members of Parliament, S{Shri
Kanaithya Lal and J, P Mathur visit-
ed Khetr: In connection with the
strike in the Project, but no complamt
regarding the alleged incident was
made to therm,

I will earnestly appeal to the House
not to give credence to such sensa-
tional news reports till the facts have
been wverified from the concerned
puthoritivs.
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SHRI KANWAR LAL GUPTA
(Delhi Sadar): Sir, I rise on a point
of personal expMnation, (Interrup-
tions).

MR. SPEAKER: All of you wil
please sit down. The Home Min-
ister is on his legs

SHRI GAURI SHANKER RAI: What
action do you propose to take against
the Birla paper?

SHRI CHARAN SINGH: In reply
to the query put by the hon. Mem-
ber, Shri Gaur: Shanker Rai, I must
tell the House that I have already
asked the Joint Secretary of the Min-
istry of Home Affairs to inquire, to
consult the Law Department, as to
whether the report of this paper is
actionable or not. (Interruptions).

MR. SPEAKER: One by one

SHRI C. M. STEPHEN (Idukki):
Sir, he made g mention about the
lathi charge.

MR, SPEAKER: Shri Gapta rose on
a personal explanation Because it
was he who raised the issue, let him

go on.

SHRI KANWAR LAL GUPTA: Sir,
on the basis of this press report and
later on on the statement of the Home
Minister, it wag found baseless, I feel
that I should have been more cau-
tious, The Parliamentary practice
demands that a Member has a right
to raise any public issue But, if it is
wrong, I am: really gorry. I raised this
on the basis of the press report and,
as the Home Minister has rightly
pointed out that if such a baselesy re-
port is publshed in a press, action
should be taken. So, Sir, I am very
sorry for what I have done.
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(Interruptions)

18.16 hrs,

RE. INCIDENTS AT LUCKENOW—
Contd.

MR. SPEAKER: Would you like to
say something about Lucknow?

SHRI CHARAN SINGH: As regards
the alleged incident about the arrest
<of certain Congress leaders in Luck-
now, I have no information at all. I
'will make enguiries and let the House
know on Monday next. But I may
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add that whatever The status of the

Janata Party.
SHRI VASANT SATHE: They are

wqT Ik FIT QT AT wATH S !
(Interruptions)
MR. SPEAKER: The House stands
adjourned till 11 AM. on Monday.
18.17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March, 20, 1978/Phalguna 29, 1809
(Saka).



